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NOTE BY THE SECRETARIAT

Under Article 102 of the Charter of the United Nations every treaty and every international agree-
ment entered into by any Member of the United Nations after the coming into force of the Charter shall,
as soon as possible, be registered with the Secretariat and published by it. Furthermore, no party to a
treaty or international agreement subject to registration which has not been registered may invoke that
treaty or agreement before any organ of the United Nations. The General Assembly, by resolution 97 (I),
established regulations to give effect to Article 102 of the Charter (see text of the regulations, vol. 859,
p. VIII).

The terms "treaty" and "international agreement" have not been defined either in the Charter or in
the regulations, and the Secretariat follows the principle that it acts in accordance with the position of the
Member State submitting an instrument for registration that so far as that party is concerned the instru-
ment is a treaty or an international agreement within the meaning of Article 102. Registration of an in-
strument submitted by a Member State, therefore, does not imply a judgement by the Secretariat on the
nature of the instrument, the status of a party or any similar question. It is the understanding of the
Secretariat that its action does not confer on the instrument the status of a treaty or an international
agreement if it does not already have that status and does not confer on a party a status which it would
not otherwise have.

Unless otherwise indicated, the translations of the original texts of treaties, etc., published in this
Series have been made by the Secretariat of the United Nations.

NOTE DU SECRtTARIAT

Aux termes de I'Article 102 de [a Charte des Nations Unies, tout traite ou accord international conclu
par un Membre des Nations Unies apris 1'entr~e en vigueur de la Charte sera, le plus t6t possible,
enregistr6 au Secretariat et publi par lui. De plus, aucune partie A un traite ou accord international qui
aurait dQ etre enregistr6 mais ne ['a pas 6t6 ne pourra invoquer ledit trait ou accord devant un organe des
Nations Unies. Par sa resolution 97 (I), I'Assemble g~nerale a adopte un reglement destine A mettre en
application ['Article 102 de la Charte (voir texte du rbgtement, vol. 859, p. IX).

Le terme ((trait&> et ['expression (,accord international, n'ont etc dfinis ni dans la Charte ni dans le
r~glement, et le Secretariat a pris comme principe de s'en tenir A la position adoptee A cet egard par I'Etat
Membre qui a prdsent& I'instrument A l'enregistrement, A savoir que pour autant qu'il s'agit de cet Etat
comme partie contractante ['instrument constitue un trait& ou un accord international au sens de I'Article
102. II s'ensuit que l'enregistrement d'un instrument present, par un Etat Membre nimplique, de la part
du Secretariat, aucun jugement sur Ia nature de l'instrument, le statut d'une partie ou toute autre question
similaire. Le Secretariat considre donc que les actes qu'il pourrait tre amene A accomplir ne conferent
pas A un instrument la qualit de ,4trait> ou d'<,accord international,> si eel instrument n'a pas djA cette
qualit&, et qu'ils ne conf/rent pas A une partie un statut que, par ailleurs, elle ne possederait pas.

Sauf indication contraire, les traductions des textes originaux des traites, etc.. publics dans ce Recueil
ont W etablies par le Secretariat de I'Organisation des Nations Unies.
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No. 24590

FEDERAL REPUBLIC OF GERMANY
and

UGANDA

Agreement concerning financial co-operation (with annex).
Signed at Kampala on 26 November 1981

Authentic texts: German and English.

Registered by the Federal Republic of Germany on 1 January 1987.

REPUBLIQUE FIDIRALE D'ALLEMAGNE
et

OUGANDA

Accord de cooperation financiere (avec annexe). Signe i
Kampala le 26 novembre 1981

Textes authentiques : allemand et anglais.

Enregistri par la Rdpubliquefdrale d'Allemagne le ler janvier 1987.

Vol. 1445,1-24590



4 United Nations - Treaty Series . Nations Unies - Recueil des Traitks 1987

[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REGIERUNG DER BUNDESREPU-
BLIK DEUTSCHLAND UND DER REGIERUNG DER REPUBLIK
UGANDA OBER FINANZIELLE ZUSAMMENARBEIT

Die Regierung der Bundesrepublik Deutschland und die Regierung der Republik
Uganda,

im Hinblick auf die Entschliel3ung 165 (S-IX) vom 11. Marz 1978 des Rates der
VN-Konferenz fir Handel und Entwicklung, in der die Industrielander ihre Bereit-
schaft erkliren, die Konditionen fur noch ausstehende 6ffentliche Entwicklungshilfe-
kredite an armere Entwicklungsldnder, insbesondere an am wenigsten entwickelte
Lander, den heute ublichen weicheren Konditionen anzupassen oder andere gleich-
wertige Mal3nahmen zu ergreifen,

im Geiste der bestehenden freundschaftlichen Beziehungen zwischen der Bun-
desrepublik Deutschland und der Republik Uganda,

in dem Wunsche, diese freundschaftlichen Beziehungen durch partnerschaft-
liche Finanzielle Zusammenarbeit zu festigen und zu vertiefen,

im BewuBtsein, da3 die Aufrechterhaltung dieser Beziehungen die Grundlage
dieses Abkommens ist,

in der Absicht, zur sozialen und wirtschaftlichen Entwicklung in der Republik
Uganda beizutragen,

sind wie folgt ibereingekommen:

Artikel 1. (1) Die Regierung der Bundesrepublik Deutschland erm6glicht es,
die auf der Grundlage der in der Anlage zu diesem Abkommen aufgefiuhrten Regie-
rungsabkommen von der Regierung Ugandas mit der Kreditanstalt fOr Wiederauf-
bau, Frankfurt am Main, geschlossenen, ebenfalls in der Anlage aufgefuhrten Darle-
hensvertrage uiber insgesamt 76 790 000 DM (in Worten: sechsundsiebzig Millionen
siebenhundertneunzigtausend Deutsche Mark) dahingehend zu andern, da13
a) die der Regierung der Republik Uganda gewahrten Darlehen mit Wirkung vom

31. Dezember 1978 in Zuschusse umgewandelt werden und damit die ab diesem
Zeitpunkt falligen RUckzahlungen und Zinsen aus diesen Darlehensvertragen
erlassen werden,

b) Zusageprovisionen auf nicht ausgezahlte Betrage aus diesen Darlehensvertragen
ab 1. Juli 1978 nicht mehr berechnet werden.
(2) Aufgrund von Absatz 1 wird - vorbehaltlich der gem13 Artikel 3 mit der

Kreditanstalt fur Wiederaufbau zu schliel3enden Vertrage - auf Riickzahlungen
von insgesamt 60 107 000 DM (in Worten: sechzig Millionen einhundertsiebentau-
send Deutsche Mark) zuzuglich Zinsen und Zusageprovision verzichtet.

Artikel 2. (1) Die Regierung der Bundesrepublik Deutschland hat der Regie-
rung der Republik Uganda erm6glicht, anstelle der
a) mit Regierungsabkommen vom 15. Januar 1969 und mit Note vom 19. Dezem-

ber 1974
b) durch Schreiben der Ostafrikanischen Gemeinschaft vom 29. September 1977

(wegen Bilateralisierung)
Vol. 1445, 1-24590
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zugesagten Darlehen im Gesamtbetrag von 7 012 523, 52 DM (in Worten: sieben Mil-
lionen zw6lftausendfuinfhundertdreiundzwanzig Deutsche Mark) nunmehr Finanzie-
rungsbeitrAge als Zuschisse von der Kreditanstalt fir Wiederaufbau, Frankfurt am
Main, zu erhalten.

(2) Im ubrigen gelten alle Bestimmungen der in Absatz I Buchstabe a genann-
ten Regierungsabkommen sinngemd.I3 weiter. Uber die Finanzierungsbeitrage gemJ3
Absatz 1 Buchstabe b bedarf es noch des Abschlusses von gesonderten Regierungs-
vereinbarungen.

Artikel 3. Weitere Einzelheiten werden in gesonderten zwischen der Regie-
rung der Republik Uganda und der Kreditanstalt fir Wiederaufbau zu schlieBenden
VertrAgen geregelt, die den in der Bundesrepublik Deutschland geltenden Rechtsvor-
schriften unterliegen.

Artikel 4. Dieses Abkommen gilt auch fiir das Land Berlin, sofern nicht die
Regierung der Bundesrepublik Deutschland gegeniber der Regierung der Republik
Uganda innerhalb von drei Monaten nach Inkraffttreten des Abkommens eine gegen-
teilige ErkliArung abgibt.

Artikel 5. Dieses Abkommen tritt am Tage seiner Unterzeichnung in Kraft.
GESCHEHEN zu Kampala am 26. November 1981 in zwei Urschriften, jede in

deutscher und englischer Sprache, wobei jeder Wortlaut gleichermallen verbindlich
ist.

Fir die Regierung der Bundesrepublik Deutschland:

ROLF ENDERS

Fur die Regierung der Republik Uganda:

WILSON OKWENJE

ANLAGE GEMAI3 ARTIKEL 1 DES ABKOMMENS ZWISCHEN DER REGIERUNG
DER BUNDESREPUBLIK DEUTSCHLAND UND DER REPUBLIK UGANDA
UBER FINANZIELLE ZUSAMMENARBEIT

Unter Artikel 1 fallen:
- die Regierungsabkommen vom 23. September 1964, vom 19. Oktober 1967, vorn 6. Marz

1974, vom 20. November 1974;

- die DarlehensvertrAge vom 3. Dezember 1965, vom 26. Oktober 1967, vom 6. Juni
1972, vom 30. Dezember 1974.

Vol. 1445,1-24590
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF UGANDA AND THE GOVERNMENT OF THE FEDERAL
REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-
OPERATION

The Government of the Republic of Uganda and the Government of the Federal
Republic of Germany,

Having regard to Resolution 165 (S-IX) of 11 March 1978 of the Trade and
Development Board (UNCTAD)2 in which the industrialized countries state their
readiness to adjust the terms of past official development assistance credits to poorer
developing countries, particularly the least developed among them, in order to bring
them into line with the currently prevailing softer terms, or to adopt other equivalent
measures,

In the spirit of the friendly relations existing between the Republic of Uganda
and the Federal Republic of Germany,

Desiring to strengthen and intensify those friendly relations by financial co-
operation in a spirit of partnership,

Aware that the maintenance of those relations constitutes the basis of this
Agreement,

Intending to contribute to social and economic development in the Republic of
Uganda,

Have agreed as follows:

Article 1. (1) The Government of the Federal Republic of Germany shall
provide for the loan agreements listed in the Annex hereto concerning a total of
DM 76,790,000 (seventy-six million seven hundred and ninety thousand Deutsche
Mark), which were concluded on the basis of the intergovernmental agreements also
listed in the Annex hereto by the Government of the Republic of Uganda with the
Kreditanstalt ffir Wiederaufbau (Development Loan Corporation), Frankfurt/
Main, to be amended to the effect that
(a) As from 31 December 1978 the loans granted to the Government of the Repub-

lic of Uganda shall be turned into grants and hence the amortization and in-
terest payments falling due under the aforementioned loan agreements from
that date onwards be remitted,

(b) As from 1 July 1978 commitment charges shall not be made on amounts not
disbursed under the aforementioned loan agreements.

(2) In accordance with paragraph 1 above and subject to the agreements to be
concluded with the Kreditanstalt ftir Wiederaufbau pursuant to Article 3 of this

I Came into force on 26 November 1981 by signature, in accordance with article 5.
2 United Nations, OJficial Records of the United Nations Conference on Trade and Development, Ninth Special Ses-

sion, Supplement No. 1, p. 1.

Vol. 1445, 1-24590
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Agreement, repayments totalling DM 60,107,000 (sixty million one hundred and
seven thousand Deutsche Mark) plus interest and commitment charges shall be
remitted.

Article 2. (1) The Government of the Federal Republic of Germany has
enabled the Government of the Republic of Uganda to obtain from the Kreditanstalt
fir Wiederaufbau, Frankfurt/Main, financial contributions on a grant basis to
replace the loans totalling DM 7,012,523.52 (seven million twelve thousand five hun-
dred and twenty-three Deutsche Mark) committed under
(a) intergovernmental agreement of 15 January 1969 and Note of 19 December

1974
(b) Note of 29 September 1977 from the East African Community (owing to bila-

teralization).
(2) In all other respects the provisions of the intergovernmental agreements

referred to in paragraph 1 (a) above shall apply mutatis mutandis. Separate intergov-
ernmental arrangements shall be concluded on the financial contributions pursuant
to paragraph 1 (b) above.

Article 3. Further details shall be settled in separate agreements to be con-
cluded between the Government of the Republic of Uganda and the Kreditanstalt fir
Wiederaufbau, which shall be subject to the laws and regulations applicable in the
Federal Republic of Germany.

Article 4. This Agreement shall also apply to Land Berlin, provided that the
Government of the Federal Republic of Germany does not make a contrary declara-
tion to the Government of the Republic of Uganda within three months of the date of
entry into force of this Agreement.

Article 5. This Agreement shall enter into force on the date of signature
thereof.

DONE at Kampala on 26th November 1981 in duplicate in the English and Ger-
man languages, both texts being equally authentic.

For the Government of the Republic of Uganda:

[Signed - Signe]'

For the Government of the Federal Republic of Germany:

[Signed - Signe] 2

" Signed by Wilson Okwenje - Signe par Wilson Okwenje.
2 Signed by Rolf Enders - Sign6 par Rolf Enders.

Vol. 1445, 1-24590
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ANNEX PURSUANT TO ARTICLE 1 OF THE AGREEMENT BETWEEN THE GOV-
ERNMENT OF THE REPUBLIC OF UGANDA AND THE GOVERNMENT OF
THE FEDERAL REPUBLIC OF GERMANY CONCERNING FINANCIAL CO-
OPERATION

Article 1 shall apply to the following:
- The intergovernmental agreements of 23 September 1964, 19 October 1967, 6 March

1974, 20 November 1974';

- The loan agreements of 3 December 1965, 26 October 1967, 6 June 1972,
30 December 1974.

I United Nations, Treaty Series, vol. 1009, p. 13.
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[TRADUCTION - TRANSLATION]

ACCORD' DE COOPItRATION FINANCI]ERE ENTRE LE GOUVER-
NEMENT DE LA RtPUBLIQUE F1tDIRALE D'ALLEMAGNE ET
LE GOUVERNEMENT DE LA R1tPUBLIQUE DE L'OUGANDA

Le Gouvernement de la Rpublique f~drale d'Allemagne et le Gouvernement de
la Rpublique de l'Ouganda,

Considdrant que, dans la resolution 165 (S-IX) du Conseil du commerce et du
d~veloppement (CNUCED) en date du 11 mars 19782, les pays industrialists se d~cla-
rent prets A am~nager les conditions des credits non encore rembours~s de l'aide
publique au d~veloppement aux pays en ddveloppement les plus pauvres, notamment
les moins avanc~s d'entre eux, pour les aligner sur les conditions les plus souples ac-
tuellement en vigueur, ou adopter d'autres mesures d'effet 6quivalent,

Conform~ment aux relations amicales qui existent entre la R~publique f~d~rale
d'Allemagne et le Gouvernement de l'Ouganda,

Dsireux de consolider et d'approfondir ces relations amicales par une coopera-
tion financi~re 6tablie dans un esprit d'association,

Conscients du fait que le maintien de ces relations fonde le present Accord,
Entendant contribuer au d~veloppement 6conomique et social de la Rpublique

de l'Ouganda,
Sont convenus de ce qui suit:

Article premier. 1. Le Gouvernement de la Rpublique f~d~rale d'Alle-
magne prendra A sa charge les accords de prats 6num~r~s A l'annexe au present
Accord d'un montant total de 76 790 000 DM (soixante-seize millions sept cent
quatre-vingt-dix mille deutsche mark), qui ont W conclus, sur la base des accords in-
tergouvernementaux 6galement 6num~r s A l'annexe, entre la R~publique de 'Ouganda
et la Kreditanstalt fur Wiederaufbau (Banque de credit pour la reconstruction), sise A
Francfort-sur-le-Main. Lesdits accords de pr&s seront amendds dans les conditions
suivantes :
a) A compter du 31 ddcembre 1978, les prtts accord~s A la R~publique de l'Ouganda

seront convertis en dons et, en consequence, les paiements au titre de l'amor-
tissement et du paiement des intdr~ts venant it 6ch~ance aux termes desdits ac-
cords de prtt seront remis;

b) A compter du Ier juillet 1978, les commissions d'engagement ne seront pas
vers~es en ce qui concerne les montants non ddbours~s aux termes desdits ac-
cords de pr&s.
2. Conformdment au paragraphe 1 ci-avant et sous reserve des accords A

conclure avec la Kreditanstalt ftir Wiederaufbau aux termes de l'article 3 du present

I Entre en vigueur le 26 novembre 1981 par la signature, conform~ment A I'article 5.
2 Nations Unies, Documents officiels de la Conference des Nations Unies sur le commerce et le developpement,

neuviime session extraordinaire, Supplement no ], p. 1.

Vol. 1445,1-24590



10 United Nations - Treaty Series * Nations Unies - Recueil des Traitls 1987

Accord, les remboursements s'6levant A un montant total de 60 107 000 DM (soixante
millions cent sept mille deutsche mark) plus les int~rets et les commissions d'engage-
ment seront remis.

Article 2. 1. Le Gouvernement de la R6publique f~drale d'Allemagne a
donn6 A la R6publique de l'Ouganda la possibilit6 d'obtenir de la Kreditanstalt fOr
Wiederaufbau des contributions financires t titre de don pour remplacer des prts
s'6levant A un montant total de 7 012 523,52 DM (sept millions douze mille cinq cent
vingt-trois et cinquante deux deutsche mark) engages en vertu :
a) D'un accord intergouvernemental en date du 15 janvier 1969, et d'une note du

19 d6cembre 1974;
b) D'une note en date du 29 septembre 1977 de la Communaut6 de l'Afrique orien-

tale (en raison de la bilat~ralisation).
2. A tous autres 6gards, les dispositions des accords intergouvernementaux

visds A l'alin~a a du paragraphe 1 ci-avant s'appliqueront mutatis mutandis. Des ac-
cords intergouvernementaux distincts seront conclus concernant les contributions
financi~res vis~es A l'alin~a b du paragraphe 1 ci-avant.

Article 3. Des pr6cisions compl~mentaires feront l'objet d'accords s6par6s qui
seront conclus entre le Gouvernement de la R6publique de l'Ouganda et la Kreditan-
stalt fur Wiederaufbau qui seront r6gis par les lois et r~glements applicables de la R&
publique f~d~rale d'Allemagne.

Article 4. Le pr6sent Accord s'appliquera au Land Berlin, sauf notification
contraire adress~e par le Gouvernement de la R~publique f6d~rale d'Allemagne au
Gouvernement de la R6publique de l'Ouganda dans les trois mois suivant l'entr6e en
vigueur de l'Accord.

Article 5. Le pr6sent Accord entrera en vigueur A la date de sa signature.

FAIT A Kampala, le 26 novembre 1981, en double exemplaire, en langues
allemande et anglaise, les deux textes 6tant dgalement authentiques.

Pour le Gouvernement de la R6publique f6d~rale d'Allemagne•

ROLF ENDERS

Pour le Gouvernement de la R6publique de l'Ouganda•

WILSON OKWENJE
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ANNEXE CONFORMtMENT A L'ARTICLE PREMIER DE L'ACCORD DE COOP-
RATION FINANCItRE ENTRE LE GOUVERNEMENT DE LA R8PUBLIQUE
F8D9RALE D'ALLEMAGNE ET LE GOUVERNEMENT DE LA RPPUBLIQUE
DE L'OUGANDA

L'article premier s'applique

- Aux accords intergouvernementaux du 23 septembre 1964, 19 octobre 1967, 6 mars 1974,
20 novembre 1974';

- Aux accords de prets du 3 d6cembre 1965, 26 octobre 1967, 6 juin 1972,
30 d~cembre 1974.

I Nations Unies, Recueddes Trait~s, vol. 1009, p. 13.
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INTERNATIONAL AGREEMENT' ON OLIVE OIL AND TABLE
OLIVES, 1986

PREAMBLE

The Parties to this Agreement,
Bearing in mind that the olive tree:

- Is not only a plant indispensable for the maintenance and conservation of soils,
but one which makes it possible to develop land that will not bear other crops and
which, even under non-intensive farming conditions, which account for the bulk
of present production, responds favourably to any improvement in cultivation,

- Is a perennial fruit tree that, with appropriate techniques, permits a return on
what is invested in its cultivation,
Emphasizing that its cultivation governs the existence and standard of living of

millions of families which are wholly dependent on the measures taken to maintain
and expand the consumption of its products, both in the producing countries them-
selves and in non-producing consumer countries,

Mindful that olive oil and table olives are essential basic commodities in the
regions where olive-growing is established,

Bearing in mind that the essential feature of olive production lies in irregular
harvests and in the irregularity with which supplies reach the market, and that this re-
sults in fluctuations in the value of production, instability of prices and export earn-
ings, and considerable differences in producers' incomes,

Bearing in mind that these circumstances give rise to special difficulties which
may seriously harm the interests of producers and consumers and jeopardize general
policies of economic expansion in countries in the regions where olive-growing is
established,

Emphasizing in this connection the major importance of olive production to the
economies of many countries, particularly developing olive-growing countries,

Mindful that the measures to be taken in the light of the very particular charac-
teristics of olive-growing and of the market for its products transcend the national
sphere, and that international action is essential,

Considering the International Olive Oil Agreement, 1956, as amended by the
Protocol of 3 April 1958,2 as well as the International Olive Oil Agreement, 1963,1 as

I Came into force provisionally on 1 January 1987, the date by which five Governments or organizations accounting
for at least 95 per cent of the participation shares had signed it definitively or had deposited their instrument of ratifica-
tion, acceptance or approval, or a notification of provisional application, in accordance with article 55 (2):

Date of definitive signature (s)
or of notification

State of provisional application (n)

Algeria ................... ..................................... 23 December 1986 n
European Economic Community ...................................... 12 December 1986 s
M orocco ........................................................... 18 December 1986 n
Tunisia ............................................................. 17 Decem ber 1986 n
Turkey ............................................................. 30 Decem ber 1986 n

2 United Nations, Treaty Series, vol. 336, p. 177.
3 Ibid., vol. 495, p. 3.
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extended and amended' on several occasions, and the International Olive Oil Agree-
ment, 1979,2

Considering that the 1979 Agreement will expire on 31 December 1986,
Being of the view that it is essential to continue and develop the work under-

taken within the framework of the said Agreements and that it is desirable to con-
clude a new Agreement,

Have agreed as follows:

CHAPTER 1. GENERAL OBJECTIVES

Article 1. GENERAL OBJECTIVES

The objectives of the International Agreement on Olive Oil and Table Olives,
1986 (hereinafter termed "this Agreement"), which take account of the provisions of
resolutions 93 (IV), 3 124 (V)4 and 155 (VI)l of the United Nations Conference on
Trade and Development, are as follows:
1. With respect to international co-operation and concerted action:
(a) To foster international co-operation for the integrated development of the

world economy for olive products;
(b) To maintain fair working conditions throughout the olive-growing and olive-

products industry or activities deriving therefrom in order to raise the standard
of living of the populations engaged therein;

(c) To foster the co-ordination of production, industrialization and marketing
policies for olive oil, olive-pomace oils and table olives and the organization of
the market for these products;

(d) To study and facilitate the application of the necessary measures for the other
products of the olive tree;

(e) To continue and extend the work done under the previous International Olive
Oil Agreements.

2. With respect to the modernization of olive cultivation and olive-oil extraction:
(a) To encourage research and development to elaborate techniques that could:

(i) Modernize olive husbandry and the olive-products industry through
technical and scientific planning;

(ii) Improve the quality of the products obtained therefrom;
(iii) Reduce the cost of production of the products obtained, particularly that

of olive oil, with a view to improving the position of that oil in the overall
market for fluid edible vegetable oils;

(iv) Improve the situation of the olive-products industry as regards the envi-
ronment, in accordance with the recommendations of the United Nations
Conference on the Human Environment, to abate any harmful effects;

(b) To encourage the transfer of technology and training in the olive sector.

1 United Nations, Treaty Series, vol. 636, p. 370; vol. 720, p. 246 and vol. 827, p. 286. See also vol. 1219, p. 274
and 363.

2 Ibid., vol. 1219, p. 135.
3 United Nations, Proceedings of the United Nations Conference on Trade and Development, Fourth Session,

Nairobi, vol. 1, Report and Annexes, p. 6.
4 Ibid., Fifth Session, Manila, vol. 1, Report and Annexes, p. 9.
5 Ibid., Sixth Session, Belgrade, vol. 1, Report and Annexes, p. 10.
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3. With respect to the expansion of international trade in olive products:
(a) To facilitate the study and application of measures designed to expand inter-

national trade in olive products in order to increase the resources that producer
countries, and especially developing producer countries, derive from their
exports and to enable their economic growth and social development to be
hastened, while taking consumer interests into account;

(b) To adopt whatever measures are appropriate to develop the consumption of
olive oil and table olives;

(c) To forestall and, where appropriate, combat any practices of unfair competi-
tion in international trade in olive oil, olive-pomace oils and table olives and to
ensure the delivery of merchandise that complies fully with the international
regulations and standards adopted in this field;

(d) To improve market access and reliability of supply, as well as market structures
and marketing , distribution and transport systems;

(e) To undertake any activities and measures that could highlight the biological
value of olive oil and table olives.

4. With respect to the standardization of international trade in olive products:
(a) To facilitate the study and application of measures for balancing production

and consumption;
(b) To facilitate the study and application of measures for harmonizing national

laws relating, in particular, to the marketing of olive oil and table olives;
(c) To lessen the drawbacks associated with fluctuations in the availability of sup-

plies on the market, in order in particular:
(i) To prevent excessive fluctuations in prices, which must be at levels that are

remunerative and just to producers and equitable to consumers;
(ii) To create conditions that will enable production, consumption and inter-

national trade to expand harmoniously, having regard to the ways in
which they are interrelated;

(d) To improve procedures for information and consultation in order, inter alia, to
enhance the transparency of the market for olive oil, olive-pomace oils and
table olives.

CHAPTER II. DEFINITIONS

Article 2. DEFINITIONS

For the purposes of this Agreement:
1. "Council" means the International Olive Oil Council referred to in article 3,

paragraph 1;
2. "Member" means a Party to this Agreement;
3. "Mainly-producing Member" means any Member whose production of

olive oil and of table olives in the olive-oil crop years and table-olive crop years
1980/81-1983/84 inclusive was, when converted into its olive-oil equivalent by the
application of a conversion coefficient of 20 per cent, greater than its imports for the
calendar years 1981-1984 inclusive;

4. "Mainly-importing Member" means any Member whose production of olive
oil and of table olives in the olive-oil crop years and table-olive crop years
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1980/81-1983/84 inclusive was, when converted into its olive-oil equivalent by the
application of a conversion coefficient of 20 per cent, less than its imports for the
calendar years 1981-1984 inclusive, or any Member for which no production in either
respect was recorded during these crop years;

5. "Olive-oil crop year" means the period from 1 November of each year to
31 October of the following year;

6. "Table-olive crop year" means the period from 1 September of each year to
31 August of the following year;

7. "Olive products" means, in particular, olive oils, table olives and olive-
pomace oils.

PART ONE. INSTITUTIONAL PROVISIONS

CHAPTER III. INTERNATIONAL OLIVE OIL COUNCIL

Article 3. ESTABLISHMENT, HEADQUARTERS AND STRUCTURE OF THE

INTERNATIONAL OLIVE OIL COUNCIL

1. The International Olive Oil Council, established for the purpose of adminis-
tering this Agreement and supervising its operation shall have the membership,
powers and functions set out in this Agreement.

2. The headquarters of the Council shall be in Madrid unless the Council
decides otherwise.

3. The Council shall function directly and/or through the committees and sub-
committees referred to in article 1, as well as through the Executive Secretariat com-
prising its Executive Director, senior officials and staff.

Article 4. MEMBERSHIP OF THE COUNCIL

1. Each Party to this Agreement shall be a Member of the Council.
2. There shall be two categories of Members, namely:

(a) Mainly-producing Members; and
(b) Mainly-importing Members.

3. Each Member shall have one representative in the Council and, if it so desires,
one or more alternates. Furthermore, a Member may appoint one or more advisers to
its representative or alternates.

Article 5. MEMBERSHIP OF INTERGOVERNMENTAL ORGANIZATIONS

Any reference in this Agreement to a "Government" or "Governments" shall be
construed as including the European Economic Community and any other intergov-
ernmental organization having responsibilities in respect of the negotiation, conclu-
sion and application of international agreements, in particular commodity agree-
ments. Accordingly, any reference in this Agreement to signature, ratification,
acceptance or approval, to notification of provisional application or to accession
shall, in the case of such intergovernmental organizations, be construed as including
a reference to signature, ratification, acceptance or approval, to notification of pro-
visional application or to accession by such intergovernmental organizations.

Vol. 1445, 1-24591



18 United Nations - Treaty Series * Nations Unies - Recueil des Traites 1987

Article 6. PRIVILEGES AND IMMUNITIES

1. The Council shall have legal personality. It shall in particular have the capa-
city to contract, to acquire and dispose of movable and immovable property and to
institute legal proceedings.

2. In the territory of each Member, and in so far as that Member's legislation
allows, the Council shall have the legal capacity necessary for the performance of the
functions conferred upon it by this Agreement.

3. As from the entry into force of this Agreement, the Government of the
country in which the headquarters is located shall conclude with the Council an
agreement granting it conditions of capacity, privileges and immunities similar to
those granted by the host country to international organizations. In the meantime,
the Headquarters Agreement between the Government of Spain and the Council
signed on 2 July 1962 shall remain in force.

4. The Government of the State in which the headquarters of the Council is sit-
uated shall, in so far as that State's legislation allows, exempt the remuneration paid
by the Council to its employees and the Council's assets, income and other property
from taxation.

5. The Council may conclude with one or more Members agreements con-
nected with the privileges and immunities required to ensure the proper application
of this Agreement.

6. If the headquarters of the Council is moved to a country which is a Member
of the Agreement, that Member shall, as soon as possible, conclude with the Council
an agreement relating to the status, privileges and immunities of the Council, of its
Executive Director, senior officials, staff and experts and of representatives of
Members while in that country for the purpose of exercising their functions.

7. Unless any other taxation arrangements are implemented under the agree-
ment envisaged in paragraph 6 of this article and pending the conclusion of that
agreement, the new host Member shall:
(a) Grant exemption from taxation on the remuneration paid by the Council to its

employees;
(b) Grant exemption from taxation on the assets, income and other property of the

Council.
8. If the headquarters of the Council is to be moved to a country which is not a

Member of the Agreement, the Council shall, before that move, obtain a written as-
surance from the Government of that country:
(a) That it shall, as soon as possible, conclude with the Council an agreement as

described in paragraph 6 of this article; and
(b) That, pending the conclusion of such an agreement, it shall grant the exemp-

tions provided for in paragraph 7 of this article.
9. The Council shall endeavour to conclude the agreement described in para-

graph 6 of this article with the Government of the country to which the headquarters
of the Council is to be moved before transferring the headquarters.

Article 7. POWERS AND FUNCTIONS OF THE COUNCIL

1. The Council shall exercise all such powers and perform or arrange for the
performance of all such functions as are necessary to carry out the provisions of this
Agreement.
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2. The Council shall promote any activities conducive to the harmonious
expansion of the world olive-products economy by every means and encouragement
in its power in the fields of production, consumption and international trade, having
regard to the ways in which they are interrelated.

3. The Council is authorized to undertake or arrange for the undertaking of
studies or other work, including the collection of detailed information on special
assistance in different forms to the olive-growing and olive-products industries, so as
to enable it to formulate any recommendations and suggestions it may consider ap-
propriate for achieving the general objectives set forth in article 1. Any such studies
and work shall, in particular, cover as many countries or groups of countries as pos-
sible and take into account the general, social and economic conditions of the coun-
tries concerned.

4. The Council shall establish procedures under which the Members shall inform
it of the conclusions they reach after considering the recommendations and sugges-
tions mentioned in this article or arising from the application of this Agreement.

5. The Council shall draw up rules of procedure consistent with the provisions
of this Agreement. It shall keep up to date such records as it requires to perform its
functions under this Agreement and such other records as it considers desirable. In
the event of inconsistency between the rules of procedure it adopts and the provisions
of this Agreement, this Agreement shall prevail.

6. The Council shall draw up, prepare and publish such reports, studies and
other documents as it considers useful and necessary.

7. The Council shall, at least once a year, publish a report on its activities and
on the operation of this Agreement.

8. The Council may appoint such committees and sub-committees as it deems
useful for assisting it in the exercise of its functions under this Agreement.

9. The financial provisions relating to the exercise of the Council's powers are set
out in Part Two of this Agreement. The Council shall not have the power to borrow
money.

Article 8. CHAIRMAN AND VICE-CHAIRMAN OF THE COUNCIL

1. The Council shall elect, from among the delegations of the Members, a
Chairman who shall hold office for one olive-oil crop year. In the event of the Chair-
man being a representative, his right of participation in decisions of the Council shall
be exercised by another member of his delegation. The Chairman shall receive no re-
muneration.

2. The Council shall also elect a Vice-Chairman from among the delegations
of the Members. In the event of the Vice-Chairman being a representative, he shall
have the right to participate in decisions of the Council except when acting as Chair-
man, in which case he shall delegate this right to another member of his delegation.
The Vice-Chairman shall hold office for one olive-oil crop year and shall receive no
remuneration.

3. In the event of the temporary absence of both the Chairman and the Vice-
Chairman or of the permanent absence of one or both, the Council may elect from
among the Member delegations new officers, temporary or permanent as appro-
priate.
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Article 9. SESSIONS OF THE COUNCIL

1. The Council shall meet at its headquarters unless it decides otherwise. If, on
the invitation of any Member, the Council meets elsewhere, that Member shall bear
the extra expenditure which this entails for the budget of the Council.

2. The Council shall meet at least twice a year, in the spring and autumn.
3. The Council may be convened at any time at the discretion of its Chairman.

The Chairman shall also convene the Council if so requested by one or more of its
Members.

4. Notice of the sessions provided for in paragraph 2 of this article shall be
given at least 45 days before the date of the first meeting of each such session. Notice
of the sessions provided for in paragraph 3 in this article shall be given at least
15 days before the date of the first meeting of each such session.

Article 10. PARTICIPATION SHARES

1. The participation share of each Member shall be determined on the basis of
the result of the following formula:

q = pl+ il+ P2+ i2 + 5
In this formula:
- q shall be the figure which the Council shall use as the basis to determine the

participation share;
- P, shall be the average annual olive-oil production in thousands of tonnes in the

crop years 1980/81-1983/84, any fraction of 1,000 tonnes above a whole
number being disregarded;

- it  shall be the average annual net olive-oil imports in thousands of tonnes in the
calendar years 1981-1984, any fraction of 1,000 tonnes above a whole
number being disregarded;

- P2 shall be the average annual table-olive production in thousands of tonnes,
converted into its olive-oil equivalent by the application of a conversion co-
efficient of 20 per cent, in the crop years 1980/81-1983/84, any fraction of
1,000 tonnes above a whole number being disregarded;

- i2  shall be the average annual net table-olive imports in thousands of tonnes,
converted into their olive-oil equivalent by the application of a conversion
coefficient of 20 per cent, in the calendar years 1981-1984, any fraction of
1,000 tonnes above a whole number being disregarded;

- 5 shall be the basic number allotted to each Member in each group of
Members.

2. The participation shares determined on the basis of paragraph 1 of this arti-
cle shall be given in annex A to this Agreement. The Council may, if necessary, revise
the above-mentioned shares in the light of the participation in the Agreement.

Article 11. DECISIONS OF THE COUNCIL

1. Unless otherwise provided in this Agreement, decisions of the Council shall
be taken by consensus of the Members present.

2. Any Member which has not participated in a session at which a decision has
been taken shall be invited to notify its position in relation to such decision within the
30 days following the end of the session. Should a reply not be received within the
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aforesaid time-limit, it shall be construed that the position of the Member in question
is in conformity with the decision adopted.

3. Any Member may authorize the representative of another Member to repre-
sent its interests and to exercise its right to participate in decisions of the Council at
one or more sessions of the Council. Evidence of such authorization acceptable to
the Council shall be submitted to the Council.

4. The representative of a Member may not represent the interests or exercise
the right to participate in decisions of the Council of more than one other Member.

5. The Council may take decisions by an exchange of correspondence between
the Chairman and the Members without holding a session, provided that no Member
objects. Any decision so taken shall be communicated to all the Members by the Exe-
cutive Secretariat as quickly as possible and shall be entered in the record of the fol-
lowing session of the Council.

Article 12. CO-OPERATION WITH OTHER ORGANIZATIONS

1. The Council shall make whatever arrangements are appropriate for consulta-
tion or co-operation with the United Nations and its organs, in particular UNCTAD
and UNDP, and with FAO and such other specialized agencies of the United Nations
and intergovernmental, governmental and non-governmental organizations as may
be appropriate.

2. The Council, bearing in mind the particular role of UNCTAD in inter-
national commodity trade, shall, as appropriate, keep UNCTAD informed of its ac-
tivities and programmes of work.

Article 13. RELATIONSHIP WITH THE COMMON FUND FOR COMMODITIES

When the Common Fund becomes operational the Council shall take full advan-
tage, according to the principles set out in the Agreement establishing the Common
Fund for Commodities, of the facilities of the Second Account of that Fund.

Article 14. ADMISSION OF OBSERVERS

1. Any Member or observer Member of the United Nations or of one of its
specialized agencies that is not a Party to this Agreement, or any of the organizations
referred to in article 12, paragraph 1, may, subject to the consent of the Council, at-
tend, as an observer, any of the sessions of the Council.

2. The Council may, at the request of any Member, decide to hold any of its
meetings without observers.

Article 15. QUORUM FOR THE COUNCIL

1. The quorum required for every session of the Council shall be the presence
of the representatives of the majority of the Members holding at least 90 per cent of
the total participation shares allotted to the Members.

2. If this quorum does not exist, the session shall be postponed for 24 hours
and the quorum required shall be the presence of the representatives of the Members
holding at least 85 per cent of the total participation shares allotted to the Members.
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CHAPTER IV. EXECUTIVE SECRETARIAT

Article 16. EXECUTIVE SECRETARIAT

1. The Council shall have an Executive Secretariat comprising an Executive
Director, senior officials as defined in the rules of procedure established by the Coun-
cil and such staff as are required to perform the tasks arising from this Agreement.

2. The Council shall appoint the Executive Director. The terms of appoint-
ment of the Executive Director shall be fixed by the Council in the light of those ap-
plying to corresponding officials of similar intergovernmental organizations.

3. The Executive Director shall be the chief administrative officer of the Coun-
cil and shall be responsible for the performance of the duties devolving upon him in
the administration of this Agreement.

4. The Council shall, after consulting the Executive Director, appoint the
senior officials of the Council on such terms as it shall determine, having regard to
those applying to corresponding officials of similar intergovernmental organizations.

5. The Executive Director shall appoint the staff in accordance with the rules
of procedure established by the Council. In framing such regulations the Council
shall have regard to those applying to officials of similar intergovernmental organiza-
tions.

6. The Executive Director, the senior officials and the other members of the
staff shall not carry out any profit-making activities in any of the various sectors of
the olive-growing and olive-products industry.

7. The Executive Director, senior officials and staff shall not seek or receive in-
structions regarding their duties under this Agreement from any Member or from any
authority external to the Council. They shall refrain from any action which might
reflect on their position as international officials responsible only to the Council.
Each Member shall respect the exclusively international character of the responsibili-
ties of the Executive Director, senior officials and staff and shall not seek to influence
them in the discharge of their responsibilities.

PART Two. FINANCIAL PROVISIONS

CHAPTER V. ADMINISTRATIVE BUDGET

Article 17. CONSTITUTION AND ADMINISTRATION

1. The expenses necessary for the administration of this Agreement and for the
implementation of the programmes of technical co-operation in olive cultivation,
olive-oil extraction and table-olive processing provided for in this Agreement shall be
charged against the Administrative Budget. The allocation for the implementation of
the programmes of technical co-operation in olive cultivation, olive-oil extraction
and table-olive processing techniques, which should be entered as a separate chapter in
the Administrative Budget, shall be fixed annually at 300,000 United States dollars.

2. The Council may increase the above-mentioned amount, provided that no
Member's contribution is increased without that Member's consent.

3. The contribution of each Member to the Administrative Budget for each
calendar year shall be proportionate to the share which that Member possesses when
the budget for the year in question is approved.
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4. The expenses of delegations to the Council shall be met by the Members
concerned.

5. At its first session, the Council shall approve an Administrative Budget for
the first calendar year and assess the cont'ibution to be paid by each Member. There-
after, the Council shall, at the autumn session of each year, approve its Administra-
tive Budget for the following calendar year and assess the contribution to be paid by
each Member for the calendar year in question.

6. The initial contribution of any Member which becomes a Party to this
Agreement after its entry into force shall be assessed by the Council on the basis of
the share allotted to that Member and of the unexpired portion of the year in ques-
tion, but the assessments made upon the other Members for that calendar year shall
not be altered.

7. The contributions provided for in this article shall become payable upon the
first day of the calendar year for which they are assessed. They shall be determined in
United States dollars and be payable in that currency or in the equivalent amount of
another freely convertible currency.

8. If a Member does not pay its contribution to the Administrative Budget in
full within the six months commencing at the beginning of the calendar year, the
Director shall request it to make payment as quickly as possible. If the Member in
question does not settle its contribution within the three months following the end of
that six-month period, its right to participate in Council decisions and to hold elec-
tive office in the Council and its committees and sub-committees shall be suspended
until its contribution has been paid in full. It shall not, however, be deprived of any
of its other rights or be released from any of its obligations under this Agreement un-
less the Council so decides. It may not be relieved by any decision of the Council of
its financial obligations under this Agreement.

9. Any Member which ceases to be a Party to this Agreement through its with-
drawal or exclusion or for any other reason during the life of this Agreemsnt shall
make the payments which it owed to the Council, and shall perform all the undertak-
ings which it entered into before the date on which it ceases to be a Party to this
Agreement. No such Member may claim any share in the proceeds of liquidation of
the assets of the Council upon the expiry of this Agreement.

10. During the first session of each calendar year, the financial statements of
the Council for the previous calendar year, certified by an independent auditor, shall
be presented to the Council for approval and publication.

11. The Council shall, if dissolved, take the steps stipulated in article 60.

CHAPTER VI. FINANCING OF THE PROGRAMMES OF TECHNICAL CO-OPERATION
IN OLIVE CULTIVATION, OLIVE-OIL EXTRACTION AND TABLE-OLIVE PROCESSING

Article 18. SOURCES OF FINANCE AND ADMINISTRATION

1. The programmes of activities referred to in Part Four of this Agreement
shall be implemented using the sources of finance laid down in paragraph 2 of this
article.

2. The sources of finance shall be:
(a) The allocation fixed in the Administrative Budget for the implementation of

programmes of technical co-operation in olive cultivation, olive-oil extraction
and table-oil processing;
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(b) Intergovernmental, governmental and non-governmental institutions;
(c) Voluntary contributions and donations.

3. The Council may receive voluntary contributions and donations, in freely
convertible currencies or domestic currencies, to support the activities to be con-
ducted in the donating country.

4. The Council may also receive other forms of supplementary contributions,
including services, scientific and technical equipment and/or staff that may meet the
requirements of approved programmes.

5. The Council shall, in addition, as part of the development of international
co-operation, endeavour to procure such essential financial and/or technical assis-
tance as may be obtainable from the competent international, regional or national
organizations, whether financial or of some other kind.

6. The amounts referred to in paragraph 1 of this article that are not used dur-
ing one calendar year may be carried forward to the following calendar years but
may not, under any circumstances, be transferred to other chapters of the Adminis-
trative Budget.

7. The Council shall, at its autumn session, adopt the programme of technical
co-operation in olive cultivation, olive-oil extraction and table-olive processing that
is to be implemented and/or continued in the following calendar year.

8. Decisions relating to the management of the sums emanating from the
sources of finance referred to in paragraph 2 of this article shall be taken in accord-
ance with the provisions of article 11.

9. On the expiry of this Agreement, and unless it is prolonged, extended or re-
newed, any sums not used shall be repaid to Members proportionately to the total of
their contributions during the life of this Agreement.

CHAPTER VII. PUBLICITY FUND

Article 19. CONSTITUTION OF THE FUND

1. The mainly-producing Members undertake to place at the disposal of the
Council for each calendar year, for the joint publicity defined in chapter XIV of this
Agreement, a sum of 600,000 United States dollars.

2. The above sum may be increased by the Council provided, on the one hand,
that no Member's contribution is increased without that Member's consent and, on
the other, that any alteration occurring in this connection in the shares referred to in
article 20 shall require a unanimous decision of the mainly-producing Members.

3. The above-mentioned sum shall be payable in United States dollars or in the
equivalent amount of another freely convertible currency.

Article 20. CONTRIBUTION TO THE FUND

1. Subject to the provisions of paragraph 2 of this article, the mainly-
producing Members shall contribute to the Publicity Fund in accordance with the
shares set for each of them in relation to their importance in the world olive-products
economy and shown in annex B to this Agreement.

2. The Council may, if necessary, revise the above-mentioned shares in the
light of the participation of the mainly-producing Members in the Publicity Fund.
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3. Contributions to the Publicity Fund shall be payable for the whole of a cal-
endar year. The annual contribution of each mainly-producing Member shall become
payable for the first time when it becomes a Member provisionally or definitively and
subsequently on 1 January of each year.

4. The provisions of article 17, paragraph 8, shall apply as regards the collec-
tion of contributions to the Publicity Fund and in the event of delay in their payment.

5. During the first session of each calendar year, the accounts of the Publicity
Fund for the previous calendar year, certified by an independent auditor, shall be
presented to the Council for approval and publication.

6. The amounts in the Publicity Fund that are not used in one calendar year
may be carried forward to the following calendar years but may not, under any cir-
cumstances, be transferred to the Administrative Budget.

Article 21. VOLUNTARY CONTRIBUTIONS AND DONATIONS

1. Mainly-importing Members may pay contributions to the Publicity Fund by
special agreement with the Council. These contributions shall be added to the
moneys constituting the Fund as determined pursuant to article 19.

2. The Council may receive donations from Governments or from other
sources for the joint publicity in question. Such occasional resources shall be added
to the moneys constituting the Publicity Fund as determined pursuant to article 19.

Article 22. DECISIONS RELATING TO PUBLICITY

1. Decisions relating to publicity shall be taken by consensus of the Members
present that contribute to the Publicity Fund in accordance with article 20, para-
graph 1. Those Members may, by unanimous decision, allocate part of the Publicity
Fund to the achievement of the objectives referred to in article 38.

2. Decisions taken under paragraph 1 of this article shall immediately be com-
municated, for their information, to any Members absent.

Article 23. LIQUIDATION OF THE FUND

On the expiry of this Agreement, and unless it is prolonged, extended or renewed,
any funds not used for publicity shall be repaid to the Members proportionately to
their total contributions for publicity during the life of this Agreement.

CHAPTER VIII. FINANCIAL CONTROL

Article 24. FINANCIAL COMMITTEES

The Council shall establish:
(a) To provide financial control of, in particular, the implementation of chapters V

and VI of this Agreement, a Financial Committee for the Administrative
Budget comprising one representative of each Member;

(b) To provide financial control of the implementation of chapter VII of this
Agreement, a Financial Committee for the Publicity Fund comprising one rep-
resentative of each Member participating in that Fund.
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PART THREE. ECONOMIC AND STANDARDIZATION PROVISIONS

CHAPTER IX. DESIGNATIONS AND DEFINITIONS OF OLIVE OILS AND OLIVE-POMACE OILS.
INDICATIONS OF SOURCE AND APPELLATIONS OF ORIGIN

Article 25. USE OF THE DESIGNATION "OLIVE OIL"

1. The designation "olive oil" shall be restricted to oil obtained solely from the
olive, to the exclusion of oil obtained by solvent or re-esterification processes and of
any mixture with oils of other kinds.

2. In no case shall the designation "olive oil' be used alone to refer to olive-
pomace oils.

3. The Members undertake to suppress in both internal and international trade
any use of the designation "olive oil", alone or in combination with other words,
which is not in conformity with this article.

Article 26. DESIGNATIONS AND DEFINITIONS OF OLIVE OILS

AND OLIVE-POMACE OILS

1. The designations of olive oils and olive-pomace oils of the different qualities
are given below with the definition corresponding to each designation:

A. Virgin olive oil: oil which is obtained from the fruit of the olive tree solely
by mechanical or other physical means under conditions, and particularly thermal
conditions, that do not lead to deterioration of the oil, and which has not undergone
any treatment other than washing, decantation, centrifugation and filtration, to the
exclusion of oil obtained by solvent or re-esterification processes and of any mixture
with oils of other kinds. Virgin olive oil shall be classified and designated as follows:
(a) Virgin olive oil fit for consumption as it is:*

(i) Extra virgin olive oil: virgin olive oil of absolutely perfect flavour having
a maximum acidity, in terms of oleic acid, of 1 gram per 100 grams;

(ii) Fine virgin olive oil: virgin olive oil complying with the conditions for
extra virgin olive oil, except as regards acidity, which in terms of oleic
acid shall not exceed 1.5 grams per 100 grams;

(iii) Semi-fine virgin olive oil (or Ordinary virgin olive oil):
virgin olive oil of good flavour having a maximum acidity, in terms of
oleic acid, of 3 grams per 100 grams with a margin of tolerance of 10 per
cent of the acidity indicated.

(b) Virgin olive oil not fit for consumption as it is:
- Virgin olive oil lampante: off-flavour virgin olive oil or virgin olive oil having an

acidity, in terms of oleic acid, of more than 3.3 grams per 100 grams.
B. Refined olive oil: olive oil obtained by refining virgin olive oil.
C. Olive oil: oil consisting of a blend of refined olive oil and virgin olive oil.

Use of the term "pure olive oil" shall also be permissible.
D. Crude olive-pomace oil: oil obtained by treating olive pomace with solvent

(excluding oil obtained by re-esterification processes and any mixture with oils of

* It shall be permissible to use the qualifier "natural" for all virgin olive oils fit for consumption as they are.
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other kinds) and intended for subsequent refining for human consumption, or for
technical use. Olive-pomace oil shall be classified and designated as follows:
(a) Refined olive-pomace oil: oil intended for food use and obtained by refining

crude olive-pomace oil.
(b) Refined olive-pomace oil: blend of refined olive-pomace oil and virgin olive oil.

In no case shall this blend be called "olive oil".
(c) Olive-pomace oilfor technical use: all other crude olive-pomace oils.

2. Each of the above designations for the various qualities of olive oil and olive-
pomace oil shall comply with the quality criteria laid down in conformity with the
recommendations made under article 36, paragraph 3, in regard to standards for the
physical, chemical and organoleptic characteristics of olive oil and olive-pomace oil.

3. The Council may, by unanimous decision, make all such amendments to the
designations or definitions in this article as it deems necessary or appropriate.

Article 27. APPLICATION

1. The designations prescribed in article 26, paragraph 1, shall be compulsory
in international trade and shall be used for each quality of olive oil and olive-pomace
oil; they shall appear in clearly legible characters on all packagings.

2. With respect to quality criteria, the Council shall, as indicated in article 36,
paragraph 3, determine uniform standards applicable to international trade.

Article 28. INDICATIONS OF SOURCE AND APPELLATIONS OF ORIGIN

1. Indications of source, when given, may only be applied to virgin olive oil
produced and originating exclusively in the country, region or locality mentioned.

2. Appellations of origin, when given, may only be applied to extra virgin olive
oil produced and originating exclusively in the country, region or locality mentioned.

3. Indications of source and appellations of origin may only be used in conform-
ity with the conditions prescribed by the law of the country of origin.

Article 29. UNDERTAKINGS

1. The Members undertake to adopt at the earliest possible date all the neces-
sary measures, in the form prescribed by their respective legislations, to ensure the
application of the principles and provisions set forth in articles 25, 26 and 28.

2. They shall, in addition, endeavour to apply the provisions of articles 26
and 28 to their internal trade.

3. They undertake, in particular, to prohibit and repress the use in their terri-
tories, for purposes of international trade, of such indications of source, appella-
tions of origin and designations of olive oil and olive-residue oil as conflict with those
principles. This undertaking shall apply to all inscriptions placed on packagings, in-
voices, consignment notes and commercial documents or used in advertising, and to
trade marks, registered names and illustrations connected with the international mar-
keting of olive oil and olive-pomace oil, in so far as such inscriptions might constitute
false statements or give rise to confusion as to the origin, source or quality of the
olive oil or olive-pomace oil concerned.

Article 30. DISPUTES AND RECONCILIATION

1. Any dispute concerning indications of source and appellations of origin
which arises from the interpretation of the provisions of this chapter or from difficul-
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ties of application shall, if the dispute has not been settled by direct negotiation, be
examined by the Council.

2. The Council shall endeavour to reconcile the dispute, after seeking the opin-
ion of an advisory panel as provided for in article 50, paragraph 1, and after consul-
tation with the World Intellectual Property Organization, the International Olive Oil
Federation and a competent professional organization of a mainly importing Member,
and, if necessary, with the International Chamber of Commerce and the specialized
international institutions for analytical chemistry; if this is unsuccessful, and after
the Council has determined that every means has been employed to reach agreement,
the Members concerned shall have the right of recourse in the final instance to the
International Court of Justice.

CHAPTER X. DESIGNATIONS AND DEFINITIONS OF TABLE OLIVES

Article 31. DESIGNATIONS AND DEFINITIONS OF TABLE OLIVES

1. "Table olives" means sound fruit of specific varieties of the cultivated olive-
tree, harvested at the proper stage of ripeness and of such quality that, in their
different categories and when processed in accordance with the trade preparations
and styles laid down in the recommended qualitative standards, they produce an edi-
ble product that keeps well.

2. Table olives shall be classified in one of the following types:
(i) Green olives: obtained from fruits harvested during the ripening period, prior

to colouring and when they have reached normal size. The colour of the fruit
may vary from green to straw yellow.

(ii) Olives turning colour: obtained from rose, wine-rose or brown-coloured fruits
harvested before the stage of complete ripeness is attained.

(iii) Black olives: obtained from fruits harvested when fully ripe or slightly before
full ripeness is reached; they may, according to production region and time of
harvesting, be reddish black, violet black, deep violet, greenish black or deep
chestnut.

3. Each of the above types of table olives shall comply with the quality criteria
laid down in conformity with the recommendations made under article 38, para-
graph 1, with regard to the essential composition and quality criteria of table olives.

4. The designations and definitions for the trade preparations of the different
types of table olives shall be set in compliance with the recommendations made under
article 38, paragraph 1.

Article 32. APPLICATION

1. The designations prescribed under article 31, paragraph 4, shall be compul-
sory in international trade; they shall be used for each trade preparation of the different
types of table olives and shall appear in clearly legible characters on all packagings.

2. With respect to essential composition and quality factors, the Council shall,
as indicated in article 38, paragraph 1, determine uniform standards applicable to
international trade.

Article 33. UNDERTAKINGS

1. The Members undertake to adopt at the earliest possible date all the neces-
sary measures, in the manner required by their respective legislations, to ensure the
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application of the principles and provisions set forth in article 31 and shall endeavour
to apply them in their internal trade.

2. They undertake, in particular, to prohibit and repress the use in their terri-
tories, for purposes of international trade, of such table-olive designations as conflict
with those principles. This undertaking shall apply to any inscriptions placed on
packagings, invoices, consignment notes and commercial documents or used in ad-
vertising, and to trade marks, registered names and illustrations connected with the
international marketing of table olives, in so far as such inscriptions might constitute
false statements or give rise to confusion as to the quality of the table olives concerned.

Article 34. DISPUTES AND RECONCILIATION

1. Any dispute arising from the interpretation of the provisions of this chapter
or from difficulties in their application shall, if the dispute has not been settled by
direct negotiation, be examined by the Council.

2. The Council shall endeavour to reconcile the dispute, after seeking the opin-
ion of an advisory panel as provided for in article 50, paragraph 1, and after consul-
tation with the World Intellectual Property Organization, the International Olive Oil
Federation and a competent professional organization of a mainly importing Member
and, if necessary, with the International Chamber of Commerce and specialized in-
ternational institutions; if this is unsuccessful, and after the Council has determined
that every means has been employed to reach agreement, the Members concerned
shall have the right of recourse in the final instance to the International Court of
Justice.

CHAPTER XI. STANDARDIZATION OF THE MARKETS FOR OLIVE PRODUCTS

Article 35. EXAMINATION OF THE SITUATION OF AND DEVELOPMENTS
IN THE MARKET FOR OLIVE OIL AND OLIVE-POMACE OIL

1. Within the framework of the general objectives set forth in article 1, and
with a view to contributing towards the standardization of the market for olive oil
and olive-pomace oil and correcting any imbalance between international supply and
demand due to irregularity of harvests or to other factors, the Council shall, at the
autumn session, make a detailed examination of olive-oil balances and an overall
estimate of the supplies of and demand for olive oil and olive-pomace oil, on the
basis of the information furnished by each Member under article 48 and any infor-
mation communicated to the Council by Governments of States not Parties to this
agreement but interested in the international olive oil and olive-pomace oil trade, and
of any other relevant statistical material available to the Council.

2. Each year, at the spring session, the Council shall, taking into account all
the information available to it on that date, make a further examination of the
market situation and a further overall estimate of supplies of and demand for these
oils, and may propose to the Members such measures as it considers desirable.

3. An Economic Committee shall be set up and shall meet at regular intervals
to exchange views on the world situation in the market for olive oil and olive-pomace
oil, with the aim of finding solutions to problems liable to disrupt international trade
in these oils.
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Article 36. STANDARDIZATION OF THE MARKET FOR OLIVE OIL
AND OLIVE-POMACE OIL

1. The Council shall undertake studies with a view to making recommenda-
tions to the Members for achieving a balance between production and consumption,
and, more generally, standardizing of the olive-oil market over the long term through
the application of appropriate measures, including measures to encourage the sale of
olive oil at prices which are competitive at the consumer level, so as to narrow the
price differential between olive oil and other edible vegetable oils, particularly
through the granting of assistance.

2. With a view to such standardization, the Council shall also undertake studies
to recommend to Members suitable solutions to the problems which may arise as re-
gards the evolution of the international market for olive oil and olive-pomace oil,
through appropriate arrangements, account being taken of market imbalances re-
sulting from fluctuations in production or from other causes.

3. The Council shall examine ways and means of ensuring the expansion of in-
ternational trade and an increase in olive-oil consumption. In particular, it shall
make appropriate recommendations to the Members concerning:
(a) The adoption and use of a standard international contract for transactions in

olive oil and olive-pomace oil;
(b) The constitution and functioning of an international conciliation and arbitra-

tion office to deal with any disputes relating to transactions in olive oil and
olive-pomace oil;

(c) The establishment of uniform standards for the physical, chemical and organo-
leptic characteristics of olive oil and olive-oil pomace oil;

(d) The establishment of uniform methods of analysis.
4. The Council shall take any measures it considers useful for the suppression

of unfair competition at the international level, including such competition by States
which are not Parties to this Agreement or by persons who are nationals of such
States.

Article 37. EXAMINATION OF THE SITUATION OF AND DEVELOPMENTS
IN THE TABLE-OLIVE MARKET

1. Within the framework of the general objectives set forth in article 1, Members
shall make available and furnish all the necessary data, statistics and documentation
on table olives in order to contribute to the standardization of the table-olive market.

2. The Council shall, at the autumn session, make a detailed examination of
quantitative and qualitative table-olive balances on the basis of the above informa-
tion, of any information communicated to it by Governments of States not Parties to
this Agreement but interested in the international trade in table olives, and of any
other statistical material available to the Council on the subject.

3. Each year, at the spring session, the Council shall, taking account of all the
information available to it on that date, make a further examination of the market
situation and an overall estimate of the supplies of and demand for table olives and
may propose to the Members such measures as it considers desirable.

Vol. 1445.1-24591



1987 United Nations - Treaty Series o Nations Unies - Recueil des Traitks 31

Article 38. STANDARDIZATION OF THE TABLE-OLIVE MARKET

1. The Council shall examine ways and means of ensuring the expansion of in-
ternational trade in and consumption of table olives. In particular, it shall make ap-
propriate recommendations to the Members concerning:
(a) The implementation of unified qualitative standards applicable to table olives

in international trade;
(b) The adoption and use of a standard international contract for table-olive trans-

actions;
(c) The constitution and functioning of an international conciliation and arbitra-

tion office to deal with any disputes relating to transactions in table olives.
2. The Council shall promote such surveys as are thought conducive to the

stimulation of the growth of table-olive consumption. It shall submit them to the
Members for the purposes which they consider appropriate.

3. In this connection, the Council shall endeavour to obtain for all Members,
or for those of its Members as may require it, such assistance of various kinds, in-
cluding financial assistance, as international or other competent bodies may grant.

PART FOUR. TECHNICAL PROVISIONS

CHAPTER xii. TECHNICAL CO-OPERATION IN OLIVE CULTIVATION,
OLIVE-OIL EXTRACTION AND TABLE-OLIVE PROCESSING

Article 39. PROGRAMMES AND ACTION

1. In order to achieve the general objectives set forth in article 1 concerning
technical co-operation with regard to olives and olive products, the Council shall
conceive, promote and elaborate programmes of activities relating thereto.

2. Technical co-operation with regard to olives and olive products shall en-
compass olive cultivation, olive-oil extraction and table-olive processing.

3. The Council may take direct action to promote such technical co-operation.
4. The Council may decide to call upon the collaboration of State or private

bodies and/or concerns, whether national or international, to implement part or all
of the provisions of this chapter. It may also give a financial contribution to the
afore-mentioned bodies and/or concerns within the limits laid down in article 17,
paragraph 1.

Article 40. RESEARCH AND DEVELOPMENT

1. The Council shall examine any proposals for research-and-development
projects of general interest to Members and shall take such measures as are appro-
priate in this field.

2. The Council may call upon the collaboration of specialized research insti-
tutes, laboratories and centres for the implementation, monitoring, use and dissemi-
nation, for the benefit of Members, of the findings of the research-and-development
programmes.

3. The Council shall undertake the necessary studies on the economic returns
which can be expected from the application of the results of the research-and-devel-
opment programmes.
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Article 41. TRAINING AND SPECIFIC OPERATIONS

1. The Council shall take the necessary steps for the organization of refresher
and training courses at various levels for technical experts in the olive sector, particu-
larly those from developing Members.

2. The Council shall encourage the transfer of technologies to developing
Members from Members highly advanced in olive cultivation, olive-oil extraction
and table-olive processing techniques.

3. The Council shall facilitate any technical co-operation enabling consultants
and experts to be placed at the disposal of the Members requiring such services.

4. In particular, the Council shall:
(a) Carry out specific studies and operations;
(b) Convene or foster international seminars and gatherings;
(c) Collect technical information and circulate it to all Members;
(d) Promote the co-ordination of activities relating to technical co-operation

among Members in olive cultivation, olive-oil extraction and table-olive process-
ing, including action within the framework of interregional or regional planning;

(e) Promote such bilateral or multilateral co-operation as may assist the Council in
achieving the objectives of this Agreement.

Article 42. FINANCIAL RESOURCES

The Council shall, in support of the programmes of technical co-operation in
olive cultivation, olive-oil extraction and table-olive processing, create a separate
chapter within the Administrative Budget.

CHAPTER XIII. OTHER MEASURES

Article 43. OTHER MEASURES

The Council shall:
(a) Foster and co-ordinate appropriate studies and research on the biological value

of olive oil and table olives, with particular reference to their nutritional quali-
ties and other intrinsic properties;

(b) Draw up, in association with specialist bodies, olive-related terminology, stand-
ards covering olive products and related methods of analysis, as well as any
other standards connected with the olive sector;

(c) Take whatever measures are appropriate to draw up a compendium of estab-
lished, fair trade practices for international trade in olive oil, olive-pomace oil
and table olives.

PART FIVE. PUBLICITY PROVISIONS

CHAPTER XIV. WORLD PUBLICITY TO PROMOTE THE CONSUMPTION

OF OLIVE OILS AND TABLE OLIVES

Article 44. PUBLICITY PROGRAMMES TO PROMOTE THE CONSUMPTION OF
OLIVE OILS AND TABLE OLIVES

1. The Members contributing to the Publicity Fund referred to in article 19
undertake jointly to conduct generic publicity activities to expand world consump-
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tion of olive oils and table olives, on the basis of the use of the designations of edible
olive oils as defined in article 26 and of table olives as defined in article 31.

2. Those activities shall take the form of educational and advertising campaigns
and deal with the organoleptic and chemical characteristics of olive oils and table
olives, as well as with their nutritive, therapeutic and other properties.

3. Within the framework of the publicity campaigns, consumers shall be in-
formed about the designations, origins and sources of olive oils and table olives, care
being taken to ensure that no quality, origin or source is either promoted or given
prominence in preference to another.

4. The publicity campaigns to be undertaken under this article shall be decided
on by the Council in the light of the resources made available to it. Priority shall be
given to action in the mainly-consuming countries in which the consumption of olive
oils and table olives is likely to increase.

5. The resources of the Publicity Fund shall be used in the light of the follow-
ing criteria:
(a) The volume of consumption and the possibilities of developing existing outlets;
(b) The creation of new outlets for olive oils and table olives;
(c) The return obtainable on the publicity expenditure.

6. The Council shall administer the funds allocated for joint publicity pur-
poses. It shall prepare an annual estimate of receipts and expenditure relating to this
publicity as an annex to its budget.

7. The technical execution of publicity campaigns may be entrusted by the
Council to specialized bodies of its own choice.

Article 45. INTERNATIONAL GUARANTEE LABEL OF THE COUNCIL

The Members undertake to encourage the use of the international guarantee
label of the Council in their domestic and international transactions in olive oils and
table olives and to adopt appropriate measures for this purpose.

PART SIX. OTHER PROVISIONS

CHAPTER xv. GENERAL OBLIGATIONS

Article 46. GENERAL OBLIGATIONS

The Members undertake not to adopt any measure that conflicts with their obli-
gations under this Agreement or with the general objectives set forth in article 1.

Article 47. ENCOURAGEMENT OF INTERNATIONAL TRADE AND CONSUMPTION

The Members undertake to adopt all the appropriate measures to facilitate
trade, encourage consumption of olive oils and table olives and ensure the proper de-
velopment of the international trade in these products. To that end, they undertake
to conform to the principles, rules and guidelines they have approved in the compe-
tent international forums. They also undertake to adopt measures to encourage the
sale of olive oil at prices which are competitive at the consumer level, including
measures for determining assistance and narrowing the price differential between
olive oil and other edible vegetable oils, in order to encourage olive-oil consumption.
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Article 48. INFORMATION

The Members undertake to make available and furnish to the Council all the
statistics, data and documentation which it needs to discharge its functions under
this Agreement, and in particular any information it requires in order to establish the
balances for olive oil, olive-pomace oils and table olives and acquire a knowledge of
Members' national policies for olive products.

Article 49. FINANCIAL LIABILITY OF MEMBERS

In accordane with the general principles of law, each Member's financial liability
to the Council and to other Members is limited to the extent of its obligations under
articles 17 and 19 concerning contributions to the Administrative Budget and to the
Publicity Fund.

CHAPTER XVI. DISPUTES AND COMPLAINTS

Article 50. DISPUTES AND COMPLAINTS

1. Any dispute which concerns the interpretation or application of this Agree-
ment, other than a dispute under article 30 or article 34, and which is not settled by
negotiation shall, at the request of any Member which is a party to the dispute, be re-
ferred to the Council for the latter to decide after seeking an opinion, where appro-
priate, from an advisory panel, the composition of which shall be laid down in the
Council's rules of procedure.

2. A substantiated opinion by the advisory panel shall be submitted to the
Council, which shall in all circumstances settle the dispute after considering all the
relevant facts.

3. Any complaint that a Member has failed to fulfil its obligations under this
Agreement shall, at the request of the Member making the complaint, be referred to
the Council, which shall take a decision on the matter after consulting the Members
concerned and, where appropriate, seeking an opinion from the advisory panel re-
ferred to in paragraph 1 of this article.

4. A Member may, if the Council so decides, be found in breach of this Agree-
ment.

5. If the Council finds that a Member has committed a breach of this Agree-
ment, it may either impose on that Member sanctions, ranging from a simple warn-
ing to the suspension of the Member's right to participate in decisions of the Council
until it has met its obligations, or, in accordance with the procedure laid down in arti-
cle 58, exclude the Member from participation in the Agreement.

CHAPTER XVII. FINAL PROVISIONS

Article 51. DEPOSITARY

The Secretary-General of the United Nations is hereby designated as the deposi-
tary of this Agreement.

Article 52. SIGNATURE, RATIFICATION, ACCEPTANCE AND APPROVAL

1. This Agreement shall be open for signature at United Nations Headquarters
from I September to 31 December 1986 inclusive by Governments invited to the
United Nations Conference on Olive Oil, 1986.
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2. Any Government referred to in paragraph 1 of this article may:
(a) At the time of signing this Agreement, declare that by such signature it expresses

its consent to be bound by this Agreement (definitive signature); or

(b) After signing this Agreement, ratify, accept or approve it by the deposit of an
instrument to that effect with the depositary.

3. Instruments of ratification, acceptance or approval shall be deposited with
the depositary not later than 31 Decembr 1986. The Council may, however, grant
extensions of time to signatory Governments which are unable to deposit their instru-
ments by that date.

Article 53. ACCESSION

1. The Government of any State may accede to this Agreement upon condi-
tions established by the Council, which shall include a time-limit for the deposit of
instruments of accession. The Council may, however, grant extensions of time to
Governments which are unable to accede by the time-limit set in the conditions of ac-
cession.

2. Accession shall be effected by the deposit of an instrument of accession with
the depositary. Instruments of accession shall state that the Government accepts all
the conditions established by the Council.

Article 54. NOTIFICATION OF PROVISIONAL APPLICATION

1. A signatory Government which intends to ratify, accept or approve this
Agreement, or a Government for which the Council has established conditions for
accession but which has not yet been able to deposit its instrument, may, at any time,
notify the depositary that it will apply this Agreement provisionally when it enters in-
to force in accordance with article 55, or, if it is already in force, at a specified date.

2. A Government which has notified under paragraph 1 of this article that it
will apply this Agreement when it enters into force, or, if it is already in force, at a
specified date shall, from that time, be a provisional Member until it deposits its
instrument of ratification, acceptance, approval or aczession and thus becomes a
Member.

Article 55. ENTRY INTO FORCE

1. This Agreement shall enter into force definitively on 1 January 1987, or on
any date thereafter, if five Governments among those mentioned in annex A to this
Agreement and accounting for at least 95 per cent of the participation shares have
signed this Agreement definitively or have ratified, accepted or approved it, or acceded
thereto.

2. If, on 1 January 1987, this Agreement has not entered into force in accord-
ance with paragraph 1 of this article, it shall enter into force provisionally if by that
date five Governments satisfying the percentage requirements of paragraph 1 of this
article have signed this Agreement definitively or have ratified, accepted or approved
it, or have notified the depositary that they will apply this Agreement provisionally.

3. If, on 1 January 1987, the requirements for entry into force under para-
graph 1 or paragraph 2 of this article have not been met, the Secretary-General of the
United Nations shall invite those Governments which have signed this Agreement
definitively or have ratified, accepted or approved it, or have notified that they will
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apply this Agreement provisionally, to decide whether to put this Agreement into
force definitively or provisionally among themselves, in whole or in part, on such
date as they may determine.

4. For any Government which has not notified the depositary under article 54
that it will apply this Agreement provisionally and which deposits an instrument of
ratification, acceptance, approval or accession after the entry into force of this
Agreement, this Agreement shall enter into force on the date of such deposit.

Article 56. AMENDMENT

1. The Council may recommend amendments of this Agreement to the
Members.

2. The Council shall fix a date by which Members shall notify the depositary of
their acceptance of any amendment.

3. An amendment shall enter into force 90 days after the depositary has received
notifications of its acceptance from all the Members. If this requirement has not been
met by the date fixed by the Council in accordance with paragraph 2 of this article,
the amendment shall be considered withdrawn.

Article 57. WITHDRAWAL

1. Any Member may withdraw from this Agreement at any time after the entry
into force of this Agreement by giving written notice of withdrawal to the depositary.
That Member shall simultaneously inform the Council of the action it has taken.

2. Withdrawal under this article shall become effective 90 days after the notice
is received by the depositary.

Article 58. EXCLUSION

If the Council decides that any Member is in breach of its obligations under this
Agreement and decides further that such breach significantly impairs the operation
of this Agreement, it may, by unanimous decision of the other Members, exclude
that Member from this Agreement. The Council shall immediately notify the deposi-
tary of its decision. The Member in question shall cease to be a Party to this Agree-
ment 30 days after the date of that decision.

Article 59. SETTLEMENT OF ACCOUNTS

1. The Council shall determine any settlement of accounts which it finds equi-
table with a Member which has withdrawn from this Agreement or which has been
excluded from the Council or has otherwise ceased to be a Party to this Agreement.
The Council shall retain any amounts paid by such Member. Such Member shall be
bound to pay any amounts due from it to the Council.

2. Upon termination of this Agreement, no Member referred to in paragraph 1
of this article shall be entitled to any share of the proceeds of the liquidation or the
other assets of the Council; nor shall it be burdened with any part of the deficit, if
any, of the Council.

Article 60. DURATION, PROLONGATION, EXTENSION AND TERMINATION

1. This Agreement shall remain in force until 31 December 1991 unless the
Council decides to prolong it, extend it, renew it or terminate it in advance in accord-
ance with the provisions of this article.
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2. The Council may decide to prolong this Agreement for not more than two
periods of one year each. Any Member which does not accept any such prolongation
of this Agreement shall so inform the Council and shall cease to be a Party to this
Agreement from the beginning of the period of prolongation.

3. If, before 31 December 1991 or before the expiry of a period of prolonga-
tion referred to in paragraph 2 of this article, as the case may be, a new agreement or
a protocol for the extension of this Agreement has been negotiated but has not yet
entered into force either definitively or provisionally, this Agreement shall remain in
force beyond its expiry date until the new agreement or protocol enters into force,
provided that the period of such prolongation does not exceed 12 months.

4. The Council may at any time decide to terminate this Agreement with effect
from such date as it may determine.

5. Notwithstanding the expiry or termination of this Agreement, the Council
shall continue in being for as long as may be necessary for the purpose of carrying
out the liquidation of the Council, including the settlement of accounts, and shall
have during that period such powers and functions as may be necessary for these pur-
poses.

6. The Council shall notify the depositary of any decision taken under this
article.

Article 61. RESERVATIONS

No reservations may be made with respect to any of the provisions of this Agree-
ment.

IN WITNESS WHEREOF the undersigned, being duly authorized thereto, have affixed
their signatures under this Agreement on the dates indicated.

DONE at Geneva on this first day of July, one thousand nine hundred and eighty-
six, the texts of this Agreement in the Arabic, English, French, Italian and Spanish
languages being equally authentic.
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ANNEX A

PARTICIPATION SHARES PERTAINING TO THE

ADMINISTRATIVE BUDGET

A lgeria ........................................................ 13
European Economic Community .................................. 740
E gypt ......................................................... 4
Libyan Arab Jam ahiriya ......................................... 33
M orocco ...................................................... 24
T unisia ........................................................ 92
T urkey ........................................................ 88
Y ugoslavia ..................................................... 6

TOTAL 1,000

ANNEX B

SHARES FOR THE PURPOSES OF CONTRIBUTION
TO THE PUBLICITY FUND

A lgeria ...................................................... 5.8
European Economic Community ................................ 775.0
M orocco ..................................................... 25.0
T unisia ........................................................ 125.0
T urkey ...................................................... 66.7
Y ugoslavia ................................................... 2.5

[TOTAL] 1,000.0

[For the signature pages, seep. 142 of this volume.]
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ACCORD' INTERNATIONAL DE 1986 SUR L'HUILE D'OLIVE ET LES
OLIVES DE TABLE

PREAMBULE

Les Parties au present Accord,
Rappelant que la culture de l'olivier:

- Est une culture indispensable A l'entretien et A la conservation des sols, qui permet
de valoriser des terrains ne supportant pas l'implantation d'autres cultures et qui,
m~me dans des conditions extensives d'exploitation, lesquelles reprdsentent l'es-
sentiel de la production actuelle, rdagit de faqon favorable h toute amelioration
culturale,

- Est une culture fruiti~re p~renne qui permet de rentabiliser les investissements
consentis pour ladite culture avec des techniques appropri~es,

Soulignant que de cette culture dependent l'existence et le niveau de vie de mil-
lions de families qui sont absolument tributaires des mesures prises pour maintenir et
d6velopper la consommation de ces produits, tant dans les pays producteurs eux-
m~mes que dans les pays consommateurs non producteurs,

Rappelant que l'huile d'olive et les olives de table constituent des produits de
base essentiels dans les r6gions obi ladite culture est implant6e,

Rappelant que la caract6ristique essentielle de la production d'olives reside dans
l'irr6gularit6 des r6coltes et de l'approvisionnement du march6, qui se traduit par des
fluctuations dans la valeur de la production, par l'instabilit6 des prix et des recettes
d'exportation, ainsi que par des 6carts consid~rables dans les revenus des produc-
teurs,

Rappelant qu'il en r~sulte des difficultds sp~ciales qui peuvent causer des preju-
dices graves aux int6rets des producteurs et des consommateurs et compromettre les
politiques g6n6rales d'expansion 6conomique dans les pays des r6gions ofi la culture
de l'olivier est implant6e,

Soulignant, A cet 6gard, la tr~s grande importance de la production ol6icole dans
r'conomie de nombreux pays et notamment des pays ol6icoles en d6veloppement,

Rappelant que les mesures a prendre, compte tenu des donn6es tr~s particulires
de la culture de l'olivier et du march6 de ses produits, d6passent le cadre national et
qu'une action internationale est indispensable,

I Entrd en vigueur A titre provisoire le ler janvier 1987, date A laquelle cinq Gouvernements ou organisations reprd-
sentant au moins 95 p. 100 des quotas de participation I'avaient sign6 d~finitivement ou avaient ddposd leur instrument de
ratification, d'acceptation ou d'approbation, ou une notification d'application provisoire, conform~ment au paragraphe 2
de l'article 55

Date de la signature dfinitive (s)
ou de la notification

Etat d'application provisoire (n)
Algirie ........................................ ....................... 23 dk em bre 1986 n
Communaut6 6conomique europ&nne ..................................... 12 dicembre 1986 s
M aroc ................................................................ 18 d6cem bre 1986 n
Tunisie ................................................................ 17 d cem bre 1986 n
Turquie ....................................... ....................... 30 d~cembre 1986 n

Vol. 1445,1-24591



40 United Nations - Treaty Series * Nations Unies - Recueil des Traitis 1987

Consid~rant l'Accord international de 1956 sur l'huile d'olive', modifi6 par le
Protocole du 3 avril 1958', ainsi que l'Accord international de 1963 sur l'huile
d'olive3 , reconduit et amend6 A plusieurs reprises4 , et l'Accord international de 1979
sur l'huile d'olive5 ,

Consid~rant que l'Accord de 1979 vient expiration le 31 d~cembre 1986,
Estimant qu'il est essentiel de poursuivre, en la d6veloppant, l'ceuvre entreprise

dans le cadre des accords pr6cit~s et qu'il est souhaitable de conclure un nouvel accord,
Sont convenues de ce qui suit :

CHAPITRE PREMIER. OBJECTIFS GENERAUX

Article premier. OBJECTIFS GENERAUX

Les objectifs de l'Accord international de 1986 sur l'huile d'olive et les olives de
table (ci-apr~s d6nomm6 <le pr6sent Accord>)), qui tiennent compte des dispositions
des r~solutions 93 (IV)6 , 124 (V)' et 155 (VI)', adopt6es par la Conference des Nations
Unies sur le commerce et le d6veloppement, sont les suivants :
1. En matibre de coop,4ration internationale et de concertation:
a) Favoriser la coop6ration internationale pour le d6veloppement int~gr6 de 1'6co-

nomie olicole mondiale;
b) Maintenir des conditions de travail 6quitables dans toutes les activit6s oldicoles

ou d~riv6es de l'oliculture en vue d'6lever le niveau de vie des populations;
c) Favoriser la coordination des politiques de production, d'industrialisation et de

commercialisation de l'huile d'olive, des huiles de grignons d'olive et des olives
de table et l'organisation du march6 de ces produits;

d) Etudier et faciliter l'application des mesures n6cessaires en ce qui concerne les
autres produits de l'olivier;

e) Poursuivre, en la d6veloppant, l'ceuvre entreprise dans le cadre des accords in-
ternationaux ant~rieurs sur l'huile d'olive.

2. En mati~re de modernisation de l'oleiculture et de l'ol'otechnie•
a) Encourager la recherche-d6veloppement en vue de mettre au point les techniques

susceptibles :
i) De moderniser, A travers la programmation technique et scientifique, la

culture de l'olivier et l'industrie des produits ol6icoles;
ii) D'am61iorer la qualit6 des productions de cette culture;

iii) De r6duire le coot de revient des produits obtenus, notamment de l'huile
d'olive, en vue d'am6liorer la position de cette huile dans l'ensemble du
march6 des huiles v6g~tales fluides alimentaires;

iv) D'am6liorer la situation de l'industrie ol6icole dans ses rapports avec l'envi-
ronnement, conform6ment aux recommandations de la Conference des

I Nations Unies, Recuel des Traits, vol. 336, p. 177

2 Ibid., vol. 302, p. 121.
3 Ibid., vol. 495, p. 3.
4 Ibid., vol. 636, p. 371; vol. 720, p. 247 and vol. 827, p. 289. Voir aussi vol. 1219, p. 290 et 367.
5 Ibid., vol. 1219, p. 135.
6 Nations Unies, Actes de la Conference des Nations Unies sur le commerce et le developpement. Quatrime session,

Nairobi, vol. 1, Rapport et annexes, p. 6.
7 Ibid., Cinquibme session, Manille, vol. I, Rapport et annexes, p. 9.
8 Ibid., Sixibme session, Belgrade, vol. 1, Rapport et annexes, p. 12.
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Nations Unies sur l'environnement, afin de rem(dier aux nuisances 6ven-
tuelles;

b) Favoriser les transferts de technologie et les actions de formation dans le domaine
ol6icole.

3. En matibre d'expansion des dchanges internationaux des produits oldicoles:
a) Faciliter l'6tude et l'application de mesures tendant A l'expansion des 6changes

internationaux des produits ol(icoles afin d'accroitre les ressources que les pays
producteurs, et plus particulirement les pays producteurs en d(veloppement,
retirent de leurs exportations, et A permettre l'acc(l(ration de leur croissance 6co-
nomique et leur d(veloppement social, tout en tenant compte des int(rts des
consommateurs;

b) Adopter toutes mesures opportunes tendant A d6velopper la consommation de
l'huile d'olive et des olives de table;

c) Pr(venir et, le cas 6ch(ant, combattre toute pratique de concurrence d(loyale
dans le commerce international de rhuile d'olive, des huiles de grignons d'olive et
des olives de table et assurer la livraison d'une marchandise conforme en tout
aux r~gles et normes internationales adopt(es en la mati~re;

d) Am(liorer l'acc~s aux marches et la s(curit6 des approvisionnements, ainsi que
les structures des marches et les syst~mes de commercialisation, de distribution
et de transport;

e) Entreprendre toutes actions et mesures susceptibles de mettre en relief les valeurs
biologiques de l'huile d'olive et des olives de table.

4. En matibre de normalisation du commerce international des produits oldicoles:
a) Faciliter l'Utude et l'application de mesures tendant a la r6alisation d'un 6quilibre

entre la production et la consommation;
b) Faciliter l'tude et l'application de mesures tendant A 'harmonisation des l6gisla-

tions nationales se rapportant, notamment, A la commercialisation de l'huile
d'olive et des olives de table;

c) R(duire les inconv~nients qui tiennent aux fluctuations des disponibilit6s sur le
march6, en vue notamment :
i) D'viter les fluctuations excessives des prix, qui doivent se situer A des

niveaux r(mun(rateurs et justes pour les producteurs et 6quitables pour les
consommateurs;

ii) D'assurer des conditions permettant un d6veloppement harmonieux de la
production, de la consommation et des 6changes internationaux, compte
tenu de leurs interrelations;

d) Amdliorer les procedures d'information et de consultation permettant, entre
autres choses, la rdalisation d'une meilleure transparence du march6 de l'huile
d'olive, des huiles de grignons d'olive et des olives de table.

CHAPITRE II. DtFINITIONS

Article 2. DtFINITIONS

Aux fins du prdsent Accord :
1. Le terme (<Conseil> d(signe le Conseil ol(icole international vis6 au para-

graphe 1 de l'article 3;
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2. Le terme <Membre). d~signe une Partie au present Accord;
3. L'expression <Membre principalement producteur d~signe tout Membre

dont la production d'huile d'olive et celle d'olives de table, reconvertie en 6quivalent
d'huile d'olive par un coefficient de conversion de 20 01o, ont &6, durant les cam-
pagnes olicoles et les campagnes des olives de table 1980/81 A 1983/84 comprises,
supdrieures A ses importations durant les ann6es civiles 1981 A 1984 comprises;

4. L'expression «Membre principalement importateur d~signe tout Membre
dont la production d'huile d'olive et celle d'olives de table, reconvertie en 6quivalent
d'huile d'olive par un coefficient de conversion de 20 %/0, ont W, durant les cam-
pagnes ol6icoles et les campagnes des olives de table 1980/81 A 1983/84 comprises,
infdrieures A ses importations durant les ann~es civiles 1981 A 1984 comprises, ou
dont aucune de ces productions n'a W enregistr6e durant ces memes campagnes;

5. L'expression «campagne oldicole) d6signe la p6riode allant du 1er novembre
de chaque ann6e au 31 octobre de l'ann~e suivante;

6. L'expression «campagne des olives de table>) d6signe la p6riode allant du
1 er septembre de chaque ann6e au 31 aofit de l'ann6e suivante;

7. L'expression < produits ol6icoles)) d6signe notamment les huiles d'olive, les
olives de table et les huiles de grignons d'olive.

PREMIERE PARTIE. DISPOSITIONS INSTITUTIONNELLES

CHAPITRE III. LE CONSEIL OLEICOLE INTERNATIONAL

Article 3. INSTITUTION, SIEGE ET STRUCTURE
DU CONSEIL OLEICOLE INTERNATIONAL

1. Le Conseil ol6icole international, cr& pour assurer la mise en ceuvre du pr6-
sent Accord et en contr6ler l'application, a la composition, les pouvoirs et les fonc-
tions d6finis dans le present Accord.

2. Le Conseil a son sifge A Madrid, A moins qu'il n'en decide autrement.
3. Le Conseil exerce ses fonctions directement et/ou par l'interm~diaire des

comit~s et sous-comit~s vis6s A l'article 7, ainsi que du Secrdtariat ex~cutif formd par
son Directeur ex~cutif, ses hauts fonctionnaires et son personnel.

Article 4. COMPOSITION DU CONSEIL

1. Chaque Partie au present Accord est Membre du Conseil.
2. Il est institu6 deux categories de Membres, A savoir

a) Les Membres principalement producteurs, et
b) Les Membres principalement importateurs.

3. Chaque Membre a un reprdsentant au Conseil et, s'il le d6sire, un ou plu-
sieurs suppl6ants. Tout Membre peut en outre adjoindre A son reprdsentant ou A ses
suppliants un ou plusieurs conseillers.

Article 5. PARTICIPATION D'ORGANISATIONS INTERGOUVERNEMENTALES

Toute mention, dans le present Accord, d'un << gouvernement)) ou de << gouverne-
ments)) est r~put6e valoir pour la Communaut6 dconomique europ6enne et pour
toute autre organisation intergouvernementale ayant des responsabilitds dans la n6-
gociation, la conclusion et l'application d'accords internationaux, en particulier d'ac-
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cords sur des produits de base. En consequence, toute mention, dans le present Ac-
cord, de la signature, de la ratification, de l'acceptation ou de l'approbation, ou de la
notification d'application titre provisoire, ou de l'adh~sion est, dans le cas de ces
organisations intergouvernementales, r~put~e valoir aussi pour la signature, la ratifi-
cation, l'acceptation ou l'approbation, ou pour la notification d'application A titre
provisoire, ou pour l'adh~sion, par ces organisations intergouvernementales.

Article 6. PRIVILUGES ET IMMUNITES

1. Le Conseil a la personnalit6 juridique. Il peut en particulier conclure des
contrats, acqu(rir et ceder des biens meubles et immeubles et ester en justice.

2. Sur le territoire de chaque Membre, et pour autant que la l6gislation de ce
Membre le permet, le Conseil jouit de la capacitd juridique n6cessaire A l'exercice des
fonctions que le present Accord lui confre.

3. Ds l'entr~e en vigueur du present Accord, le gouvernement du pays du sitge
conclut avec le Conseil un accord octroyant A celui-ci les conditions de pouvoirs, pri-
vilfges et immunit~s semblables A celles conc~des par le pays h6te aux organisations
internationales. Entre-temps, la convention de si~ge entre le Gouvernement de 'Es-
pagne et le Conseil, sign~e le 2 juillet 1962, demeure en vigueur.

4. Pour autant que sa 16gislation le permet, le gouvernement de l'Etat oi se
trouve le sifge du Conseil exon~re d'imp6ts les 6moluments verses par celui-ci i son
personnel et les avoirs, revenus et autres biens du Conseil.

5. Le Conseil peut conclure avec un ou plusieurs Membres des accords se rap-
portant aux privileges et immunit~s qui peuvent etre n6cessaires A la bonne applica-
tion du present Accord.

6. Si le sifge du Conseil est transf~rd dans un pays qui est Membre de l'Accord,
ce Membre conclut aussit6t que possible avec le Conseil un accord touchant le statut,
les privileges et les immunit~s du Conseil, de son Directeur ex6cutif, de ses hauts
fonctionnaires, de son personnel et de ses experts, ainsi que des repr~sentants des
Membres qui se trouvent dans ce pays pour y exercer leurs fonctions.

7. A moins que d'autres dispositions d'ordre fiscal ne soient prises en vertu de
'accord envisag6 au paragraphe 6 du pr6sent article et en attendant la conclusion de

cet accord, le nouveau Membre h6te :
a) Exon~re de tous imp6ts les 6moluments verses par le Conseil son personnel.
b) Exon~re de tous imp6ts les avoirs, revenus et autres biens du Conseil.

8. Si le sifge du Conseil est transf6rd dans un pays qui n'est pas Membre de
'Accord, le Conseil doit, avant le transfert, obtenir du gouvernement de ce pays une
assurance 6crite attestant :
a) Qu'il conclura aussit6t que possible avec le Conseil un accord comme celui qui

est vis6 au paragraphe 6 du pr6sent article; et
b) Qu'en attendant la conclusion d'un tel accord il accordera les exonerations pr6-

vues au paragraphe 7 du present article.
9. Le Conseil s'efforce de conclure, avant le transfert du sifge, 'accord vis6 au

paragraphe 6 du present article avec le gouvernement du pays dans lequel le sifge du
Conseil doit tre transf6r6.
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Article 7. POUVOIRS ET FONCTIONS DU CONSEIL

1. Le Conseil exerce tous les pouvoirs et doit s'acquitter, ou veiller A raccom-
plissement, de toutes les fonctions qui sont n~cessaires A l'ex~cution des dispositions
du present Accord.

2. Le Conseil est charg6 de promouvoir toute action tendant h un d~veloppe-
ment harmonieux de l'6conomie ol~icole mondiale par tous moyens et encourage-
ments en son pouvoir dans les domaines de la production, de la consommation et des
6changes internationaux, compte tenu de leurs interrelations.

3. Le Conseil est autoris6 A entreprendre ou A faire entreprendre des 6tudes ou
d'autres travaux, notamment la recherche de renseignements d~taill~s se rapportant A
une aide sp6ciale, sous diff~rentes formes, aux activit~s olicoles, afin de pouvoir for-
muler toutes recommandations et suggestions qu'il estime appropri6es pour atteindre
les objectifs g~n~raux 6numr s A I'article premier. Toutes ces 6tudes et tous ces tra-
vaux doivent notamment se rapporter au plus grand nombre possible de pays ou
groupes de pays et tenir compte des conditions g6n6rales, sociales et 6conomiques des
pays int6ress~s.

4. Le Conseil 6tablit les procddures selon lesquelles les Membres rinforment
des conclusions auxquelles 'examen des recommandations et des suggestions dcou-
lant de l'ex6cution du pr6sent Accord les a conduits.

5. Le Conseil 6tablit un r~glement int~rieur conforme aux dispositions du pr6-
sent Accord. I tient A jour la documentation qui lui est n6cessaire pour remplir les
fonctions qui lui sont d~volues par le present Accord, ainsi que toute autre documen-
tation qu'il juge souhaitable. En cas de conflit entre le r~glement int~rieur ainsi
adopt6 et les dispositions du present Accord, celui-ci pr~vaut.

6. Le Conseil tablit, prepare et publie tous rapports, 6tudes et autres docu-
ments qu'il peut juger utiles et n6cessaires.

7. Le Conseil publie, au moins une fois par an, un rapport sur ses activit6s et
sur le fonctionnement du present Accord.

8. Le Conseil peut nommer les comit~s et sous-comit6s qu'il juge utiles en vue
de l'assister dans 'exercice des fonctions que le present Accord lui conf~re.

9. Les dispositions financi~res concernant 'exercice des pouvoirs du Conseil
sont 6nonc~es dans la deuxi~me partie du present Accord. Le Conseil n'est pas
habilit6 A emprunter des fonds.

Article 8. PR9SIDENT ET VICE-PPtSIDENT DU CONSEIL

1. Le Conseil 61it, parmi les d61 gations des Membres, un Prdsident qui
demeure en fonction pendant une campagne ol6icole. Dans le cas oi le Pr6sident est
un repr6sentant, son droit A la participation aux decisions du Conseil est exerc6 par
un autre membre de sa d~l~gation. Le President n'est pas r~tribud.

2. Le Conseil 61it 6galement, parmi les d6lgations des Membres, un Vice-
Pr6sident. Si le Vice-President est un repr6sentant, il exerce son droit A la participa-
tion aux d6cisions du Conseil sauf lorsqu'il assume les fonctions de Prdsident, auquel
cas il d~lfgue ce droit A un autre membre de sa d616gation. Le Vice-Prdsident demeure
en fonction pendant une campagne oldicole et n'est pas r6tribu6.

3. En cas d'absence temporaire simultande du President et du Vice-President,
ou en cas d'absence permanente de l'un ou de 'autre ou des deux, le Conseil peut
61ire, parmi les d~ldgations des Membres, de nouveaux titulaires de ces fonctions,
temporaires ou permanents selon le cas.
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Article 9. SESSIONS DU CONSEIL

1. Le Conseil se rtunit au lieu de son sifge, A moins qu'il n'en decide autre-
ment. Si, sur l'invitation d'un Membre, le Conseil dtcide de se rtunir ailleurs qu'au
sifge, ce Membre prend sa charge les frais supplmentaires qui en rtsultent pour le
budget du Conseil.

2. Le Conseil se rtunit au moins deux fois par an, au printemps et A l'automne.
3. Le Conseil peut tre convoqu6 A tout moment A la discretion de son Prtsi-

dent. Celui-ci convoque 6galement le Conseil si la demande en est faite par un ou plu-
sieurs de ses Membres.

4. Les convocations aux sessions vistes au paragraphe 2 du present article doi-
vent etre adresstes au moins 45 jours avant la date de la premiere seance de chacune
d'elles. Les convocations aux sessions vistes au paragraphe 3 du present article doi-
vent etre adresstes au moins 15 jours avant la date de la premiere s6ance de chacune
d'elles.

Article 10. QUOTAS DE PARTICIPATION

1. Le quota de participation de chaque Membre est d6termin6 en prenant
comme base le rtsultat de la formule suivante :

q = PI+ il+ P2 + i2+ 5
Dans cette formule :
- q reprtsente la donnte sur laquelle le Conseil se base pour determiner le quota

de participation;
- P, reprtsente, en milliers de tonnes mttriques, la moyenne annuelle de produc-

tion d'huile d'olive durant les campagnes 1980/81 b 1983/84, la fraction de
millier de tonnes mttriques en sus du nombre entier n'6tant pas comptte;

- il reprtsente, en milliers de tonnes mttriques, la moyenne annuelle des impor-
tations nettes d'huile d'olive durant les anntes civiles 1981 h 1984, la fraction
de millier de tonnes mttriques en sus du nombre entier n'6tant pas comptte;

- P2 reprtsente, en milliers de tonnes mttriques, la moyenne annuelle de produc-
tion d'olives de table, reconvertie en 6quivalent d'huile d'olive par un coeffi-
cient de conversion de 20 016, durant les campagnes 1980/81 h 1983/84, la
fraction de millier de tonnes mttriques en sus du nombre entier n'&tant pas
comptte;

- i2  reprtsente, en milliers de tonnes mttriques, la moyenne annuelle des impor-
tations nettes d'olives de table, reconverties en 6quivalent d'huile d'olive par
un coefficient de conversion de 20 0/0, durant les anntes civiles 1981 h 1984, la
fraction de millier de tonnes mttriques en sus du nombre entier n'dtant pas
comptte;

- 5 reprtsente la donnde de base attribute b chaque Membre dans chacun des
groupes de Membres.

2. Les quotas de participation d6termin~s sur la base du paragraphe 1 du pr6-
sent article font l'objet de I'annexe A au present Accord. Le Conseil pourra, le cas
6chtant, r6viser les quotas prtcitts en fonction de la participation b 'Accord.

Article 11. DtCISIONS DU CONSEIL
1. Sauf disposition contraire du prdsent Accord, les decisions du Conseil sont

prises par consensus des Membres.
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2. Tout Membre n'ayant pas particip6 t la session au cours de laquelle une d6-
cision a W prise sera invit6 A communiquer sa position vis-a-vis de cette d6cision
dans les 30 jours qui suivent la fin de la session. L'absence de r6ponse dans le d6lai
prkcit6 sera interpr6t~e comme un alignement de la position du Membre en question
sur la d6cision adopt6e.

3. Tout Membre peut autoriser le repr~sentant d'un autre Membre A reprdsenter
ses int~rets et A exercer son droit A la participation aux d6cisions du Conseil A une ou
plusieurs sessions du Conseil. Une attestation de cette autorisation doit etre commu-
niqu6e au Conseil et etre jug6e satisfaisante par celui-ci.

4. Le repr6sentant d'un Membre ne peut representer les int~r~ts et exercer le
droit A la participation aux d6cisions du Conseil que d'un seul autre Membre.

5. Le Conseil peut prendre des decisions, sans tenir de session, par un 6change
de correspondance entre le President et les Membres, sous reserve qu'aucun Membre
ne fasse objection A cette proc6dure. Toute d6cision ainsi prise est communiqu6e par
le Secr6tariat ex6cutif le plus rapidement possible A tous les Membres et elle est consi-
gnee au proc~s-verbal de la session suivante du Conseil.

Article 12. COOPERATION AVEC D'AUTRES ORGANISATIONS

1. Le Conseil prend toutes dispositions appropri~es aux fins de consultation ou
de coop6ration avec l'Organisation des Nations Unies et ses organes, en particulier la
Conference des Nations Unies sur le commerce et le d~veloppement (CNUCED) et le
Programme des Nations Unies pour le d6veloppement (PNUD), et avec l'Organisa-
tion des Nations Unies pour l'alimentation et 'agriculture (FAO) et les autres institu-
tions sp6cialis6es de l'Organisation des Nations Unies et organisations intergouverne-
mentales, gouvernementales et non gouvernementales qui seraient appropri6es.

2. Le Conseil, eu 6gard au r6le particulier d6volu . la CNUCED dans le com-
merce international des produits de base, la tient, selon qu'il convient, au courant de
ses activit~s et de ses programmes de travail.

Article 13. RELATIONS AVEC LE FONDS COMMUN POUR LES PRODUITS DE BASE

Lorsque le Fonds commun entrera en activit6, le Conseil tirera pleinement parti
des facilit~s du deuxi~me compte dudit Fonds commun, conform6ment aux principes
6nonc6s dans l'Accord portant cr6ation du Fonds commun pour les produits de base.

Article 14. ADMISSION D'OBSERVATEURS

1. Tout Membre ou Membre observateur de l'Organisation des Nations Unies
ou de l'une de ses institutions sp~cialis6es, non Partie au pr6sent Accord, ou toute or-
ganisation visee au paragraphe 1 de 'article 12, peut assister, en qualit6 d'observa-
teur, A l'une quelconque des sessions du Conseil, apr~s accord de celui-ci.

2. Le Conseil peut, sur demande de l'un de ses Membres, d6cider de tenir l'une
quelconque de ses rdunions sans observateurs.

Article 15. QUORUM AUX SESSIONS DU CONSEIL

1. Le quorum exig6 pour toute session du Conseil est constitu6 par la presence
des repr6sentants de la majorit6 des Membres d~tenant au moins 90 076 du total des
quotas de participation attribuds aux Membres.

2. Si ce quorum n'est pas atteint, la session est retard6e de 24 heures, et le
quorum exig6 est constitu6 par la presence des repr~sentants des Membres d6tenant
au moins 85 To du total des quotas de participation attribu~s aux Membres.
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CHAPITRE IV. SECRtTARIAT EXECUTIF

Article 16. SECRETARIAT EXECUTIF
1. Le Conseil est pourvu d'un Secretariat ex6cutif compos6 d'un Directeur ex6-

cutif, des hauts fonctionnaires tels q'ils sont d6finis dans le r glement int~rieur arr&t
par le Conseil, et du personnel n~cessaire A la r6alisation des taches d~coulant du pr6-
sent Accord.

2. Le Conseil nomme le Directeur ex6cutif et fixe les conditions de son engage-
ment en tenant compte de celles des fonctionnaires homologues d'organisations in-
tergo'v, nementales semblables.

3. Le Directeur ex6cutif est le plus haut fonctionnaire du Conseil, il est responsa-
ble de l'ex~cution des taches qui lui incombent dans l'application du present Accord.

4. Le Conseil, aprs avoir consult6 le Directeur ex6cutif, nomme dgalement les
hauts fonctionnaires du Conseil. 11 d6termine leurs conditions d'engagement en tenant
compte de celles des fonctionnaires homologues d'organisations intergouvernemen-
tales semblables.

5. Le Directeur ex6cutif nomme le personnel conform6ment au r~glement int6-
rieur arrt6 par le Conseil. En 6tablissant ce r~glement, le Conseil tient compte de
ceux qui sont applicables au personnel d'organisations intergouvernementales sem-
blables.

6. Le Directeur excutif, les hauts fonctionnaires et les autres membres du per-
sonnel ne doivent exercer aucune activit6 lucrative dans l'une quelconque des diverses
branches du secteur ol~icole.

7. Dans l'accomplissement de leurs devoirs aux termes du present Accord, le
Directeur ex6cutif, les hauts fonctionnaires et le personnel ne sollicitent ni n'accep-
tent d'instructions d'aucun Membre ni d'aucune autorit6 ext6rieure au Conseil. Ils
s'abstiennent de tout acte incompatible avec leur situation de fonctionnaires interna-
tionaux responsables seulement envers le Conseil. Chaque Membre doit respecter le
caract~re exclusivement international des fonctions du Directeur ex6cutif, des hauts
fonctionnaires et du personnel et ne pas chercher A les influencer dans l'ex6cution de
leurs tqc. ies.

DEUXItME PARTIE. DISPOSITIONS FINANCILRES

CHAPITRE V. BUDGET ADMINISTRATIF

Article 17. CONSTITUTION ET ADMINISTRATION

1. Les d6penses requises pour l'administration du present Accord et pour la
r~alisation des programmes de cooperation technique ol6icole pr6vus dans cet Ac-
cord sont imput6es sur le budget administratif. La dotation pour la r~alisation des
programmes de coop6ration technique ol6icole, devant etre inscrite dans un chapitre
individualis6 du budget administratif, est fix6e annuellement A 300 000 dollars des
Etats-Unis.

2. Le montant pr~cit6 peut etre augment6 par le Conseil A condition que la
contribution d'aucun Membre ne soit augment~e sans son consentement.

3. La cotisation de chaque Membre au budget administratif, pour chaque
annde civile, est proportionnelle au quota dont il dispose lorsque le budget pour cette
annie civile est adopt6.

Vol. 1445,1-24591



48 United Nations - Treaty Series * Nations Unies - Recuell des Traites 1987

4. Les d~penses des ddl~gations au Conseil sont A la charge des Membres int6-
ress~s.

5. Au cours de sa premiere session, le Conseil adopte un budget administratif
pour la premiere ann6e civile et d6termine le montant de la cotisation A verser par
chaque Membre. Par la suite, chaque ann6e, au cours de la session d'automne, le
Conseil adopte son budget administratif pour l'ann~e civile suivante et dtermine le
montant de la cotisation t verser par chaque Membre pour ladite ann6e civile.

6. La cotisation initiale de tout Membre qui devient Partie au present Accord
apr~s son entree en vigueur est fix6e par le Conseil en fonction du quota attribu t ce
Membre et de la fraction de l'anne restant A courir. Cependant, les cotisations fix6es
pour les autres Membres pour l'ann6e civile en cours ne sont pas modifies.

7. Les cotisations pr~vues au present article sont exigibles le premier jour de
l'ann~e civile pour laquelle elles ont &6 fix~es. Elles sont d6termin6es en dollars des
Etats-Unis et payables en cette monnaie ou en leur dquivalent dans une autre mon-
naie librement convertible.

8. Si un Membre ne verse pas int6gralement sa cotisation au budget adminis-
tratif dans un d~lai de six mois compter du d6but de l'ann6e civile, le Directeur l'in-
vite A en effectuer le paiement le plus t6t possible. Si le Membre dont il s'agit ne r~gle
pas sa cotisation dans les trois mois qui suivent le d6lai pr6cit6, l'exercice de son droit
A la participation aux decisions du Conseil, ainsi que l'acc~s aux fonctions 6lectives
au sein du Conseil et de ses comit6s et sous-comit6s, sont suspendus jusqu'au verse-
ment integral de la cotisation. Toutefois, A moins d'une d6cision du Conseil, il n'est
priv6 d'aucun de ses autres droits, ni relev6 d'aucune de ses obligations r~sultant du
present Accord. Aucune decision du Conseil ne peut le d~charger de ses obligations
financi~res d6coulant du present Accord.

9. Tout Membre qui cesse d'Ztre Partie au pr6sent Accord A cause de son re-
trait, de son exclusion ou de toute autre raison pendant la dur6e du pr6sent Accord
est tenu de s'acquitter des versements qu'il devait effectuer au Conseil et de respecter
tous les engagements qu'il aurait contract~s ant~rieurement A la date A laquelle il cesse
d'Etre Partie au pr6sent Accord. Ce Membre ne peut pr~tendre A aucune part de la
liquidation des actifs du Conseil A l'expiration du pr6sent Accord.

10. Dans le courant de la premiere session de chaque annie civile, les comptes
financiers du Conseil, concernant l'ann6e civile pr6c6dente, certifies par un commis-
saire aux comptes ind~pendant, sont pr~sent~s au Conseil pour approbation et publi-
cation.

11. En cas de dissolution, et avant celle-ci, le Conseil prend les mesures stipu-
16es A 'article 60.

CHAPITRE vi. FINANCEMENT DES PROGRAMMES DE COOPERATION

TECHNIQUE OLEICOLE

Article 18. SOURCES DE FINANCEMENT ET ADMINISTRATION

1. Les programmes d'activit6s envisages dans la quatri~me partie du pr6sent
Accord sont r~alis~s avec les sources de financement indiqu6es au paragraphe 2 du
present article.

2. Les sources de financement sont les suivantes:
a) La dotation du budget administratif fixes pour la r6alisation des programmes de

cooperation technique olicole;
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b) Les institutions intergouvernementales, gouvernementales et non gouvernemen-
tales;

c) Les contributions volontaires et les dons.
3. Le Conseil peut recevoir des contributions volontaires et des dons, en mon-

naies librement convertibles ou en monnaies nationales, pour soutenir des actions A
rdaliser dans le pays donateur.

4. Le Conseil peut aussi recevoir des contributions suppldmentaires sous
d'autres formes, y compris sous forme de services, de materiel et/ou de personnel
scientifique et technique pouvant rdpondre aux besoins des programmes approuvds.

5. De meme, le Conseil s'attache, dans le cadre du ddveloppement de la coop&
ration internationale, A s'assurer des concours financiers et/ou techniques indispen-
sables susceptibles d'etre obtenus des organismes internationaux, rdgionaux ou
nationaux qualifies, financiers ou autres.

6. Les sommes visdes au paragraphe 1 du present article non utilisdes au cours
d'une annde civile pourront etre reportdes sur les anndes civiles suivantes et ne pour-
ront, en aucun cas, donner lieu A un virement au profit d'autres chapitres du budget
administratif.

7. Le Conseil, lors de sa session d'automne, arrete le programme de coopdra-
tion technique oldicole A rdaliser et/ou A poursuivre durant l'annde civile suivante.

. 8. Les ddcisions relatives A la gestion des sommes provenant des sources de
financement visdes au paragraphe 2 du present article sont prises conformdment aux
dispositions 6noncdes A 'article 11.

9. A 'expiration du present Accord, A moins qu'il ne soit prorog6, reconduit
ou renouvel6, les sommes non utilisdes seront reversdes aux Membres au prorata du
total de leurs contributions pendant la durde du present Accord.

CHAPITRE vii. FONDS DE PROPAGANDE

Article 19. CONSTITUTION DU FONDS
1. Les Membres principalement producteurs s'engagent A mettre A la disposi-

tion du Conseil, pour chaque annde civile, en vue de la propagande commune ddfinie
au chapitre XIV du present Accord, une somme de 600 000 dollars des Etats-Unis.

2. Le montant prdcit6 peut etre augment6 par le Conseil k condition, d'une
part, que la contribution d'aucun Membre ne soit augmentde sans son consentement
et, d'autre part, que toute modification des quotas dont il est question A l'article 20,
pouvant intervenir A cette occasion, exige une decision unanime des Membres princi-
palement producteurs.

3. La somme prdcitde est payable en dollars des Etats-Unis ou en leur 6quiva-
lent dans une autre monnaie librement convertible.

Article 20. CONTRIBUTIONS AU FONDS
1. Sous reserve des dispositions du paragraphe 2 du present article, les Mem-

bres principalement producteurs contribuent au Fonds de propagande en appliquant
les quotas fixes pour chacun d'eux figurant en annexe B au present Accord, ces quotas
6tant ddterminds par rdfdrence A l'importance de ces Membres dans l'6conomie oldi-
cole mondiale.

2. Le Conseil pourra, le cas 6chdant, reviser les quotas prdcitds en fonction de
la participation des Membres principalement producteurs au Fonds de propagande.
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3. Les contributions au Fonds de propagande sont dues pour l'annde civile en-
tire. La contribution annuelle de chaque Membre principalement producteur est exi-
gible, la premiere fois, ds qu'il devient Membre A titre provisoire ou d~finitif et, en-
suite, le premier janvier de chaque ann6e.

4. Pour le recouvrement des contributions au Fonds de propagande et en cas
de retard dans le versement de ces contributions, les dispositions du paragraphe 8 de
'article 17 sont applicables.

5. Dans le courant de la premiere session de chaque ann6e civile, les comptes
du Fonds de propagande du Conseil concernant l'annde civile prdc6dente, certifies
par un commissaire aux comptes ind6pendant, sont pr6sentds au Conseil pour appro-
bation et publication.

6. Les sommes du Fonds de propagande non utilis~es au cours d'une ann6e
civile pourront tre reportdes sur les ann6es civiles suivantes et ne pourront, en aucun
cas, donner lieu A un virement au profit du budget administratif.

Article 21. CONTRIBUTIONS VOLONTAIRES ET DONS

1. Par entente sp6ciale avec le Conseil, les Membres principalement impor-
tateurs peuvent verser des contributions au Fonds de propagande. Ces contributions
s'ajoutent au montant du Fonds de propagande tel qu'il est d6termin6 en vertu de l'ar-
ticle 19.

2. Le Conseil est habilit6 A recevoir des dons des gouvernements ou d'autres
origines pour la propagande commune. Ces ressources occasionnelles s'ajoutent au
montant du Fonds de propagande tel qu'il est d~termin6 en vertu de l'article 19.

Article 22. DtCISIONS RELATIVES k LA PROPAGANDE

1. Les decisions relatives 6 la propagande sont prises par consensus des Mem-
bres pr6sents contribuant au Fonds de propagande conform~ment au paragraphe 1
de 'article 20. Ces Membres, statuant A l'unanimit6, peuvent decider d'affecter une
partie du Fonds de propagande A la r~alisation des objectifs vis6s A l'article 38.

2. Les d6cisions prises conform6ment au paragraphe 1 du pr6sent article sont
aussit6t communiqu6es, pour information, aux Membres absents.

Article 23. LIQUIDATION DU FONDS

A 'expiration du present Accord, & moins qu'il ne soit prorog6, reconduit ou
renouvel6, les fonds 6ventuellement inutiliss pour la propagande seront reverses aux
Membres au prorata du total de leurs contributions A la propagande pendant la dur6e
du present Accord.

CHAPITRE VIII. CONTROLE FINANCIER

Article 24. COMITES FINANCIERS

Le Conseil cr6e :
a) Un Comit6 financier du budget administratif, compos6 d'un repr6sentant de

chaque Membre, qui assure le contr~le financier notamment de la mise en appli-
cation des chapitres V et VI du pr6sent Accord; et

b) Un Comit6 financier du Fonds de propagande, compos6 d'un repr~sentant de
chaque Membre participant audit Fonds, qui assure le contr~le financier de la
mise en application du chapitre VII du present Accord.
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TROISIEME PARTIE. DISPOSITIONS ICONOMIQUES
ET DE NORMALISATION

CHAPITRE IX. DENOMINATIONS ET DEFINITIONS DES HUILES D'OLIVE ET DES HUILES
DE GRIGNONS D'OLIVE. INDICATIONS DE PROVENANCE ET APPELLATIONS D'ORIGINE

Article 25. UTILISATION DE LA DENOMINATION «<HUILE D'OLIVE )

1. La denomination <<huile d'olive > est r~serv~e F'huile provenant unique-
ment de l'olive, A l'exclusion des huiles obtenues par solvant ou par proc~d~s de r~es-
t~rification, et de tout m~lange avec des huiles d'autre nature.

2. La denomination <<huile d'olive employee seule ne peut en aucun cas s'ap-
pliquer aux huiles de grignons d'olive.

3. Les Membres s'engagent A supprimer, tant pour le commerce int6rieur que
pour le commerce international, tout emploi de la denomination o huile d'olive >, seule
ou combin~e avec d'autres mots, qui ne soit pas en conformit6 du present article.

Article 26. DENOMINATIONS ET DEFINITIONS DES HUILES D'OLIVE
ET DES HUILES DE GRIGNONS D'OLIVE

1. Les denominations des huiles d'olive et des huiles de grignons d'olive des
diff~rentes qualit~s sont donn~es ci-apr~s, avec la definition correspondante pour
chaque denomination :

A. Huile d'olive vierge: huile obtenue A partir du fruit de l'olivier uniquement
par des proc~d~s m~caniques ou d'autres proc~d~s physiques dans des conditions,
thermiques notamment, qui n'entrainent pas d'alt6ration de l'huile, et n'ayant subi
aucun traitement autre que le lavage, la d~cantation, la centrifugation et la filtration,
A l'exclusion des huiles obtenues par solvant ou par proc~d~s de r~est~rification, et de
tout melange avec des huiles d'autre nature. Elle fait l'objet du classement et des d6-
nominations ci-aprs :
a) Huile d'olive vierge propre A la consommation en l'6tat'

i) Huile d'olive vierge extra : huile d'olive vierge de gofit parfaitement ir-
r~prochable, dont l'acidit6 exprim~e en acide ol~ique est au maximum de
1 gramme pour 100 grammes;

ii) Huile d'olive viergefine: huile d'olive vierge remplissant les conditions de
l'huile d'olive vierge extra, sauf en ce qui concerne l'acidit6 exprim~e en
acide ol~ique, qui doit etre au maximum de 1,5 gramme pour 100 grammes;

iii) Huile d'olive vierge semi-fine (ou encore Huile d'olive vierge courante) :
huile d'olive vierge de bon gofit, dont l'acidit6 exprim~e en acide ol~ique
doit etre au maximum de 3 grammes pour 100 grammes, avec une marge de
tolerance de 10 076 de l'acidit6 exprim~e.

b) Huile d'olive vierge non propre A la consommation en l'tat:
- Huile d'olive vierge lampante : huile d'olive vierge de gofit d~fectueux ou dont

l'acidit6 exprim~e en acide ol6ique est sup~rieure a 3,3 grammes pour 100 grammes.

1i est loisible d'utiliser le qualificatif onaturelleo> pour toutes les huiles d'olive vierges propres A la consommation en
l'6tat.
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B. Huile d'olive raffinde : huile d'olive obtenue par le raffinage d'huiles d'olive
vierges.

C. Huile d'olive : huile constitude par un coupage d'huile d'olive raffinde et
d'huile d'olive vierge. Les termes Thuile d'olive pureo peuvent 6galement etre
employ~s.

D. Huile de grignons d'olive brute : huile obtenue par traitement au solvant
des grignons d'olive, A 'exclusion des huiles obtenues par des proc~d~s de r~est6rifica-
tion et de tout melange avec des huiles d'autre nature, et destin~e au raffinage
ult6rieur pour la consommation humaine ou A des usages techniques. Elle fait l'objet
du classement et des denominations ci-apr~s :
a) Huile de grignons d'olive raffinge : huile destin~e A des usages alimentaires, obte-

nue par le raffinage d'huile de grignons d'olive brute.
b) Huile de grignons d'olive : coupage d'huile de grignons raffin~e et d'huile d'olive

vierge. Ce coupage ne peut, en aucun cas, etre d~nomm6 (huile d'olive .
c) Huile de grignons d'olive & usages techniques : toutes autres huiles de grignons

d'olive brutes.
2. Chacune des d6nominations pr~cit6es des huiles d'olive et des huiles de

grignons d'olive des diffrentes qualit6s doivent r~pondre aux crit~res de qualit6 fixes
conform~ment aux recommandations intervenant en vertu du paragraphe 3 de lar-
ticle 36 en mati~re de normes relatives aux caract6ristiques physiques, chimiques et
organoleptiques de l'huile d'olive et de l'huile de grignons d'olive.

3. Le Conseil, statuant l'unanimit6, peut d6cider d'apporter toute modifica-
tion aux d6nominations et d6finitions pr6vues au present article qu'il estime n6ces-
saire ou opportune.

Article 27. APPLICATION

1. Les d6nominations fix~es au paragraphe I de l'article 26 sont obligatoires
dans le commerce international et doivent tre employ6es pour chaque qualit6 d'huile
d'olive et d'huile de grignons d'olive et figurer en caractres tr~s lisibles sur tous les
emballages.

2. Le Conseil d6termine en mati~re de crit~res de qualit6, ainsi qu'il est indiqu6
au paragraphe 3 de l'article 36, des normes unifi6es applicables aux 6changes dans le
commerce international.

Article 28. INDICATIONS DE PROVENANCE ET APPELLATIONS D'ORIGINE

1. Les indications de provenance, lorsqu'elles sont donn6es, ne peuvent s'ap-
pliquer qu'A des huiles d'olive vierges produites et originaires exclusivement du pays,
de la region ou de la localit6 mentionn~s.

2. Les appellations d'origine, lorsqu'elles sont donn6es, ne peuvent s'appliquer
qu'aux seules huiles d'olive vierges extra produites et originaires exclusivement du
pays, de la region ou de la localit6 mentionn6s.

3. Les indications de provenance et les appellations d'origine ne peuvent tre
utilis6es que conform~ment aux conditions pr~vues par le droit du pays d'origine.

Article 29. ENGAGEMENTS

1. Les Membres s'engagent A prendre, dans le plus bref d6lai, toutes les
mesures qui, dans la forme requise par leur 16gislation respective, assurent 'applica-
tion des principes et dispositions 6nonces aux articles 25, 26 et 28.
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2. Ils s'efforceront, en outre, d'dtendre les dispositions des articles 26 et 28 A
leur commerce int~rieur.

3. Ils s'engagent notamment A prohiber et A r~primer remploi sur leur terri-
toire, pour le commerce international, d'indications de provenance, d'appellations
d'origine et de denominations des huiles d'olive et des huiles de grignons d'olive
contraires k ces principes. Cet engagement vise toutes mentions apposdes sur les em-
ballages, les factures, les lettres de voiture et les papiers de commerce, ou employees
dans la publicit6, les marques de fabrique, les noms enregistrds et les illustrations se
rapportant A la commercialisation internationale des huiles d'olive et des huiles de
grignons d'olive, pour autant que ces mentions pourraient constituer de fausses indi-
cations ou preter b confusion sur l'origine, la provenance ou la qualit6 des huiles
d'olive et des huiles de grignons d'olive.

Article 30. CONTESTATIONS ET CONCILIATION

1. Les contestations au sujet des indications de provenance et des appellations
d'origine suscit~es par l'interpr6tation des clauses du present chapitre ou par les diffi-
cult~s d'application qui n'auraient pas 6 r6solues par voie de n~gociations directes
sont examin6es par le Conseil.

2. Le Conseil proc~de A un essai de conciliation, apr~s avis de la commission
consultative pr6vue au paragraphe 1 de l'article 50 et apr~s consultation de l'Organi-
sation mondiale de la propri~t6 intellectuelle, de la Rd~ration olicole internatio-
nale, d'une organisation professionnelle qualifie d'un Membre principalement impor-
tateur et, si besoin est, de la Chambre de commerce internationale et des institutions
internationales spcialis6es en mati~re de chimie analytique; en cas d'insucc~s, et
apr~s constat par le Conseil que tous les moyens ont W mis en oeuvre pour arriver A
un accord, les Membres int6ress~s ont le droit de recourir, en dernire instance, A la
Cour internationale de Justice.

CHAPITRE x. DtNOMINATIONS ET DEFINITIONS DES OLIVES DE TABLE

Article 31. DtNOMINATIONS ET DEFINITIONS DES OLIVES DE TABLE

1. Par (olives de table>> on entend le fruit de vari~t6s d~termin6es de l'olivier
cultiv6, sain, cueilli au stade de maturit6 appropri6 et de qualit6 telle que, dans ces
diff6rentes cat6gories et faisant l'objet des pr6parations commerciales et des formes
de pr6sentation 6tablies dans les normes qualitatives recommand6es, il donne un pro-
duit consommable et de bonne conservation.

2. Les olives de table sont class6es dans l'un des types ci-aprs:
i) Olives vertes : Obtenues A partir de fruits rcolt6s au cours du cycle de matu-

ration, avant la v~raison, au moment oii ils ont atteint leur taille normale. La
couleur du fruit peut varier du vert au jaune paille.

ii) Olives tournantes : Obtenues A partir de fruits de teinte rose, rose vineux ou
brune, r~colt6s avant complete maturit6.

iii) Olives noires : Obtenues bk partir de fruits r6colt~s au moment ofi ils ont atteint
leur complete maturit6, ou peu avant, leur coloration pouvant varier, selon la
zone de production et l'6poque de la cueillette, du noir rougeatre au chatain
fonc6, en passant par le noir violac6, le violet fonc6 et le noir olivatre.

3. Chacun des types pr6cit~s d'olives de table doit r6pondre aux critres de
qualit fix6s conform6ment aux recommandations intervenant en vertu du para-
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graphe 1 de l'article 38 en mati&e de normes relatives aux facteurs essentiels de com-
position et de qualit6 des olives de table.

4. Les denominations et d6finitions des preparations commerciales des divers
types d'olives de table sont fix6es conform~ment aux recommandations intervenant
en vertu du paragraphe 1 de l'article 38.

Article 32. APPLICATION

1. Les denominations fix6es suivant les termes du paragraphe 4 de l'article 31
sont obligatoires dans le commerce international; elles doivent tre employees pour
chaque pr6paration commerciale des diff6rents types d'olives de table et figurer en
caractres tr~s lisibles sur tous les emballages.

2. Le Conseil determine en mati~re de facteurs essentiels de composition et de
qualit6, ainsi qu'il est indiqud au paragraphe 1 de Particle 38, des normes unifies ap-
plicables aux 6changes dans le commerce international.

Article 33. ENGAGEMENTS

1. Les Membres s'engagent A prendre, dans le plus bref d~lai, toutes les
mesures qui, dans la forme requise par leur legislation respective, assurent rapplica-
tion des principes et dispositions 6nonc~s A l'article 31 et s'efforceront de les 6tendre A
leur commerce int~rieur.

2. Ils s'engagent notamment prohiber et A r6primer l'emploi sur leur terri-
toire, pour le commerce international, de denominations d'olives de table contraires
A ces principes. Cet engagement vise toutes mentions appos6es sur les emballages, les
factures, les lettres de voiture et les papiers de commerce, ou employees dans la publi-
cit6, les marques de fabrique, les noms enregistr6s et les illustrations se rapportant A
la commercialisation internationale des olives de table, pour autant que ces mentions
pourraient constituer de fausses indications ou preter A confusion sur la qualit6 des
olives de table.

Article 34. CONTESTATIONS ET CONCILIATION

1. Les contestations suscit~es par l'interpr6tation des clauses du pr6sent
chapitre ou par les difficult6s d'application qui n'auraient pas W r6solues par voie de
n~gociations directes sont examinees par le Conseil.

2. Le Conseil proc~de A un essai de conciliation, apr~s avis de la commission
consultative pr6vue au paragraphe 1 de l'article 50 et apr~s consultation de l'Organi-
sation mondiale de la propri~t6 intellectuelle, de la Fd6ration ol6icole internatio-
nale, d'une organisation professionnelle qualifi6e d'un Membre principalement impor-
tateur et, si besoin est, de la Chambre de commerce internationale et des institutions
internationales sp(cialis6es; en cas d'insucc~s, et apr~s constat par le Conseil que tous
les moyens ont &6 mis en oeuvre pour arriver A un accord, les Membres int~ress~s ont
le droit de recourir, en derni~re instance, b la Cour internationale de Justice.

CHAPITRE xi. NORMALISATION DES MARCHES DES PRODUITS OLtICOLES

Article 35. EXAMEN DE LA SITUATION ET DE L'EVOLUTION DU MARCHE

DE L'HUILE D'OLIVE ET DE L'HUILE DE GRIGNONS D'OLIVE

1. Dans le cadre des objectifs g~n~raux d~finis A Particle premier, en vue de
contribuer A la normalisation du march6 de l'huile d'olive et de r'huile de grignons
d'olive et de rem~dier A tout d~sdquilibre entre l'offre et la demande internationales
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provenant de l'irr~gularit6 des r6coltes ou d'autres causes, le Conseil procde, A la ses-
sion d'automne, A un examen d~taill des bilans olicoles et b une estimation globale
des ressources et des besoins en huile d'olive et en huile de grignons d'olive, A partir
des informations fournies par chaque Membre conform~ment A 'article 48, de celles
qui peuvent lui re communiqu~es par les gouvernements d'Etats non membres du
present Accord int6ress6s au commerce international de 'huile d'olive et de rhuile de
grignons d'olive et de toute autre documentation statistique pertinente dont il pour-
rait disposer.

2. Chaque ann6e, A la session du printemps, le Conseil, en tenant compte de
toutes les informations dont il dispose A cette date, proc~de A un nouvel examen de la
situation du marchd et A une nouvelle estimation globale des ressources et des besoins
en ces huiles, et il peut proposer aux Membres les mesures qu'il juge opportunes.

3. I1 est constitu6 un comit6 6conomique qui se rdunit r~gulirement pour
6changer des points de vue sur la situation mondiale du march6 de I'huile d'olive et de
l'huile de grignons d'olive afin de chercher des solutions aux difficult6s qui pourraient
perturber le commerce international de ces huiles.

Article 36. NORMALISATION DU MARCHt DE L'HUILE D'OLIVE

ET DE L'HUILE DE GRIGNONS D'OLIVE

1. Le Conseil est charg6 de mener des dtudes en vue de presenter aux Membres
des recommandations destinies b assurer l'quilibre entre la production et la consom-
mation et, plus g~n~ralement, la normalisation A long terme du march6 ol~icole par
l'application de mesures appropri~es, parmi lesquelles celles qui tendent A favoriser
l'coulement de 'huile d'olive A des prix comp~titifs au stade de la consommation,
afin de rapprocher les prix de 'huile d'olive de ceux des autres huiles v~g~tales alimen-
taires, notamment par l'octroi d'aides.

2. En vue d'une telle normalisation, le Conseil est 6galement chargd de mener
des 6tudes en vue de recommander aux Membres les solutions opportunes aux pro-
blmes qui peuvent se poser au regard de r'volution du march6 international de
l'huile d'olive et de rhuile de grignons d'olive selon des modalit~s appropri6es, compte
tenu des d~s~quilibres du march6 provenant des fluctuations de la production ou
d'autres causes.

3. Le Conseil examine les moyens d'assurer le d~veloppement des 6changes in-
ternationaux et une augmentation de la consommation d'huile d'olive. II est notam-
ment charg6 de faire aux Membres toutes recommandations appropri~es concernant :
a) L'adoption et l'application d'un contrat-type international pour les transactions

sur les huiles d'olive et les huiles de grignons d'olive;
b) La constitution et le fonctionnement d'un bureau de conciliation et d'arbitrage

international pour les litiges &ventuels en mati~re de transactions sur les huiles
d'olive et les huiles de grignons d'olive;

c) L'unification des normes relatives aux caractdristiques physiques, chimiques et
organoleptiques des huiles d'olive et des huiles de grignons d'olive;

d) L'unification des m~thodes d'analyse.
4. Le Conseil prend toutes mesures qu'il juge utiles pour la repression de la

concurrence d~loyale sur le plan international, y compris de la part d'Etats qui ne
sont pas Parties au present Accord ou de ressortissants de ces Etats.
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Article 37. EXAMEN DE LA SITUATION ET DE L' EVOLUTION
DU MARCHE DES OLIVES DE TABLE

1. Dans le cadre des objectifs g6n~raux d6finis A l'article premier, en vue de
contribuer A la normalisation du march6 des olives de table, les Membres rendent dis-
ponibles et fournissent toutes les informations, statistiques et documentation n6ces-
saires en ce qui concerne les olives de table.

2. Le Conseil proc~de, la session d'automne, A un examen d~taill des bilans
quantitatifs et qualitatifs des olives de table A partir des informations ci-dessus, de
celles qui peuvent lui atre communiqu6es par les gouvernements d'Etats non mem-
bres du pr6sent Accord intress~s au commerce international des olives de table et de
toute autre documentation statistique dont il pourrait disposer en la mati~re.

3. Chaque annde, A la session de printemps, le Conseil, en tenant compte de
toutes les informations dont il dispose A cette date, procde t un nouvel examen de la
situation du march6 et A une estimation globale des ressources et des besoins en olives
de table, et il peut proposer aux Membres les mesures qu'il juge opportunes.

Article 38. NORMALISATION DU MARCHE DES OLIVES DE TABLE

1. Le Conseil examine les moyens d'assurer le d6veloppement des 6changes in-
ternationaux et une augmentation de la consommation des olives de table. I1 est
notamment charg6 de faire aux Membres toutes recommandations appropri~es
concernant :
a) L'application de normes qualitatives unifies applicables aux olives de table dans

le commerce international;
b) L'adoption et l'application d'un contrat-type international pour les transactions

sur les olives de table;
c) La constitution et le fonctionnement d'un bureau de conciliation et d'arbitrage

international pour les litiges 6ventuels en mati~re de transactions sur les olives de
table.
2. Le Conseil est charg6 de promouvoir les 6tudes jug6s appropri~es pour en-

courager le ddveloppement de la consommation des olives de table. I1 les soumettra
aux Membres aux fins qu'ils estimeront opportunes.

3. A cet 6gard, le Conseil s'attachera A faciliter A tous les Membres ou b ceux
d'entre eux qui pourraient en avoir besoin, les concours sous diverses formes, y com-
pris sur le plan financier, qui peuvent etre consentis par les organismes internatio-
naux ou autres qualifi6s.

QUATRIEME PARTIE. DISPOSITIONS TECHNIQUES

CHAPITRE XII. COOPERATION TECHNIQUE OLIICOLE

Article 39. PROGRAMMES ET INTERVENTIONS

1. En vue d'atteindre les objectifs g~n6raux vis6s A l'article premier relatifs A la
coop6ration technique ol6icole, le Conseil est charg6 de concevoir, promouvoir et
6laborer les programmes d'intervention s'y rapportant.

2. La cooperation technique ol~icole concerne l'oliculture, l'ol~otechnie et
l'industrie des olives de table.
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3. Le Conseil peut intervenir directement pour promouvoir la cooperation
technique olicole.

4. Pour la mise en place d'une partie ou de la totalit6 des dispositions du prd-
sent chapitre, le Conseil peut decider de faire appel A la collaboration des organismes
et/ou entit6s, publics ou priv~s, nationaux ou internationaux. I1 peut 6galement ap-
porter toute participation financi~re aux organismes et/ou entitds pr~citds dans la
limite des sommes pr6vues au paragraphe 1 de 'article 17.

Article 40. RECHERCHE ET DEVELOPPEMENT

1. Le Conseil examine toutes propositions de projets de recherche-d6veloppe-
ment revetant un int6ret gdndral pour les Membres et prend les dispositions oppor-
tunes en la matire.

2. Le Conseil peut faire appel A la collaboration des instituts, laboratoires et
centres de recherche sp~cialis6s pour la mise en oeuvre, le suivi, 'exploitation et la
vulgarisation, au profit des Membres, des r~sultats des programmes de recherche-
d~veloppement.

3. Le Conseil effectue les 6tudes indispensables sur la rentabilit& 6conomique
qui peut etre escompt6e de l'application des r~sultats des programmes de recherche-
d6veloppement.

Article 41. FORMATION ET OPERATIONS SPtCIFIQUES

1. Le Conseil prend les mesures n6cessaires pour l'organisation de sessions de
recyclage et de cours de formation, A diffrents niveaux, destines aux techniciens du
secteur ol6icole, notamment A ceux des Membres en d6veloppement.

2. Le Conseil favorise le transfert de technologies des Membres les plus avanc6s
dans les techniques ol6icoles aux Membres en d~veloppement.

3. Le Conseil facilite toute cooperation technique permettant de mettre des
consultants et experts A la disposition des Membres qui en auraient besoin.

4. Le Conseil est notamment charg6 :
a) De r~aliser des 6tudes et op6rations sp6cifiques;
b) D'organiser ou de favoriser les s6minaires et les rencontres internationaux;
c) De rassembler les informations techniques et de les diffuser A tous les Membres;
d) De promouvoir la coordination des activit~s en mati~re de coop6ration technique

olicole entre les Membres, ainsi qui celles qui entrent dans le cadre des program-
mations r~gionales ou interr6gionales;

e) De susciter la collaboration bilat~rale ou multilat6rale qui puisse aider le Conseil
A atteindre les objectifs du pr6sent Accord.

Article 42. RESSOURCES FINANCIERES

Le Conseil, A l'appui des programmes de cooperation technique ol6icole, cr6e un
chapitre individualis6 faisant partie du budget administratif.
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CHAPITRE XIII. AUTRES MESURES

Article 43. AUTRES MESURES
Le Conseil est chargd :

a) De favoriser et coordonner les 6tudes et les recherches appropri~es sur la valeur
biologique de l'huile d'olive et des olives de table mettant en relief leurs qualit~s
nutritives et leurs autres propri~t~s intrins~ques;

b) De mettre au point, en cooperation avec les organismes specialists, la terminolo-
gie olicole, les normes relatives aux produits olicoles et les m~thodes d'analyse
s'y rapportant, ainsi que toute autre norme ayant un rapport avec le domaine
olicole;

c) De prendre toutes dispositions ad~quates pour mettre au point un recueil des
usages loyaux et constants du commerce international de l'huile d'olive, de
l'huile de grignons d'olive et des olives de table.

CINQUItME PARTIE. DISPOSITIONS RELATIVES A LA PROPAGANDE

CHAPITRE XIV. PROPAGANDE MONDIALE EN FAVEUR DE LA CONSOMMATION
DES HUILES D'OLIVE ET DES OLIVES DE TABLE

Article 44. PROGRAMMES DE PROPAGANDE EN FAVEUR
DE LA CONSOMMATION DES HUILES D'OLIVE ET DES OLIVES DE TABLE

1. Les Membres contribuant au Fonds de propagande vis6 l'article 19 s'enga-
gent A entreprendre en commun des actions de propagande g~n~rique, en vue de
d6velopper la consommation des huiles d'olive et des olives de table dans le monde,
en se fondant sur l'utilisation des d6nominations des huiles d'olive alimentaires, telles
qu'elles sont d6finies A 'article 26 et des olives de table, telles qu'elles sont d~finies A
'article 31.

2. Lesdites actions sont entreprises sous une forme 6ducative et publicitaire et
portent sur les caract6ristiques organoleptiques et chimiques, ainsi que sur les pro-
pri6t6s nutritives, th6rapeutiques et autres des huiles d'olive et des olives de table.

3. Dans le cadre des campagnes de propagande, le consommateur sera inform6
sur les d6nominations, l'origine et la provenance des huiles d'olive et des olives de
table, tout en veillant ne favoriser, ni b mettre en 6vidence aucune qualit6, origine
ou provenance de pr~f6rence A une autre.

4. Les programmes de propagande L entreprendre en vertu du present article
sont arr~tts par le Conseil en fonction des ressources qui sont mises A sa disposition A
cet effet, une orientation prioritaire 6tant donn6e aux actions dans les pays principa-
lement consommateurs et dans les pays ois la consommation des huiles d'olive et des
olives de table est susceptible d'augmenter.

5. Les ressources du Fonds de propagande sont utilis6es compte tenu des
crit~res suivants :
a) Importance de la consommation et des possibilit~s de d6veloppement des d6-

bouch~s actuellement existants;
b) Crdation de nouveaux d6bouch6s pour les huiles d'olive et les olives de table;
c) Rentabilit6 des investissements en propagande.
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6. Le Conseil est charg6 d'administrer les ressources A la propagande com-
mune. II 6tablit chaque annie, en annexe A son propre budget, un 6tat pr~visionnel
des recettes et des d6penses destinies A cette propagande.

7. L'ex6cution technique des programmes de propagande incombe au Conseil
qui peut 6galement confier cette execution A des entit~s sp6cialis6es de son choix.

Article 45. LABEL DE GARANTIE INTERNATIONALE DU CONSEIL

Les Membres s'engagent A encourager l'utilisation du label de garantie interna-
tionale du Conseil dans leurs transactions nationales et internationales d'huiles
d'olive et d'olives de table et A adopter les dispositions opportunes 6 cet effet.

SIXItME PARTIE. AUTRES DISPOSITIONS

CHAPITRE XV. OBLIGATIONS GENERALES

Article 46. OBLIGATIONS GENERALES
Les Membres s'engagent A ne prendre aucune mesure allant A l'encontre des obli-

gations contractdes aux termes du present Accord et des objectifs g~ndraux d~finis A
l'article premier.

Article 47. ENCOURAGEMENT DES ECHANGES INTERNATIONAUX
ET DE LA CONSOMMATION

Les Membres s'engagent A prendre toutes les mesures approprides ayant pour
objet de faciliter les dchanges, d'encourager la consommation d'huiles d'olive et
d'olives de table et d'assurer le d~veloppement normal du commerce international de
ces produits. Ils s'engagent h cet effet A se conformer aux principes, r~gles et lignes
directrices qu'ils ont agr6s dans les enceintes internationales comp~tentes. Ils s'enga-
gent 6galement prendre des mesures tendant A favoriser l' coulement de l'huile
d'olive A des prix comptitifs au stade de la consommation, parmi lesquelles la fixa-
tion d'aides et le rapprochement des prix des huiles d'olive de ceux des autres huiles
v~g~tales alimentaires, en vue d'encourager la consommation d'huile d'olive.

Article 48. INFORMATION
Les Membres s'engagent A rendre disponibles et t fournir au Conseil toutes les

statistiques, les informations et la documentation n~cessaires pour lui permettre de
remplir les fonctions qui lui sont d~volues par le present Accord et, notamment,
toutes les indications dont il a besoin pour 6tablir les bilans des huiles d'olive, des
huiles de grignons d'olive et'des olives de table et connaitre la politique nationale ol~i-
cole des Membres.

Article 49. OBLIGATIONS FINANCIIRES DES MEMBRES

Conform~ment aux principes g~n~raux du droit, les obligations financires d'un
Membre b l' gard du Conseil et des autres Membres se limitent aux obligations qui
d~coulent des articles 17 et 19 concernant les contributions au budget administratif et
au Fonds de propagande.
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CHAPITRE xvi. DIFFERENDS ET RECLAMATIONS

Article 50. DIFFtRENDS ET RECLAMATIONS

1. Tout diff~rend, autre que les contestations vis(es aux articles 30 et 34, relatif
b l'interpr~tation ou A I'application du present Accord, qui n'est pas r~gl6 par voie de
n~gociations, est, A la demande d'un Membre partie au diff6rend, d6f~r6 au Conseil
pour decision, apr~s avis, le cas 6ch6ant, d'une commission consultative dont la com-
position est fix6e par le r~glement int~rieur dudit Conseil.

2. L'avis motiv6 de la commission consultative est soumis au Conseil, qui tran-
che en tous cas le diff6rend apr~s avoir pris en consideration tous les 6lments d'infor-
mation utiles.

3. Une plainte selon laquelle un Membre n'aurait pas rempli les obligations im-
pos6es par le pr6sent Accord est, sur la demande du Membre auteur de la plainte, d6-
f~r6e au Conseil, qui prend une d6cision en la matire apr~s consultation des Mem-
bres int6ressds et apr~s avis, le cas 6ch6ant, de la commission consultative vis6e au
paragraphe 1 du prdsent article.

4. Un Membre peut, par une d6cision du Conseil, etre reconnu coupable de
manquement au prdsent Accord.

5. Si le Conseil constate qu'un Membre s'est rendu coupable d'un manquement
au present Accord, il peut appliquer A ce Membre des sanctions qui peuvent aller d'un
simple avertissement A la suspension du droit A la participation aux decisions du
Conseil jusqu'k ce que ledit Membre se soit acquitt6 de ses obligations, ou bien exclure
ce Membre de l'Accord selon la procedure pr~vue b l'article 58.

CHAPITRE XVII. DISPOSITIONS FINALES

Article 51. DEPOSITAIRE

Le Secr~taire g~n~ral de l'Organisation des Nations Unies est d~sign6 comme d6-
positaire du present Accord.

Article 52. SIGNATURE, RATIFICATION,
ACCEPTATION ET APPROBATION

1. Le present Accord sera ouvert A la signature des gouvernements invites & la
Conference des Nations Unies sur l'huile d'olive, 1986, au Sifge de l'Organisation des
Nations Unies, du 1er septembre au 31 d~cembre 1986 inclus.

2. Tout gouvernement vis6 au paragraphe 1 du present article peut:
a) Au moment de signer le present Accord, declarer que par cette signature il exprime

son consentement a etre li par le present Accord (signature definitive); ou
b) Apr~s avoir sign6 le present Accord, le ratifier, 'accepter ou l'approuver par le

d~p6t d'un instrument cet effet aupr~s du d~positaire.
3. Les instruments de ratification, d'acceptation ou d'approbation seront d6-

poses aupr~s du d~positaire le 31 d~cembre 1986 au plus tard. Le Conseil pourra
toutefois accorder des d~lais aux gouvernements signataires qui n'auront pu d~poser
leur instrument 6 cette date.

Article 53. ADHESION

1. Le gouvernement de tout Etat peut adherer au present Accord aux conditions
d~termin~es par le Conseil, qui comprennent un d~lai pour le d~p6t des instruments
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d'adh~sion. Le Conseil peut toutefois accorder une prorogation aux gouvernements
qui ne sont pas en mesure d'adh6rer dans le dM1ai fix6.

2. L'adh~sion se fait par le d6p6t d'un instrument d'adh~sion aupris du d6posi-
taire. Les instruments d'adh~sion doivent indiquer que le gouvernement accepte
toutes les conditions fix~es par le Conseil.

Article 54. NOTIFICATION D'APPLICATION
SA TITRE PROVISOIRE

1. Un gouvernement signataire qui a l'intention de ratifier, accepter ou ap-
prouver le present Accord, ou un gouvernement pour lequel le Conseil a fix6 des
conditions d'adh~sion mais qui n'a pas encore pu d~poser son instrument, peut, A
tout moment, notifier au d~positaire qu'il appliquera le present Accord l titre provi-
soire, soit quand celui-ci entrera en vigueur conform~ment A I'article 55, soit, s'il est
d~jA en vigueur, t une date spcifi~e.

2. Un gouvernement qui a notifi6 conform~ment au paragraphe 1 du present
article qu'il appliquera le present Accord quand celui-ci entrera en vigueur ou, s'il est
d~j A en vigueur, A une date sp~cifi~e, est ds lors Membre A titre provisoire jusqu'A ce
qu'il depose son instrument de ratification, d'acceptation, d'approbation ou d'adh6-
sion et devienne ainsi Membre.

Article 55. ENTREE EN VIGUEUR

1. Le present Accord entrera en vigueur A titre d~finitif le 1 er janvier 1987 ou A
toute date ult~rieure si cinq gouvernements, parmi ceux mentionn~s A I'annexe A au
present Accord, repr~sentant au moins 95 07o des quotas de participation, ont sign6
d~finitivement le present Accord ou F'ont ratifi6, accept6 ou approuv6, ou y ont
adhre.

2. Si, au Ier janvier 1987, le present Accord n'est pas entr6 en vigueur confor-
moment au paragraphe 1 du present article, il entrera en vigueur A titre provisoire, si,
A cette date, cinq gouvernements remplissant les conditions en matire de pourcen-
tage indiqu~es au paragraphe 1 du present article ont signd d~finitivement le present
Accord ou l'ont ratifi6, accept6 ou approuv6, ou ont notifi6 au d~positaire qu'ils
appliqueront le present Accord A titre provisoire.

3. Si, au 1er janvier 1987, les conditions d'entr~e en vigueur pr~vues au para-
graphe 1 ou au paragraphe 2 du present article ne sont pas remplies, le Secr~taire
g~n~ral de l'Organisation des Nations Unies invitera les gouvernements qui auront
sign6 d~finitivement le present Accord ou 'auront ratifi, accept6 ou approuvd, ou
qui auront notifi au d~positaire qu'ils appliqueront le present Accord A titre provi-
soire, A decider si le present Accord entrera en vigueur entre eux, A titre provisoire ou
d~finitif, en totalit6 ou en partie, A la date qu'ils pourront fixer.

4. Pour tout gouvernement qui n'a pas notifi6 au d~positaire, conformdment h
l'article 54, qu'il appliquera le present Accord h titre provisoire et qui depose un ins-
trument de ratification, d'acceptation, d'approbation ou d'adh~sion apr~s l'entr~e en
vigueur du present Accord, l'Accord entrera en vigueur A la date de ce d~p6t.

Article 56. AMENDEMENT

1. Le Conseil peut recommander aux Membres un amendement au present
Accord.

2. Le Conseil fixe la date A laquelle les Membres doivent avoir notifi au d6po-
sitaire qu'ils acceptent l'amendement.

Vol. 1445,1-24591



62 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 1987

3. Un amendement entre en vigueur 90 jours apr~s que le d~positaire aura regu
des notifications d'acceptation de tous les Membres. Si cette condition n'est pas satis-
faite A la date fix~e par le Conseil conform~ment au paragraphe 2 du pr6sent article,
l'amendement est r~put6 retire.

Article 57. RETRAIT

1. Tout Membre peut se retirer du present Accord A tout moment apris l'entr~e
en vigueur de celui-ci, en notifiant son retrait par 6crit au d~positaire. II informe
simultan~ment le Conseil de la decision qu'il a prise.

2. Le retrait effectu6 en vertu du present article prend effet 90 jours apr~s que le
d~positaire en a regu notification.

Article 58. EXCLUSION

Si le Conseil conclut qu'un Membre a manqu6 aux obligations que le present Ac-
cord lui impose et s'il decide, en outre, que ce manquement entrave s6rieusement le
fonctionnement du pr6sent Accord, il peut, par une d6cision unanime des autres
Membres, exclure ce Membre du present Accord. Le Conseil en donne imm6diate-
ment notification au d6positaire. Ledit Membre cesse d'Ztre Partie au pr6sent Accord
30 jours apr~s la date de la decision du Conseil.

Article 59. LIQUIDATION DES COMPTES

1. Le Conseil proc~de dans les conditions qu'il juge 6quitables A la liquidation
des comptes d'un Membre qui s'est retir6 du present Accord ou qui a 6 exclu du
Conseil ou qui a, de toute autre mani~re, cess6 d'Etre Partie au present Accord. Le
Conseil conserve les sommes d6jt vers~es par ledit Membre. Ce Membre est tenu de
rlgler toute somme qu'il doit au Conseil.

2. A la fin du present Accord, un Membre se trouvant dans la situation vis~e au
paragraphe 1 n'a droit A aucune part du produit de la liquidation ni des autres avoirs
du Conseil, il ne peut non plus avoir A couvrir aucune partie du d6ficit du Conseil.

Article 60. DURtE, PROROGATION, RECONDUCTION ET FIN

1. Le present Accord restera en vigueur jusqu'au 31 d6cembre 1991 A moins
que le Conseil ne decide de le proroger, de le reconduire, de le renouveler ou d'y met-
tre fin auparavant conform6ment aux dispositions du present article.

2. Le Conseil peut decider de proroger le pr6sent Accord pour un maximum de
deux p~riodes d'une annie chacune. Tout Membre qui n'accepte pas une prorogation
ainsi d6cid6e du present Accord le fera savoir au Conseil et cessera d'etre Partie au
present Accord A compter du d6but de la p6riode de prorogation.

3. Si, avant le 31 d6cembre 1991, ou avant l'expiration d'une p~riode de proro-
gation vis6e au paragraphe 2 du pr6sent article, selon le cas, un nouvel accord ou un
protocole destin6 A reconduire le pr6sent Accord a W n~goci6 mais n'est pas encore
entr6 en vigueur ; titre provisoire ou d6finitif, le present Accord demeurera en
vigueur au-del de sa date d'expiration jusqu'A l'entr6e en vigueur du nouvel accord
ou du protocole, sous rdserve que la dur6e de cette prorogation ne d6passe pas douze
mois.

4. Le Conseil peut A tout moment d6cider de mettre fin au pr6sent Accord avec
effet A la date de son choix.
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5. Nonobstant la fin du present Accord, le Conseil continue d'exister aussi
longtemps qu'il le faut pour proc(der A la liquidation du Conseil y compris la liquida-
tion des comptes, et il a pendant ladite p~riode les pouvoirs et fonctions qui peuvent
lui etre n~cessaires A ces fins.

6. Le Conseil notifie au d(positaire toute decision prise en vertu du pr6sent
article.

Article 61. RESERVES

Aucune reserve ne peut etre faite en ce qui concerne l'une quelconque des dispo-
sitions du present Accord.

EN FOI DE QUOI les soussign~s, dfiment autoris6s A cet effet, ont apposd leur
signature sur le present Accord aux dates indiqu6es.

FAIT A Gen~ve, le premier juillet mil neuf cent quatre-vingt-six, les textes du pr6-
sent Accord en langues anglaise, arabe, espagnole, frangaise et italienne faisant tous
6galement foi.

ANNEXE A

QUOTAS DE PARTICIPATION AU BUDGET ADMINISTRATIF

A lg~rie ........................................................ 13
Communaut 6conomique europ6enne ............................. 740
E gypte ........................................................ 4
Jam ahiriya arabe libyenne ........................................ 33
M aroc ......................................................... 24
Tunisie ........................................................ 92
T urquie ....................................................... 88
Y ougoslavie .................................................... 6

TOTAL 1 000

ANNEXE B

QUOTAS ATTRIBUtS AUX FINS DE LA CONTRIBUTION
AU FONDS DE PROPAGANDE

A lg~rie ...................................................... 5.8
Communaut6 dconomique europdenne .......................... 775.0
M aroc ....................................................... 25.0
T unisie ........................................................ 125.0
T urquie ...................................................... 66.7
Y ougoslavie .................................................. 2.5

TOTAL 1 000.0

[Pour les pages de signature, voir p. 142 du present volume.]
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[ITALIAN TEXT - TEXTE ITALIEN]

ACCORDO INTERNAZIONALE SULL'OLIO DI OLIVA E SULLE
OLIVE DA TAVOLA, 1986

PREAMBOLO

Le Parti del presente Accordo,
Ricordando che la coltura dell'olivo:

- una coltura indispensabile al mantenimento e alla conservazione dei suoli, che
permette di valorizzare terreni che non consentono di piantare altre colture e che,
anche in condizioni estensive di sfruttamento, che rappresentano 'essenziale della
produzione attuale, reagisce in maniera favorevole a qualsiasi miglioramento col-
turale,

- una coltura da frutto perenne che permette un rendimento degli investimenti ad
essa dedicati con tecniche appropriate,

Sottolineando che da questa coltura dipende l'esistenza e il livello di vita di
milioni di famiglie che a loro volta dipendono completamente dalle misure prese per
mantenere e sviluppare il consumo dei suoi prodotti, tanto negli stessi paesi produt-
tori, quanto nei paesi consumatori non produttori,

Ricordando che l'olio d'oliva e le olive da tavola sono prodotti di base essenziali
nelle regioni ove detta coltura esiste,

Ricordando che la caratteristica essenziale della produzione di olive consiste
nell'irregolaritA dei raccolti e dell'approvvigionamento del mercato, che si risolve in
fluttuazioni nel valore della produzione, nell'instabilitA dei prezzi e dei proventi
dell'esportazione, cosi come in considerevoli variazioni nel reddito dei produttori,

Ricordando che ne derivano particolari difficolth che possono danneggiare
gravemente gli interessi dei produttori e dei consumatori e compromettere le poli-
tiche generali d'espansione economica nei paesi delle regioni ove la coltura dell'olivo
esiste,

Sottolineando, a tal proposito, la grandissima importanza della produzione
oleicola nell'economia di numerosi paesi e segnatamente dei paesi oleicoli in via di
sviluppo,

Ricordando che le misure da prendere, tenuto conto degli aspetti molto par-
ticolari della coltura dell'olivo e del mercato dei suoi prodotti, superano il quadro
nazionale e che indispensabile un'azione internazionale,

Considerando l'Accordo internazionale sull'olio di oliva, 1956, modificato dal
Protocollo del 3 aprile 1958, nonch6 l'Accordo internazionale sull'olio d'oliva, 1963,
piti volte ricondotto ed emendato e l'Accordo internazionale sull'olio di oliva, 1979,

Considerando che l'Accordo del 1979 scadrh il 31 dicembre 1986,
Stimando ch' essenziale proseguire, sviluppandola, l'opera intrapresa nel

quadro di detti Accordi e che auspicabile concludere un nuovo accordo,
Hanno deciso quanto segue:
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CAPITOLO PRIMO. OBIETTIVI GENERALI

Articolo primo. OBIETTIVI GENERALI

Gli obiettivi dell'Accordo internazionale sull'olio di oliva e sulle olive da tavola
(appresso denominato "il presente Accordo"), che tengono conto delle disposizioni
delle risoluzioni 93 (IV), 124 (V) e 155 (VI), adottate dalla Conferenza delle Nazioni
Unite sul commercio e sullo sviluppo, sono i seguenti:
1. In materia di cooperazione internazionale e di concertazione:
a) Favorire la cooperazione internazionale per lo sviluppo integrato dell'economia

oleicola mondiale;
b) Mantenere condizioni di lavoro eque in tutte le attivitA oleicole o derivate

dall'olivicoltura per elevare i livelli di vita delle popolazioni;
c) Favorire il coordinamento delle politiche di produzione, di industrializzazione e

di commercializzazione dell'olio d'oliva, degli oli di sansa di oliva e delle olive da
tavola e l'organizzazione del mercato di questi prodotti;

d) Studiare e facilitare 1'applicazione delle misure necessarie per ci6 che concerne
gli altri prodotti dell'olivo;

e) Proseguire, sviluppandola, l'opera intrapresa nel quadro degli anteriori Accordi
internazionali sull'olio di oliva.

2. In materia di ammodernamento dell'olivicoltura e dell'elaiotecnica:
a) Incoraggiare la ricerca-sviluppo per definire le tecniche suscettibili:

i) di rimodernare, attraverso la programmazione tecnica e scientifica, la col-
tura dell'olivo e l'industria dei prodotti oleicoli;

ii) di migliorare la qualiti delle produzioni di questa coltura;
iii) di ridurre il prezzo di costo dei prodotti ottenuti, in particolare dell'olio di

oliva, per migliorare la posizione di quest'olio nel complesso del mercato
degli oli vegetali fluidi alimentari;

iv) di migliorare la situazione dell'industria olearia nei suoi rapporti con l'am-
biente, secondo le raccomandazioni della Conferenza delle Nazioni Unite
sull'ambiente, per rimediare ai possibili danni;

b) Favorire il trasferimento di tecnologia e le azioni di formazione nel campo
oleicolo.

3. In materia di espansione degli scambi internazionali dei prodotti oleicoli:
a) Facilitare lo studio e rapplicazione di misure tendenti al'espansione degli scam-

bi internazionali dei prodotti oleicoli per accrescere le risorse che i paesi produt-
tori e, piti particolarmente, i paesi produttori in via di sviluppo traggono dalle
loro esportazioni, e per permettere l'accelerazione della loro crescita economica
e del loro sviluppo sociale, tenendo contemporaneamente conto degli interessi
dei consumatori;

b) Adottare ogni opportuna misura tendente a sviluppare il consumo dell'olio di
oliva e delle olive da tavola;

c) Prevenire e, all'occorrenza, combattere ogni pratica di concorrenza sleale nel
commercio internazionale dell'olio di oliva, degli oli di sansa di oliva e delle olive
da tavola e garantire la consegna di una merce conforme in tutto alle regole e
norme internazionali adottate in materia;
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d) Migliorare 'accesso ai mercati e la sicurezza degli approvvigionamenti, cosi
come le strutture dei mercati e i sistemi di commercializzazione, di distribuzione
e di trasporto;

e) Intraprendere ogni azione e misura suscettibile di dar risalto ai valori biologici
dell'olio di oliva e delle olive da tavola.

4. In materia di normalizzazione del commercio internazionale dei prodotti
oleicoli:

a) Facilitare lo studio e rapplicazione di misure tendenti alla realizzazione di un
equilibrio tra la produzione e il consumo;

b) Facilitare lo studio e l'applicazione di misure tendenti all'armonizzazione delle
legislazioni nazionali riferentisi, in particolare, alla commercializzazione
dell'olio di oliva e delle olive da tavola;

c) Ridurre gli inconvenienti che dipendono dalle fluttuazioni delle disponibilitA sul
mercato, particolarmente per:
i) evitare le eccessive fluttuazioni dei prezzi, che devono situarsi a livelli

rimunerativi e giusti per i produttori ed equi per i consumatori;
ii) garantire condizioni che permettano un aromonioso sviluppo della produ-

zione, del consumo e degli scambi internazionali, tenuto conto delle loro in-
terrelazioni;

d) Migliorare le procedure d'informazione e di consultazione che permettano, tra
'altro, la realizzazione di una miglior trasparenza del mercato dell'olio d'oliva,

degli oli di sansa di oliva e delle olive da tavola.

CAPITOLO II. DEFINIZIONI

Articolo 2. DEFINIZIONI
Ai fini del presente Accordo:
1. II termine "Consiglio" designa il Consiglio Oleicolo Internazionale di cui al

paragrafo 1 dell'articolo 3;
2. Il termine "Membro" designa una Parte del presente Accordo;
3. L'espressione "Membro principalmente produttore" designa qualsiasi Mem-

bro la cui produzione di olio di oliva e quella di olive da tavola, convertita in
equivalente di olio di oliva con un coefficiente di conversione del 207o, siano state,
durante le campagne oleicole e le campagne delle olive da tavola dal 1980/81 al
1983/84 comprese, superiori alle sue importazioni durante gli anni civili dal 1981 al
1984 compresi;

4. L'espressione "Membro principalmente importatore" designa qualsiasi
Membro la cui produzione di olio di oliva e quella di olive da tavola, convertita in
equivalente di olio di oliva con un coefficiente di conversione del 2006, siano state,
durante le campagne oleicole e le campagne delle olive da tavola dal 1980/81 al
1983/84 comprese, inferiori alle sue importazioni durante gli anni civili dal 1981 al
1984 compresi, o per il quale non sia state registrata nessuna di queste produzioni
durante queste stesse campagne;

5. L'espressione "campagna oleicola" designa il periodo che va dal 19 novem-
bre di ogni anno al 31 ottobre dell'anno seguente;

6. L'espressione "campagna delle olive da tavola", designa il periodo che va
dal 12 settembre di ogni anno al 31 agosto delr'anno seguente;

7. L'espressione "prodotti oleicoli" designa particolarmente gli oli di oliva, le
olive da tavola e gli oli di sansa di oliva.
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PRIMA PARTE. DISPOSIZIONI ISTITUZIONALI

CAPITOLO III. CONSIGLIO OLEICOLO INTERNAZIONALE

Articolo 3. ISTITUZIONE, SEDE E STRUTTURA DEL

CONSIGLIO OLEICOLO INTERNAZIONALE

1. Il Consiglio oleicolo internazionale, creato per garantire l'attuazione del
presente Accordo e controllarne l'applicazione, ha la composizione, i poteri e le fun-
zioni definiti nel presente Accordo.

2. Il Consiglio ha sede in Madrid, a meno che non decida altrimenti.

3. I Consiglio esercita le sue funzioni direttamente e/o attraverso i Comitati e

Sottocomitati di cui all'articolo 7, nonch6 la Segreteria esecutiva, composta dal suo

Direttore esecutivo, dai suoi alti funzionari e dal suo personale.

Articolo 4. COMPOSIZIONE DEL CONSIGLIO

1. Ciascuna Parte del presente Accordo Membro del Consiglio.

2. Si istituiscono due categorie di Membri, ossia:

a) i Membri principalmente produttori; e

b) i Membri principalmente importatori.

3. Ciascun Membro ha un rappresentante al Consiglio e, se lo desidera, uno o
pid supplenti. Ogni Membro pub associare al suo rappresentante o ai suoi supplenti
uno o pid consiglieri.

Articolo 5. PARTECIPAZIONE DI ORGANIZZAZIONI INTERGOVERNATIVE

Ogni menzione, nel presente Accordo, di un "governo" o di "governi" vale anche
per la ComunitA economica europea e per ogni altra organizzazione intergovernativa
con responsabilith nella negoziazione, conclusione e applicazione di accordi interna-
zionali, in particolare di accordi sui prodotti di base. Di conseguenza, ogni men-
zione, nel presente Accordo, della firma, della ratifica, dell'accettazione o dell'ap-
provazione o della notificazione di applicazione provvisoria, o dell'adesione , nel
caso di queste organizzazioni intergovernative, considerata valida anche per la firma,
la ratifica, raccettazione o l'approvazione, o per la notificazione di applicazione
provvisoria, o per l'adesione, da parte di queste organizzazioni intergovernative.

Articolo 6. PRIVILEGI E IMMUNITA

1. I1 Consiglio ha personalit giuridica. Pub, in particolare, stipulare contrat-
ti, acquistare e cedere beni mobili e immobili e stare in giudizio.

2. Sul territorio di ciascun Membro, per quanto permesso dalla legislazione di

questo Membro, il Consiglio gode della capacitA giuridica necessaria all'esercizio
delle funzioni che il presente Accordo gli conferisce.

3. Dall'entrata in vigore del presente Accordo, il Governo del paese di sede
conclude con il Consiglio un accordo che conceda a questo le condizioni dei poteri,
privilegi e immunitA simili a quelle concesse dal paese ospite alle organizzazioni inter-
nazionali. Frattanto resta in vigore la Convenzione di sede tra il Governo di Spagna e
il Consiglio firmato il 2 luglio 1962.

4. Per quanto permesso dalla sua legislazione, il Governo dello Stato in cui si
trova la sede del Consiglio esenta da imposte gli stipendi da questo pagati al suo per-
sonale e gli averi, redditi e altri beni del Consiglio.
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5. I1 Consiglio pu6 concludere con uno o piti Membri accordi sui privilegi e im-
munitA che possano essere necessari alla buona applicazione del presente Accordo.

6. Se la sede del Consiglio trasferita in un paese che Membro dell'Accordo,
questo Membro conclude il pi6 presto possibile con il Consiglio un accordo sullo
statuto, i privilegi e le immunitA del Consiglio, del suo Direttore esecutivo, dei suoi
alti funzionari, del suo personale e dei suoi esperti, nonch6 dei rappresentanti dei
Membri che si trovano in questo paese per esercitare le loro funzioni.

7. A meno che non siano prese altre disposizioni di ordine fiscale in virtdi
dell'accordo contemplato nel paragrafo 6 e in attesa della conclusione di quest'accor-
do, il nuovo Membro ospite:
a) Esenta da qualsiasi imposta gli emolumenti pagati dal Consiglio al suo per-

sonale;
b) Esonera da qualsiasi imposta gli averi, i redditi e gli altri beni del Consiglio.

8. Se la sede del Consiglio trasferita in un paese che non Membro dell'Ac-
cordo, il Consiglio deve, prima del trasferimento, ottenere dal governo di questo
paese una garanzia scritta che attesti:
a) che concluderA il pit presto possibile con il Consiglio un accordo come quello di

cui al paragrafo 6; e
b) che in attesa della conclusione di tale accordo concederA le esenzioni previste nel

paragrafo 7.
9. Il Consiglio si sforza di concludere, prima del trasferimento della sede, l'ac-

cordo di cui al paragrafo 6 con il governo del paese nel quale deve essere trasferita la
sede del Consiglio.

Articolo 7. POTERI E FUNZIONI DEL CONSIGLIO

1. Il Consiglio esercita tutti i poteri e deve compiere, o vegliare al compimento,
di tutte le funzioni necessarie all'esecuzione delle disposizioni del presente Accordo.

2. Il Consiglio 6 incaricato di promuovere qualsiasi azione tendente a uno
sviluppo armonioso dell'economia oleicola mondiale con ogni mezzo e incorag-
giamento in suo potere nei campi della produzione, del consumo e degli scambi inter-
nazionali, tenuto conto delle loro interrelazioni.

3. Il Consiglio autorizzato ad intraprendere o a far intraprendere studi od
altri lavori, specialmente la ricerca di particolareggiate informazioni concernenti un
aiuto speciale, sotto diverse forme, alle attivitA oleicole, allo scopo di formulare ogni
raccomandazione e suggerimento che stimi idonei per raggiungere gli obiettivi
generali enumerati nell'articolo primo. Tutti questi studi e lavori devono riferirsi in
particolare al massimo numero possibile di paesi o gruppi di paesi e tener conto delle
condizioni generali, sociali ed economiche, dei paesi interessati.

4. Il Consiglio stabilisce le procedure secondo le quali i Membri l'informano
delle conclusioni alle quali li ha portati l'esame delle raccomandazioni e dei sug-
gerimenti derivanti dall'esecuzione del presente Accordo.

5. Il Consiglio stabilisce un regolamento interno conforme alle disposizioni del
presente Accordo. Tiene aggiornata la documentazione che gli necessaria per com-
piere le funzioni che gli sono devolute dal presente Accordo, ed ogni altra documen-
tazione che stimi auspicabile. In caso di conflitto tra il regolamento interno cosi adot-
tato e le disposizioni del presente Accordo, questo prevale.

6. Il Consiglio stabilisce, prepara e pubblica tutti i rapporti, studi ed altri
documenti che pu6 stimare utili e necessari.

Vol. 1445, 1-24591



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

7. Il Consiglio pubblica, almeno una volta l'anno, un rapporto sulle sue at-
tivitA e sul funzionamento del presente Accordo.

8. Il Consiglio pub nominare i comitati e i sottocomitati che stimi utili per
assisterlo nell'esercizio delle funzioni che gli conferisce il presente Accordo.

9. Le disposizioni finanziarie concernenti l'esercizio dei poteri del Consiglio
sono enunciate nella seconda parte del presente Accordo. I Consiglio non ha il
potere di chiedere prestiti.

Articolo 8. PRESIDENTE E VICEPRESIDENTE DEL CONSIGLIO

1. Il Consiglio elegge, fra le delegazioni dei Membri, un Presidente che rimane
in carica durante una campagna oleicola. Nel caso in cui il Presidente sia un rappre-
sentante, il suo diritto di partecipazione alle decisioni del Consiglio esercitato da un
altro membro della sua delegazione. Il Presidente non retribuito.

2. It Consiglio elegge anche, fra le delegazioni dei Membri, un Vicepresidente.
Se il Vicepresidente un rappresentante, esercita ii suo diritto di partecipazione alle
decisioni del Consiglio eccetto quando assume le funzioni di Presidente, nel qual
caso delega questo diritto ad un altro membro della sua delegazione. II Vicepresi-
dente rimane in carica durante una campagna oleicola e non retribuito.

3. In caso di assenza temporanea simultanea del Presidente e del Vicepresi-
dente, o in caso di assenza permanente di uno o dell'altro o di tutti e due, il Consiglio
pub eleggere, tra le delegazioni dei Membri, nuovi titolari di queste cariche, tem-
poranei o permanenti secondo ii caso.

Articolo 9. SESSIONI DEL CONSIGLIO

1. II Consiglio si riunisce nella sua sede, a meno che non decida altrimenti. Se,
su invito di un Membro, il Consiglio decide di riunirsi fuori della sede, le spese sup-
plementari che ne risultino per ii bilancio del Consiglio sono a carico di questo
Membro.

2. II Consiglio si riunisce almeno due volte l'anno, in primavera e in autunno.
3. II Consiglio pub essere convocato in ogni momento a discrezione del suo

Presidente. Questi convoca ugualmente il Consiglio se viene richiesto da uno o pifi
Membri.

4. Le convocazioni alle sessioni di cui al paragrafo 2 devono essere spedite
almeno 45 giorni prima della data della prima seduta di ciascuna d'esse. Le convoca-
zioni alle sessioni di cui al paragrafo 3 devono essere inviate almeno 15 giorni prima
della data della prima seduta di ciascuna d'esse.

Articolo 10. QUOTA DI PARTECIPAZIONE
1. La quota di partecipazione di ciascun Membro determinata prendendo

come base il risultato della formula seguente:
q = p, + il + P2 + i2 + 5

ove:

- q indica il dato sul quale si basa il Consiglio per determinare la quota di parteci-
pazione;

- P, indica, in migliaia di tonnellate metriche, la media annua di produzione d'olio
d'oliva durante le campagne oleicole dal 1980/81 al 1983/84, non contando la
frazione di migliaia di tonnellate metriche superiore al numero intero;
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- i, indica, in migliaia di tonnellate metriche, la media annua delle importazioni
nette d'olio d'oliva durante gli anni civili dal 1981 al 1984, non contando la
frazione di migliaia di tonnellate metriche superiore al numero intero;

- P2 indica, in migliaia di tonnellate metriche, la media annua di produzione di
olive da tavola, convertita in equivalente di olio di oliva con un coefficiente di
conversione del 20%, durante le campagne dal 1980/81 al 1983/84, non con-
tando la frazione di migliaia di tonnellate metriche superiore al numero in-
tero;

- i2 indica, in migliaia di tonnellate metriche, la media annua delle importazioni
nette di olive da tavola, convertite in equivalente di olio di oliva con un coeffi-
ciente di conversione del 200/0, durante gli anni civili dal 1981 al 1984, non
contando la frazione di migliaia di tonnellate metriche superiore al numero
intero;

- 5 indica il dato di base assegnato a ciascun Membro in ciascuno dei gruppi di
Membri.

2. Le quote di partecipazione determinate sulla base del paragrafo 1 del pre-
sente articolo sono oggetto dell'allegato A al presente Accordo. I1 Consiglio potra,
all'occorrenza, rivedere le quote precitate in funzione della partecipazione all'Accordo.

Articolo 11. DECISIONI DEL CONSIGLIO

1. Salvo disposizione contraria del presente Accordo, le decisioni del Con-
siglio sono prese per consenso dei Membri.

2. Qualsiasi Membro che non abbia partecipato alia sessione nel corso della
quale sarA stata presa una decisione sara invitato a comunicare la sua posizione nei
confronti di questa decisione nei 30 giorni successivi atta fine della sessione. L'assen-
za di risposta nel termine succitato sarA interpretata come un allineamento della posi-
zione del Membro in questione con la decisione adottata.

3. Qualsiasi Membro pub autorizzare il rappresentante di un altro Membro a
rappresentare i suoi interessi e ad esercitare il suo diritto di partecipazione alle deci-
sioni del Consiglio ad una o pidi riunioni del Consiglio. Un attestato di questa auto-
rizzazione deve essere comunicato al Consiglio ed essere da questo considerato sod-
disfacente.

4. It rappresentante di un Membro pub rappresentare gli interessi ed esercitare
il diritto di partecipazione alle decisioni del Consiglio di un solo altro Membro.

5. I Consiglio pub prendere decisioni, senza tenere sessione, con uno scambio
di corrispondenza tra il Presidente e i Membri, con riserva che nessun Membro faccia
obiezione a tale procedura. Ogni decisione cosi presa comunicata dalla Segreteria
esecutiva il pit rapidamente possibile a tutti i Membri ed riportata nel processo ver-
bale della successiva sessione del Consiglio.

Articolo 12. COOPERAZIONE CON ALTRE ORGANIZZAZIONI

1. It Consiglio prende ogni opportuna disposizione per consultazione o coope-
razione con l'Organizzazione delle Nazioni Unite e suoi organi, in particolare con
I'UNCTAD e il PNUD e con la FAO e con le altre istituzioni specializzate dell'Orga-
nizzazione delle Nazioni Unite e organizzazioni intergovernative, governative e non
governative appropriate.

2. II Consiglio, considerato il ruolo particolare assolto daIl'UNCTAD nel
commercio internazionale dei prodotti di base, la tiene, secondo convenga, al cor-
rente delle sue attivita e dei suoi programmi di lavoro.
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Articolo 13. RELAZIONI CON IL FONDO COMUNE
PER I PRODOTTI DI BASE

Quando il Fondo comune entreri in attivit , il Consiglio trarri pienamente par-
tito dalle facilitA del secondo conto di detto Fondo comune, in conformitA dei prin-
cipii enunciati nell'Accordo sulla creazione del Fondo comune per i prodotti di base.

Articolo 14. AMMISSIONE DI OSSERVATORI

1. Qualsiasi Membro o Membro osservatore dell'Organizzazione delle Nazioni
Unite o di una delle sue istituzioni specializzate, non Parte del presente Accordo, o
qualsiasi organizzazione di cui al paragrafo 1 dell'articolo 12 pu6 assistere, come os-
servatore, a una qualsiasi delle sessioni del Consiglio, dopo accordo di quest'ultimo.

2. II Consiglio pu6, su domanda di uno dei suoi Membri, decidere di tenere
una qualsiasi delle sue riunioni senza osservatori.

Articolo 15. QUORUM PER LE SESSIONI DEL CONSIGLIO

1. II quorum richiesto per qualsiasi sessione del Consiglio costituito della
presenza dei rappresentanti della maggioranza dei Membri detentori di almeno il
90o del totale delle quote di partecipazione assegnate ai Membri.

2. Se questo quorum non raggiunto, la sessione rinviata a 24 ore dopo e il
quorum richiesto costituito dalla presenza dei rappresentanti dei Membri detentori
di almeno 1'85% del totale delle quote di partecipazione assegnate ai Membri.

CAPITOLO IV. SEGRETERIA ESECUTIVA

Articolo 16. SEGRETERIA ESECUTIVA
1. Il Consiglio dispone di una Segreteria esecutiva composta da un Direttore

esecutivo, dagli alti funzionari come definiti nel regolamento interno stabilito dal
Consiglio e dal personale necessario alla realizzazione dei compiti derivanti dal pre-
sente Accordo.

2. Il Consiglio nomina it Direttore esecutivo e fissa le condizioni della sua as-
sunzione tenendo conto di quelle dei funzionari omologhi di organizzazioni intergo-
vernative similari.

3. Il Direttore esecutivo il piti alto funzionario del Consiglio; responsabile
dell'esecuzione dei compiti che gli incombono dall'applicazione del presente Accordo.

4. 11 Consiglio, dopo aver consultato il Direttore esecutivo, nomina anche gli
alti funzionari del Consiglio. Determina le loro condizioni di assunzione tenendo
conto di quelle dei funzionari omologhi di organizzazioni intergovernative similari.

5. I1 Direttore esecutivo nomina il personale conformemente al regolamento
interno stabilito dal Consiglio. Stabilendo questo regolamento, il Consiglio tiene
conto di quelli applicabili al personale di organizzazioni internazionali similari.

6. 11 Direttore esecutivo, gli alti funzionari e gli altri membri del personale non
devono esercitare nessuno attivitbt lucrativa in nessuna dei vari rami del settore
oleicolo.

7. Nel compimento dei loro doveri ai termini del presente Accordo, il Direttore
esecutivo, gli alti funzionari e il personale non chiedono, n6 accettano istruzioni da
nessun Membro, n6 da nessuna autoritA esterna al Consiglio. Si astengono da qual-
siasi atto incompatibile con il loro stato di funzionari internazionali responsabili
soltanto verso i Consiglio. Ciascun Membro deve rispettare il carattere esclusiva-
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mente internazionale delle funzioni del Direttore esecutivo, degli alti funzionari e del
personale e non cercare di influire nell'esecuzione dei loro compiti.

SECONDA PARTE. DISPOSIZIONI FINANZIARIE

CAPITOLO v. BILANCIO AMMINISTRATIVO

Articolo 17. COSTITUZIONE E AMMINISTRAZIONE

1. Le spese necessarie all'amministrazione del presente Accordo e alla realizza-
zione dei programmi di cooperazione tecnica oleicola in esso previsti sono imputate
al bilancio amministrativo. La dotazione per la realizzazione dei programmi di
cooperazione tecnica oleicola, che deve essere iscritta in un capitolo individualizzato
del bilancio amministrativo, fissata annualmente in 300.000 dollari degli Stati Uniti
di America.

2. L'ammontare precitato pu6 essere aumentato dal Consiglio a condizione
che la contribuzione di nessun Membro sia aumentata senza il suo consenso.

3. La quota di ciascun Membro al bilancio amministrativo, per ogni anno
civile, proporzionale alla quota di cui dispone quando si adotta il bilancio per tale
anno civile.

4. Le spese delle delegazioni al Consiglio sono a carico dei Membri interessati.
5. Nel corso della sua prima sessione, il Consiglio adotta un bilancio ammini-

strativo per il primo anno civile e determina l'importo della quota che ciascun Mem-
bro deve pagare. In seguito, ogni anno, nel corso delta sessione di autunno il Con-
siglio adotta il suo bilancio amministrativo per l'anno civile seguente e determina
l'importo della quota che ogni Membro deve pagare per detto anno civile.

6. La quota iniziale di ogni Membro che diviene Parte del presente Accordo
dopo la sua entrata in vigore fissata dal Consiglio in funzione della quota assegnata
a questo Membro e della frazione dell'anno restante. Tuttavia, non sono modificate
le quote fissate per gli altri Membri per l'anno civile in corso.

7. Le quote previste nel presente articolo sono esigibili il primo giorno dell'an-
no civile per il quale sono state fissate. Sono determinate in dollari USA e pagabili in
questa moneta o nel loro equivalente in un'altra moneta liberamente convertibile.

8. Se un Membro non paga interamente la sua quota al bilancio amministra-
tivo entro sei mesi dall'inizio dell'anno civile, il Direttore l'invita ad eseguire il
pagamento il pifi presto possibile. Se il Membro di cui trattasi non regola la sua quota
nei tre mesi successivi al termine succitato vien sospeso l'esercizio del suo diritto di
partecipazione alle decisioni del Consiglio, come anche l'accesso alle funzioni elettive
nel Consiglio e nei suoi comitati e sottocomitati, fino all'intero pagamento della
quota. Tuttavia, a meno che non 1o decida il Consiglio, non 6 n6 privato di nessuno
dei suoi altri diritti, n6 esonerato da nessuno dei suoi obblighi derivanti dal presente
Accordo. Nessuna decisione del Consiglio pu6 liberarlo dai suoi obblighi finanziari
derivanti dal presente Accordo.

9. Qualsiasi Membro che cessi di essere Parte del presente Accordo a causa del
suo ritiro, della sua esclusione o di qualsiasi altra ragione durante la durata del pre-
sente Accordo tenuto ad eseguire i versamenti che doveva al Consiglio e a rispettare
tutti gli impegni assunti anteriormente alla data in cui cessa di essere Parte del pre-
sente Accordo. Questo Membro non pu6 pretendere nessuna parte della liquidazione
degli attivi del Consiglio alla scadenza del presente Accordo.
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10. Nel corso della prima sessione di ogni anno civile, i conti finanziari del
Consiglio, concernenti l'anno civile precendente, certificati da un revisore indipen-
dente, sono presentati al Consiglio per approvazione e pubblicazione.

11. In caso di scioglimento, e prima d'esso, il Consiglio prende le misure stipu-
late nell'articolo 60 del presente Accordo.

CAPITOLO vi. FINANZIAMENTO DEI PROGRAMMI DI COOPERAZIONE TECNICA OLEICOLA

Articolo 18. FONTI DI FINANZIAMENTO E AMMINISTRAZIONE

1. I programmi di attivitA contemplati nella Quarta Parte del presente Accor-
do sono realizzati con le fonti di finanziamento indicate nel paragrafo 2 del presente
articolo.

2. Le fonti di finanziamento sono le seguenti:
a) la dotazione del bilancio amministrativo fissata per la realizzazione dei program-

mi di cooperazione tecnica oleicola;
b) le istituzioni intergovernative, governative e non governative;
c) le contribuzioni volontarie e i doni.

3. II Consiglio pub ricevere contribuzioni volontarie e doni, in monete libera-
mente convertibili o in monete nazionali, per sostenere azioni da realizzare nel paese
donante.

4. Il Consiglio pub anche ricevere contribuzioni supplementari in altre forme,
compreso sotto forma di servizi, di materiale e/o di personale scientifico e tecnico che
pub rispondere ai bisogni dei programmi approvati.

5. Parimenti, il Consiglio, nel quadro dello sviluppo della cooperazione inter-
nazionale, cerca di procurarsi i concorsi finanziari e/o tecnici indispensabili suscet-
tibili di essere ottenuti dagli organismi internazionali, regionali o nazionali qualifi-
cati, finanziari o altri.

6. Le somme previste al paragrafo 1 del presente articolo non utilizzate nel
corso di un anno civile potranno essere riportate negli anni civili seguenti e non
potranno, in nessun caso, essere stornate ad altri capitoli del bilancio amministra-
tivo.

7. I1 Consiglio, nella sua sessione di autunno, fissa il programma della coope-
razione tecnica oleicola da realizzare e/o da proseguire durante l'anno civile
seguente.

8. Le decisioni relative alla gestione delle somme provenienti dalle fonti di
finanziamento previste al paragrafo 2 del presente articolo sono prese secondo le
disposizioni enunciate nell'articolo 11.

9. Alla scadenza del presente Accordo, a meno che non sia prorogato, ricon-
dotto o rinnovato, le somme non utilizzate saranno rimborsate ai Membri pro-rata
del totale delle loro contribuzioni durante la durata del presente Accordo.

CAPITOLO vii. FONDO DI PROPAGANDA

Articolo 19. COSTITUZIONE DEL FONDO

1. I Membri principalmente produttori si impegnano a mettere a disposizione
del Consiglio, per ciascun anno civile, per la propaganda comune definita nel
Capitolo XIV del presente Accordo, una somma di 600.000 dollari degli Stati Uniti di
America.
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2. I1 succitato importo pub essere aumentato dal Consiglio a condizione, da
una parte, che non aumenti le contribuzioni di nessun Membro senza il suo consenso
e, dall'altra, che qualsiasi modificazione delle quote di cui all'articolo 20, che pu6 in-
tervenire in questa occasione, richieda una decisione unanime dei Membri principal-
mente produttori.

3. La succitata somma pagabile in dollari degli Stati Uniti di America o loro
equivalente in un'altra moneta liberamente convertibile.

Articolo 20. CONTRIBUZIONI AL FONDO

1. Con riserva delle disposizioni del paragrafo 2 del presente articolo, i Mem-
bri principalmente produttori contribuiscono al Fondo di propaganda applicando le
quote, fissate per ciascuno di essi, che figurano nell'allegato B del presente Accordo;
queste quote sono stabilite con riferimento all'importanza di detti Membri nell'eco-
nomia oleicola mondiale.

2. Il Consiglio potrA, all'occorrenza, rivedere le quote precitate in funzione
della partecipazione dei Membri principalmente produttori al Fondo di propaganda.

3. Le contribuzioni al Fondo di propaganda sono dovute per l'intero anno
civile. La contribuzione annua di ciascun Membro principalmente produttore
esigibile, la prima volta, dacchd diviene Membro provvisorio o definitivo e, poi, il
1 S gennaio di ogni anno.

4. Per la riscossione delle contribuzioni al Fondo di propaganda e in caso di
ritardo nel pagamento di queste contribuzioni sono applicabili le disposizioni del
paragrafo 8 dell'articolo 17.

5. Nel corso della prima sessione di ogni anno civile, i conti del Fondo di pro-
paganda del Consiglio concernenti l'anno civile precedente, certificati da un revisore
indipendente, sono presentati al Consiglio per approvazione e pubblicazione.

6. Le somme del Fondo di propaganda non utilizzate nel corso di un anno
civile potranno essere riportate negli anni civili seguenti e non potranno, in nessun
caso essere stornate al bilancio amministrativo.

Articolo 21. CONTRIBUZIONI VOLONTARIE E DONI

1. Mediante speciale intesa con il Consiglio, i Membri principalmente impor-
tatori possono versare contribuzioni al Fondo di propaganda. Queste contribuzioni
si aggiungono all'importo del Fondo di propaganda come determinato in applica-
zione dell'articolo 19.

2. II Consiglio abilitato a ricevere doni dai Governi o da altre origini per la
propaganda comune. Queste risorse occasionali si aggiungono all'importo del Fondo
di propaganda come determinato in applicazione dell'articolo 19.

Articolo 22. DECISIONI SULLA PROPAGANDA

1. Le decisioni sulla propaganda sono prese per consenso dei Membri presenti
che contribuiscono al Fondo di propaganda conformemente al paragrafo 1 dell'arti-
colo 20. Questi Membri, decidendo all'unanimitA, possono destinare una parte del
Fondo di propaganda alla realizzazione degli obiettivi previsti all'articolo 38.

2. Le decisioni prese conformemente al paragrafo 1 del presente articolo sono
subito comunicate, per informazione, ai Membri assenti.
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Articolo 23. LIQUIDAZIONE DEL FONDO

Allo scadere del presente Accordo, a meno che non sia prorogato, ricondotto o
rinnovato, i fondi eventualmente non utilizzati per la propaganda saranno rimbor-
sati ai Membri pro-rata del totale delle loro contribuzioni alla propaganda durante la
durata del presente Accordo.

CAPITOLO VIII. CONTROLLO FINANZIARIO

Articolo 24. COMITATI FINANZIARI

Il Consiglio crea:
a) un Comitato finanziario del bilancio amministrativo, composto da un rappre-

sentante di ogni Membro, che assicura il controllo finanziario, in particolare,
dell'attuazione dei capitoli V e VI del presente Accordo, e

b) un Comitato finanziario del Fondo di propaganda, composto da un rappresen-
tante di ogni Membro che partecipa a detto Fondo, che assicura il controllo
finanziario dell'attuazione del capitolo VII del presente Accordo.

TERZA PARTE. DISPOSIZIONI ECONOMICHE E DI NORMALIZZAZIONE

CAPITOLO IX. DENOMINAZIONI E DEFINIZIONI DEGLI OLI D'OLIVA E DEGLI OLI DI SANSA

DI OLIVA. INDICAZIONI DI PROVENIENZA E DENOMINAZIONI DI ORIGINE

Articolo 25. UTILIZZAZIONE DELLA DENOMINAZIONE "OLIO D'OLIVA"

1. La denominazione "olio d'oliva" riservata all'olio proveniente unicamente
dall'oliva, ad esclusione degli oli ottenuti con solvente o mediante procedimenti di
riesterificazione, e di qualsiasi miscela con ohi di altra natura.

2. La denominazione "olio d'oliva" impiegata sola non pub in nessun caso ap-
plicarsi agli oli di sansa di oliva.

3. I Membri si impegnano ad abolire, tanto per il commercio interno, quanto
per il commercio internazionale, qualsiasi impiego della denominazione "olio
d'oliva", sola o combinata con altre parole, che non sia in conformith col presente
articolo.

Articolo 26. DENOMINAZIONI E DEFINIZIONI DEGLI OLI D'OLIVA

E DEGLI OLI DI SANSA DI OLIVA

1. Le denominazioni degli oR d'oliva e degli oli di sansa di oliva delle differenti
qualitA sono qui indicate, con la definizione corrispondente per ciascuna denomi-
nazione:

A. Olio d'oliva vergine: Olio ottenuto dai frutti dell'olivo unicamente me-
diante procedimenti meccanici o altri procedimenti fisici in condizioni, termiche
particolarmente, che non implichino l'alterazione dell'olio e che non abbia subito
nessun trattamento diverso dal lavaggio, dalla decantazione, dalla-centrifugazione e
dalla filtrazione, ad esclusione degli oR ottenuti con solvente o mediante procedimen-
ti di riesterificazione, e di qualsiasi miscela con oli di altra natura. Tale olio cosi
classificato e denominato:
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a) Olio d'oliva vergine' adatto al consumo tal quale:
i) Oio d'oliva vergine extra: olio d'oliva vergine di gusto perfettamente irre-

prensibile, con aciditA massima espressa in acido oleico di 1 grammo per
100 grammi;

ii) Olio d'o/iva verginefino: olio d'oliva vergine che soddisfa alle condizioni
dell'olio d'oliva vergine extra, salvo per cib che concerne l'aciditA espressa
in acido oleico che deve essere al massimo di 1,5 grammi per 100 grammi;

iii) Olio d'oliva vergine semifino (o anche Oio d'oliva vergine corrente): olio
d'oliva vergine di buon gusto, con aciditA massima espressa in acido oleico
di 3 grammi per 100 grammi, con una tolleranza del 10 per 100 dell'aciditA
espressa.

b) Olio d'oliva vergine inadeguato al consumo tal quale:
- Oio d'oliva vergine lampante: olio d'oliva vergine di gusto difettoso o con aciditA

espressa in acido oleico superiore a 3,3 grammi per 100 grammi.
B. Olio d'oliva raffinato: olio d'oliva ottenuto mediante raffinazione di oli

d'oliva vergini.
C. Olio d'oliva: olio costituito da un taglio di olio d'oliva raffinato e di olio

d'oliva vergine. Le parole "olio d'oliva puro" possono essere ugualmente impiegate.
D. Olio di sansa di oliva grezzo: olio ottenuto mediante trattamento con

solvente dalle sanse di oliva, con esclusione degli oli ottenuti mediante procedimenti
di riesterificazione, e di qualsiasi miscela con oli di altra natura, e destinato a
ulteriore raffinazione per il consumo umano o a usi tecnici. Tale olio cosi
classificato e denominato:
a) Olio di sansa di oliva raffinato: olio destinato ad usi alimentari, ottenuto me-

diante raffinazione di olio di sansa di oliva grezzo.
b) Olio di sansa di oiva: taglio di olio di sansa raffinato e di olio d'oliva vergine.

Questo taglio non pu6, in nessun caso, essere denominato "olio d'oliva".
c) Olio di sansa di oliva per usi tecnici: qualsiasi altro olio di sansa di oliva grezzo.

2. Ciascuna delle suddette denominazioni degli oli d'oliva e degli oli di sansa di
oliva delle differenti qualit deve rispondere ai criteri di qualitA fissati conforme-
mente alle raccomandazioni che intervengono in virtdi del paragrafo 3 dell'articolo 36
in materia di norme sulle caratteristiche fisiche, chimiche e organolettiche dell'olio
d'oliva e dell'olio di sansa di oliva.

3. I1 Consiglio, decidendo all'unanimitA, pu6 apportare qualsiasi modifica-
zione alle denominazioni e definizioni previste nel presente articolo che ritenga neces-
saria o opportuna.

Articolo 27. APPLICAZIONE

1. Le denominazioni fissate nel paragrafo I dell'articolo 26 sono obbligatorie
nel commercio internazionale e devono essere impiegate per ogni qualitA di olio
d'oliva e di olio di sansa di oliva e apparire in caratteri molto leggibili su tutti i
recipienti.

2. Il Consiglio determina in materia di criteri di qualitA, com' indicato nel
paragrafo 3 dell'articolo 36, norme unificate applicabili agli scambi nel commercio
internazionale.

IE permesso utilizzare la qualificazione "naturale" per tutti gli oli d'oliva vergini adatti al consumo tal quale.
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Articolo 28. INDICAZIONI DI PROVENIENZA
E DENOMINAZIONI DI ORIGINE

1. Le indicazioni di provenienza, quando sono date, non possono applicarsi
che a oi d'oliva vergini prodotti e originari esclusivamente del paese, della regione o
del luogo menzionati.

2. Le denominazioni di origine, quando sono date, non possono applicarsi che
ai soli oli d'oliva vergini extra prodotti e originari esclusivamente del paese, della
regione o del luogo menzionati.

3. Le indicazioni di provenienza e le denominazioni di origine possono, in-
oltre, essere utilizzate soltanto in conformitA delle condizioni previste dal diritto del
paese di origine.

Articolo 29. IMPEGNI

1. I Membri si impegnano a prendere, nel minor tempo possibile, tutte le
misure che, nella forma richiesta dalla loro legislazione, garantiscano l'applicazione
dei principii e delle disposizioni enunciati negli articoli 25, 26 e 28.

2. Si sforzeranno, inoltre, ad estendere le disposizioni degli articoli 26 e 28 al
loro commercio interno.

3. Si impegnano particolarmente a vietare e a reprimere l'impiego sul loro ter-
ritorio, per il commercio internazionale, di indicazioni di provenienza, di denomi-
nazioni di origine e di denominazioni degli oi d'oliva e degli oli di sansa di oliva
contrarie a questi principii. Questo impegno riguarda ogni menzione apposta sui
recipienti, sulle fatture, sulle lettere di vettura e sulle carte di commercio, o impiegata
nella pubblicitA, nei marchi di fabbrica, nei nomi registrati e nelle illustrazioni
riferentisi alla commercializzazione internazionale degli oli d'oliva e degli oli di sansa
di oliva, per quanto queste menzioni potrebbero costituire false indicazioni o prestar-
si a confusione sull'origine, sulla provenienza o sulla qualitA degli ohi di oliva e degli
oli di sansa di oliva.

Articolo 30. CONTESTAZIONI E CONCILIAZIONE

1. Le contestazioni a proposito delle indicazioni di provenienza e delle denom-
inazioni di origine suscitate dall'interpretazione delle clausole di questo capitolo o
dalle difficoltA di applicazione, non risolte mediante negoziati diretti, sono esaminate
dal Consiglio.

2. I1 Consiglio procede a un tentativo di conciliazione, dopo parere della com-
missione consultiva prevista nel paragrafo 1 dell'articolo 50 e dopo consultazione
dell'Organizzazione Mondiale della ProprietO Intellettuale, della Federazione
Oleicola Internazionale, di un'organizzazione professionale qualificata di un Mem-
bro principalmente importatore e, se necessario, della Camera di Commercio Inter-
nazionale e delle istituzioni internazionali specializzate in materia di chimica
analitica; in caso d'insuccesso e dopo che il Consiglio ha costatato che tutti i mezzi
sono stati messi in opera per giungere ad un accordo, i Membri interessati hanno il
diritto di ricorrere, in ultima istanza, alla Corte Internazionale di Giustizia.

CAPITOLO x. DENOMINAZIONI E DEFINIZIONI DELLE OLIVE DA TAVOLA

Articolo 31. DENOMINAZIONI E DEFINIZIONI
DELLE OLIVE DA TAVOLA

1. Per "oliva da tavola" s'intende il frutto di varietA determinate dell'olivo col-
tivato, sano, colto al punto giusto di maturitA e.di qualitA tale che, nelle sue differenti
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categorie, e oggetto delle preparazioni commerciali e delle forme di presentazione
stabilite nelle norme qualitative raccomandate, dia un prodotto di consumo e di
buona conservazione.

2. Le olive da tavola sono classificate in uno dei seguenti tipi:
i) Olive verdi: ottenute da frutti colti durante il ciclo di maturazione, prima

dell'invaiatura e quando hanno raggiunto dimensioni normali. II colore del
frutto pu6 variare dal verde al giallo paglia.

ii) Olive cangianti: ottenute da frutti di color rosato, rosa vinaceo o castagno, colti
prima della completa maturitA.

iii) Olive nere: ottenute da frutti colti in piena maturitA, o poco prima, dal colore,
secondo la zona di produzione ed epoca della raccolta, nero rossastro, nero vio-
laceo, viola scuro, nero olivastro o castagno scuro.
3. Ciascuno dei succitati tipi di olive da tavola deve rispondere ai criteri di

qualitA fissati conformemente alle raccomandazioni che intervengono in virtti del
paragrafo 1 dell'articolo 38 in materia di norme sui fattori essenziali di composizione
e di qualitA delle olive da tavola.

4. Le denominazioni e definizioni delle preparazioni commerciali dei diversi
tipi di olive da tavola sono fissate conformemente alle raccomandazioni che inter-
vengono in virtti del paragrafo 1 dell'articolo 38.

Articolo 32. APPLICAZIONE

1. Le denominazioni fissate secondo i termini del paragrafo 4 dell'articolo 31
sono obbligatorie nel commercio internazionale; devono essere impiegate per ogni
preparazione commerciale dei differenti tipi di olive da tavola e apparire in caratteri
molto leggibili su tutti i recipienti.

2. II Consiglio determina in materia di fattori essenziali di composizione e di
qualitA, cosi come indicato nel paragrafo 1 dell'articolo 38, norme unificate appli-
cabili agli scambi nel commercio internazionale.

Articolo 33. IMPEGNI

1. I Membri si impegnano a prendere, nel minor tempo possibile, tutte le
misure che, nella forma richiesta dalla loro legislazione, garantiscano l'applicazione
dei principii e delle disposizioni enunciati nell'articolo 31 e si sforzeranno ad esten-
derle al loro commercio interno.

2. Si impegnano particolarmente a vietare e a reprimere l'impiego sul loro ter-
ritorio, per il commercio internazionale, di denominazioni di olive da tavola con-
trarie a questi principii. Questo impegno riguarda ogni menzione apposta sui reci-
pienti, sulle fatture, sulle lettere di vettura e sulle carte di commercio, o impiegata
nella pubblicitA, nei marchi di fabbrica, nei nomi registrati e nelle illustrazioni
riferentisi alla commercializzazione internazionale delle olive da tavola, per quanto
queste menzioni potrebbero costituire false indicazioni o prestarsi a confusione sulla
qualitA delle olive da tavola.

Articolo 34. CONTESTAZIONI E CONCILIAZIONE

1. Le contestazioni suscitate dall'interpretazione delle clausole di questo
capitolo o dalle difficoltA di applicazione non risolte mediante negoziati diretti sono
esaminate dal Consiglio.

2. Il Consiglio procede a un tentativo di conciliazione, dopo parere della com-
missione consultiva prevista nel paragrafo 1 dell'articolo 50 e dopo consultazione
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dell'Organizzazione Mondiale della Propriet Intellettuale, della Federazione Olei-
cola Internazionale, di un'organizzazione professionale qualificata di un Membro
principalmente importatore e, se necessario, della Camera di Commercio Interna-
zionale e delle istituzioni internazionali specializzate; in caso d'insuccesso, e dopo che
il Consiglio ha costatato che tutti i mezzi sono stati messi in opera per giungere ad un
accordo, i Membri interessati hanno il diritto di ricorrere, in ultima istanza, alla Cor-
te Internazionale di Giustizia.

CAPITOLO XI. NORMALIZZAZIONE DEI MERCATI DEI PRODOTTI OLEICOLI

Articolo 35. ESAME DELLA SITUAZIONE E DELL'EVOLUZIONE DEL MERCATO

DELL'OLIO D'OLIVA E DELL'OLIO DI SANSA DI OLIVA

1. Nel quadro degli obiettivi generali definiti nell'articolo primo per con-
tribuire alla normalizzazione del mercato dell'olio d'oliva e dell'olio di sansa di oliva e
ovviare ad ogni squilibrio tra l'offerta e la domanda internazionali proveniente
dall'irregolaritA dei raccolti o da altre cause, il Consiglio provvede, nella sessione di
autunno, ad un particolareggiato esame dei bilanci oleicoli e a una stima globale delle
risorse e dei bisogni di olio d'oliva e di olio di sansa di oliva, a partire dalle informa-
zioni fornite da ciascun Membro in conformit dell'articolo 48, da quelle che
possono essergli comunicate dai Governi di Stati non membri del presente Accordo
interessati al commercio internazionale dell'olio d'oliva e dell'olio di sansa di oliva e
da ogni altra documentazione statistica pertinente di cui potrebbe disporre.

2. Ogni anno, nella sessione di primavera, il Consiglio, tenendo conto di tutte
le informazioni di cui dispone a questa data, provvede ad un nuovo esame della situa-
zione del mercato e ad una nuova stima globale delle risorse e dei bisogni di questi oli
e pub proporre ai Membri le misure che giudica opportune.

3. Si costituisce un Comitato Economico che si riunisce regolarmente per uno
scambio di punti di vista sulla situazione mondiale del mercato dell'olio d'oliva e
dell'olio di sansa di oliva per cercare soluzioni alle difficolt che potrebbero pertur-
bare il commercio internazionale di questi oli.

Articolo 36. NORMALIZZAZIONE DEL MERCATO DELL'OLIO D'OLIVA
E DELL'OLIO DI SANSA DI OLIVA

1. Il Consiglio incaricato di condurre degli studi allo scopo di presentare ai
Membri raccomandazioni destinate a garantire l'equilibrio tra la produzione e il con-
sumo e, pid generalmente, la normalizzazione a lungo termine del mercato oleicolo
mediante l'applicazione di misure appropriate, tra le quali quelle che tendono a
favorire lo smaltimento dell'olio d'oliva a prezzi competitivi alla fase del consumo,
per ravvicinare i prezzi dell'olio d'oliva a quelli degli altri oli vegetali alimentari, par-
ticolarmente con la concessione di aiuti.

2. Per tale normalizzazione, il Consiglio ugualmente incaricato di condurre
degli studi per raccomandare ai Membri le soluzioni opportune ai problemi che
possono porsi riguardo all'evoluzione del mercato internazionale dell'olio d'oliva e
del'olio di sansa di oliva secondo modalitA appropriate, tenuto conto degli squilibri
del mercato provenienti dalle fluttuazioni della produzione o da altre cause.

3. Il Consiglio esamina i mezzi per garantire lo sviluppo degli scambi interna-
zionali e un aumento del consumo di olio d'oliva. E specialmente incaricato di fare ai
Membri ogni appropriata raccomandazione circa:
a) l'adozione e l'applicazione di un contratto-tipo internazionale per le operazioni

sugli oli d'oliva e gli oN di sansa di oliva;
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b) la costituzione e il funzionamento di un ufficio di conciliazione e d'arbitrato in-
ternazionale per le eventuali controversie in materia di operazioni sugli oli
d'oliva e gli oli di sansa di oliva;

c) l'unificazione delle norme relative alle caratteristiche fisiche, chimiche e organo-
lettiche degli oR d'oliva e degli oli di sansa di oliva;

d) l'unificazione dei metodi di analisi.
4. I1 Consiglio prende ogni misura che giudica utile per la repressione della

concorrenza sleale sul piano internazionale anche da parte di Stati che non sono Parti
del presente Accordo o di cittadini di questi Stati.

Articolo 37. ESAME DELLA SITUAZIONE E DELL'EVOLUZIONE

DEL MERCATO DELLE OLIVE DA TAVOLA

1. Nel quadro degli obiettivi generali definiti nell'articolo primo, per con-
tribuire alla normalizzazione del mercato delle olive da tavola, i Membri rendono
disponibili e forniscono tutte le informazioni, statistiche e documentazione, neces-
sarie sulle olive da tavola.

2. Il Consiglio provvede, nella sessione di autunno, ad un esame particolareg-
giato dei bilanci quantitativi e qualitativi delle olive da tavola a partire dalle informa-
zioni di cui sopra, da quelle che possono essergli comunicate dai Governi di Stati non
membri del presente Accordo interessati al commercio internazionale delle olive da
tavola e da qualsiasi altra documentazione statistica pertinente di cui potrebbe
disporre.

3. Ogni anno, nella sessione di primavera, il Consiglio, tenendo conto di tutte
le informazioni di cui dispone a questa data, provvede ad un nuovo esame della situa-
zione del mercato e ad una stima globale delle risorse e dei bisogni di olive da tavola,
e pub proporre ai Membri le misure che giudica opportune.

Articolo 38. NORMALIZZAZIONE DEL MERCATO
DELLE OLIVE DA TAVOLA

1. Il Consiglio esamina i mezzi per garantire ho sviluppo degli scambi interna-
zionali e un aumento del consumo delle olive da tavola. t specialmente incaricato di
fare ai Membri ogni appropriata raccomandazione circa:
a) l'applicazione di norme qualitative unificate applicabili alle olive da tavola nel

commercio internazionale;
b) l'adozione e l'applicazione di un contratto-tipo internazionale per le operazioni

sulle olive da tavola;
c) la costituzione e il funzionamento di un ufficio di conciliazione e di arbitrato in-

ternazionale per le eventuali controversie in materia di operazioni sulle olive da
tavola.
2. I1 Consiglio incaricato di promuovere gli studi giudicati appropriati per in-

coraggiare ho sviluppo del consumo delle olive da tavola. Li sottoporrh ai Membri ai
fini che stimeranno opportuni.

3. A tal proposito, il Consiglio cercherk di fornire a tutti i Membri, o a quelli
che potrebbero averne bisogno, i concorsi sotto diverse forme, finanziaria compresa,
che possano essere concessi dagli organismi internazionali o altri qualificati.
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QUARTA PARTE. DISPOSIZIONI TECNICHE

CAPITOLO XII. COOPERAZIONE TECNICA OLEICOLA

Articolo 39. PROGRAMMI E INTERVENTI
1. Per raggiungere gli obiettivi generali di cui all'articolo primo relativi alla

cooperazione tecnica oleicola, il Consiglio incaricato di concepire, promuovere ed
elaborare i programmi d'intervento pertinenti.

2. La cooperazione tecnica oleicola riguarda l'olivicoltura, l'elaiotecnica e Fin-
dustria delle olive da tavola.

3. 11 Consiglio pub intervenire direttamente per promuovere la cooperazione
tecnica oleicola.

4. Per l'applicazione di una parte o di tutte le disposizioni del presente capi-
tolo, il Consiglio pub decidere di ricorrere alla collaborazione di organismi e/o enti,
pubblici o privati, nazionali o internazionali. Pub anche apportare qualsiasi parte-
cipazione finanziaria agli organismi e/o agli enti succitati nel limite delle somme pre-
viste nel paragrafo 1 dell'articolo 17.

Articolo 40. RICERCA E SVILUPPO

1. II Consiglio esamina ogni proposta di progetti di ricerca-sviluppo di
generale interesse per i Membri e prende le opportune disposizioni in materia.

2. Il Consiglio pub ricorrere alla collaborazione degli istituti, laboratori e cen-
tri di ricerca specializzati per l'attuazione, il seguimento, lo sfruttamento e la divulga-
zione a beneficio dei Membri dei risultati dei programmi di ricerca-sviluppo.

3. Il Consiglio esegue gli indispensabili studi sulla rentabilita economica che
pub derivare dall'applicazione dei risultati dei programmi di ricerca-sviluppo.

Articolo 41. FORMAZIONE E OPERAZIONI SPECIFICHE
1. Il Consiglio prende le misure necessarie per l'organizzazione di sessioni di

aggiornamento e di corsi di formazione, a differenti livelli, per tecnici del settore
oleicolo, specialmente per quelli dei Membri in via di sviluppo.

2. Il Consiglio favorisce il trasferimento di tecnologie dai Membri pid avanzati
nelle tecniche oleicole ai Membri in via di sviluppo.

3. II Consiglio agevola qualsiasi cooperazione tecnica che permetta di mettere
consulenti ed esperti a disposizione dei Membri che ne avessero bisogno.

4. Il Consiglio specialmente incaricato:
a) di realizzare studi e operazioni specifiche;
b) di organizzare o di favorire i seminari e gli incontri internazionali;
c) di raccogliere le informazioni tecniche e di diffonderle tra tutti i Membri;
d) di promuovere il coordinamento delle attivit in materia di cooperazione tecnica

oleicola tra i Membri, e quelle che entrano nel quadro delle programmazioni
regionali o interregionali;

e) di promuovere la collaborazione bilaterale o multilaterale che possa aiutare il
Consiglio a raggiungere gli obiettivi del presente Accordo.

Articolo 42. RISORSE FINANZIARIE

II Consiglio, a sostegno dei programmi di cooperazione tecnica oleicola, crea un
capitolo individualizzato nel bilancio amministrativo.
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CAPITOLO XIII. ALTRE MISURE

Articolo 43. ALTRE MISURE

II Consiglio incaricato di:
a) favorire e coordinare gli studi e le ricerche appropriate sul valore biologico

dell'olio d'oliva e delle olive da tavola, dando risalto alle loro qualitA nutritive e
alle loro altre proprietr intrinseche;

b) definire, in cooperazione con gli organismi specializzati, la terminologia
oleicola, le norme sui prodotti oleicoli e i relativi metodi di analisi, nonch6 qual-
siasi altra norma attinente al campo oleicolo;

c) prendere ogni disposizione adeguata per definire una raccolta degli usi leali e
costanti del commercio internazionale dell'olio d'oliva, dell'olio di sansa di oliva
e delle olive da tavola.

QUINTA PARTE. DISPOSIZIONI SULLA PROPAGANDA

CAPITOLO XIV. PROPAGANDA MONDIALE IN FAVORE
DEL CONSUMO DEGLI OLI D'OLIVA E DELLE OLIVE DA TAVOLA

Articolo 44. PROGRAMMI DI PROPAGANDA IN FAVORE
DEL CONSUMO DEGLI OLI D'OLIVA E DELLE OLIVE DA TAVOLA

1. I Membri che contribuiscono al Fondo di propaganda di cui all'articolo 19 si
impegnano a intraprendere in comune azioni di propaganda generica per sviluppare
il consumo degli oli d'oliva e delle olive da tavola nel mondo, basandosi sull'utilizza-
zione delle denominazioni degli oli d'oliva alimentari, cosi come sono definiti nell'ar-
ticolo 26, e delle olive da tavola, cosf come sono definite nell'articolo 31.

2. Dette azioni sono intraprese sotto una forma educativa e pubblicitaria e si
basano sulle caratteristiche organolettiche e chimiche, nonchd sulle proprieth nutri-
tive, terapeutiche ed altre degli oli d'oliva e delle olive da tavola.

3. Nel quadro delle campagne di propaganda, il consumatore sara informato
sulle denominazioni, sull'origine e sulla provenienza degli oli d'oliva e delle olive da
tavola, pur badando a non favorire, n6 a dar risalto a nessuna qualitA, origine o pro-
venienza pid che a un'altra.

4. I programmi di propaganda da intraprendere in virtti del presente articolo
sono fissati dal Consiglio in funzione delle risorse messe a sua disposizione allo
scopo; si da un'orientazione prioritaria alle azioni nei paesi principalmente con-
sumatori e nei paesi ove il consumo degli oli d'oliva suscettibile di aumento.

5. Le risorse del Fondo di propaganda sono utilizzate tenendo conto dei
seguenti criteri:
a) importanza del consumo e delle possibiliti di sviluppo degli sbocchi attualmente

esistenti;
b) creazioni di nuovi sbocchi per gli oli d'oliva e le olive da tavola;
c) rendimento degli investimenti in propaganda.

6. I1 Consiglio incaricato di amministrare le risorse assegnate alla propagan-
da comune. Stabilisce ogni anno, in allegato al suo bilancio, uno stato preventivo
delle entrate e delle uscite destinate a questa propaganda.

7. L'esecuzione tecnica dei programmi di propaganda spetta al Consiglio, che
pub anche affidarla a enti specializzati di sua scelta.
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Articolo 45. MARCHIO DI GARANZIA INTERNAZIONALE DEL CONSIGLIO

I Membri si impegnano ad incoraggiare l'uso del marchio di garanzia interna-
zionale del Consiglio nelle loro operazioni nazionali e internazionali degli oli d'oliva
e delle olive da tavola e ad adottare le opportune disposizioni allo scopo.

SESTA PARTE. ALTRE DISPOSIZIONI

CAPITOLO XV. OBBLIGHI GENERALI

Articolo 46. OBBLIGHI GENERALI

I Membri si impegnano a non prendere nessuna misura contraria agli obblighi
contratti ai termini del presente Accordo e agli obiettivi generali definiti nell'articolo
primo.

Articolo 47. INCORAGGIAMENTO DEGLI SCAMBI INTERNAZIONALI E DEL CONSUMO

I Membri si impegnano a prendere tutte le misure appropriate atte a facilitare gli
scambi, ad incoraggiare il consumo degli oli d'oliva e delle olive da tavola e a garan-
tire il normale sviluppo del commercio internazionale di questi prodotti. A tale scopo
si impegnano a conformarsi ai principii, alle regole e alle linee direttrici che hanno ac-
cettato negli ambienti internazionali competenti. Si impegnano anche a prendere
misure tendenti a favorire lo smaltimento dell'olio d'oliva a prezzi competitivi alla
fase del consumo, tra le quali la fissazione di aiuti e il riavvicinamento dei prezzi degli
oli d'oliva a quelli degli altri oli vegetali alimentari, per incoraggiare il consumo
dell'olio d'oliva.

Articolo 48. INFORMAZIONE

I Membri si impegnano a rendere disponibili e a fornire al Consiglio tutte le sta-
tistiche, le informazioni e la documentazione necessarie per permettergli d'adempiere
le funzioni che gli sono devolute dal presente Accordo e, segnatamente, tutte le indi-
cazioni delle quali ha bisogno per stabilire i bilanci degli oh d'oliva, degli oli di sansa
di oliva e delle olive da tavola e conoscere la politica nazionale oleicola dei Membri.

Articolo 49. OBBLIGHI FINANZIARI DEI MEMBRI

In conformitit con i principii generali del diritto, gli obblighi finanziari di un
Membro, nei riguardi del Consiglio e degli altri Membri, si limitano a quelli che
derivano dagli articoli 17 e 19 concernenti le contribuzioni al bilancio amministrativo
ed al Fondo di propaganda.

CAPITOLO XVI. CONTROVERSIE E RECLAMI

Articolo 50. CONTROVERSIE E RECLAMI

1. Qualsiasi controversia diversa dalle contestazioni di cui all'articolo 30 e 34,
sull'interpretazione o sull'applicazione del presente Accordo, non risolta da nego-
ziati, viene, a richiesta di un Membro parte della controversia, deferita per decisione
al Consiglio, previo parere, all'occorrenza, di una commissione consultiva la cui
composizione fissata dal regolamento interno del Consiglio.

2. Il parere motivato della commissione consultiva sottoposto al Consiglio
che risolve la controversia dopo aver considerato tutti gli elementi d'informazione
utili.
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3. Un reclamo secondo il quale un Membro non avrebbe adempiuto gli ob-
blighi imposti dal presente Accordo viene, a richiesta del Membro autore del
reclamo, deferito al Consiglio che prende una decisione in materia dopo aver consul-
tato i Membri interessati e dopo parere, all'occorrenza, della commissione consultiva
di cui al paragrafo 1 del presente articolo.

4. Un Membro pub, con una decisione del Consiglio, essere riconosciuto col-
pevole d'infrazione al presente Accordo.

5. Se il Consiglio costata che un Membro si reso colpevole d'infrazione al
presente Accordo, pub applicare a questo Membro sanzioni che possono andare da
un semplice avvertimento alla sospensione del diritto di partecipazione alle decisioni
del Consiglio fino a quando questo Membro non abbia adempiuto ai suoi obblighi,
oppure escluderlo dall'Accordo, secondo la procedura prevista all'articolo 58.

CAPITOLO XVII. DISPOSIZIONI FINALI

Articolo 51. DEPOSITARIO

I1 Segretario Generale dell'Organizzazione delle Nazioni Unite designato quale
depositario del presente Accordo.

Articolo 52. FIRMA, RATIFICA, ACCETTAZIONE E APPROVAZIONE

1. It presente Accordo sarA aperto alla firma dei governi invitati alia Conferen-
za delle Nazioni Unite suUl'Olio d'Oliva, 1986, nella Sede del'Organizzazione delle
Nazioni Unite, dal 12 settembre al 31 dicembre 1986 compresi.

2. Qualsiasi governo di cui al paragrafo 1 del presente articolo pub:
a) Al momento di firmare il presente Accordo, dichiarare che con questa firma

esprime il suo consenso ad essere vincolato dal presente Accordo (firma
definitiva); o

b) Dopo aver firmato il presente Accordo, ratificarlo, accettarlo o approvarlo con
il deposito di uno strumento a tal fine presso il depositario.
3. Gli strumenti di ratifica, di accettazione o di approvazione saranno

depositati presso il depositario il pifi tardi il 31 dicembre 1986. Il Consiglio potrh tut-
tavia concedere proroghe ai governi firmatari che non avranno potuto depositare il
loro strumento a questa data.

Articolo 53. ADESIONE

1. Il governo di qualsiasi Stato pub aderire al presente Accordo alle condizioni
determinate dal Consiglio, che comprendono un termine per il deposito degli
strumenti di adesione. It Consiglio pub tuttavia concedere una proroga ai governi che
non sono in grado di aderire nel termine fissato.

2. L'adesione avviene mediante deposito di uno strumento di adesione presso il
depositario. Gli strumenti di adesione devono indicare che il governo accetta tutte le
condizioni fissate dal Consiglio.

Articolo 54. NOTIFICAZIONE DI APPLICAZIONE PROVVISORIA

1. Un governo firmatario che ha intenzione di ratificare, accettare o approvare
il presente Accordo, o un governo per il quale il Consiglio ha fissato condizioni di
adesione ma che non ha ancora potuto depositare il suo strumento, pub, in qualsiasi
momento, notificare al depositario che applicherA il presente Accordo prov-
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visoriamente, sia quando questo entrerA in vigore conformemente all'articolo 55, sia,
se gi& in vigore, a una data specificata.

2. Un governo che ha notificato conformemente al paragrafo 1 del presente ar-
ticolo che applicherh il presente Accordo quando questo entrerA in vigore o, se gi&
in vigore, a una data specificata, Membro provvisorio fino a quando deposita il suo
strumento di ratifica, di accettazione, di approvazione o di adesione e diviene cosi
Membro.

Articolo 55. ENTRATA IN VIGORE

1. Il presente Accordo entrerh in vigore definitivamente il 1 _gennaio 1987 o a
qualsiasi data ulteriore se cinque governi, tra quelli menzionati in allegato A, che
rappresentino almeno i1 95°0 delle quote di partecipazione, hanno firmato definitiva-
mente il presente Accordo o lo hanno ratificato, accettato o approvato, o vi hanno
aderito.

2. Se, il 1- gennaio 1987, il presente Accordo non entrato in vigore confor-
memente al paragrafo 1 del presente articolo, entrerb in vigore provvisoriamente se,
a questa data, cinque governi che soddisfano le condizioni in materia di percentuale
indicate nel paragrafo 1 del presente articolo hanno firmato definitivamente il
presente Accordo o lo hanno ratificato, accettato o approvato, o hanno notificato al
depositario che lo applicheranno provvisoriamente.

3. Se, il 19 gennaio 1987, non sono soddisfatte le condizioni di entrata in
vigore previste nel paragrafo 1 o nel paragrafo 2 del presente articolo, il Segretario
Generale dell'Organizzazione delle Nazioni Unite inviterA i governi che avranno
firmato definitivamente il presente Accordo o l'avranno ratificato, accettato o appro-
vato, o che avranno notificato al depositario che lo applicheranno provvisoriamente
a decidere se entrer& in vigore tra loro, provvisoriamente o definitivamente, total-
mente o in parte, alla data che potranno fissare.

4. Per qualsiasi governo che non abbia notificato al depositario, conforme-
mente all'articolo 54, che applicher& il presente Accordo provvisoriamente e che
deposita uno strumento di ratifica, di accettazione, di approvazione o di adesione
dopo la sua entrata in vigore, l'Accordo entrer& in vigore alla data di questo
deposito.

Articolo 56. EMENDAMENTO

1. Ii Consiglio pub raccomandare ai Membri un emendamento al presente Ac-
cordo.

2. Il Consiglio fissa la data in cui i Membri devono aver notificato al
depositario che accettano l'emendamento.

3. Un emendamento entra in vigore 90 giorni dopo che il depositario avrA
ricevuto notificazioni di accettazione da tutti i Membri. Se questa condizione non
soddisfatta alla data fissata dal Consiglio, conformemente al paragrafo 2 del
presente articolo, l'emendamento si considera ritirato.

Articolo 57. RITIRO
1. Qualsiasi Membro pub ritirarsi dal presente Accordo in qualsiasi momento

dopo la sua entrata in vigore notificando per iscritto il suo ritiro al depositario. Infor-
ma simultaneamente il Consiglio della decisione che ha preso.

2. 11 ritiro avvenuto in virt6 del presente articolo prende effetto 90 giorni dopo
che il depositario ne ha ricevuto notificazione.
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Articolo 58. ESCLUSIONE

Se il Consiglio conclude che un Membro ha mancato agli obblighi che il presente
Accordo gli impone e se decide, inoltre, che questa mancanza intralcia seriamente il
funzionamento del presente Accordo, pub, per decisione unanime degli altri Membri
escludere questo Membro dal presente Accordo. Il Consiglio ne da immediatamente
notificazione al depositario. Detto Membro cessa di essere Parte del presente Accor-
do 30 giorni dopo la data della decisione del Consiglio.

Articolo 59. LIQUIDAZIONE DEI CONTI

1. 11 Consiglio provvede, nelle condizioni che stima eque, alla liquidazione dei
conti di un Membro che si ritirato dal presente Accordo o che stato escluso dal
Consiglio o che, cominque, cessa di essere Parte del presente Accordo. Il Consiglio
conserva le somme giA pagate da detto Membro. Questo Membro tenuto a regolare
qualsiasi somma che deve al Consiglio.

2. Alla fine del presente Accordo, un Membro che si trovi nella condizione di
cui al paragrafo 1 non ha diritto a nessuna parte del prodotto della liquidazione, n6
degli altri averi del Consiglio; non pub nemmeno essere richiesto di coprire nessuna
parte del deficit del Consiglio.

Articolo 60. DURATA, PROROGA, RICONDUZIONE 0 RINNOVO E SCADENZA

1. I1 presente Accordo rimarrA in vigore fino al 31 dicembre 1991 a meno che il
Consiglio non decida di prorogarlo, di ricondurlo, di rinnovarlo o di mettervi ine
conformemente alle disposizioni del presente articolo.

2. Il Consiglio pub decidere di prorogare il presente Accordo per un massimo
di due periodi di un anno ciascuno. Qualsiasi Membro che non accetti una proroga
cosi decisa del presente Accordo lo farA sapere al Consiglio e cesserA di essere Parte
del presente Accordo a decorrere dall'inizio del periodo di proroga.

3. Se, prima del 31 dicembre 1991, o prima della scadenza di un periodo di
proroga di cui al paragrafo 2 del presente articolo, secondo il caso, stato negoziato
ma non ancora entrato in vigore provvisoriamente o definitivamente un nuovo Ac-
cordo o un protocollo destinato a ricondurre il presente Accordo, questo rester& in
vigore oltre la sua data di scadenza fino all'entrata in vigore del nuovo accordo o del
protocollo, con riserva che la durata di questa proroga non sia superiore a 12 mesi.

4. I1 Consiglio pub in qualsiasi momento decidere di mettere fine al presente
Accordo con effetto alla data di sua scelta.

5. Nonostante la fine del presente Accordo, il Consiglio continua ad esistere
tutto il tempo di cui ha bisogno per provvedere alla liquidazione del Consiglio, com-
presa la liquidazione dei conti, ed ha durante detto periodo i poteri e le funzioni che
possono essergli necessari a questi fini.

6. 11 Consiglio notifica al depositario ogni decisione presa in virtti del presente
articolo.

Articolo 61. RISERVE

Non pub essere fatta nessuna riserva su nessuna delle disposizioni del presente
Accordo.
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IN FEDE DI CHE i sottoscritti, debitamente autorizzati a tale scopo, hanno firmato
il presente Accordo alle date indicate.

FATTO a Ginevra, il primo luglio mille novecento ottantasei; i testi del presente
Accordo in lingua araba, francese, inglese, italiana e spagnola fanno tutti ugual-
mente fede.

ALLEGATO A

QUOTE DI PARTECIPAZIONE AL BILANCIO AMMINISTRATIVO

A lgeria ........................................................ 13
ComunitA Economica Europea .................................... 740
E gitto ......................................................... 4
Iugoslavia ..................................................... 6
Libia (Algiamairiya Araba) ....................................... 33
M arocco ....................................................... 24
T unisia ........................................................ 92
T urchia ....................................................... 88

TOTALE 1.000

ALLEGATO B

QUOTE ATTRIBUITE Al FINI DELLE CONTRIBUZIONI

AL FONDO DI PROPAGANDA

A lgeria ...................................................... 5,8
ComunitA Economica Europea .................................. 775,0
Iugoslavia .................................................... 2,5
M arocco ..................................................... 25,0
Tunisia ...................................................... 125,0
T urchia ...................................................... 66,7

TOTALE 1.000,0

[For the signature pages, see p. 142 of this volume - Pour les pages de
signature, voir p. 142 du prdsent volume.]
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[SPANISH TEXT- TEXTE ESPAGNOL]

CONVENIO INTERNACIONAL DEL ACEITE DE OLIVA Y LAS ACEI-
TUNAS DE MESA, 1986

PaEAMBULO

Las Partes en el presente Convenio,
Recordando que el cultivo del olivo:

- Es un cultivo indispensable para el mantenimiento y la conservaci6n de los suelos,
que permite revalorizar tierras que no admiten otras plantaciones y que, incluso en
condiciones extensivas de explotaci6n, que representan la mayor parte de la pro-
ducci6n actual, reacciona de forma favorable a toda mejora de mtodos de cul-
tivo,

- Es un cultivo frutal perenne que permite hacer rentables las inversiones hechas
utilizando t~cnicas apropiadas,

Subrayando que de ese cultivo dependen la existencia y el nivel de vida de mil-
lones de familias, que a su vez dependen por completo de las medidas adoptadas para
mantener y desarrollar el consumo de sus productos, tanto en los propios paises pro-
ductores como en los paises consumidores no productores,

Recordando que el aceite de oliva y las aceitunas de mesa constituyen productos
bdsicos esenciales en las regiones en que se cultiva el olivo,

Recordando que la caracteristica esencial de la producci6n de aceitunas estriba
en la irregularidad de las cosechas y del abastecimiento del mercado, que da origen a
fluctuaciones en el valor de la producci6n, a inestabilidad de los precios y de los in-
gresos de exportaci6n, asi como a considerables diferencias en los ingresos de los pro-
ductores,

Recordando que de todo ello se derivan dificultades especiales que pueden per-
judicar seriamente los intereses de los productores y de los consumidores y compro-
meter las politicas generales de expansi6n econ6mica en los paises de las regiones en
que se cultiva el olivo,

Subrayando, a este respecto, la gran importancia de la producci6n oleicola para
la economia de numerosos paises, en particular de los paises oleicolas en desarrollo,

Recordando que las medidas que han de adoptarse, teniendo en cuenta las parti-
cularidades de este cultivo y del mercado de sus productos, sobrepasan el 6.mbito na-
cional, y que se hace indispensable una acci6n internacional,

Considerando el Convenio Internacional del Aceite de Oliva de 1956,
modificado por el Protocolo de 3 de abril de 1958, asi como el Convenio Interna-
cional del Aceite de Oliva de 1963, varias veces prorrogado y enmendado, y el Con-
venio Internacional del Aceite de Oliva de 1979,

Considerando que la vigencia del Convenio de 1979 termina el 31 de diciembre
de 1986,

Estimando que es esencial proseguir, desarrollndola, la labor emprendida en el
marco de dichos Convenios y que es aconsejable concluir un nuevo Convenio,

Deciden lo siguiente:

Vol. 1445,1-24591



United Nations - Treaty Series * Nations Unies - Recueil des Traitks

CAPiTULO I. OBJETIVOS GENERALES

Articulo 1. OBJETIVOS GENERALES
Los objetivos del Convenio Internacional del Aceite de Oliva y de las Aceitunas

de Mesa, 1986 (al que en adelante se denominard, en este instrumento, "el presente
Convenio"), que tienen en cuenta las disposiciones de las resoluciones 93 (IV), 124 (V)
y 155 (VI), adoptadas por la Conferencia de las Naciones Unidas sobre Comercio y
Desarrollo, son los siguientes:
1. En materia de cooperaci6n internacional y de acci6n concertada:
a) Fomentar la cooperac6n internacional para el desarrollo integrado de la eco-

nomia oleicola mundial;
b) Mantener condiciones equitativas de trabajo en todas las actividades oleicolas o

derivadas de la oleicultura a fin de elevar el nivel de vida de las poblaciones;
c) Favorecer la coordinaci6n de las politicas de producci6n, industrializaci6n y

comercializaci6n del aceite de oliva, de los aceites de orujo de aceituna y de las
aceitunas de mesa, y la organizaci6n del mercado de estos productos;

d) Estudiar y facilitar la aplicaci6n de las medidas necesarias en lo que respecta a
los otros productos del olivo;

e) Proseguir y ampliar la acci6n emprendida en el marco de los anteriores Con-
venios Internacionales del Aceite de Oliva.

2. En materia de modernizaci6n de la oleicultura y de la elayotecnia:
a) Favorecer las actividades de investigaci6n y desarrollo para poner a punto tdc-

nicas capaces de:
i) Modernizar, a travds de la programaci6n t6cnica y cientifica, el cultivo del

olivo y la industria de los productos oleicolas;
ii) Mejorar la calidad de las producciones de este cultivo;
iii) Reducir el precio de costo de los productos obtenidos, especialmente del

aceite de oliva, para mejorar la posici6n de este aceite en el mercado global
de los aceites vegetales fluidos comestibles;

iv) Mejorar la situaci6n de la industria oleicola desde el punto de vista de sus
relaciones con el medio ambiente, de conformidad con las recomenda-
ciones de la Conferencia de las Naciones Unidas sobre el Medio Ambiente,
a fin de poner remedio a los posibles efectos nocivos;

b) Favorecer la transferencia de tecnologia y las acciones de formaci6n en el dm-
bito oleicola.

3. En materia de expansi6n de los intercambios internacionales de los productos
oleicolas:

a) Facilitar el estudio y la aplicaci6n de medidas tendentes a la expansi6n de los in-
tercambios internacionales de los productos oleicolas con objeto de incrementar
los ingresos que los paises productores, y sobre todo los paises productores en
desarrollo, obtienen de sus exportaciones y de permitir la aceleraci6n de su creci-
miento econ6mico y su desarrollo social, teniendo en cuenta al mismo tiempo
los intereses de los consumidores;

b) Adoptar todas las medidas apropiadas tendentes a fomentar el consumo de
aceite de oliva y de aceitunas de mesa;

c) Prevenir y combatir, en su caso, toda competencia desleal en el comercio inter-
nacional del aceite de oliva, de los aceites de orujo de aceituna y de las aceitunas
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de mesa y asegurar la entrega de una mercancia que sea enteramente conforme
con las reglas y normas internacionales adoptadas al respecto;

d) Mejorar el acceso a los mercados y la seguridad de los abastecimientos, asi como
las estructuras de los mercados y los sistemas de comercializaci6n, distribuci6n y
transporte;

e) Emprender todas las acciones y medidas que permitan poner de relieve los
valores biol6gicos del aceite de oliva y de las aceitunas de mesa.

4. En materia de normalizaci6n del comercio internacional de los productos
oleicolas:

a) Facilitar el estudio y la aplicaci6n de medidas tendentes a la realizaci6n de un
equilibrio entre producci6n y consumo;

b) Facilitar el estudio y la aplicaci6n de medidas tendentes a la armonizaci6n de las
legislaciones nacionales relacionadas, en particular, con la comercializaci6n del
aceite de oliva y de las aceitunas de mesa;

c) Reducir los inconvenientes debidos a las fluctuaciones de las disponibilidades del
mercado, especialmente con miras a:
i) Evitar las fluctuaciones excesivas de los precios, que deben situarse a niveles

remuneradores y justos para los productores y equitativos para los consu-
midores;

ii) Asegurar unas condiciones que permitan un desarrollo armonioso de la
producci6n, del consumo y de los intercambios internacionales, habida
cuenta de sus interrelaciones;

d) Mejorar los procedimientos de informaci6n y de consulta que permitan, entre
otras cosas, la realizaci6n de una mayor transparencia del mercado del aceite de
oliva, de los aceites de orujo de aceituna y de las aceitunas de mesa.

CAPiTULO n. DEFINICIONES

Articulo 2. DERNICIONES

A los efectos del presente Convenio:
1. Por "Consejo" se entiende el Consejo Oleicola Internacional a que se refiere

el pdrrafo 1 del articulo 3;
2. Por "Miembro" se entiende una Parte en el presente Convenio;
3. Por "Miembro principalmente productor" se entiende un Miembro cuyas

producciones de aceite de oliva y de aceitunas de mesa, reconvertida dsta en equiva-
lente de aceite de oliva por un coeficiente de conversi6n del 20%, hayan sido, durante
las campafias oleicolas y las campafias de aceitunas de mesa 1980/81 a 1983/84, am-
bas inclusive, superiores a sus importaciones durante los afios civiles 1981 a 1984,
ambos inclusive;

4. Por "Miembro principalmente importador" se entiende un Miembro cuyas
producciones de aceite de oliva y de aceitunas de mesa, reconvertida dsta en equiva-
lente de aceite de oliva por un coeficiente de conversi6n del 20%, hayan sido, durante
las campafias oleicolas y las campafias de aceitunas de mesa 1980/81 a 1983/84, am-
bas inclusive, inferiores a suas importaciones durante los afios civiles 1981 a 1984,
ambos inclusive, o en el que no se haya registrado ninguna de estas producciones
durante estas mismas campafias;

5. Por "campafia oleicola" se entiende el periodo de tiempo comprendido entre
el 10 de noviembre de cada afio y el 31 de octubre del afio siguiente;
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6. Por "campafia de aceitunas de mesa" se entiende el periodo de tiempo com-
prendido entre el 10 de septiembre de cada afio y el 31 de agosto del ahio siguiente;

7. Por "productos oleicolas" se entiende, en particular, los aceites de oliva, las
aceitunas de mesa y los aceites de orujo de aceituna.

PRIMERA PARTE. DISPOSICIONES INSTITUCIONALES

CAPiTULO 1i1. CONSEJO OLEiCOLA INTERNACIONAL

Articulo 3. INSTITUCI6N, SEDE Y ESTRUCTURA
DEL CONSEJO OLEiCOLA INTERNACIONAL

1. El Consejo Oleicola Internacional, creado para asegurar la puesta en pric-
tica del presente Convenio y supervisar su aplicaci6n, tendri la composici6n, las
atribuciones y las funciones establecidas en el presente Convenio.

2. El Consejo tendri su sede en Madrid, a menos que decida otra cosa.
3. El Consejo ejercerd sus funciones directamente y/o a travs de los Comit~s

y Subcomit~s a que se refiere el articulo 7, asi como de la Secretaria Ejecutiva com-
puesta por su Director Ejecutivo, sus funcionarios superiores y su personal.

Articulo 4. CoMPosIcI6N DEL CONSEJO
1. Cada una de las Partes en el presente Convenio serd Miembro del Consejo.
2. Habrd dos categorias de Miembros, a saber:

a) Los Miembros principalmente productores, y
b) Los Miembros principalmente importadores.

3) Cada Miembro tendri un representante en el Consejo y, si lo desea, uno o
varios suplentes. Aderns, cada Miembro podrd nombrar uno o varios asesores de su
representante o de sus suplentes.

Articulo 5. PARTICIPAcI6N DE ORGANIZACIONES INTERGUBERNAMENTALES

Toda referencia que se haga en el presente Convenio a un "gobierno" o "gobier-
nos" serd interpretada en el sentido de que incluye a la Comunidad Econ6mica
Europea y a cualquier otra organizaci6n intergubernamental que sea competente en
lo que respecta a la negociaci6n, celebraci6n y aplicaci6n de convenios interna-
cionales, en particular de convenios sobre productos bdsicos. En consecuencia, toda
referencia que se haga en el presente Convenio a la firma, ratificaci6n, aceptaci6n o
aprobaci6n, o a la notificaci6n de aplicaci6n provisional, o a la adhesi6n, serd inter-
pretada, en el caso de esas organizaciones intergubernamentales, en el sentido de que
incluye una referencia a la firma, ratificaci6n, aceptaci6n o aprobaci6n, o a la notifi-
caci6n de aplicaci6n provisional, o a la adhesi6n, por esas organizaciones inter-
gubernamentales.

Articulo 6. PRIVILEGIOS E INMUNIDADES

1. El Consejo tendri personalidad juridica. En particular, tendri capacidad
para contratar, para adquirir y enajenar bienes muebles e inmuebles y para litigar.

2. En el territorio de cada Miembro, y siempre que lo permita su legislaci6n, el
Consejo gozari de la capacidad juridica necesaria para el desempefio de las fun-
ciones que le asigna el presente Convenio.
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3. Despu~s de la entrada en vigor del presente Convenio, el Gobierno del pals
de sede celebrarA con el Consejo un acuerdo por el que se le concedern condiciones
juridicas, privilegios e inmunidades similares a los concedidos por el pais hu6sped a
las organizaciones internacionales. Mientras tanto, seguirA en vigor el Acuerdo de
sede entre el Gobierno de Espafia y el Consejo, firmado el 2 de julio de 1962.

4. Siempre que su legislaci6n lo permita, el Gobierno del Estado en que se en-
cuentre la sede del Consejo eximirA de impuestos los emolumentos abonados por dste
a su personal y los haberes, ingresos y dem.s bienes del Consejo.

5. El Consejo podrd celebrar con uno o varios Miembros acuerdos en relaci6n
con los privilegios e inmunidades que puedan ser necesarios para la buena aplicaci6n
del presente Convenio.

6. Si la sede del Consejo se traslada a un pais Miembro del Convenio, ese
Miembro celebrart con el Consejo, lo antes posible, un acuerdo relativo a la condi-
ci6n juridica, los privilegios y las inmunidades del Consejo, de su Director Ejecutivo,
de sus funcionarios superiores, de su personal y de sus expertos, asi como de los
representantes de los Miembros mientras se encuentren en ese pais para ejercer sus
funciones.

7. A menos que se adopten otras disposiciones fiscales en el acuerdo a que se
refiere el pdrrafo 6 del presente articulo y hasta que se celebre ese acuerdo, el nuevo
Miembro hu6sped:
a) Otorgari exenci6n de impuestos sobre las remuneraciones pagadas por el Con-

sejo a su personal;
b) Otorgard exenci6n de impuestos sobre los haberes, ingresos y demds bienes del

Consejo.
8. Si la sede del Consejo ha de trasladarse a un pais que no sea Miembro del

Convenio, el Consejo recabarA antes de ese traslado, del gobierno de ese pais una
garantia escrita de que:
a) Celebrart lo antes posible con el Consejo un acuerdo como el previsto en el pd-

rrafo 6 del presente articulo, y
b) Otorgard, hasta que se celebre ese acuerdo, las exenciones dispuestas en el pd-

rrafo 7 del presente articulo.
9. El Consejo procurard celebrar el acuerdo previsto en el prrafo 6 del pre-

sente articulo con el gobierno del pals al que haya de trasladarse la sede del Consejo
antes de que se efecttie el traslado.

Articulo 7. ATRIBUCIONES Y FUNCIONES DEL CONSEJO

1. El Consejo ejercerA todos los poderes y deberA cumplir, o velar por que se
cumplan, todas las funciones necesarias para la ejecuci6n de las disposiciones del
presente Convenio.

2. El Consejo estard encargado de promover toda acci6n tendente a un desa-
rrollo armonioso de la economia oleicola mundial por todos los medios y estimulos
de que disponga en los campos de la producci6n, el consumo y los intercambios inter-
nacionales, habida cuenta de sus interrelaciones.

3. El Consejo estarA autorizado para emprender, o hacer que se emprendan,
estudios u otros trabajos, en particular la recopilaci6n de datos detallados sobre la
ayuda especial que en diversas formas pueda prestarse alas actividades oleicolas, con
objeto de que pueda formular todas las recomendaciones y sugerencias que estime
oportunas para alcanzar los objetivos generales enumerados en el articulo 1. Todos
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estos estudios y trabajos deberdn abarcar el mayor nfimero posible de paises o grupos
de paises y tener en cuenta las condiciones generales de cardcter social y econ6mico
de los paises interesados.

4. El Consejo establecerd los procedimientos segdin los cuales los Miembros le
informardn de las conclusiones a que hayan Ilegado despu~s de examinar las reco-
mendaciones y sugerencias derivadas de la ejecuci6n del presente Convenio.

5. El Consejo establecerd un reglamento de conformidad con lo dispuesto en el
presente Convenio. Mantendrd al dia la documentaci6n necesaria para el desempeflo
de las funciones que le confia el presente Convenio y cualquier otra documentaci6n
que estime conveniente. En caso de discrepancia entre el reglamento asi adoptado y
las disposiciones del presente Convenio, prevalecerd este diltimo.

6. El Consejo preparard, redactard y publicard todos los informes, estudios y
demds documentos que estime ditiles y necesarios.

7. El Consejo publicard, por lo menos una vez al afto, un informe sobre sus ac-
tividades y sobre el funcionamiento del presente Convenio.

8. El Consejo podrd nombrar los Comit~s y los Subcomit6s que considere con-
venientes para que le ayuden en el ejercicio de las funciones que le atribuye el
presente Convenio.

9. Las disposiciones financieras relativas al ejercicio de los poderes del Consejo
figuran en la Segunda Parte del presente Convenio. El Consejo no estard facultado
para tomar fondos en pr~stamo.

Articulo 8. PRESIDENTE Y VICEPRESIDENTE DEL CONSEJO

1. El Consejo elegird entre las delegaciones de los Miembros un Presidente
cuyo mandato durari una campafia oleicola. En el caso de que la presidencia recaiga
en un representante, su derecho a la participaci6n en las decisiones del Consejo serA
ejercido por otro miembro de su delegaci6n. El Presidente no serd retribuido.

2. El Consejo elegird tambi~n un Vicepresidente entre las delegaciones de los
Miembros. En el caso de que la vicepresidencia recaiga en un representante, 6ste
ejercerd su derecho a participar en las decisiones del Consejo, salvo cuando actie
como Presidente, siendo entonces ejercido este derecho por otro miembro de su
delegaci6n. Su mandato durard una campafia oleicola y no serd retribuido.

3. En caso de ausencia temporal simultdnea del Presidente y del Vice-
presidente, o en caso de ausencia permanente de uno de ellos o de ambos, el Consejo
podrd elegir, entre las delegaciones de los miembros, nuevos titulares de estas fun-
ciones, con caricter temporal o permanente segdin el caso.

Articulo 9. REUNIONES DEL CONSEJO

1. El Consejo se reuniri en el lugar de su sede, a menos que adopte otra deci-
si6n. Si por invitaci6n de un Miembro, el Consejo decide reunirse en un lugar dis-
tinto de la sede, el Miembro tomarA a su cargo los gastos suplementarios que resulten
para el presupuesto del Consejo.

2. El Consejo se reunird por lo menos dos veces al ahio, en primavera y en
otofio.

3. El Consejo podri ser convocado en cualquier momento a discreci6n del
Presidente. Este convocard tambi~n el Consejo, si lo piden uno o varios Miembros.

4. Las convocatorias para las reuniones a que se refiere el pdrrafo 2 del pre-
sente articulo se deberdn cursar al menos 45 dias antes de la fecha de la primera
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sesi6n de cada una de ellas. Las convocatorias para las reuniones a que se refiere el
pirrafo 3 del presente articulo se deberin cursar al menos 15 dias antes de la fecha de
la primera sesi6n de cada una de ellas.

Articulo 10. CUOTAS DE PARTICIPACI6N

1. La cuota de participaci6n de cada Miembro se determinard tomando como
base el resultado de la f6rmula siguiente:

q = p, + il + P2 + i2 + 5
En esta f6rmula:
- q representa el dato en el que se basa el Consejo para determinar la cuota de

participaci6n;
- pI representa, en miles de toneladas m6tricas, la media anual de producci6n de

aceite de oliva durante las campafias 1980/81 a 1983/84, sin tener en cuenta la
fracci6n de mil toneladas m6tricas que sobrepase el ndmero entero;

- il representa, en miles de toneladas mtricas, la media anual de las importa-
ciones netas de aceite de oliva durante los afios civiles 1981 a 1984, sin tener en
cuenta la fracci6n de mil toneladas m6tricas que sobrepase al nfimero entero;

- P2 representa, en miles de toneladas m~tricas, la media anual de producci6n de
aceitunas de mesa, reconvertida en equivalente de aceite de oliva mediante un
coeficiente de conversi6n del 20%, durante las campafias 1980/81 a 1983/84,
sin tener en cuenta la fracci6n de mil toneladas m6tricas que sobrepase al
ntimero entero;

- i2 representa, en miles de toneladas mtricas, la media anual de las importa-
ciones netas de aceitunas de mesa, reconvertidas en equivalente de aceite de
oliva mediante un coeficiente de conversi6n del 20%, durante los afios civiles
1981 a 1984, sin tener en cuenta la fracci6n de mil toneladas mtricas que
sobrepase al ntimero entero;

- 5 representa el dato de base atribuido a cada Miembro en cada uno de los
grupos de Miembros.

2. Las cuotas de participaci6n determinadas sobre la base del pdrrafo 1 del
presente articulo son objeto del anexo A al presente Convenio. El Consejo podrd,
cuando proceda, revisar dichas cuotas en funci6n de la participaci6n en el Convenio.

Articulo 11. DECISIONES DEL CONSEJO

1. Salvo disposici6n contraria del presente Convenio las decisiones del Consejo
se tomardn por consenso de los Miembros.

2. Todo Miembro que no haya participado en la reuni6n en la que se haya
tornado una decisi6n seri invitado a comunicar su posici6n con respecto a esa
decisi6n en los 30 dias siguientes al final de la reuni6n. La falta de respuesta en el
plazo citado se interpretard como una expresi6n por parte de ese Miembro de la con-
formidad de su posici6n con la decisi6n adoptada.

3. Cualquier Miembro podrd autorizar al representante de otro Miembro para
que represente sus intereses y ejerza su derecho a participar en las decisiones del Con-
sejo en una o varias reuniones del Consejo. Prueba de esa autorizaci6n deber, ser
comunicada al Consejo, que juzgard si es aceptable.

4. El representante de un Miembro podri representar los intereses de uno solo
de los demis Miembros y ejercer su derecho a participar en las decisiones del Consejo.
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5. El Consejo podrd adoptar decisiones sin reunirse, mediante un intercambio
de correspondencia entre el Presidente y los Miembros, siempre que ninguno de 6stos
se oponga a este procedimiento. La Secretaria Ejecutiva comunicara lo antes posible
a todos los Miembros toda decisi6n asi adoptada, la cual serd consignada en el acta
de la siguiente reuni6n del Consejo.

Articulo 12. COOPERACI6N CON OTRAS ORGANIZACIONES

1. El Consejo tomarA todas las disposiciones necesarias para consultar o
cooperar con las Naciones Unidas y sus 6rganos, en especial la UNCTAD y el
PNUD, asi como con la FAO y los otros organismos especializados de las Naciones
Unidas, y con las organizaciones intergubernamentales, gubernamentales y no
gubernamentales que sean apropiadas.

2. El Consejo, teniendo presente la funci6n especial de la UNCTAD en el co-
mercio internacional de productos bdsicos, la mantendrd informada, en su caso, de
sus actividades y de sus programas de trabajo.

Articulo 13. RELACIONES CON EL FONDO COMUN
PARA LOS PRODUCTOS BAsicos

Cuando el Fondo Comdn para los Productos Bisicos entre en funcionamiento,
el Consejo aprovechard plenamente las facilidades que ofrece la Segunda Cuenta del
Fondo Comdn conforme a los principios establecidos en el Convenio Constitutivo
del Fondo Comfin para los Productos Bdsicos.

Articulo 14. ADMISi6N DE OBSERVADORES

1. Cualquier Miembro o Miembro observador de la Organizaci6n de las Na-
ciones Unidas o de uno de sus organismos especializados que no sea Parte en el pre-
sente Convenio, o cualquiera de las organizaciones a que se refiere el pdrrafo 1 del ar-
ticulo 12 podrd asistir, como observador, a cualquiera de las reuniones del Consejo,
previo acuerdo de 6ste.

2. El Consejo podrA, a petici6n de cualquiera de sus Miembros, tomar la deci-
si6n de celebrar cualquiera de sus reuniones sin observadores.

Articulo 15. QU6RUM EN LAS REUNIONES DEL CONSEJO

1. En cualquier reuni6n del Consejo habrd qu6rum cuando est6n presentes los
representantes de la mayoria de los Miembros que posean por lo menos el 9076 del
total de las cuotas de participaci6n atribuidas a los Miembros.

2. Si no hubiera qu6rum se aplazart la reuni6n por 24 horas, y entonces habrA
qu6rum cuando esten presentes los representantes de los Miembros que posean por
lo menos el 85% del total de las cuotas de participaci6n atribuidas a los Miembros.

CAPITULO IV. SECRETARA EJECUTIVA

Articulo 16. SECRETARiA EJECUTIVA

1. El Consejo tendrl una Secretaria Ejecutiva compuesta de un Director Eje-
cutivo, de funcionarios superiores, tal como se definen en el reglamento adoptado
por el Consejo, y del personal necesario para llevar a cabo las tareas que emanan del
presente Convenio.

2. El Consejo nombrard al Director Ejecutivo y fijar sus condiciones de
empleo teniendo en cuenta las que se aplican a los funcionarios de igual categoria de
organizaciones intergubernamentales similares.
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3. El Director Ejecutivo serd el funcionario administrativo superior del Con-
sejo y serd responsable de la ejecuci6n de todas las funciones que le incumban en la
aplicaci6n del presente Convenio.

4. El Consejo, despu~s de consultar con el Director Ejecutivo, nombrard tam-
bi~n a los funcionarios superiores del Consejo y determinard sus condiciones de
empleo teniendo en cuenta las que se aplican a los funcionarios de igual categoria de
organizaciones intergubernamentales similares.

5. El Director Ejecutivo nombrard al personal conforme al reglamento adop-
tado por el Consejo. Al establecer este reglamento, el Consejo deberd tener en cuenta
las normas que se aplican al personal de organizaciones intergubernamentales simi-
lares.

6. Ni el Director Ejecutivo ni los funcionarios, superiores ni ningtin miembro
del personal podrfn tener ninguna actividad lucrativa en cualquiera de las ramas del
sector oleicola.

7. En el desempefio de las funciones que les incumban conforme al presente
Convenio, el Director Ejecutivo, los funcionarios superiores y el personal no solici-
tardn ni recibirdn instrucciones de ningfin Miembro ni de ninguna autoridad ajena al
Consejo. Se abstendrdn de actuar en forma alguna que sea incompatible con su con-
dici6n de funcionarios internacionales responsables tinicamente ante el Consejo.
Cada uno de los Miembros respetard el cartcter exclusivamente internacional de las
funciones de Director Ejecutivo, los funcionarios superiores y el personal, y no tra-
tard de influir en ellos en el desempefio de las mismas.

SEGUNDA PARTE. DISPOSICIONES FINANCIERAS

CAPiTULO V. PRESUPUESTO ADMINISTRATIVO

Articulo 17. CONSTITUCION Y ADMINISTRACION

1. Los gastos necesarios para la administraci6n del presente Convenio y para
la realizaci6n de los programas de cooperaci6n t6cnica oleicola previstos en el pre-
sente Convenio se cargardn al presupuesto administrativo. La dotaci6n para la reali-
zaci6n de los programas de cooperaci6n t6cnica olefcola, que ha de inscribirse en un
capftulo individual del presupuesto administrativo, ser.4 anualmente de 300.000 d6la-
res de los Estados Unidos.

2. La cantidad citada podrd ser aumentada por el Consejo a condici6n de que
no se aumente la contribuci6n de ningtin Miembro sin el consentimiento de 6ste.

3. La contribuci6n al presupuesto administrativo asignada a cada Miembro,
para cada ahio civil, serd proporcional a la cuota de que disponga cuando se apruebe
el presupuesto para ese afto civil.

4. Los gastos de las delegaciones en el Consejo correrdn a cargo de los Miem-
bros interesados.

5. En el curso de su primera reuni6n, el Consejo adoptard un presupuesto ad-
ministrativo para el primer afio civil y determinard la contribuci6n que habrA de
pagar cada Miembro. En adelante, cada afto, durante la reuni6n de otofio, el Con-
sejo adoptarA su presupuesto administrativo para el siguiente afto civil y determinari
la contribuci6n que para dicho afto civil deberd pagar cada Miembro.
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6. La contribuci6n inicial de cualquier Miembro que pase a ser Parte en el pre-
sente Convenio despu6s de su entrada en vigor serd fijada por el Consejo tomando
como base la cuota atribuida al Miembro interesado y la fracci6n de afto no transcu-
rrida. No obstante, no se modificardn las contribuciones asignadas a los demds
Miembros para el afio civil en curso.

7. Las contribuciones previstas en el presente articulo serdn exigibles el primer
dia del afto civil para el que se han fijado. Se determinardn en d6lares de los Estados
Unidos y se pagarAn en esta moneda o en su equivalente en otra moneda libremente
convertible.

8. Si un Miembro no abona integramente su contribuci6n al presupuesto ad-
ministrativo en el plazo de seis meses a partir del comienzo del afto civil, el Director le
invitard a efectuar el pago lo antes posible. Si ese Miembro no abona su contribuci6n
en los tres meses siguientes al plazo citado, se suspenderi su derecho a la participa-
ci6n en las decisiones del Consejo, asi como el acceso a las funciones electivas en el
Consejo, en sus comit6s y en los subcomit6s, hasta que abone la totalidad de su con-
tribuci6n. Pero, salvo por decisi6n del Consejo, no serd privado de ninguno de sus
otros derechos, ni relevado de ninguna de sus obligaciones contraidas en virtud del
presente Convenio. Ninguna decisi6n del Consejo podrA relevarlo de sus obliga-
ciones financieras derivadas del presente Convenio.

9. Cualquier Miembro que deje de ser Parte en el presente Convenio como
consecuencia de su retirada, de su expulsi6n o por cualquier otra causa, durante la
vigencia del presente Convenio, tendri que abonar las contribuciones que hubiera de
satisfacer al Consejo y respetar todos los compromisos que hubiere contraido antes
de la fecha en que deje de ser Parte en el presente Convenio. Ese Miembro no podrA
exigir parte alguna del producto que el Consejo obtenga cuando liquide sus activos a
la terminaci6n del presente Convenio.

10. Durante la primera reuni6n de cada afio civil, se presentarin al Consejo,
para su aprobaci6n y publicaci6n, los estados financieros del Consejo correspon-
dientes al anterior afio civil, comprobados por un auditor independiente.

11. En caso de que sea disuelto, y antes de su disoluci6n, el Consejo adoptarA
las disposiciones estipuladas en el articulo 60.

CAPiTULO vi. FINANCIACION DE LOS PROGRAMAS
DE COOPERACI6N TECNICA OLEiCOLA

Articulo 18. FUENTES DE FINANCIACI6N Y ADMINISTRACION

1. Los programas de actividades previstos en la Cuarta Parte del presente Con-
venio se llevardn a cabo con las fuentes de financiaci6n indicadas en el pdrrafo 2 del
presente articulo.

2. Las fuentes de financiaci6n serdn las siguientes:
a) La dotaci6n del presupuesto administrativo fijada para realizar los programas

de cooperaci6n t~cnica oleicola,
b) Las instituciones intergubernamentales, gubernamentales y no gubernamentales,
c) Las contribuciones voluntarias y los donativos.

3. El Consejo podrA recibir contribuciones voluntarias y donativos, en mone-
das libremente convertibles o en monedas nacionales, para sostener acciones que se
hayan de realizar en el pais donante.
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4. El Consejo podrA tambi~n recibir contribuciones suplementarias en otra
forma, inclusive en forma de servicios, material y/o personal cientifico y t6cnico que
pueda responder a las necesidades de los programas aprobados.

5. Asimismo, el Consejo procurard, en el marco del desarrollo de la coope-
raci6n internacional, asegurarse las indispensables colaboraciones financieras y/o
t6cnicas que puedan obtenerse en los organismos internacionales, regionales o nacio-
nales calificados, financieros o de otro tipo.

6. Las sumas a que se refiere el pdrrafo 1 del presente articulo no utilizadas en
un afto civil podrdn transferirse a los afios civiles siguientes, pero no podran, en
ningdn caso, dar lugar a transferencias a otros capitulos del presupuesto administra-
tivo.

7. El Consejo estableceri, en su reuni6n de otofio, el programa de cooperaci6n
t6cnica oleicola que se ha de realizar y/o proseguir durante el siguiente afto civil.

8. Las decisiones relativas a la gesti6n de las sumas procedentes de las fuentes
de financiaci6n indicadas en el pdrrafo 1 del presente articulo se tomardn de confor-
midad con las disposiciones del articulo 11.

9. Terminada la vigencia del presente Convenio, salvo si fuese prorrogado,
reconducido o renovado, las sumas no utilizadas serdn reintegradas a los Miembros
en proporci6n al total de sus contribuciones durante la vigencia del presente
Convenio.

CAPiTULO vII. FONDO DE PROPAGANDA

Articulo 19. CONSTrrucI6N DEL FONDO
1. Los Miembros principalmente productores se comprometen a poner a dis-

posici6n del Consejo, para cada afto civil y con destino a la propaganda comdn
definida en el capitulo XIV del presente Convenio, la suma de 600.000 dM1ares de los
Estados Unidos.

2. El Consejo podrA aumentar la cantidad citada a condici6n, por una parte,
de que no se aumente la contribuci6n de ningfin Miembro sin su consentimiento y,
por otra parte, de que caulquier revisi6n de las cuotas mencionadas en el articulo 20
que pueda efectuarse en esta ocasi6n exigiri una decisi6n undnime de los Miembros
principalmente productores.

3. La cantidad mencionada serd pagadera en d6lares de los Estados Unidos o
en su equivalente en cualquier otra moneda libremente convertible.

Articulo 20. CONTRIBUCIONES AL FONDO
1. Sin perjuicio de lo dispuesto en el pirrafo 2 del presente articulo, los Miem-

bros principalmente productores contribuirin al Fondo de Propaganda con arreglo a
las cuotas que para cada uno de ellos se fijan en el anexo B del presente Convenio,
cuotas que se han determinado teniendo en cuenta la importancia de esos Miembros
en la economia oleicola mundial.

2. El Consejo podrd, cuando proceda, revisar dichas cuotas en funci6n de la
participaci6n de los Miembros principalmente productores en el Fondo de Propaganda.

3. Las contribuciones al Fondo de Propaganda ser.n pagaderas por todo el
afio civil. La contribuci6n anual de cada Miembro principalmente productor seri
exigible, la primera vez, tan pronto como haya pasado a ser Miembro con carcter
provisional o definitivo y, en lo sucesivo, el 10 de enero de cada afto.
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4. Para el cobro de las contribuciones al Fondo de Propaganda, y en caso de
retraso en el pago de esas contribuciones, se aplicard lo dispuesto en el pdrrafo 8 del
articulo 17.

5. Durante la primera reuni6n de cada afio civil se presentardn al Consejo,
para su aprobaci6n y publicaci6n, las cuentas del Fondo de Propaganda del Consejo
correspondientes al afho civil anterior, comprobadas por un auditor independiente.

6. Las sumas del Fondo de Propaganda que no se hayan utilizado durante un
ahio civil podrnn transferirse a los afios civiles siguientes, pero no podrin, en ningfn
caso, dar lugar a una transferencia al presupuesto administrativo.

Articulo 21. CONTRIBUCIONES VOLUNTARIAS Y DONATIVOS

1. Por acuerdo especial con el Consejo, los Miembros principalmente impor-
tadores podrdn aportar contribuciones al Fondo de Propaganda. Esas contribu-
ciones se agregarin al monto del Fondo de Propaganda, determinado en virtud de lo
dispuesto en el articulo 19.

2. El Consejo estd facultado para recibir donativos de los Gobiernos o de otra
procedencia destinados a la propaganda com6n. Esos recursos ocasionales se agre-
gardn al monto del Fondo de Propaganda, determinado en virtud de lo dispuesto en
el articulo 19.

Articulo 22. DECISIONES RELATIVAS A LA PROPAGANDA

1. Las decisiones relativas a la propaganda se tomardn por consenso de los
Miembros presentes que contribuyan al Fondo de Propaganda de conformidad con
el pdrrafo 1 del articulo 20. Esos Miembros podrdn, si asi lo deciden por unanimi-
dad, destinar una parte del Fondo de Propaganda a la realizaci6n de los objetivos a
que se refiere el articulo 38.

2. Las decisiones tomadas de conformidad con el pdrrafo 1 del presente
articulo se comunicaran inmediatamente, para su informaci6n, a los Miembros
ausentes.

Articulo 23. LIQUIDACI6N DEL FONDO

Terminada la vigencia del presente Convenio, salvo si fuese prorrogado, recon-
ducido o renovado, los fondos no utilizados para la propaganda se reintegrarin a los
Miembros en proporci6n al total de sus contribuciones a la propaganda durante la
vigencia del presente Convenio.

CAPiTULO VIII. CONTROL FINANCIERO

Articulo 24. COMITS FINANCIEROS

El Consejo establecerd:
a) Un comit6 financiero del presupuesto administrativo, compuesto de un repre-

sentante de cada Mienbro, que se encargard del control financiero de la aplica-
ci6n, en particular, de los capitulos V y VI del presente Convenio, y

b) Un comit6 financiero del Fondo de Propaganda, compuesto de un representante
de cada uno de los Miembros que participen en dicho Fondo, que se encar-
gari del control financiero de la aplicaci6n del capitulo VII del presente Con-
venio.
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TERCERA PARTE. DISPOSICIONES ECONOMICAS Y
DE NORMALIZACION

CAPiTULO ix. DENOMINACIONES Y DEFINICIONES DE LOS ACEITES DE OLIVA Y DE LOS
ACEITES DE ORUJO DE ACEITUNA. INDICACIONES DE PROCEDENCIA Y DENOMINA-
CIONES DE ORIGEN

Articulo 25. UTILIZACI6N DE LA DENOMINACI6N
"ACEITE DE OLIVA"

1. La denominaci6n "aceite de oliva" se reserva al aceite procedente finica-
mente de la aceituna, con exclusi6n de los aceites obtenidos por disolventes o por
procedimientos de esterificaci6n y de toda mezcla con aceites de otra naturaleza.

2. La denominaci6n "aceite de oliva", empleada sola, no se aplicard en ningfin
caso al aceite de orujo de aceituna.

3. Los Miembros se comprometen a suprimir, tanto en el comercio interior
como en el comercio internacional, todo empleo de la denominaci6n "aceite de
oliva", sola o combinada con otras palabras, que no corresponda a lo dispuesto en
este articulo.

Arti'culo 26. DENOMINACIONES Y DEFINICIONES DE LOS ACEITES DE OLIVA
Y DE LOS ACEITES DE ORUJO DE ACEITUNA

1. Las denominaciones de los aceites de oliva y de los aceites de orujo de acei-
tuna de las diferentes calidades se dan a continuaci6n con la definici6n correspon-
diente a cada denominaci6n.

A. Aceite de oliva virgen: aceite obtenido del fruto del olivo fnicamente por
procedimientos mecdnicos o por otros medios fisicos en condiciones, especialmente
trmicas, que no produzcan la alteraci6n del aceite, que no haya tenido mis trata-
miento que el lavado, la decantaci6n, la centrifugaci6n y el filtrado, con exclusi6n de
los aceites obtenidos por disolventes o por procedimientos de esterificaci6n y de toda
mezcla con aceites de otra naturaleza. Se clasifica y denomina de la siguiente forma:
a) Aceite de oliva virgen apto para el consumo en la forma en que se obtiene':

i) Aceite de oliva virgen extra: aceite de oliva virgen de sabor absolutamente
irreprochable, cuya acidez expresada en dcido oleico es como md.ximo de
1 gramo por 100 gramos;

ii) Aceite de oliva virgenfino: aceite de oliva virgen que refine las condiciones
del aceite de oliva virgen extra, salvo en cuanto a la acidez expresada en
Acido oleico, que debe ser como mdximo de 1,5 gramos por 100 gramos;

iii) Aceite de oliva virgen semifino (o Aceite de Oliva virgen corriente): aceite
de oliva virgen de buen sabor cuya acidez expresada en dcido oleico debe
ser como mdximo de 3 gramos por 100 gramos, con un margen de toleran-
cia de 105o sobre la acidez expresada.

b) Aceite de oliva virgen no apto para el consumo en la forma en que se obtiene:
- Aceite de oliva virgen lampante: aceite de oliva virgen de sabor defectuoso o cuya

acidez expresada en dcido oleico es superior a 3,3 gramos por 100 gramos.

I Para todos los aceites de oliva virgenes aptos para el consumo en la forma en que se obtienen puede utilizarse igual-
mente el calificativo "natural".
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B. Aceite de oliva refinado: aceite de oliva obtenido por refino de aceites de
oliva virgenes.

C. Aceite de oliva: aceite constituido por una mezcla de aceite de oliva
refinado y de aceite de oliva virgen. PodrA utilizarse igualmente la denominaci6n
"aceite de oliva puro".

D. Aceite de orujo de aceituna crudo: aceite obtenido por tratamiento de los
orujos de aceituna por disolventes, con exclusi6n de los aceites obtenidos por pro-
cedimientos de esterificaci6n y de toda mezcla con aceites de otra naturaleza, y
destinado a posterior refino para el consumo humano o a usos tdcnicos. Se clasifica y
denomina de la siguiente forma:
a) Aceite de orujo de aceituna refinado: aceite destinado a usos comestibles obte-

nido por el refino de aceite crudo de orujo de aceituna.
b) Aceite de orujo de aceituna: mezcla de aceite de orujo de aceituna refinado y de

aceite de oliva virgen. Esta mezcla no podrd en ningfin caso denominarse
simplemente "aceite de oliva".

c) Aceite de orujo de aceitunapara usos t~cnicos: todos los demds aceites crudos de
orujo de aceituna.
2. Cada una de las denominaciones citadas de aceites de oliva y de aceites de orujo

de aceituna de las diferentes calidades deben responder a los criterios de calidad
fijados de conformidad con las recomendaciones que se adopten en virtud del pd-
rrafo 3 del articulo 36 en materia de normas relativas a las caracteristicas fisicas,
quimicas y organoldpticas del aceite de oliva y del aceite de orujo de aceituna.

3. El Consejo podrt, por decisi6n adoptada por unanimidad, introducir en las
denominaciones y definiciones previstas en el presente articulo cualquier modifica-
ci6n que considere necesaria u oportuna.

Articulo 27. APLICACION
1. Las denominaciones fijadas en el pdrrafo 1 del articulo 26 sernn obligatorias

en el comercio internacional y deberdn emplearse para cada calidad de aceite de oliva
y de aceite de orujo de aceituna y figurar en caracteres muy legibles en todos los en-
vases.

2. En materia de criterios de calidad, en Consejo determinard, segtin se indica
en el pdrrafo 3 del articulo 36, las normas unificadas aplicables a los intercambios en
el comercio internacional.

Articulo 28. INDICACIONES DE PROCEDENCIA
Y DENOMINACIONES DE ORIGEN

1. Cuando se hagan constar las indicaciones de procedencia, 6stas s6lo podrdn
aplicarse a los aceites de oliva virgenes producidos y originarios exclusivamente del
pais, regi6n o localidad mencionados.

2. Cuando se hagan constar denominaciones de origen, 6stas s6lo podrdn apli-
carse a los aceites de oliva virgenes extra producidos y originarios exclusivamente del
pais, regi6n o localidad mencionados.

3. Las indicaciones de procedencia y las denominaciones de origen s6lo
podrin utilizarse de conformidad con las condiciones previstas por la legislaci6n del
pais de origen.
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Articulo 29. COMPROMISOS

1. Los Miembros se comprometen a adoptar lo antes posible todas las medidas
que, en la forma que exijan sus respectivas legislaciones, aseguren la aplicaci6n de los
principios y disposiciones que establecen los articulos 25, 26 y 28.

2. Se esforzardn, ademd.s, por extender a su comercio interior las disposiciones
de los articulos 26 y 28.

3. Se comprometen, de un modo especial, a prohibir y a reprimir en su terri-
torio el empleo, para el comercio internacional de indicaciones de procedencia,
denominaciones de origen y denominaciones de los aceites de oliva y de los aceites de
orujo de aceituna contrarias a estos principios. Este compromiso afecta a todas las
menciones que figuren en los envases, las facturas, las guias de transporte y los
documentos comerciales, asi como en la publicidad, las marcas, los nombres regis-
trados y las ilustraciones que se relacionen con la comercializaci6n internacional de
los aceites de oliva y de los aceites de orujo de aceituna, en la medida en que tales
menciones puedan constituir falsas indicaciones o dar lugar a confusi6n sobre el
origen, la procedencia o la calidad de los aceites de oliva y de los aceites de orujo de
aceituna.

Articulo 30. DIFERENCIAS Y CONIuACION

1. Las diferencias relativas a las indicaciones de procedencia y denomina-
ciones de origen que se susciten por la interpretaci6n de las clusulas de este capitulo
o por dificultades de aplicaci6n y que no queden resueltas mediante negociaciones
directas serdn examinadas por el Consejo.

2. El Consejo intentard la conciliaci6n despu6s de oir a la comisi6n consultiva
prevista en el pfrrafo 1 del articulo 50 y previa consulta con la Organizaci6n Mundial
de la Propiedad Intelectual, con la Federaci6n Oleicola Internacional y con una orga-
nizaci6n profesional competente de un Miembro principalmente importador, asi
como, en caso necesario, con la Cd.mara de Comercio Internacional y las institu-
ciones internacionales especializadas en materia de quimica analitica. Si no se logra
ningtin resultado, y previa constataci6n por el Consejo de que se han agotado todos
los medios de conciliaci6n, los Miembros interesados tendrdn el derecho de recurrir,
en filtima instancia, a la Corte Internacional de Justicia.

CAPiTULO x. DENOMINACIONES Y DEFINICIONES DE LAS ACEITUNAS DE MESA

Articulo 31. DENOMINACIONES Y DEFINICIONES
DE LAS ACEITUNAS DE MESA

1. Por "aceituna de mesa" se entiende el fruto de variedades determinadas de
olivo cultivado, sano, cogido en el estado de madurez adecuado y de calidad tal que,
en sus distintas categorias y sometido a las preparaciones comerciales y formas de
presentaci6n establecidas en las normas cualitativas recomendadas, d un producto
de consumo y de buena conservaci6n.

2. Las aceitunas de mesa se clasifican en uno de los siguientes tipos:
i) Aceitunas verdes: son las obtenidas de frutos recogidos durante el ciclo de ma-

duraci6n, antes del envero y cuando han alcanzado su tamafio normal. La colo-
raci6n del fruto podrd variar del verde al amarillo paja.
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ii) Aceitunas de color cambiante: obtenidas de frutos con color rosado, rosa
vinoso o castafio, recogidos antes de su completa madurez.

iii) Aceitunas negras: obtenidas de frutos recogidos en plena madurez o poco antes
de ella, pudiendo presentar, segfin zona de producci6n y 6poca de la recogida,
color negro rojizo, negro violdceo, violeta oscuro, negro verdoso o castafto
oscuro.
3. Cada uno de los tipos citados de aceitunas de mesa debe responder a los cri-

terios de calidad fijados de conformidad con las recomendaciones del p.rrafo 1 del
articulo 35 en materia de normas relativas a los factores esenciales de composici6n y
de calidad de las aceitunas de mesa.

4. Las denominaciones y definiciones de las preparaciones comerciales de los
diversos tipos de aceitunas de mesa se fijardn de conformidad con las recomenda-
ciones del pdrrafo 1 del articulo 38.

Articulo 32. APLICACI6N

1. Las denominaciones fijadas en el prrafo 4 del articulo 31 serd.n obligatorias
en el comercio internacional y deberdn emplearse para cada preparaci6n comercial
de los diferentes tipos de aceituna de mesa y figurar en caracteres muy legibles en
todos los envases.

2. En materia de factores esenciales de composici6n y de calidad, el Consejo
determinarA, segfin se indica en el prrafo 1 del articulo 38, las normas unificadas
aplicables a los intercambios en el comercio internacional.

Articulo 33. COMPROMISOS
1. Los Miembros se comprometen a adoptar lo antes posible todas las medidas

que, en la forma que exijan sus respectivas legislaciones, aseguren la aplicaci6n de los
principios y disposiciones que establece el articulo 31 y se esforzar.n por hacerlas
extensivas a su comercio interior.

2. Se comprometen, de un modo especial, a prohibir y reprimir en su territorio
el empleo, para el comercio internacional, de denominaciones de aceitunas de mesa
contrarias a estos principios. Este compromiso afecta a todas las menciones que
figuren en los envases, las facturas, las guias de transporte y los documentos comer-
ciales, asi como en la publicidad, las marcas, los nombres registrados y las ilustra-
ciones que se relacionen con la comercializaci6n internacional de las aceitunas de
mesa, en la medida en que tales menciones puedan constituir falsas indicaciones o
dar lugar a confusi6n sobre la calidad de las aceitunas de mesa.

Articulo 34. DIFERENCIAS Y CONCILIACI6N

1. Las diferencias que se susciten por la interpretaci6n de las cldusulas de este
capitulo o por dificultades de aplicaci6n y que no queden resueltas mediante negocia-
ciones directas serdn examinadas por el Consejo.

2. El Consejo intentard la conciliaci6n despu6s de oir a la comisi6n consultiva
prevista en el pArrafo 1 del articulo 50 y previa consulta con la Organizaci6n Mundial
de la Propiedad Intelectual, con la Federaci6n Oleicola Internacional y con una orga-
nizaci6n profesional competente de un Miembro principalmente importador, asi
como, en caso necesario, con la C.Amara de Comercio Internacional y las institu-
clones internacionales especializadas. Si no se logra ningtin resultado, y previa consta-
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taci6n por el Consejo de que se han agotado todos los medios de conciliaci6n, los
Miembros interesados tendrdn el derecho de recurrir, en tiltima instancia, a la Corte
Internacional de Justicia.

CAPiTULO xi. NORMALIZACION DE LOS MERCADOS DE LOS PRODUCTOS OLEiCOLAS

Articulo 35. EXAMEN DE LA SITUACION Y DE LA EVOLUCION DEL MERCADO
DEL ACEITE DE OLIVA Y DEL ACEITE DE ORUJO DE ACEITUNA

1. Dentro del marco de los objetivos generales definidos en el articulo 1, con
objeto de contribuir a la normalizaci6n del mercado del aceite de oliva y del aceite de
orujo de aceituna y de corregir todo desequilibrio entre la oferta y la demanda inter-
nacionales provocado por la irregularidad de las cosehas o por otras causas, el Con-
sejo, en la reuni6n de otofio, procederi a un examen detallado de los balances
olefcolas y a una estimaci6n global de las disponibilidades y las necesidades de aceite
de oliva y de aceite de orujo de aceituna, utilizando para ello los datos facilitados por
cada Miembro segdin lo dispuesto en el articulo 48, asi como cualquier informaci6n
que puedan facilitarle los gobiernos de Estados no miembros del presente Convenio
que se interesen en el comercio internacional del aceite de oliva y del aceite de orujo
de aceituna, y cualquier otro dato estadistico pertinente de que disponga el Consejo.

2. Cada aio, en la reuni6n de primavera, el Consejo, teniendo en cuenta todos
los datos de que entonces disponga, hard un nuevo examen de la situaci6n del mer-
cado y una nueva estimaci6n global de las disponibilidades y las necesidades de estos
aceites y podrA proponer a los Miembros las medidas que estime pertinentes.

3. Se constituird un comit6 econ6mico que se reunird regularmente para inter-
cambiar puntos de vista sobre la situaci6n mundial del mercado del aceite de oliva y
del aceite de orujo de aceituna, con miras a buscar soluciones a las dificultades que
puedan perturbar el comercio internacional de estos aceites.

Articulo 36. NORMALIZACION DEL MERCADO DE ACEITE DE OLIVA
Y DEL ACEITE DE ORUJO DE ACEITUNA

1. El Consejo estard encargado de realizar estudios con objeto de hacer a los
Miembros recomendaciones destinadas a garantizar el equilibrio entre la producci6n
y el consumo y, en general, la normalizaci6n a largo plazo del mercado oleicola me-
diante la aplicaci6n de medidas apropiadas, entre ellas las tendentes a favorecer la
venta del aceite de oliva a precios competitivos para el consumo, con objeto de
aproximar los precios del aceite de oliva a los de los demds aceites vegetales comesti-
bles, en particular mediante la concesi6n de ayudas.

2. Para llevar a cabo esta normalizaci6n, el Consejo estarA asimismo en-
cargado de realizar estudios con objeto de recomendar a los Miembros las soluciones
oportunas a los problemas que puedan plantearse con respecto a la evoluci6n del
mercado internacional del aceite de oliva y del aceite de orujo de aceituna segdn unas
modalidades adecuadas, teniendo en cuenta los desequilibrios del mercado resul-
tantes de las fluctuaciones de la producci6n o de otras causas.

3. El Consejo estudiarA la manera de lograr el fomento de los intercambios in-
ternacionales y un aumento del consumo de aceite de Oliva. Estard especialmente en-
cargado de hacer a los Miembros las recomendaciones apropiadas acerca de:
a) La adopci6n y la aplicaci6n de un contrato tipo internacional para las transac-

ciones sobre los aceites de Oliva y los aceites de orujo de aceituna;
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b) La constituci6n y el funcionamiento de un 6rgano internacional de conciliaci6n
y arbitraje para los litigios que puedan surgir en materia de transacciones sobre
los aceites de oliva y los aceites de orujo de aceituna;

c) La unificaci6n de las normas relativas a las caracteristicas fisicas, quimicas y
organol~pticas de los aceites de oliva y de los aceites de orujo de aceituna;

d) La unificaci6n de los m~todos de andlisis.
4. El Consejo adoptard las medidas que estime convenientes para reprimir la

competencia desleal en el Ambito internacional, incluida la que puedan hacer los
Estados que no sean Partes en el presente Convenio o personas sujetas a la jurisdic-
ci6n de dichos Estados.

Articulo 37. EXAMEN DE LA SITUACION Y DE LA EVOLUCION
DEL MERCADO DE LAS ACEITUNAS DE MESA

1. Dentro del marco de los objetivos generales definidos en el articulo 1, para
contribuir a la normalizaci6n del mercado de las aceitunas de mesa, los Miembros
pondrdn a disposici6n del Consejo y proporcionarin todas las informaciones, esta-
disticas y documentaci6n necesarias sobre las aceitunas de mesa.

2. En su reuni6n de otofio, el Consejo llevard a cabo un examen detallado de
los balances cuantitativos y cualitativos de las aceitunas de mesa sobre la base de esas
informaciones, de las que puedan facilitarle los gobiernos de los Estados no miem-
bros del presente Convenio interesados en el comercio internacional de aceitunas de
mesa y de cualquier otra documentaci6n estadistica de que disponga.

3. Cada afto, en la reuni6n de primavera, el Consejo, teniendo en cuenta todos
los datos de que entonces disponga, hard un nuevo examen de la situaci6n del mer-
cado y una estimaci6n global de las disponibilidades y las necesidades de aceitunas de
mesa, y podrd proponer a los Miembros las medidas que estime pertinentes.

Articulo 38. NORMALIZACION DEL MERCADO DE ACEITUNAS DE MESA

1. El Consejo estudiard la manera de lograr el fomento de los intercambios in-
ternacionales y un aumento del consumo de aceitunas de mesa. Estard especialmente
encargado de hacer a los Miembros las recomendaciones apropiadas acerca de:
a) La aplicaci6n de normas cualitativas unificadas aplicables a las aceitunas de

mesa en el comercio internacional;
b) La adopci6n y aplicaci6n de un contrato tipo internacional para las transac-

ciones de aceitunas de mesa;
c) La constituci6n y el funcionamiento de un 6rgano de conciliaci6n y arbitraje in-

ternacional en relaci6n con los litigios que puedan surgir en materia de transac-
ciones de aceitunas de mesa.
2. El Consejo estard encargado de promover los estudios que considere opor-

tunos para fomentar el desarrollo del consumo de aceitunas de mesa. Presentard
estos estudios a los Miembros a los efectos que 6stos estimen pertinentes.

3. A este respecto, el Consejo procurard facilitar a todos los Miembros o a
aquellos Miembros que pudieran necesitarla, la asistencia en diversas formas, in-
clusive de orden financiero, que puedan aportar los organismos internacionales u
otros organismos competentes.
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CUARTA PARTE. DISPOSICIONES TtCNICAS

CAPITULO XII. COOPERACI6N TECNICA OLEiCOLA

Arti'culo 39. PROGRAMAS E INTERVENCIONES

1. Para alcanzar los objetivos generales fijados en el articulo 1 relativos a la
cooperaci6n t6cnica oleicola, el Consejo estard encargado de concebir, promover y
elaborar los programas de intervenci6n correspondientes.

2. La cooperaci6n t~cnica oleicola se refiere a la oleicultura, a la elayotecnia y
a la industria de las aceitunas de mesa.

3. El Consejo podrA intervenir directamente para promover la cooperaci6n
t~cnica oleicola.

4. Para poner en prictica una parte o la totalidad de las disposiciones del
presente capitulo, el Consejo podrA adoptar la decisi6n de recurrir a la colaboraci6n
de organismos y/o entidades, pfiblicos o privados, nacionales o internacionales.
PodrA asimismo aportar cualquier participaci6n financiera a los organismos y/o en-
tidades citados, dentro del limite de las sumas previstas en el pdrrafo 1 del arti-
culo 17.

Articulo 40. INVESTIGACION Y DESARROLLO

1. El Consejo examinard todas las propuestas de proyectos de investigaci6n y
desarrollo de inter6s general para los Miembros y adoptard las disposiciones opor-
tunas al respecto.

2. El Consejo podrA recurrir a la colaboraci6n de institutos, laboratorios y
centros de investigaci6n especializados para la puesta en prdctica, el seguimiento, la
explotaci6n y la divulgaci6n, en beneficio de los Miembros, de los resultados de los
programas de investigaci6n y desarrollo.

3. El Consejo efectuard los estudios indispensables sobre la rentabilidad eco-
n6mica que pueda esperarse de la aplicaci6n de los resultados de los programas de in-
vestigaci6n y desarrollo.

Articulo 41. FORMACI6N Y OPERACIONES ESPECiFICAS

1. El Consejo adoptari las medidas necesarias para organizar reuniones de
actualizaci6n de conocimientos y cursos de formaci6n, a diferentes niveles, des-
tinados a los t6cnicos del sector oleicola, especialmente a los de los Miembros en de-
sarrollo.

2. El Consejo favorecerd la transferencia de tecnologias de los Miembros mAs
avanzados en las t~cnicas oleicolas a los Miembros en desarrollo.

3. El Consejo facilitarA toda cooperaci6n t6cnica que permita poner a disposi-
ci6n de los Miembros que los necesiten a consultores y expertos.

4. En particular, el Consejo estarA encargado de:
a) Realizar estudios y operaciones especificas;
b) Organizar o favorecer seminarios y reuniones internacionales;
c) Reunir informaciones t6cnicas y difundirlas a todos los Miembros;
d) Promover la coordinaci6n de las actividades de cooperaci6n t6cnica oleicola en-

tre los Miembros, asi como las que entran dentro del dmbito de la programaci6n
regional o interregional;

e) Suscitar la colaboraci6n bilateral o multilateral que pueda ayudar al Consejo a
alcanzar los objetivos del presente Convenio.
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Artculo 42. RECURSOS FINANCIEROS

El Consejo, en apoyo de los programas de cooperaci6n t~cnica oleicola, estable-
cerd un capitulo separado dentro del presupuesto administrativo.

CAPiTULO XIII. OTRAS MEDIDAS

Articulo 43. OTRAS MEDIDAS

El Consejo estard encargado de:
a) Favorecer y coordinar los estudios y las investigaciones apropiadas sobre el

valor biol6gico del aceite de oliva y de las aceitunas de mesa poniendo de relieve
sus cualidades nutritivas y sus demds propiedades intrinsecas;

b) Poner a punto, en cooperaci6n con los organismos especializados, la terminolo-
gia oleicola, las normas relativas a los productos oleicolas y los correspondientes
m~todos de anilisis, asi como cualquier otra norma relacionada con el dmbito
oleicola;

c) Adoptar todas las disposiciones adecuadas para poner a punto una recopilaci6n
de pricticas comerciales equitativas y uniformes del comercio internacional del
aceite de oliva, del aceite de orujo de aceitunas y de las aceitunas de mesa.

QUINTA PARTE. DISPOSICIONES RELATIVAS A LA PROPAGANDA

CAPITULO XIV. PROPAGANDA MUNDIAL EN FAVOR DEL CONSUMO

DE LOS ACEITES DE OLIVA Y DE LAS ACEITUNAS DE MESA

Articulo 44. PROGRAMAS DE PROPAGANDA EN FAVOR DEL CONSUMO

DE LOS ACEITES DE OLIVA Y DE LAS ACEITUNAS DE MESA

1. Los Miembros que contribuyan al Fondo de Propaganda a que se refiere el
articulo 19 se comprometen a emprender en com6n campafias de propaganda
gen~rica para fomentar el consumo de los aceites de oliva y de las aceitunas de mesa
en el mundo. Estas campahias se basardn en el empleo de las denominaciones de los
aceites de oliva comestibles, tal como se definen en el articulo 26, y de las aceitunas de
mesa, tal como se definen en el articulo 31.

2. Dichas campahas se emprenderin bajo una forma educativa y publicitaria
en la que se insista sobre las caracteristicas organol6pticas y qufmicas del aceite de
oliva y de las aceitunas de mesa, asi como sobre sus propiedades nutritivas, tera-
pediticas y de otra naturaleza.

3. En las campahas de propaganda se informard al consumidor sobre las deno-
minaciones, el origen y la procedencia de los aceites de oliva y de las aceitunas de
mesa, velando por que no se favorezca ni se resalte ninguna calidad, origen o pro-
cedencia con preferencia a otra.

4. Los programas de propaganda que se emprendan en virtud de este articulo
serdn decididos por el Consejo en funci6n de los recursos que se pongan a su
disposici6n con tal fin, ddndose caricter prioritario a las acciones en los paises prin-
cipalmente consumidores y en los paises en que haya posibilidades de incrementar el
consumo de aceite de oliva y de aceitunas de mesa.

5. Los recursos del Fondo de Propaganda se utilizardn teniendo en cuenta los
siguientes criterios:
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a) Importancia del consumo y de las posibilidades de desarrollar los mercados exis-
tentes;

b) Creaci6n de nuevos mercados para el aceite de oliva y las aceitunas de mesa;
c) Rentabilidad de las inversiones en propaganda.

6. El Consejo estarA encargado de administrar los recursos asignados a la pro-
paganda comdin. Anualmente, como anexo a su presupuesto, hard una estimaci6n de
los ingresos y gastos destinados a esta propaganda.

7. La ejecuci6n t6cnica de los programas de propaganda incumbird al Consejo
que asimismo podrA confiarla a entidades especializadas de su elecci6n.

Articulo 45. SELLO DE GARANTiA INTERNACIONAL DEL CONSEJO

Los Miembros se comprometen a fomentar el uso del sello de garantia interna-
cional del Consejo en sus transacciones nacionales e internacionales de aceites de
oliva y de aceitunas de mesa y a adoptar las disposiciones oportunas con tal fin.

SEXTA PARTE. OTRAS DISPOSICIONES

CAPiTULO XV. OBLIGACIONES GENERALES

Artculo 46. OBLIGACIONES GENERALES
Los Miembros se comprometen a no adoptar ninguna medida opuesta a las obli-

gaciones contraidas en virtud del presente Convenio ni a los objetivos generales
definidos en el articulo 1.

Articulo 47. FOMENTO DE LOS INTERCAMBIOS INTERNACIONALES
Y DEL CONSUMO

Los Miembros se comprometen a adoptar todas las medidas pertinentes para
facilitar los intercambios y fomentar el consumo de aceites de oliva y de aceitunas de
mesa, asi como asegurar el desarrollo normal del comercio internacional de estos
productos. A estos efectos se comprometen a atenerse a los principios, normas y
lineas directrices por ellos convenidos en los foros internacionales competentes. Asi-
mismo se comprometen a adoptar medidas tendentes a favorecer la colocaci6n en el
mercado del aceite de oliva a precios competitivos en la fase de consumo, entre ellas
la fijaci6n de ayudas y el acercamiento de los precios de los aceites de oliva a los de los
otros aceites vegetales comestibles, para fomentar el consumo del aceite de oliva.

Articulo 48. INFORMACION
Los Miembros se comprometen a poner a disposici6n del Consejo y a facilitarle

todas las estadisticas, informaciones y documentaci6n necesarias para desempefiar
las funciones que le asigna el presente Convenio, y especialmente todos los datos ade-
cuados para establecer los balances de los aceites de oliva, de los aceites de orujo de
aceituna y los de aceitunas de mesa y para conocer la politica nacional oleicola de los
Miembros.

Artfculo 49. OBLIGACIONES FINANCIERAS DE LOS MIEMBROS

Conforme a los principios generales del derecho, las obligaciones financieras de
cada Miembro en relaci6n con el Consejo y en relaci6n con los dem.s Miembros se
limitardn a las obligaciones que se derivan de los articulos 17 y 19 del presente Con-
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venio relativos a las contribuciones al presupuesto administrativo y al Fondo de
Propaganda.

CAPiTULO XVI. CONFLICTOS Y RECLAMACIONES

Art(culo 50. CONFLICTOS Y RECLAMACIONES

1. Cualquier conflicto, que no sean las diferencias a que se refieren los articu-
los 30 y 34, relativo a la interpretaci6n o aplicaci6n del presente Convenio, que no sea
resuelto por medio de negociaciones, serd a petici6n de un Miembro que sea parte en
el conflicto, sometido al Consejo, para que 6ste lo resuelva, una vez oida, si fuere ne-
cesario, una comisi6n consultiva cuya composici6n se determinari en el reglamento
del Consejo.

2. La opini6n razonada de la comisi6n consultiva se someterd al Consejo, el
cual resolver, el conflicto, en todo caso, despu6s de haber examinado todos los ele-
mentos de juicio pertinentes.

3. Cualquier reclamaci6n basada en que un Miembro ha dejado de cumplir
obligaciones impuestas por el presente Convenio serd, a petici6n del Miembro que la
formule, sometida al Consejo, el cual decidiri sobre ella despu6s de consultar con los
Miembros interesados, y una vez oida, si fuere necesario, la comisi6n consultiva a
que se refiere el pdrrafo 1 del presente articulo.

4. Cualquier Miembro podrd ser declarado culpable de incumplimiento del
presente Convenio por decisi6n del Consejo.

5. Si el Consejo declarase a un Miembro culpable de incumplimiento del pre-
sente Convenio, podrd aplicarle sanciones que variardn entre una simple advertencia
y la privaci6n del derecho a la participaci6n en las decisiones del Consejo, hasta que
haya cumplido sus obligaciones, o excluirle del Convenio con arreglo al procedi-
miento previsto en el articulo 58.

CAPiTULO xvii. DIsPOsICIONES FINALES

Articulo 51. DEPOSITARIO
Queda designado depositario del presente Convenio el Secretario General de las

Naciones Unidas.

ArtIculo 52. FIRMA, RATIFICACI6N, ACEPTACION Y APROBACI6N

1. Desde el 10 de septiembre hasta el 31 de diciembre de 1986, ambos inclusive,
el presente Convenio estard abierto en la Sede de las Naciones Unidas a la firma de los
gobiernos invitados a la Conferencia de las Naciones Unidas sobre el Aceite de Oliva,
1986.

2. Cualquiera de los gobiernos a que se refiere el pdrrafo 1 del presente articulo
podrd:
a) En el momento de firmar el presente Convenio, declarar que por dicha firma

expresa su consentimiento a obligarse por el presente Convenio (firma defi-
nitiva); o

b) Despu~s de haber firmado el presente Convenio, ratificarlo, aceptarlo o apro-
barlo mediante el dep6sito de un instrumento a tal efecto en poder del deposi-
tario.
3. Los instrumentos de ratificaci6n, aceptaci6n o aprobaci6n serin depo-

sitados en poder del depositario a mis tardar el 31 de diciembre de 1986. El Consejo
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podrd, no obstante, conceder pr6rrogas a los gobiernos signatarios que no hayan
podido depositar sus instrumentos hasta esa fecha.

Articulo 53. ADHES16N

1. El gobierno de cualquier Estado podrA adherirse al presente Convenio en las
condiciones que determine el Consejo, que incluirtn un plazo para el dep6sito de los
instrumentos de adhesi6n. El Consejo podrd, no obstante, conceder pr6rrogas a los
gobiernos que no est6n en condiciones de adherirse en el plazo fijado.

2. La adhesi6n se efectuard mediante el dep6sito de un instrumento de adhe-
si6n en poder del depositario. En los instrumentos de adhesi6n se declarard que el
gobierno acepta todas las condiciones establecidas por el Consejo.

Articulo 54. NOTIFICACI6N DE APLICACI6N PROVISIONAL

1. Todo gobierno signatario que tenga intenci6n de ratificar, aceptar o apro-
bar el presente Convenio, o todo gobierno para el que el Consejo haya establecido
condiciones de adhesi6n pero que todavia no haya podido depositar su instrumento,
podrd en todo momento notificar al depositario que aplicard el presente Convenio
con carActer provisional, bien cuando 6ste entre en vigor conforme al articulo 55,
bien, si estd ya en vigor, en la fecha que se especifique.

2. Todo gobierno que haya notificado conforme al pdrrafo 1 del presente
articulo que aplicarA el presente Convenio, bien cuando 6ste entre en vigor, bien, si
estA ya en vigor, en la fecha que se especifique, serd desde ese momento Miembro
provisional hasta la fecha en que deposite su instrumento de ratificaci6n, aceptaci6n,
aprobaci6n o adhesi6n y se convierta asi en Miembro.

Articulo 55. ENTRADA EN VIGOR

1. El presente Convenio entrarA definitivamente en vigor el 10 de enero de 1987
o en cualquier otra fecha posterior si cinco gobiernos, de entre los mencionados en el
anexo A del presente Convenio, que representen al menos el 95% de las cuotas de
participaci6n han firmado definitivamente el presente Convenio o lo han ratificado,
aceptado o aprobado, o se han adherido a 6l.

2. Si el 10 de enero de 1987 el presente Convenio no ha entrado en vigor de con-
formidad con lo dispuesto en el pdrrafo 1 del presente articulo, entrard en vigor pro-
visionalmente si, en esa fecha, cinco gobiernos que reinan las condiciones que, en
materia de porcentaje, se indican en el pdrrafo 1 del presente articulo han firmado
definitivamente el presente Convenio o lo han ratificado, aceptado o aprobado, o
han notificado al depositario que aplicarin provisionalmente el presente Convenio.

3. Si el lode enero de 1987 nose han cumplido las condiciones para la entrada
en vigor establecidas en el pirrafo 1 o en el pdrrafo 2 del presente articulo, el Secre-
tario General de las Naciones Unidas invitard a los gobiernos que han firmado defini-
tivamente el presente Convenio o lo hayan ratificado, n'eptado o aprobado, o hayan
notificado al depositario que aplicardn provisionalmente el presente Convenio, a
decidir si el presente Convenio entrard provisional o definitivamente en vigor entre
ellos, en su totalidad o en parte, en la fecha que determinen.

4. En el caso de cualquier gobierno que no haya notificado al depositario, de
conformidad con el articulo 54, su decisi6n de aplicar provisionalmente el presente
Convenio y que deposite su instrumento de ratificaci6n, aceptaci6n, aprobaci6n o
adhesi6n despuds de la entrada en vigor del presente Convenio, el presente Convenio
entrard en vigor para ese gobierno en la fecha de tal dep6sito.
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Articulo 56. ENMIENDAS
1. El Consejo podrd recomendar a los Miembros cualquier enmienda al pre-

sente Convenio.
2. El Consejo fijard el plazo dentro del cual los Miembros debernn notificar al

depositario que aceptan la enmienda.
3. Toda enmienda entrarn en vigor 90 dias despu6s de que el depositario haya

recibido las notificaciones de aceptaci6n de todos los Miembros. Si esta condici6n no
se ha cumplido en la fecha fijada por el Consejo de conformidad con el pdrrafo 2 del
presente articulo, la enmienda se considerarA retirada.

Articulo 57. RETIRADA

1. Cualquier Miembro podrd retirarse del presente Convenio en cualquier mo-
mento despu~s de la entrada en vigor de 6ste, notificando por escrito su retirada al
depositario. Ese Miembro informarA simultAneamente al Consejo de la decisi6n que
ha tornado.

2. La retirada conforme a este articulo tendrd efecto 90 dias dispu~s de que el
depositario reciba la notificaci6n de la misma.

Articulo 58. EXCLUsi6N
Si el Consejo estima que un Miembro ha incumplido las obligaciones contraidas

en virtud del presente Convenio y decide, ademds, que tal incumplimiento entorpece
seriamente la aplicaci6n del presente Convenio, podrd, mediante decisi6n undnime
de los demts Miembros, excluir del presente Convenio a ese Miembro. El Consejo lo
notificard inmediatamente al depositario. Treinta dias despu6s de la fecha de la
decisi6n del Consejo, ese Miembro dejard de ser Parte en el presente Convenio.

Articulo 59. LIQUIDACI6N DE LAS CUENTAS

1. El Consejo procederd, en las condiciones que estime equitativas, a la liqui-
daci6n de las cuentas con todo Miembro que se haya retirado del presente Convenio
o que haya sido excluido de 61, o haya dejado por otra causa de ser Parte en el pre-
sente Convenio. El Consejo conservard las cantidades ya abonadas por dicho Miem-
bro. Este estard obligado a pagar toda cantidad que adeude al Consejo.

2. Los Miembros a que se hace referencia en el pdrrafo 1 del presente articulo
no tendrnn derecho, a la terminaci6n del presente Convenio, a recibir ninguna parte
del producto de la liquidaci6n o de los demds haberes del Consejo; tampoco respon-
derin de parte alguna del deficit que pudiere tener el Consejo.

Artculo 60. DURACI6N, PRORROGA, RECONDUCCION Y TERMINACION

1. El presente Convenio permanecerd en vigor hasta el 31 de diciembre de
1991, a menos que el Conjejo decida prorrogarlo, reconducirlo, renovarlo o ponerle
fin, de conformidad con las disposiciones del presente articulo.

2. El Consejo podrd adoptar la decisi6n de prorrogar el presente Convenio por
un mdximo de dos perfodos de un afto cada uno. Todo Miembro que no acepte una
pr6rroga asi decidida del presente Convenio informard de ello al Consejo y dejari de
ser Parte en el presente Convenio desde el comienzo de la pr6rroga no aceptada.

3. Si, antes del 31 de diciembre de 1991, o antes de la expiraci6n de una de las
pr6rrogas a que se refiere el pArrafo 2 del presente articulo, segtin el caso, se ha
negociado un nuevo convenio o un protocolo destinado a reconducir el presente
Convenio, pero el nuevo instrumento no ha entrado todavia en vigor provisional o
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definitivamente, el presente Convenio seguird en vigor despu~s de su fecha de ter-
minaci6n hasta la entrada en vigor del nuevo convenio o del protocolo, pero sin que
la duraci6n de esta pr6rroga pueda ser superior a doce meses.

4. El Consejo podrd en cualquier momento declarar terminado el presente
Convenio con efecto a partir de la fecha que establezca el propio Consejo.

5. No obstante la terminaci6n del presente Convenio, el Consejo seguird exis-
tiendo durante el tiempo necesario para proceder a su liquidaci6n, incluida la liqui-
daci6n de las cuentas, y conservard durante ese periodo todas las facultades y fun-
ciones que sean necesarias a tal efecto.

6. El Consejo notificard al depositario toda decisi6n tomada en virtud del pre-
sente articulo.

Articulo 61. RESERVAS

No se podrAn formular reservas con respecto a ninguna de las disposiciones del
presente Convenio.

EN FE DE LO CuAL los infrascritos, debidamente autorizados para ello, han
puesto sus firmas al pie del presente Convenio en las fechas indicadas.

HECHo en Ginebra el primero de julio de mil novecientos ochenta y seis, siendo
igualmente aut~nticos los textos en drabe, espafiol, frances, ingl6s e italiano del pre-
sente Convenio.

ANEXO A

CUOTAS DE PARTICIPACION EN EL PRESUPUESTO ADMJNISTRATIVO

A rgelia ........................................................ 13
Comunidad Econ6mica Europea .................................. 740
E gipto ........................................................ 4
Jamahiriya Arabe Libia .......................................... 33
M arruecos ..................................................... 24
T tnez ......................................................... 92
T urquia ....................................................... 88
Y ugoslavia ..................................................... 6

TOTAL 1 000

ANEXO B

CUOTAS ATRIBUIDAS A LOS EFECTOS DE LA CONTRIBUCI6N

AL FONDO DE PROPAGANDA

A rgelia ...................................................... 5,8
Comunidad Econ6mica Europea ................................ 775,0
M arruecos ................................................... 25,0
T inez ....................................................... 125,0
Turquia ..................................................... 66,7
Yugoslavia ................................................... 2,5

TOTAL 1 000,0

[For the signature pages, see p. 142 of this volume - Pour les pages de
signature, voir p. 142 du predsent volume.I
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In the name of Afghanistan:
Au nom de l'Afghanistan
OT HMeHH AdbraHHcTaHa:
En nombre del Afganistdn:

In the name of Albania:
Au nom de l'Albanie:
OT HMeHH AnaaHHH:
En nombre de Albania:

In the name of Algeria:
Au nom de I'Alg6rie:
OT HMeHH AjDKHpa:
En nombre de Argelia:

HOCINE DJOUDI

23 D~cembre 1986

In the name of Angola:
Au nom de 'Angola:
OT HMeHH AnroJnbI:
En nombre de Angola:
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In the name of Antigua and Barbuda:
Au nom d'Antigua-et-Barbuda :
OT HMeHH AHTHrya H Bap6yabi:
En nombre de Antigua y Barbuda:

In the name of Argentina:
Au nom de l'Argentine
OT HMeH ApreHTHHbI:
En nombre de la Argentina:

In the name of Australia:
Au nom de 'Australie
OT HMeHH ABCTpaHH:
En nombre de Australia:
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In the name of Austria:
Au nom de l'Autriche
OT HMeHH ABCTPHH:
En nombre de Austria:
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In the name of the Bahamas:
Au nom des Bahamas :
OT HMeHH EaraMCKHX OCTpOBOB:
En nombre de las Bahamas:
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In the name of Bahrain:
Au nom de Bahrein :
OT HMeHH EaxpefAHa:
En nombre de Bahrein:

In the name of Bangladesh:
Au nom du Bangladesh
OT HMeHH Eanrnaxxeu:
En nombre de Bangladesh:

In the name of Barbados:
Au nom de la Barbade:
OT HMeHH Bap6aaoca:
En nombre de Barbados:

In the name of Belgium:
Au nom de la Belgique
OT HMeHH EejibrHn:
En nombre de B61gica:

In the name of Belize:
Au nom du Belize
OT HMeHH Eenx3a:
En nombre de Belice:
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In the name of Benin:
Au nom du Bnin :
OT HMeHH BeHHHa:
En nombre de Benin:

In the name of Bhutan:
Au nom du Bhoutan
OT HMeHH EyTaHa:
En nombre de Bhutdn:

In the name of Bolivia:
Au nom de la Bolivie
OT HMeHH BorIHBHH:

En nombre de Bolivia:

In the name of Botswana:
Au nom du Botswana:
OT HMeHH BOTCBaHbI:

En nombre de Botswana:

In the name of Brazil:
Au nom du Br~sil :
OT HMeHH Bpa3HiHH:
En nombre del Brasil:
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In the name of Brunei Darussalam:
Au nom de Brunei Darussalam :
OT IMieHM EpyHeq AIapyccanaMa:
En nombre de Brunei Darussalam:
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In the name of Bulgaria:
Au nom de la Bulgarie
OT HMeHH Eonrapin:
En nombre de Bulgaria:

In the name of Burkina Faso:
Au nom du Burkina Faso
OT HMeHH BYPKHHa (Daco:

En nombre de Burkina Faso:

In the name of Burma:
Au nom de la Birmanie:
OT HMeHH EHpMbI:

En nombre de Birmania:

In the name of Burundi:
Au nom du Burundi:
OT HMeHH BypyHAH:
En nombre de Burundi:
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In the name of the Byelorussian Soviet Socialist Republic:
Au nom de la Rdpublique socialiste sovidtique de Bidlorussie
OT HMeHH Eenopyccoifl COBeTCKO]f CouHaMHCTHqeCXOt1 Pecny6jIHKH:
En nombre de la Repfiblica Socialista Sovidtica de Bielorrusia:

In the name of Cameroon:
Au nom du Cameroun
OT HMeHH KaMepyHa:
En nombre del Camerfin:

In the name of Canada:
Au nom du Canada:
OT HMeHH KaHaRibi:
En nombre del Canada:

&f~ :
In the name of Cape Verde:
Au nom du Cap-Vert :
OT HMeHH OCTPOBOB 3enenoro Mblca:
En nombre de Cabo Verde:

In the name of the Central African Republic:
Au nom de la Rdpublique centrafricaine :
OT HMeHH LeATpajIbHoadpHKaHCKOfl Pecnry6-nHKH:
En nombre de la Repfiblica Centroafricana:
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In the name of Chad:
Au nom du Tchad
OT HMeHH naa:
En nombre del Chad:

In the name of Chile:
Au nom du Chili
OT HMeHH qnJ:
En nombre de Chile:
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In the name of China:
Au nom de la Chine:
OT HMeHH KnTax:
En nombre de China:

In the name of Colombia:
Au nom de la Colombie
OT HMeHH KonyM6HH:
En nombre de Colombia:

In the name of the Comoros:
Au nom des Comores :
OT HMeHH KOMOPCIKHX OCTpOBOB:
En nombre de las Comoras:
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In the name of the Congo:
Au nom du Congo
OT MeHH KoHro:
En nombre del Congo:

In the name of Costa Rica:
Au nom du Costa Rica
OT HMeHH KOCTa-PHKH:
En nombre de Costa Rica:

In the name of C~te d'Ivoire:
Au nom de la C6te d'Ivoire:
OT HMeHH KOT a1'HByap:
En nombre de C6te d'Ivoire:

In the name of Cuba:
Au nom de Cuba
OT HMeHH Ky6bI:
En nombre de Cuba:

In the name of Cyprus:
Au nom de Chypre
OT HMeHH Knpa:
En nombre de Chipre:
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In the name of Czechoslovakia:
Au nom de la Tch6coslovaquie
OT HMeHH qexocJIoBaKHH:
En nombre de Checoslovaquia:
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In the name of Democratic Kampuchea:
Au nom du Kampuchea d6mocratique :
OT HMeHHa eMoKpaTHqecKoAl KaMnyqHH:
En nombre de Kampuchea Democrdtica:

In the name of the Democratic People's Republic of Korea:
Au nom de la R6publique populaire d~mocratique de Cor~e:
OT HMefH KopefcKork HapoaHo-AeMOKpaTHqeCKO1 Pecny6nHKH:
En nombre de la Reptiblica Popular Democritica de Corea:
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In the name of Democratic Yemen:
Au nom du Ymen d~mocratique :
OT HMeHH aeMoKpaTHqecCKoro lReMena:
En nombre del Yemen Democrdtico:

In the name of Denmark:
Au nom du Danemark:
OT HMeHH AaHHH:

En nombre de Dinamarca:
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In the name of Djibouti:
Au nom de Djibouti :
OT HMeHH )i )KH6yTH:
En nombre de Djibouti:

In the name of Dominica:
Au nom de la Dominique
OT HMeHHa ZOMHHHKH:

En nombre de Dominica:

In the name of the Dominican Republic:
Au nom de la R~publique dominicaine :
OT HMeHH ZaOMHHHKaHCKOIl Pecny6nIHKH:
En nombre de la Reptiblica Dominicana:

In the name of Ecuador:
Au nom de l'Equateur
OT nMeHH 9KBaaopa:
En nombre del Eucador:

In the name of Egypt:
Au nom de l'Egypte
OT HMeHH ErHnTa:
En nombre de Egipto:
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In the name of El Salvador:
Au nom d'El Salvador :
OT HMenn Canbsaaopa:
En nombre de El Salvador:

In the name of Equatorial Guinea:
Au nom de la Guin~e 6quatoriale :
OT HMeHH OKBaTopHanbHoft rFBHHeH:
En nombre de Guinea Ecuatorial:

In the name of Ethiopia:
Au nor de l'Ethiopie:
OT HMeHH 34)HorHH:
En nombre de Etiopia:
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In the name of Fiji:
Au nom de Fidji :
OT HMeHn (DpIa)KH:
En nombre de Fiji:

In the name of the Federal Republic of Germany:
Au nom de la R6publique f6d6rale d'Allemagne :
OT HMeHH 4DeaepaTHBHOA Pecny6nKH repMaHHH:
En nombre de la Repdblica Federal de Alemania:

Vol. 1445,1-24591



United Nations - Treaty Series * Nations Unies - Recuel des Traitks

In the name of Finland:
Au nom de la Finlande
OT IMCHH eim O H.maHH:
En nombre de Finlandia:

In the name of France:
Au nom de la France
OT HMeHH 4bpaHuHH:

En nombre de Francia:

In the name of Gabon:
Au nom du Gabon:
OT HmeHH ra6oHa:
En nombre del Gab6n:

In the name of the Gambia:
Au nom de la Gambie
OT HmeHH raM6HH:
En nombre de Gambia:

In the name of the German Democratic Republic:
Au nom de la R~publique d6mocratique allemande:
OT HMeHH repMaHCKOR )jeMoKpaTHqecKor1 Pecny6nHKH:
En nombre de la Reptiblica Democritica Alemana:
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In the name of Ghana:
Au nom du Ghana
OT HMeH FaHbi:
En nombre de Ghana:
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In the name of Greece:
Au nom de la Grace
OT HMeHH rpeuH:
En nombre de Grecia:

In the name of Grenada:
Au nom de la Grenade
OT HMeHH rpeHaaib:
En nombre de Granada:

:

In the name of Guatemala:
Au nom du Guatemala:
OT HmeHH FBaTeManbi:
En nombre de Guatemala:

In the name of Guinea:
Au nom de la Guin~e
OT HMeHH [BHHeH:
En nombre de Guinea:
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In the name of Guinea-Bissau:
Au nom de la Guin6e-Bissau
OT HMeHH FBHHeH-BHcay:
En nombre de Guinea-Bissau:
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In the name of Guyana:
Au nom de la Guyane:
OT HMeHH rBlanbi:
En nombre de Guyana:
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In the name of Haiti:
Au nom d'Haiti :
OT HMeHH FaHTH:
En nombre de Haiti:

In the name of the Holy See:
Au nom du Saint-Sige :
OT HMeHH CBTefluero fipeCTona:
En nombre de la Santa Sede:

In the name of Honduras:
Au nom du Honduras
OT HMeHH roHnypaca:
En nombre de Honduras:

Vol. 1445,1-24591



156 United Nations - Treaty Series * Nations Unies - Recueil des Trait~s 1987

In the name of Hungary:
Au nom de la Hongrie
OT iMieHH BeHrpHn:
En nombre de Hungria:

In the name of Iceland:
Au nom de l'Islande :
OT HMeHH IIcnaHaQH:
En nombre de Islandia:

In the name of India:
Au nom de l'Inde :
OT HMeHH KIIHH:
En nombre de la India:

In the name of Indonesia:
Au nom de l'Indon6sie
OT HmeHH 4HIOHe3HH:
En nombre de Indonesia:
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In the name of Iraq:
Au nom de rIraq
OT HMeHH I4paKa:
En nombre del Iraq:
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In the name of Ireland:
Au nom de l'Irlande :
OT HMeHH MpJIaHAHH:
En nombre de Irlanda:

In the name of the Islamic Republic of Iran:
Au nom de la R~publique islamique d'Iran
OT HMeHH I4ciiaMCKOA Pecny6nHKH I4paH:
En nombre de la Repdblica Isldmica del IrAn:

In the name of Israel:
Au nom d'Israel :
OT HMeHH I43paniIi:
En nombre de Israel:

In the name of Italy:
Au nom de l'Italie :
OT HMeHH I4TanlHH:

En nombre de Italia:

In the name of Jamaica:
Au nom de la Jamaique
OT HMeHH 5lMailKH:
En nombre de Jamaica:
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In the name of Japan:
Au nom du Japon :
OT HMeHH IfoHHH:
En nombre del Jap6n:

In the name of Jordan:
Au nor de la Jordanie
OT HMeHH I/opaIaHHH:

En nombre de Jordania:

In the name of Kenya:
Au nom du Kenya:
OT HMeHH KeHHH:

En nombre de Kenya:

In the name of Kuwait:
Au nom du Koweit :
OT HMeHH KyBeATa:
En nombre de Kuwait:

i' jL, rjI
In the name of the Lao People's Democratic Republic:
Au nor de la R6publique d6mocratique populaire lao
OT HMeHH JlaoccKoft HapoAno-aeMoKpaTHqeCKOfi Pecny61nKH:
En nombre de la Reptiblica Democritica Popular Lao:
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In the name of Lebanon:
Au nom du Liban :
OT HMeHH YIHBaHa:

En nombre del Libano:

In the name of Lesotho:
Au nom du Lesotho
OT HMeIH fRecoTo:
En nombre de Lesotho:
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In the name of Liberia:
Au nom du Liberia :
OT HMeHH JIH6epHH:
En nombre de Liberia:

In the name of the Libyan Arab Jamahiriya:
Au nom de la Jamahiriya arabe libyenne :
OT HMeHH JIHBHfRCKOfl Apa6cKoAl AKaMaxHpHH:
En nombre de la Jamahiriya Arabe Libia:

In the name of Liechtenstein:
Au nom du Liechtenstein :
OT HMeHH JIHXTeHUJTeriHa:

En nombre de Liechtenstein:
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In the name of Luxembourg:
Au nom du Luxembourg :
OT HMeHH JIoKceM6ypra:
En nombre de Luxemburgo:

In the name of Madagascar:
Au nom de Madagascar :
OT nMieH Maaaracxapa:
En nombre de Madagascar:
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In the name of Malawi:
Au nom du Malawi:
OT HMeHH ManaBH:
En nombre de Malawi:

In the name of Malaysia:
Au nom de la Malaisie:
OT HMeHH Mana]i3Hn:
En nombre de Malasia:

In the name of Maldives:
Au nom des Maldives :
OT HMeHH ManoHBoB:
En nombre de Maldivas:
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In the name of Mali:
Au nom du Mali:
OT HMeHH ManH:
En nombre de Mali:

In the name of Malta:
Au nom de Malte :
OT HMeHH Ma~nbTbl:

En nombre de Malta:

In the name of Mauritania:
Au nom de la Mauritanie
OT HMeHH MaBpHTaitn:
En nombre de Mauritania:

In the name of Mauritius:
Au nom de Maurice :
OT HMeHH MaBpnnat:
En nombre de Mauricio:

In the name of Mexico:
Au nom du Mexique
OT HMeHH MeKcHKH:
En nombre de M6xico:

Vol. 1445.1-24591



162 United Nations - Treaty Series e Nations Unies - Recueil des Traitis 1987

In the name of Monaco:
Au nom de Monaco:
OT HMeHH MoHaKO:
En nombre de M6naco:

In the name of Mongolia:
Au nom de la Mongolie
OT HMeHH MoHroJrln:

En nombre de Mongolia:

3

In the name of Morocco:
Au nom du Maroc :
OT HMeHH MapoKKO:
En nombre de Marruecos:

DRISS SLAOUI
Le 18.12.1986

In the name of Mozambique:
Au nom du Mozambique:
OT HMeHH MO3aM6HKa:
En nombre de Mozambique:
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In the name of Nepal:
Au nom du Ndpal :
OT HMeHH Henana:
En nombre de Nepal:

In the name of the Netherlands:
Au nom des Pays-Bas :
OT HMenH HlaepnaHAoB:
En nombre de los Paises Bajos:

In the name of New Zealand:
Au nom de la Nouvelle-ZM1ande
OT HMeHH HOBoi1 3enaHaH:
En nombre de Nueva Zelandia:

In the name of Nicaragua:
Au nom du Nicaragua:
OT HMeHH HHKaparya:
En nombre de ,Nicaragua:

In the name of the Niger:
Au nom du Niger :
OT HMelH Hirepa:
En nombre del Niger:
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In the name of Nigeria:
Au nom du Nigeria :
OT HMeHH HHrepHnH:
En nombre de Nigeria:

In the name of Norway:
Au nom de la Norv~ge
OT HMeHH HopBerHH:
En nombre de Noruega:
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In the name of Oman:
Au nom de l'Oman
OT HMeHH OMaHa:
En nombre de Omdn:

In the name of Pakistan:
Au nom du Pakistan :
OT HMeHH laKHcTaHa:
En nombre del Pakistdn:
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In the name of Panama:
Au nom du Panama
OT MieHH FlaHaMbi:
En nombre de Panama:
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In the name of Papua New Guinea:
Au nom de la Papouasie-Nouvelle-Guin~e
OT HMeHHfanya-HoBofl rBHHeH:
En nombre de Papua Nueva Guinea:

In the name of Paraguay:
Au nom du Paraguay
OT nMeHH Ilaparaa:
En nombre del Paraguay:
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In the name of Peru:
Au nom du P~rou
OT HMeHH Ilepy:
En nombre del Peri:

In the name of the Philippines:
Au nom des Philippines
OT HMeHH (DHfHnHH:
En nombre de Filipinas:

In the name of Poland:
Au nom de la Pologne:
OT HMeH4 FloJIbUH:
En nombre de Polonia:
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In the name of Portugal:
Au nom du Portugal :
OT HMeHH FlopTyra~nH:
En nombre de Portugal:

In the name of Qatar:
Au nom du Qatar :
OT HMeHH KaTapa:
En nombre de Qatar:

In the name of the Republic of Korea:
Au nom de la R6publique de Cor6e
OT HMeHH KopefcKofl Pecny6nHKH:
En nombre de la Repfblica de Corea:

In the name of Romania:
Au nom de la Roumanie
OT HMeHH PYMbIHHH:
En nombre de Rumania:

In the name of Rwanda:
Au nom du Rwanda:
OT HMeHH Pyautbi:
En nombre de Rwanda:
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In the name of Saint Christopher and Nevis:
Au nom de Saint-Christophe-et-Nevis
OT HMeHH CeHT-Kp cToqbep H HeBnHc:
En nombre de San Crist6bal y Nieves:

In the name of Saint Lucia:
Au nom de Sainte-Lucie
OT HMeHH CeHT-JIIOCHH:
En nombre de Santa Lucia:

In the name of Saint Vincent and the Grenadines:
Au nom de Saint-Vincent-et-Grenadines
OT HMeHH CeHT-BHHceHTa H FpeHaabl:
En nombre de San Vicente y las Granadinas:

In the name of Samoa:
Au nom du Samoa:
OT HMeHH CaMoa:
En nombre de Samoa:

In the name of San Marino:
Au nom de Saint-Marin:
OT HMenH CaH-MapHHo:
En nombre de San Marino:
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In the name of Sao Tome and Principe:
Au nom de Sao Tomd-et-Principe :
OT HMeHH CaH-ToMe H -pHHCHnH:
En nombre de Santo Tom6 y Principe:

In the name of Saudi Arabia:
Au nom de l'Arabie saoudite
OT HMeHH CayloBcKori ApaBHH:
En nombre de Arabia Saudita:
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In the name of Senegal:
Au nom du S6n6gal :
OT HMeHH CeHerana:
En nombre del Senegal:

In the name of Seychelles:
Au nom des Seychelles :
OT HMeHH CeIllueJlbCKHX OCTpOBOB:

En nombre de Seychelles:

In the name of Sierra Leone:
Au nom de la Sierra Leone:
OT HmeHH Cbeppa-JleoHe:
En nombre de Sierra Leona:
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In the name of Singapore:
Au nom de Singapour
OT HMeHH CHHranypa:
En nombre de Singapur:

In the name of Solomon Islands:
Au nom des Iles Salomon :
OT HMeHH COnOMOHOBblX OCTpOBOB:

En nombre de las Islas Salom6n:

In the name of Somalia:
Au nom de la Somalie
OT HMeHH CoMaRH:
En nombre de Somalia:

In the name of South Africa:
Au nom de l'Afrique de Sud
OT HmeHH IO)KHOfi Adp)HRH:
En nombre de Sudfrica:

In the name of Spain:
Au nom de l'Espagne
OT HMenH4cnanHH:
En nombre de Espafia:
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In the name of Sri Lanka:
Au nom de Sri Lanka :
OT HMeHH IIIpH JIaHKH:

En nombre de Sri Lanka:

In the name of the Sudan:
Au nom du Soudan:
OT HMeHH CyaaHa:
En nombre del Suddn:

In the name of Suriname:
Au nom du Suriname
OT HMeHH CypnHaMa:
En nombre de Suriname:

In the name of Swaziland:
Au nom du Swaziland :
OT HMeHH CBa3HneHaa:
En nombre de Swazilandia:

In the name of Sweden:
Au nom de la Suede:
OT HMeHH UIBeUHH:
En nombre de Suecia:
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In the name of Switzerland:
Au nom de la Suisse :
OT HMeHH IBeAiLap4H:
En nombre de Suiza:

In the name of the Syrian Arab Republic:
Au nom de la R~publique arabe syrienne
OT lMeHn CnpHn1CKOA Apa6cKOft Pecny6nHKH:
En nombre de la Repdblica Arabe Siria:

In the name of Thailand:
Au nom de la ThaIlande
OT iMHIH TaHnaaa:
En nombre de Tailandia:

In the name of Togo:
Au nom du Togo
OT HMeHI Toro:
En nombre del Togo:

In the name of Tonga:
Au nom des Tonga
OT HMeHH ToHra:
En nombre de Tonga:
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In the name of Trinidad and Tobago:
Au nom de la Trinit6-et-Tobago :
OT H MeHH TpHHHaaa H To6aro:
En nombre de Trinidad y Tabago:

In the name of Tunisia:
Au nom de la Tunisie:
OT HMeHH TyHHca:
En nombre de Ttinez:

MAHMOUD MESTIRI

Le 17 d~cembre 1986

In the name of Turkey:
Au nom de la Turquie
OT HMeHH TypunH:
En nombre de Turquia:

KORKMAZ HAKTANIR

Dec. 30, 1986

In the name of Uganda:
Au nom de l'Ouganda
OT HMeHH YraH;bI:
En nombre de Uganda:
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In the name of the Ukrainian Soviet Socialist Republic:
Au nom de la R~publique socialiste sovi6tique d'Ukraine
OT HMeHH YKpaHHCKOrl COBeTCKOrt CouHaancTqecKofl Pecny6mKH:
En nombre de la Repdblica Socialista Sovi~tica de Ucrania:

In the name of the Union of Soviet Socialist Republics:
Au nom de l'Union des R6publiques socialistes sovi6tiques
OT HMeHH Co o3a COBeTCKHX COUHaiHCTHqecKHX Pecny6nHK:
En nombre de la Uni6n de Repiiblicas Socialistas Sovi6ticas:

In the name of the United Arab Emirates:
Au nom des Emirats arabes unis :
OT HMeHH 06"beQlnHeHHbix Apa6cKHx 3MHpaTOB:
En nombre de los Emiratos Arabes Unidos:
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In the name of the United Kingdom of Great Britain and Northern Ireland:
Au nom du Royaume-Uni de Grande-Bretagne et d'Irlande du Nord :
OT HMeHH CoeaHHeHHoro KoponeBcTBa BennKo6pHTanHH H CeBepHoi IpaHH:
En nombre del Reino Unido de Gran Bretafia e Irlanda del Norte:

In the name of the United Republic of Tanzania:
Au nom de la R6publique-Unie de Tanzanie :
OT HMeHH O6feanAeHHoA Pecny6nHKH Tan3aHH1:
En nombre de la Repfiblica Unida de Tanzania:
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In the name of the United States of America:
Au nom des Etats-Unis d'Am6rique :
OT HMeHH CoeaHHeHHbiX ITaTOB AMepHKH:
En nombre de los Estados Unidos de Am6rica:
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In the name of Uruguay:
Au nom de 'Uruguay
OT HMeHH YpyrBai:
En nombre del Uruguay:

In the name of Vanuatu:
Au nom de Vanuatu
OT HMeHH BaHyaTy:
En nombre de Vanuatu:

In the name of Venezuela:
Au nom du Venezuela:
OT HMeHH BeHecy3jnm:
En nombre de Venezuela:
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In the name of Viet Nam:
Au nom du Viet Nam:
OT HMeHH BbeTHaMa:
En nombre de Viet Nam:
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In the name of Yemen:
Au nom du Yemen
OT HMeHn 1ReMeHa:
En nombre del Yemen:

In the name of Yugoslavia:
Au nom de la Yougoslavie:
OT HMeHH IOrocnaBHH:
En nombre de Yugoslavia:

In the name of Zaire:
Au nom du Zaire:
OT HMeHH 3anpa:
En nombre del Zaire:

In the name of Zambia:
Au nom de la Zambie:
OT HMeHH 3aM6HH:
En nombre de Zambia:

In the name of Zimbabwe:
Au nom du Zimbabwe:
OT HMeHH 3HM6a6Be:
En nombre de Zimbabwe:
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In the name of European Economic Community:
Au nom de la Communaut6 6conomique europ~enne:
OT HMeHH EBponeflcKoro 3KoHoMHqeCKOro coo6uxecTBa:

En nombre de la Comunidad Econ6mica Europea:
MICHAEL HARDY
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SOUTH PACIFIC NUCLEAR FREE ZONE TREATY'

The Parties to this Treaty,
United in their commitment to a world at peace;
Gravely concerned that the continuing nuclear arms race presents the risk of

nuclear war which would have devastating consequences for all people;
Convinced that all countries have an obligation to make every effort to achieve

the goal of eliminating nuclear weapons, the terror which they hold for humankind
and the threat which they pose to life on earth;

Believing that regional arms control measures can contribute to global efforts to
reverse the nuclear arms race and promote the national security of each country in
the region and the common security of all;

Determined to ensure, so far as lies within their power, that the bounty and
beauty of the land and sea in their region shall remain the heritage of their peoples
and their descendants in perpetuity to be enjoyed by all in peace;

Reaffirming the importance of the Treaty on the Non-Proliferation of Nuclear
Weapons (NPT)2 in preventing the proliferation of nuclear weapons and in contrib-
uting to world security;

Noting, in particular, that Article VII of the NPT recognises the right of any
group of States to conclude regional treaties in order to assure the total absence of
nuclear weapons in their respective territories;

Noting that the prohibitions of emplantation and emplacement of nuclear
weapons on the seabed and the ocean floor and in the subsoil thereof contained in the
Treaty on the Prohibition of the Emplacement of Nuclear Weapons and Other
Weapons of Mass Destruction on the Seabed and the Ocean Floor and in the Subsoil
ThereoP apply in the South Pacific;

Noting also that the prohibition of testing of nuclear weapons in the atmosphere
or under water, including territorial waters or high seas, contained in the Treaty Ban-
ning Nuclear Weapon Tests in the Atmosphere, in Outer Space and Under Water4

applies in the South Pacific;
Determined to keep the region free of environmental pollution by radioactive

wastes and other radioactive matter;

I Came into force on 11 December 1988, the date of deposit with the Director of the South Pacific Bureau for
Economic Co-operation of the eighth instrument of ratification, in accordance with article 15 (1):

Date of deposit
of the instrument

State of ratification

A ustralia ............................................................... 11 Decem ber 1986
Cook Islands ........................................................... 28 October 1985
Fiji .................................................................... 4 O ctober 1985
Kiribati ................................................................ 28 O ctober 1886
New Zealand ........................................................... 13 November 1986
N iue ................................................................... 8 M ay 1986
Tuvalu ................................................................. 10 January 1986
W estern Samoa ......................................................... 20 October 1986

2 United Nations, Treaty Series, vol. 729, p. 161.
3 Ibid., vol. 955, p. 115.
4 Ibid., vol. 480, p. 43.
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Guided by the decision of the Fifteenth South Pacific Forum at Tuvalu that a nu-
clear free zone should be established in the region at the earliest possible opportunity
in accordance with the principles set out in the communique of that meeting;

Agreed as follows:

Article 1. USAGE OF TERMS

For the purposes of this Treaty and its Protocols:
a) "South Pacific Nuclear Free Zone" means the areas described in Annex I as

illustrated by the map attached to that Annex;
b) "Territory" means internal waters, territorial sea and archipelagic waters,

the seabed and subsoil beneath, the land territory and the airspace above them;
c) "Nuclear explosive device" means any nuclear weapon or other explosive

device capable of releasing nuclear energy, irrespective of the purpose for which it
could be used. The term includes such a weapon or device in unassembled and partly
assembled forms, but does not include the means of transport or delivery of such a
weapon or device if separable from and not an indivisible part of it;

d) "Stationing" means emplantation, emplacement, transportation on land or
inland waters, stockpiling, storage, installation and deployment.

Article 2. APPLICATION OF THE TREATY

1. Except where otherwise specified, this Treaty and its Protocols shall apply
to territory within the South Pacific Nuclear Free Zone.

2. Nothing in this Treaty shall prejudice or in any way affect the rights, or the
exercise of the rights, of any State under international law with regard to freedom of
the seas.

Article 3. RENUNCIATION OF NUCLEAR EXPLOSIVE DEVICES

Each Party undertakes:
(a) Not to manufacture or otherwise acquire, possess or have control over any

nuclear explosive device by any means anywhere inside or outside the South
Pacific Nuclear Free Zone;

(b) Not to seek or receive any assistance in the manufacture or acquisition of any
nuclear explosive device;

(c) Not to take any action to assist or encourage the manufacture or acquisition of
any nuclear explosive device by any State.

Article 4. PEACEFUL NUCLEAR ACTIVITIES

Each Party undertakes:
(a) Not to provide source or special fissionable material, or equipment or material

especially designed or prepared for the processing, use or production of special
fissionable material for peaceful purposes to:
(i) Any non-nuclear-weapon State unless subject to the safeguards required

by Article 111. 1 of the NPT, or
(ii) Any nuclear-weapon State unless subject to applicable safeguards agree-

ments with the International Atomic Energy Agency (IAEA).
Any such provision shall be in accordance with strict non-proliferation measures
to provide assurance of exclusively peaceful non-explosive use;
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(b) To support the continued effectiveness of the international non-proliferation
system based on the NPT and the IAEA safeguards system.

Article 5. PREVENTION OF STATIONING
OF NUCLEAR EXPLOSIVE DEVICES

1. Each Party undertakes to prevent in its territory the stationing of any nuclear
explosive device.

2. Each Party in the exercise of its sovereign rights remains free to decide for
itself whether to allow visits by foreign ships and aircraft to its ports and airfields,
transit of its airspace by foreign aircraft, and navigation by foreign ships in its terri-
torial sea or archipelagic waters in a manner not covered by the rights of innocent
passage, archipelagic sea lane passage or transit passage of straits.

Article 6. PREVENTION OF TESTING
OF NUCLEAR EXPLOSIVE DEVICES

Each Party undertakes:
(a) To prevent in its territory the testing of any nuclear explosive device;
(b) Not to take any action to assist or encourage the testing of any nuclear explosive

device by any State.

Article 7. PREVENTION OF DUMPING

1. Each Party undertakes:
(a) Not to dump radioactive wastes and other radioactive matter at sea anywhere

within the South Pacific Nuclear Free Zone;
(b) To prevent the dumping of radioactive wastes and other radioactive matter by

anyone in its territorial sea;
(c) Not to take any action to assist or encourage the dumping by anyone of radio-

active wastes and other radioactive matter at sea anywhere within the South
Pacific Nuclear Free Zone;

(d) To support the conclusion as soon as possible of the proposed Convention re-
lating to the protection of the natural resources and environment of the South
Pacific region and its Protocol for the prevention of pollution of the South
Pacific region by dumping, with the aim of precluding dumping at sea of radio-
active wastes and other radioactive matter by anyone anywhere in the region.

2. Paragraphs l(a) and l(b) of this Article shall not apply to areas of the
South Pacific Nuclear Free Zone in respect of which such a Convention and Protocol
have entered into force.

Article 8. CONTROL SYSTEM

1. The Parties hereby establish a control system for the purpose of verifying
compliance with their obligations under this Treaty.

2. The control system shall comprise:
(a) Reports and exchange of information as provided for in Article 9;
(b) Consultations as provided for in Article 10 and Annex 4 (1);
(c) The application to peaceful nuclear activities of safeguards by the IAEA as pro-

vided for in Annex 2;
(d) A complaints procedure as provided for in Annex 4.
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Article 9. REPORTS AND EXCHANGES OF INFORMATION

1. Each Party shall report to the Director of the South Pacific bureau for Eco-
nomic Co-operation (the Director) as soon as possible any significant event within its
jurisdiction affecting the implementation of this Treaty. The Director shall circulate
such reports promptly to all Parties.

2. The Parties shall endeavour to keep each other informed on matters arising
under or in relation to this Treaty. They may exchange information by communicat-
ing it to the Director, who shall circulate it to all Parties.

3. The Director shall report annually to the South Pacific Forum on the status
of this Treaty and matters arising under or in relation to it, incorporating reports and
communications made under paragraphs 1 and 2 of this Article and matters arising
under Articles 8(2)(d) and 10 and Annex 2(4).

Article 10. CONSULTATIONS AND REVIEW

Without prejudice to the conduct of consultations among Parties by other
means, the Director, at the request of any Party, shall convene a meeting of the Con-
sultative Committee established by Annex 3 for consultation and co-operation on
any matter arising in relation to this Treaty or for reviewing its operation.

Article 11. AMENDMENT
The Consultative Committee shall consider proposals for amendment of the

provisions of this treaty proposed by any Party and circulated by the Director to all
Parties not less than three months prior to the convening of the Consultative Com-
mittee for this purpose. Any proposal agreed upon by consensus by the Consultative
Committee shall be communicated to the Director who shall circulate it for accep-
tance to all Parties. An amendment shall enter into force thirty days after receipt by
the depositary of acceptances from all Parties.

Article 12. SIGNATURE AND RATIFICATION

1. This Treaty shall be open for signature by any Member of the South Pacific
Forum.

2. This Treaty shall be subject to ratification. Instruments of ratification shall
be deposited with the Director who is hereby designated depositary of this Treaty and
its Protocols.

3. If a Member of the South Pacific Forum whose territory is outside the South
Pacific Nuclear Free Zone becomes a Party to this Treaty, Annex 1 shall be deemed
to be amended so far as is required to enclose at least the territory of that Party with-
in the boundaries of the South Pacific Nuclear Free Zone. The delineation of any
area added pursuant to this paragraph shall be approved by the South Pacific Forum.

Article 13. WITHDRAWAL

1. This Treaty is of a permanent nature and shall remain in force indefinitely,
provided that in the event of a violation by any Party of a provision of this Treaty es-
sential to the achievement of the objectives of the Treaty or of the spirit of the Treaty,
every other Party shall have the right to withdraw from the Treaty.

2. Withdrawal shall be effected by giving notice twelve months in advance to
the Director who shall circulate such notice to all other Parties.
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Article 14. RESERVATIONS

This Treaty shall not be subject to reservations.

Article 15. ENTRY INTO FORCE

1. This Treaty shall enter into force on the date of deposit of the eighth instru-
ment of ratification.

2. For a signatory which ratifies this Treaty after the date of deposit of the
eighth instrument of ratification, the Treaty shall enter into force on the date of de-
posit of its instrument of ratification.

Article 16. DEPOSITARY FUNCTIONS

The depositary shall register this Treaty and its Protocols pursuant to Article 102
of the Charter of the United Nations and shall transmit certified copies of the Treaty
and its Protocols to all Members of the South Pacific Forum and all States eligible to
become Party to the Protocols to the Treaty and shall notify them of signatures and
ratifications of the Treaty and its Protocols.

IN WITNESS WHEREOF the undersigned, being duly authorised by their Govern-
ments, have signed this Treaty.

For the Government of Australia:

R. J. L. HAWKE

For the Government of the Cook Islands:

T. R. A. R. DAVIS

For the Government of Fiji:

K. K. T. MARA

For the Government of Kiribati:

I. TABAI

For the Government of New Zealand:

D. LANGE

For the Government of Niue:

R. R. REx

For the Government of Tuvalu:

T. PUAPUA

For the Government of Western Samoa:

TOFILAU ETI

DONE at Rarotonga, this sixth day of August, one thousand nine hundred and
eighty-five, in a single original in the English language.
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ANNEX 1

SOUTH PACIFIC NUCLEAR FREE ZONE

A. The area bounded by a line:
(1) Commencing at the point of intersection of the Equator by the maritime boundary be-

tween Indonesia and Papua New Guinea;
(2) Running thence northerly along that maritime boundary to its intersection by the outer

limit of the Exclusive Economic Zone of Papua New Guinea;
(3) Thence generally north-easterly, easterly and south-easterly along that outer limit to its

intersection by the Equator;
(4) Thence east along the Equator to its intersection by the meridian of Longitude 163 de-

grees East;
(5) Thence north along that meridian to its intersection by the parallel of Latitude 3 degrees

North;
(6) Thence east along that parallel to its intersection by the meridian of Longitude 171 de-

grees East;
(7) Thence north along that meridian to its intersection by the parallel of Latitude 4 degrees

North;
(8) Thence east along that parallel to its intersection by the meridian of Longitude 180 de-

grees East;
(9) Thence south along that meridian to its intersection by the Equator;

(10) Thence east along the Equator to its intersection by the meridian of Longitude 165 de-
grees West;

(11) Thence north along that meridian to its intersection by the parallel of Latitude 5 degrees
30 minutes North;

(12) Thence east along that parallel to its intersection by the meridian of Longitude 154 de-
grees West;

(13) Thence south along that meridian to its intersection by the Equator;
(14) Thence east along the Equator to its intersection by the meridian of Longitude 115 de-

grees West;
(15) Thence south along that meridian to its intersection by the parallel of Latitude 60 de-

grees South;
(16) Thence west along that parallel to its intersecion by the meridian of Longitude 115 de-

grees East;
(17) Thence north along that meridian to its southernmost intersection by the outer limit of

the territorial sea of Australia;
(18) Thence generally northerly and easterly along the outer limit of the territorial sea of Aus-

tralia to its intersection by the meridian of Longitude 136 degrees 45 minutes East;
(19) Thence north-easterly along the geodesic to the point of Latitude 10 degrees 50 minutes

South, Longitude 139 degrees 12 minutes East;
(20) Thence north-easterly along the maritime boundary between Indonesia and Papua New

Guinea to where it joins the land border between those two countries;
(21) Thence generally northerly along that land border to where it joins the maritime bound-

ary between Indonesia and Papua New Guinea, on the northern coastline of Papua New
Guinea; and

(22) Thence generally northerly along that boundary to the point of commencement.
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B. The areas within the outer limits of the territorial seas of all Australian islands lying
westward of the area described in paragraph A and north of Latitude 60 degrees South, provided
that any such areas shall cease to be part of the South Pacific Nuclear Free Zone upon receipt
by the depositary of written notice from the Government of Australia stating that the areas
have become subject to another treaty having an object and purpose substantially the same as
that of this Treaty.

ANNEX 2

IAEA SAFEGUARDS

1. The safeguards referred to in Article 8 shall in respect of each Party be applied by the
IAEA as set forth in an agreement negotiated and concluded with the IAEA on all source or
special fissionable material in all peaceful nuclear activities within the territory of the Party,
under its jurisdiction or carried out under its control anywhere.

2. The agreement referred to in paragraph 1 shall be, or shall be equivalent in its scope
and effect to, an agreement required in connection with the NPT on the basis of the material re-
produced in document INFCIRC/153 (Corrected) of the IAEA. Each Party shall take all ap-
propriate steps to ensure that such an agreement is in force for it not later than eighteen months
after the date of entry into force for that Party of this Treaty.

3. For the purposes of this Treaty, the safeguards referred to in paragraph I shall have as
their purpose the verification of the non-diversion of nuclear material from peaceful nuclear
activities to nuclear explosive devices.

4. Each Party agrees upon the request of any other Party to transmit to that Party and to
the Director for the information of all Parties a copy of the overall conclusions of the most re-
cent report by the IAEA on its inspection activities in the territory of the Party concerned, and
to advise the Director promptly of any subsequent findings of the Board of Governors of the
IAEA in relation to those conclisions for the information of all Parties.

ANNEX 3

CONSULTATIVE COMMITTEE

1. There is hereby established a Consultative Committee which shall be convened by the
Director from time to time pursuant to Articles 10 and 11 and Annex 4 (2). The Consultative
Committee shall be constituted of representatives of the Parties, each Party being entitled to
appoint one representative who may be accompanied by advisers. Unless otherwise agreed, the
Consultative Committee shall be chaired at any given meeting by the representative of the Party
which last hosted the meeting of Heads of Government of Members of the South Pacific
Forum. A quorum shall be constituted by representatives of half the Parties. Subject to the
provisions of Article 11, decisions of the Consultative Committee shall be taken by consensus
or, failing consensus, by a two-thirds majority of those present and voting. The Consultative
Committee shall adopt such other rules of procedure as it sees fit.

2. The costs of the Consultative Committee, including the costs of special inspections
pursuant to Annex 4, shall be borne by the South Pacific Bureau for Economic Co-operation.
It may seek special funding should this be required.
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ANNEX 4

COMPLAINTS PROCEDURE

1. A Party which considers that there are grounds for a complaint that another Party is
in breach of its obligations under this Treaty shall, before bringing such a complaint to the
Director, bring the subject matter of the complaint to the attention of the Party complained of
and shall allow the latter reasonable opportunity to provide it with an explanation and to re-
solve the matter.

2. If the matter is not so resolved, the complainant Party may bring the complaint to the
Director with a request that the Consultative Committee be convened to consider it. Com-
plaints shall be supported by an account of evidence of breach of obligations known to the
complainant Party. Upon receipt of a complaint the Director shall convene the Consultative
Committee as quickly as possible to consider it.

3. The Consultative Committee, taking account of efforts made under paragraph 1, shall
afford the Party complained of a reasonable opportunity to provide it with an explanation of
the matter.

4. If, after considering any explanation given to it by the representatives of the Party
complained of, the Consultative Committee decides that there is sufficient substance in the
complaint to warrant a special inspection in the territory of that Party or elsewhere, the Con-
sultative Committee shall direct that such special inspection be made as quickly as possible by a
special inspection team of three suitably qualified special inspectors appointed by the Consulta-
tive Committee in consultation with the complained of and complainant Parties, provided that
no national of either Party shall serve on the special inspection team. If so requested by the
Party complained of, the special inspection team shall be accompanied by representatives of
thit Party. Neither the right of consultation on the appointment of special inspectors, nor the
right to accompany special inspectors, shall delay the work of the special inspection team.

5. In making a special inspection, special inspectors shall be subject to the direction only
of the Consultative Committee and shall comply with such directives concerning tasks, objec-
tives, confidentiality and procedures as may be decided upon by it. Directives shall take account
of the legitimate interests of the Party complained of in complying with its other international
obligations and commitments and shall not duplicate safeguards procedures to be undertaken
by the IAEA pursuant to agreements referred to in Annex 2(1). The special inspectors shall dis-
charge their duties with due respect for the laws of the Party complained of.

6. Each Party shall give to special inspectors full and free access to all information and
places within its territory which may be relevant to enable the special inspectors to implement
the directives given to them by the Consultative Committee.

7. The Party complained of shall take all appropriate steps to facilitate the special inspec-
tion, and shall grant to special inspectors privileges and immunities necessary for the performance
of their functions, including inviolability for all papers and documents and immunity from ar-
rest, detention and legal process for acts done and words spoken and written, for the purpose
of the special inspection.

8. The special inspectors shall report in writing as quickly as possible to the Consultative
Committee, outlining their activities, setting out relevant facts and information as ascertained
by them, with supporting evidence and documentation as appropriate, and stating their con-
clusions. The Consultative Committee shall report fully to all Members of the South Pacific
Forum, giving its decision as to whether the Party complained of is in breach of its obligations
under this Treaty.

9. If the Consultative Committee has decided that the Party complained of is in breach
of its obligations under this Treaty, or that the above provisions have not been complied with,
or at any time at the request of either the complainant or complained of Party, the Parties shall
meet promptly at a meeting of the South Pacific Forum.
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ZONE OF APPLICATION OF THE TREATY FOR THE PROHIBITION OF NUCLEAR WEAPONS IN LATIN AMERICA
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[TRADUCTION - TRANSLATION]

TRAITI ' SUR LA ZONE DItNUCLtARISIE DU PACIFIQUE SUD

Les parties au present trait6,
Unies dans leur engagement en faveur d'un monde pacifique;
Gravement preoccupies par le fait que la poursuite de la course aux armements

nuclaires comporte le risque d'une guerre nucl~aire qui aurait des consequences d6-
vastatrices pour tous les peuples;

Convaincues que tous les pays ont l'obligation de ne n6gliger aucun effort pour
atteindre l'objectif de l'limination des armes nucl~aires, de la terreur qu'elles pr~sen-
tent pour rhumanit6 et de la menace qu'elles constituent pour la vie sur la Terre;

Convaincues que des mesures r~gionales de contrb1e des armements peuvent
contribuer aux efforts d'inverser la course aux armements nucl~aires A l'chelle mon-
diale et de promouvoir la s~curit6 nationale de chaque pays de la region ainsi que la
s~curit6 commune de tous;

Dtermin6es A s'assurer, dans toute la mesure en leur pouvoir, que les richesses
et la beaut6 des terres et des mers de leur region demeurent A perp~tuit6 le patrimoine
de leurs peuples et de leurs descendants, pour que tous puissent en jouir en paix;

R6affirmant l'importance que le Trait6 sur la non-proliferation des armes nu-
cl6aires (TNP) pr6sente pour empcher la prolif6ration des armes nucl6aires et
contribuer k la scurit6 mondiale;

Notant, en particulier, que Particle VII du TNP reconnait le droit de tout groupe
d'Etats de conclure des trait6s r6gionaux de fagon A assurer l'absence totale d'armes
nucl~aires sur leurs territoires respectifs;

Notant que les interdictions d'installer ou de placer des armes nucl6aires sur le
fond des mers et des oc6ans ou dans leur sous-sol, 6nonc~es dans le Trait6 interdisant
de placer des armes nucl~aires et d'autres armes de destruction massive sur le fond
des mers et des oc6ans ainsi que dans leur sous-sol, s'appliquent au Pacifique Sud;

Notant 6galement que l'interdiction de proc~der A des essais d'armes nucl6aires
dans ratmosph~re ou sous 'eau, y compris les eaux territoriales et la haute mer,
6nonc~e dans le Trait6 interdisant les essais d'armes nucl6aires dans l'atmosph~re,
dans respace extra-atmosphdrique et sous l'eau, s'applique au Pacifique Sud;

D~termin6es A garder la r6gion exempte de toute pollution environnementale par
des d6chets radioactifs ou d'autres mati~res radioactives;

I Entr6 en vigueur le II d~cembre 1986, date du d~p6t aupr~s du Directeur du Bureau de cooperation 6conomique du

Pacifique Sud du huititme instrument de ratification, conform~ment au paragraphe I de l'article 15 :
Date du d4opt
de Finstrument

Etat de ratification
A ustralie ............................................................... II d cem bre 1986
Fidji .................................................................. 4 octobre 1985
lies C ook ............................................................... 28 octobre 1985
K iribati ................................................................ 28 octobre 1886
N iout .................................................................. 8 m ai 1986
Nouvelle-ZWlande ........................................................ 13 novembre 1986
Samoa-Occidental ....................................................... 20 octobre 1986
Tuvalu ............................................................ 10 janvier 1986

2 Nations Unies, Recuei des Trait~s, vol. 729, p. 161.
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S'inspirant de la decision du quinzitme Forum du Pacifique Sud, A Tuvalu, selon
laquelle une zone d~nuclaris6e devrait etre cr66e dans la r6gion A la premiere occa-
sion possible, conform~ment aux principes 6nonc6s dans le communiqu6 publi6 A
l'issue de cette reunion;

Sont convenues de ce qui suit:

Article premier. EMPLOI DES TERMES

Aux fins du present traitd et de ses protocoles :
a) On entend par <zone ddnucldaris6e du Pacifique Sud>> les regions d~crites

dans l'annexe 1 et illustr6es sur la carte jointe A cette annexe;
b) On entend par « territoire> les eaux intdrieures, la mer territoriale et les eaux

archip~lagiques, les fonds marins et leur sous-sol, les 6tendues terrestres et l'espace
a~rien surjacent;

c) On entend par odispositif explosif nucldaire>) toute arme nucl6aire ou tout
dispositif explosif capable de libdrer de l'6nergie nucl~aire, quelle que soit la fin A la-
quelle celle-ci pourrait etre utilis6e. Cette expression couvre ces armes ou ces disposi-
tifs sous forme non assembl~e ou partiellement assembl6e, mais elle ne couvre pas les
moyens de transport ou les vecteurs de ces armes ou de ces dispositifs s'ils peuvent en
etre s6par6s et n'en constituent pas une partie indivisible;

d) On entend par ((stationnement>> l'implantation, la mise en place, le trans-
port sur terre ou dans des eaux int6rieures, le stockage, le magasinage, l'installation
et le d~ploiement.

Article 2. APPLICATION Du TRAIrr

1. Sauf indication contraire, le pr6sent traitd et ses protocoles s'appliqueront
aux territoires situ6s 6 l'intdrieur de la zone d6nucldaris e du Pacifique Sud.

2. Aucune disposition du pr6sent traitd ne portera atteinte ou n'affectera, de
quelque faqon que ce soit, les droits ou l'exercice des droits de tout Etat reconnu par
le droit international en ce qui concerne la libertd des mers.

Article 3. RENONCIATION AUX DISPOSITIFS EXPLOSIFS NUCLEAIRES

Chaque partie s'engage :
a) A ne pas fabriquer ni acqu~rir d'une autre manire, poss6der ou exercer un

contr6le sur tout dispositif explosif nucldaire par quelque moyen et en quelque
lieu que ce soit A l'int~rieur ou A l'extdrieur de la zone d6nucl6aris6e du Pacifique
Sud;

b) A ne pas rechercher ni recevoir une aide quelconque pour la fabrication ou l'ac-
quisition de tout dispositif explosif nucl6aire;

c) A s'abstenir de tout acte visant it aider ou encourager la fabrication ou l'acquisi-
tion de tout dispositif explosif nucl6aire par tout Etat quel qu'il soit.

Article 4. ACTMITtS N UCLEAIRES PACIFIQUES

Chaque partie s'engage :
a) A ne pas fournir de mati~res brutes ou de produits fissiles sp~ciaux ou de l'Mqui-

pement ou du mat6riel sp~cialement c(,nru ou pr6pard pour traiter, utiliser ou
fabriquer des produits fissiles sp~ciaux bt des fins pacifiques :
i) A tout Etat non dot6 d'armes nucl~air-s, si ce n'est conform~ment aux

garanties requises en vertu du paragraphe 1 de l'article III du TNP, ou
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ii) A tout Etat dotd d'armes nucl6aires, si ce n'est conform~ment b des accords
de garanties applicables conclus avec l'Agence internationale de l'nergie
atomique (AIEA).

Toute fourniture de cette nature s'effectuera conform~ment A des mesures de
non-prolif6ration tr~s strictes garantissant une utilisation A des fins exclusive-
ment pacifiques excluant toute explosion;

b) A euvrer en faveur de l'efficacit6 continue du syst~me international de non-
prolif6ration fond6 sur le TNP et le syst~me de garanties de I'AIEA.

Article 5. PRtVENTION DU STATIONNEMENT
DE DISPOSITIFS EXPLOSIFS NUCLtAIRES

1. Chaque partie s'engage b empecher le stationnement de tout dispositif
explosif nucldaire sur son territoire.

2. Chaque partie demeure libre, dans l'exercice de ses droits souverains, de d6-
cider par elle-meme si elle doit autoriser ou non des escales de navires et d'a6ronefs
6trangers dans ses ports maritimes et ses a~rodromes, le passage en transit d'a6ronefs
6trangers dans son espace a6rien et la navigation de navires 6trangers dans sa mer ter-
ritoriale ou ses eaux archip6lagiques, effectu6s dans des conditions ne relevant pas
des droits de passage inoffensifs, de passage dans les voies de circulation archip~la-
giques ou de passage en transit par les d6troits.

Article 6. PREVENTION DES ESSAIS

DE DISPOSITIFS NUCLtAIRES

Chaque partie s'engage :
a) A empecher l'essai de tout dispositif explosif nucl~aire sur son territoire;
b) A s'abstenir de tout acte visant A aider ou encourager l'essai de tout dispositif

explosif nucldaire par tout Etat quel qu'il soit.

Article 7. PR.VENTION DES IMMERSIONS

1. Chaque partie s'engage :
a) A ne pas immerger de d6chets radioactifs ou d'autres mati~res radioactives en

quelque lieu que ce soit l'int~rieur de la zone d~nucl~arisde du Pacifique Sud;
b) A empacher l'immersion, par qui que ce soit, de d6chets radioactifs ou d'autres

matires radioactives dans sa mer territoriale;
c) A s'abstenir de tout acte visant A aider ou encourager l'immersion, par qui que ce

soit, de d6chets radioactifs ou d'autres mati~res radioactives en quelque lieu que
ce soit A l'int~rieur de la zone d6nucl~aris6e du Pacifique Sud;

d) A favoriser la conclusion, aussi rapidement que possible, de la convention en-
visag6e sur la protection des ressources naturelles et de 'environnement dans la
region du Pacifique Sud et de son protocole sur la prevention de la pollution de
la region du Pacifique Sud par des immersions, en vue d'exclure le rejet en mer de
d6chets radioactifs ou d'autres matires radioactives par qui que ce soit et en
quelque lieu que ce soit dans la region.
2. Les alindas a et b du paragraphe 1 du present article ne s'appliqueront pas

aux r6gions de la zone d6nucl~aris~e du Pacifique Sud A l'gard desquelles une telle
convention et un tel protocole seront entr~s en vigueur.
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Article 8. SYSTEME DE CONTROLE

1. Les parties cr~ent par les prdsentes un syst~me de contr~le aux fins de verifier
le respect de leurs obligations d~coulant du present trait6.

2. Le syst~me de contr6le comprendra les 61ments suivants

a) Des comptes rendus et des 6changes d'informations, comme pr~vu dans 'article 9;
b) Des consultations, comme pr~vu dans 'article 10 et dans le paragraphe 1 de l'an-

nexe 4;
c) L'application aux activit~s nucl~aires pacifiques des garanties de l'AIEA, comme

pr~vu dans l'annexe 2;
d) Une procedure de plainte, comme pr~vu dans l'annexe 4.

Article 9. COMPTES RENDUS ET ICHANGES D'INFORMATIONS

1. Chaque partie rendra compte au Directeur du Bureau de cooperation 6co-
nomique pour le Pacifique Sud (( le Directeur>>), aussi rapidement que possible, de
tout 6vdnement de quelque importance survenant sous sa juridiction et ayant des in-
cidences sur l'application du present trait6. Le Directeur communiquera sans retard
des comptes rendus A toutes les parties.

2. Les parties s'efforceront de se tenir mutuellement au courant des questions
qui d~coulent du present trait6 ou sont en rapport avec celui-ci. Elles peuvent
6changer des informations en les communiquant au Directeur, qui les transmettra A
toutes les parties.

3. Le Directeur fera annuellement rapport au Forum du Pacifique Sud sur
l'tat du present trait6 et les questions qui en dcoulent ou sont en rapport avec lui, en
y incorporant les comptes rendus et les communications faits en vertu des para-
graphes 1 et 2 du present article ainsi que les sujets se rapportant au paragraphe 2, d,
de l'article 8, A l'article 10 et au paragraphe 4 de l'annexe 2.

Article 10. CONSULTATIONS ET EXAMEN DU FONCTIONNEMENT

Sans prejudice de la tenue de consultations entre les parties selon d'autres moda-
lit~s, le Directeur, agissant h la demande de toute partie, convoquera une reunion du
Comit6 consultatif cr6 conform~ment h l'annexe 3 b des fins de consultations et de
cooperation A propos de toute question survenant en rapport avec le present traitd,
ou pour examiner le fonctionnement de celui-ci.

Article 11. AMENDEMENT

Le Comit6 consultatif examinera les propositions d'amendement des disposi-
tions du present trait6 pr~sent~es par toute partie et qui auront 6t6 communiqu~es A
toutes les parties par le Directeur trois mois au moins avant la reunion du Comit6
consultatif A cette fin. Toute proposition accept~e par consensus par le Comit6
consultatif sera communiqu~e au Directeur, qui la transmettra A toutes les parties
pour acceptation. Un amendement entrera en vigueur trente jours apr~s reception
par le d~positaire des acceptations de toutes les parties.

Article 12. SIGNATURE ET RATIFICATION

1. Le present trait& est ouvert b la signature de tout membre du Forum du Paci-
fique Sud.
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2. Le present trait6 est soumis A ratification. Les instruments de ratification
seront ddpos6s aupr~s du Directeur, qui est d~sign6 par les prdsentes d~positaire du
present trait6 et de ses protocoles.

3. Si un membre du Forum du Pacifique Sud dont le territoire est situ6 en de-
hors de la zone d~nucl6arisde du Pacifique Sud devient partie au present traitd, l'an-
nexe I sera consid6re comme 6tant modifi6e dans la mesure n6cessaire pour que tout
au moins le territoire de cette partie se situe & l'int~rieur des limites de la zone d6nu-
cldaris~e du Pacifique Sud. La d6limitation de toute r6gion ajout6e conform6ment au
present paragraphe sera soumise A l'approbation du Forum du Pacifique Sud.

Article 13. RETRAIT

1. Le prdsent trait6 a un caract~re permanent et restera en vigueur pour une
dur~e ind6terminde, 6tant entendu que, dans le cas d'une violation, par une partie,
d'une disposition du Trait6 qui est essentielle pour la r~alisation des objectifs du
Trait6 ou pour l'esprit de celui-ci, chacune des autres parties aura la facult6 de se
retirer du Trait6.

2. Le retrait s'effectuera en adressant, avec un prdavis de douze mois, une noti-
fication au Directeur, qui communiquera celle-ci A toutes les autres parties.

Article 14. RESERVES

Le pr6sent trait6 ne pourra pas faire l'objet de r6serves.

Article 15. ENTREE EN VIGUEUR

1. Le pr6sent trait6 entrera en vigueur A la date du d~p6t du huiti~me instru-
ment de ratification.

2. Pour un signataire qui ratifie le pr6sent trait6 apr~s la date du d~p6t du hui-
titme instrument de ratification, le Trait6 entrera en vigueur A la date du d6p6t de son
propre instrument de ratification.

Article 16. FONCTIONS DU DEPOSITAIRE

Le d~positaire enregistrera le present trait6 et ses protocoles conform~ment k
1'Article 102 de la Charte des Nations Unies et il adressera une copie certifi6e conforme
du Trait6 et de ses protocoles h tous les membres du Forum du Pacifique Sud et k tous
les Etats en droit de devenir parties aux Protocoles du Trait6 et les informera des
signatures et des ratifications du Trait6 et de ses protocoles.

EN FOI DE QUOI les soussign~s, diiment habilit~s par leurs gouvernements respec-
tifs, ont sign6 le present trait6.

Pour le Gouvernement de l'Australie:

R. J. L. HAWKE

Pour le Gouvernement des ies Cook :
T. R. A. H. DAVIS

Pour le Gouvernement de Fidji :
K. K. T. MARA
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Pour le Gouvernement de Kiribati :

I. TABAi

Pour le Gouvernement de la Nouvelle-ZMlande:

D. LANGE

Pour le Gouvernement de Niou6 :

R. R. REX

Pour le Gouvernement de Tuvalu :

T. PUAPUA

Pour le Gouvernement du Samoa-Occidental:
TOFLAU ETI

FAIT A Rarotonga le 6 aofit 1985 en un seul exemplaire original en langue
anglaise.

ANNEXE 1

ZONE DtNUCLtARISEE DU PACIFIQUE SUD

A. La r6gion d~limit6e par une ligne
1) Commengant au point d'intersection de l'Equateur et de la fronti~re maritime entre i'n-

don6sie et la Papouasie-Nouvelle-Guin6e;
2) Puis se dirigeant vers le nord le long de cette fronti~re maritime jusqu'A son intersection

avec la limite ext6rieure de la zone 6conomique exclusive de la Papouasie-Nouvelle-
Guin~e;

3) Puis en direction g~n6rale du nord-est, de l'est et du sud-est le long de cette limite ext&
rieure jusqu'A son intersection avec l'Equateur;

4) Puis vers l'est le long de l'Equateur jusqu'A son intersection avec le m~ridien de 163' lon-
gitude est;

5) Puis vers le nord le long de ce m~ridien jusqu'bt son intersection avec le parall~le de 3 lati-
tude nord;

6) Puis vers Pest le long de ce paralltle jusqu'% son intersection avec le m6ridien de 171' lon-
gitude est;

7) Puis vers le nord le long de ce m6ridien jusqu'A son intersection avec le parallle de 4 lati-
tude nord;

8) Puis vers l'est le long de ce parall~le jusqu'A son intersection avec le m6ridien de 1800 lon-
gitude est;

9) Puis vers le sud le long de ce mdridien jusqu'A son intersection avec l'Equateur;
10) Puis vers l'est le long de l'Equateur jusqu'A son intersection avec le m(ridien de 165' lon-

gitude ouest;
11) Puis vers le nord le long de ce mdridien jusqu'% son intersection avec le parallle de

50 30' latitude nord;

12) Puis vers l'est le long de ce parallle jusqu'& son intersection avec le mridien de 1540 lon-
gitude ouest;
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13) Puis vers le sud le long de ce m6ridien jusqu'A son intersection avec l'Equateur;
14) Puis vers l'est le long de I'Equateur jusqu'bi son intersection avec le mfridien de 1150 lon-

gitude ouest;
15) Puis vers le sud le long de ce m~ridien jusqu't son intersection avec le parallle de 601 lati-

tude sud;
16) Puis vers l'ouest le long de ce parallle jusqu'A son intersection avec le m~ridien de

1150 longitude est:
17) Puis vers le nord le long de ce m~ridien jusqu'A son intersection la plus m(ridionale avec

la limite ext6rieure de la mer territoriale de l'Australie;
18) Puis en direction g~n~rale du nord et de l'est le long de la limite ext~rieure de lamer terri-

toriale de l'Australie jusqu'% son intersection avec le m(ridien de 1360 45' longitude est;
19) Puis en direction du nord-est le long de la ligne g6od~sique jusqu'au point situd hL 10° 5Y

de latitude sud et 1390 12' de longitude est;
20) Puis en direction du nord-est le long de la frontire maritime entre l'Indon6sie et la

Papouasie-Nouvelle-Guin6e jusqu'au point oii elle rejoint la fronti~re terrestre entre ces
deux pays;

21) Puis en direction g~nrale du nord le long de cette fronti~re terrestre jusqu'au point oil
elle rejoint la frontire maritime entre l'Indon~sie et la Papouasie-Nouvelle-Guin6e, sur
la cbte nord de la Papouasie-Nouvelle-Guinde; et

22) Puis en direction g6n~rale du nord le long de cette frontiire jusqu'au point de d6part.
B. Les regions situ~es A l'int~rieur des limites ext~rieures des mers territoriales de toutes

les les australiennes se trouvent bi l'ouest de la r6gion d~crite au paragraphe A et au nord du
parall~le de 600 latitude sud, &ant entendu que ces regions cesseront de faire partie de la zone
d~nucl6aris6e du Pacifique Sud ds r6ception par le d6positaire d'une notification 6crite du
Gouvernement australien indiquant que ces regions rel~vent d~sormais d'un autre trait6 ayant
essentiellement le meme objectif et les memes fins que le pr6sent trait6.

ANNEXE 2

GARANTIES DE L'AIEA

1. Les garanties mentionn6es A l'article 8 seront appliqu6es par I'AIEA A l'gard de chaque
partie comme stipul6 dans un accord n6goci6 et conclu avec 'AIEA concernant toutes mati~res
brutes ou tous produits fissiles spdciaux dans toutes les activit~s nucldaires pacifiques exerc6es
sur le territoire de cet Etat sous sa juridiction, ou entreprises sous son contr6le en quelque lieu
que ce soit.

2. L'accord vis6 au paragraphe 1 sera un accord tel que celui exige A propos du TNP en
vertu des dispositions reproduites dans le document INFCIRC/153 (corrig6) de I'AIEA, ou un
accord 6quivalent quant A sa port6e et ses effets. Chacune des parties prendra toutes les mesures
n6cessaires pour faire en sorte qu'un tel accord entre en vigueur A son 6gard dix-huit mois au
plus tard apr~s la date d'entrde en vigueur de ce trait6 pour cet Etat.

3. Aux fins du pr6sent trait6, les garanties mentionndes au paragraphe I auront pour ob-
jet de v~rifier que des mati&es nucl~aires ne sont pas d~tournes des activit~s nucl~aires paci-
fiques vers des dispositifs explosifs nucl6aires.

4. Chacune des parties convient, A la demande de toute autre partie, de lui transmettre,
ainsi qu'au Directeur, pour information de toutes les parties, un exemplaire des conclusions
gdn~rales du plus recent rapport de I'AIEA sur ses activit6s d'inspection dans le territoire de la
partie concern~e et d'aviser promptement le Directeur pour information de toutes les parties,
de toutes constatations subs6quentes du Conseil des gouverneurs de I'AIEA k propos de ces
conclusions.
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ANNEXE 3

COMITE CONSULTATIF

1. Il est cr& par les pr~sentes un comit, consultatif, que le Directeur r~unit de temps A
autre conform~ment aux articles 10 et 11 et au paragraphe 2 de l'annexe 4. Le Comit6 consulta-
tif sera compos6 de repr~sentants des parties, chaque partie ayant le droit de dsigner un repr6-
sentant, qui peut atre accompagn6 de conseillers. A moins qu'il n'en soit autrement convenu, le
Comit6 consultatif sera pr~sid6 h une reunion donn~e par le repr~sentant de la partie qui aura

'h6te de la derni~re runion en date des chefs de gouvernement des membres du Forum du
Pacifique Sud. Le quorum sera constitu6 par les repr~sentants de la moiti, des parties. Sous
reserve des dispositions de 'Article 11, les decisions du Comit6 consultatif seront prises par
consensus ou, A d~faut de consensus, A la majoritd des deux tiers des membres presents et
votants. Le Comit6 consultatif adoptera les autres rfgles de procedure qu'il jugera appropri~es.

2. Les d~penses du Comit6 consultatif, y compris le coOt des inspections spciales pr,-
vues dans l'annexe 4, seront A la charge du Bureau de cooperation 6conomique pour le Paci-
fique Sud. Si besoin est, celui-ci pourra avoir recours & un mode de financement special.

ANNEXE 4

PROCEDURE DE PLAINTE

1. Toute partie qui estime avoir des motifs de plainte du fait d'un manquement d'une
autre partie A ses obligations en vertu du present trait6 devra, avant de saisir le Directeur de
cette plainte, porter la question qui fait l'objet de la plainte k l'attention de cette autre partie et
lui laisser une possibilit6 raisonnable de fournir une explication et de r~gler la question.

2. Si la question n'est pas r~gl6e, la partie plaignante peut saisir le Directeur de cette
plainte en le priant de convoquer une reunion du Comit6 consultatif pour l'examiner. Les
plaintes devront atre ,tay~es par un exposd des faits connus de la partie plaignante tendant &
prouver l'existence d'un manquement aux obligations. Au requ d'une plainte, le Directeur
convoque, dans les meilleurs d6lais, une reunion du Comit, consultatif pour examiner cette
plainte.

3. Tenant compte des efforts faits au titre du paragraphe 1, le Comit6 consultatif accor-
dera A la partie en cause faisant l'objet de la plainte une possibilit6 raisonnable de fournir une
explication de la situation.

4. Si, aprts avoir examin6 l'explication A lui fournie par les repr(sentants de la partie fai-
sant l'objet de la plainte, le Comit6 consultatif d6cide que la plainte est suffisamment motiv~e
pour justifier une inspection spdciale sur le territoire de cette partie ou ailleurs, il ordonnera que
cette inspection sp6ciale soit effectu6e dans les meilleurs d61ais par une 6quipe sp6ciale d'inspec-
tion, compos6e de trois inspecteurs sp6ciaux dfment qualifids d~sign(s par le Comit6 consulta-
tif en consultation avec la partie plaignante et la partie faisant l'objet de la plainte, aucun national
de l'une ou I'autre partie ne pouvant faire partie de l'quipe sp~iale d'inspection. Si la partie en
cause faisant l'objet de la plainte le demande, l'quipe speciale d'inspection sera accompagn6e
de repr(sentants de cette partie. Ni le droit de consultation pour la designation des inspecteurs
sp6ciaux nile droit d'accompagner les inspecteurs sp~ciaux ne devront retarder les travaux de
l'quipe sp~ciale d'inspection.
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5. En procddant A une inspection sp6ciale, les inspecteurs sp~ciaux seront sous l'autorit6
exclusive du Comit6 consultatif et se conformeront aux directives que celui-ci pourra leur don-
ner concernant les taches A accomplir, les objectifs A atteindre, le secret de rinspection et les
proc6dures d'inspection. Ces directives devront tenir compte des intdrats lgitimes qu'a la partie
faisant l'objet de la plainte A se conformer A ses autres obligations et engagements interna-
tionaux et ne pas faire double emploi avec les procedures de garanties A mettre en oeuvre par
'AIEA conform~ment aux accords visas au paragraphe 1 de l'annexe 2. Les inspecteurs sp&

ciaux s'acquitteront de leur mission en respectant dflment les lois de la partie faisant l'objet de
la plainte.

6. Chaque partie accordera aux inspecteurs sp6ciaux un plein et libre acc~s A toutes les
sources d'information et A tous les lieux se trouvant sur son territoire auxquels cet acc s peut
etre utile aux inspecteurs sp~ciaux pour leur permettre d'appliquer les directives qui leur auront

6 donn6es par le Comit6 consultatif.
7. La partie faisant l'objet de la plainte prendra toutes les mesures approprides pour faci-

liter rinspection sp6ciale et accordera aux inspecteurs sp6ciaux les privileges et immunit6s
n~cessaires A 'exercice de leurs fonctions, y compris l'inviolabilit6 de tous papiers et documents
et l'immunitd d'arrestation, de dMtention et de poursuites judiciaires pour tout ce qu'ils pour-
ront faire, dire ou 6crire aux fins de l'inspection spciale.

8. Les inspecteurs sp6ciaux feront rapport au Comit6 consultatif, par 6crit et dans les
meilleurs ddlais, en exposant leurs activit6s, en indiquant les faits constat6s par eux et les infor-
mations qu'ils auront pu verifier, avec 616ments de preuve et documents A rappui, et en formu-
lant leurs conclusions. Le Comit6 consultatif adressera A tous les membres du Forum du Paci-
fique Sud un rapport complet, avec sa d6cision sur le point de savoir si la partie faisant 1'objet
de la plainte a manqud A ses obligations en vertu du pr6sent traitd.

9. Si le Comit6 consultatif d6cide que la partie faisant 'objet de la plainte a manqu6 A ses
obligations en vertu du pr6sent traitd, ou que les dispositions qui pr&cdent n'ont pas 6td
respect6es, ou si A un moment quelconque la partie plaignante ou la partie faisant l'objet de la
plainte le demande, les parties tiendront sans tarder une r6union du Forum du Pacifique Sud.
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INTERNATIONAL PEPPER COMMUNITY
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INDONESIA
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ternational Pepper Community. Signed at Jakarta on
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Authentic text: English.
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et

INDONISIE

Accord relatif au siege du secretariat de la Communaute.
Signe t Jakarta le 29 mai 1984
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Enregistr' par la CommunautJ internationale du poivre le 5 janvier 1987.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF INDONESIA AND THE INTERNATIONAL PEPPER COM-
MUNITY ON THE ESTABLISHMENT OF THE SECRETARIAT
OF THE INTERNATIONAL PEPPER COMMUNITY

The Government of the Republic of Indonesia and the International Pepper
Community (hereinafter referred to as "The IPC");

Whereas, the "Agreement Establishing the International Pepper Community"2

calls for the establishment of the Secretariat of the IPC;
In view of the offer made by the Government of the Republic of Indonesia, to

host the permanent Secretariat of the IPC at Jakarta, Indonesia, and in order to
facilitate the effective discharge of its function;

Now therefore, the Contracting Parties have agreed as follows:

Article 1. DEFINITIONS

For the purpose of this Agreement:
1. "The Government" means the Government of the Republic of Indonesia;
2. "The Government authorities concerned" means the official of the Depart-

ment of Foreign Affairs of the Republic of Indonesia or such other authorities which
the Department of Foreign Affairs deems appropriate;

3. "Archives of the Secretariat of the IPC" means records, correspondence,
documents, manuscripts, static and motion pictures, film and sound recordings, be-
longing to or held by the Secretariat of the IPC;

4. "Laws and Regulations of Indonesia" means all legislative acts and decrees,
regulations or orders, issued by or under the authority of the Government or appro-
priate Indonesian authorities;

5. "Panel of Technical Experts" means representatives of the Member Coun-
tries nominated to the Panel of the Technical Experts of the IPC;

6. "Member Country" means the country which is a member of the IPC;
7. "Secretariat" means the Secretariat of the IPC;
8. "Staff of the Secretariat" means all staff [members] of the Secretariat of the

IPC;
9. "Executive Director" means the Executive Director of the IPC;
10. "National Interests" means any activity which would be beneficial to the

country including security, economic, social and political interest;
11. "Property" includes funds, assets and income of the Secretariat;
12. "Premises" means the buildings or parts of the buildings and the land an-

cillary thereto, irrespective of ownership, used for the purposes of the Secretariat.

I Came into force on 29 May 1984 by signature, in accordance with article 13 (1).
2 United Nations, Treaty Series, vol. 818, p. 89.
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Article 2. THE ESTABLISHMENT OF THE PERMANENT SECRETARIAT

The Government agreed to authorize the establishment of the Permanent Secre-
tariat of the IPC composed of a Director (Executive Director) and such other staff as
the IPC may decide, and notify that decision to the Government.

Article 3. NOTIFICATION OF APPOINTMENT

1. The Executive Director shall inform the Government when a staff or the
Secretariat takes up or relinquishes his assignment;

2. The Secretariat shall from time to time submit to the Government a list of
all staffs of the Secretariat. In each case the Secretariat shall indicate whether a staff
of the Secretariat is a citizen of Indonesia or a permanent resident in Indonesia;

3. The Government shall issue to all staffs of the Secretariat, in notification of
their assignment, a card bearing the photograph of the holder identifying him as a
staff of the Secretariat. This card shall be accepted by appropriate authorities as evi-
dence of identity and of assignment. The Secretariat shall return the card to the Gov-
ernment when the holder relinquishes his assignment.

Article 4. FACILITIES

1. The Government shall permit the IPC to purchase duty free up to four
locally assembled vehicles in accordance with the provisions stipulated for the import
of automobiles for International Organization as stated in the Government Regula-
tion No. 19/1955 of 20 June 1955;

2. Without prejudice to the provisions of paragraph 1:
(a) The Executive Director shall be accorded by the Government the privilege to

import duty free one automobile for his use;
(b) This automobile to be imported is in addition to the 4 automobiles stipulated in

the above paragraph;
(c) Other officials of the IPC may purchase free of duty and taxes locally assembled

cars within the period of six months from the date of [their] arrival in In-
donesia.

Article 5. TAX EXEMPTION

1. The Executive Director and the professional staff of the Secretariat who do
not have Indonesian Nationality and who are residents of Indonesia, for the purpose
of serving with the IPC shall be exempted from:
(a) Customs duties on import of their households and personal effects within one

year of the first arrival in Indonesia;
(b) Taxation on the salary and emolument paid by the Secretariat.

2. The Secretariat, their assets and other property shall be exempted from:
(a) All direct taxes; it is understood, however, that the Secretariat will not claim

exemption from taxes which are, in fact, no more than charges for public utility
services;

(b) Customs duties on import in respect of articles imported or exported by the Sec-
retariat for their official use;

(c) Customs duties on import in respect of the publications.
3. It is understood, however, [that] those articles imported under such exemp-

tion shall not be sold in Indonesia except under such conditions agreed to by the
Government.
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Article 6. FINANCIAL ARRANGEMENT

1. For the purpose of performing its functions, the Secretariat:
(a) May hold funds or currency of any kind in banking account in the name of the

IPC;
(b) May transfer its funds, securities or currency from one member country to an-

other or within Indonesia and to convert any currency into any other currency,
provided that the Secretariat shall comply with the procedure concerning the
transfer of funds, securities or currency from or into Indonesia.

2. The Secretariat shall in exercising its right under this Article give due regard
to any notification made by the Government in so far as effect can be given to such
notification.

Article 7. PRIVILEGES AND IMMUNITIES

1. The Executive Director shall be accorded whilst in service of the Secretariat
immunity from jurisdiction in respect of acts done by him in the exercise of his func-
tions, including words written or spoken;

2. Members of the Secretariat shall enjoy immunity for all their official papers
and documents but this immunity shall not extend to matters which infringe the
national interest of Indonesia;

3. The Property of the Secretariat wherever located and by whomsoever held,
shall enjoy immunity from legal process except in so far as in any particular case they
have expressly waived their immunity;

4. The premises of the Secretariat shall be inviolable. The property of the Sec-
retariat, wherever located and by whomsoever held, shall be immune from search,
requisition, confiscation, expropriation and any other form of interference, whether
by executive, administrative and judicial action;

5. The archives of the Secretariat, and in general documents belonging to them
or held by them, shall be inviolable, wherever located;

6. The Executive Director shall take measures to ensure that the use of the
premises shall be [comply] with the laws and regulations of Indonesia.

Article 8. ABUSE OF THE PRIVILEGES

1. The IPC shall cooperate at all times with the appropriate Government
authorities in order to prevent any abuse of the privileges and facilities provided for
in this Agreement. Without prejudice to their privileges and facilities it is the duty of
the staff of the Secretariat and the Panel of Experts enjoying such privileges and
facilities to respect the laws and regulations of Indonesia. In all circumstances they
will not interfere in the internal affairs of Indonesia;

2. The Executive Director shall take every precaution to ensure that no abuse
of privileges or facilities accorded under this Agreement shall occur and for this pur-
pose shall establish such rules and regulations as may be deemed necessary and expe-
dient for the staff of the Secretariat;

3. Should the Government consider that an abuse of privilege or facilities ac-
corded under this Agreement has occurred, the Executive Director shall, upon request,
consult appropriate Indonesian authorities to determine whether any such abuse has
occurred.
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Article 9. PUBLICATION, COMMUNICATION AND INFORMATION

1. Subject to matters affecting the national interest of Indonesia, no censorship
shall be applied to the official correspondence or communication of the IPC. Such
privileges shall extend to the publication and archives of the Secretariat. When cir-
cumstances requiring the enforcement of censorship in Indonesia exist, the Executive
Director shall take necessary measures, at the request of the Government, to prevent
any abuse of the privileges on censorship enjoyed by the Secretariat;

2. Nothing in this Agreement shall be construed to preclude the adoption of
appropriate national interest to be determined by supplemental agreement between
the Government and the IPC.

Article 10. WAIVER

1. The privileges and immunities accorded in this Agreement to the Executive
Director [are] provided solely to ensure in all circumstances the expeditious function-
ing of the IPC;

2. The Executive Director may waive his privileges when it considers that such
privileges are preventing the carrying out of justice and when prejudicing the interest
of the IPC;

3. The Government may at any time, without giving reasons for its decision,
notify the Executive Director that a staff of the Secretariat who is not an Indonesia
citizen or a non-permanent resident of Indonesia is a persona non grata. The Exe-
cutive Director shall forthwith at the request of the responsible [authority arrange]
for the departure of the member concerned from Indonesia;

4. If the member concerned who is a non-Indonesian citizen or a non-
permanent resident of Indonesia refuses to leave Indonesia when asked to do so by
the Executive Director within a reasonable time, the Government may cease to con-
sider such staff of the Secretariat. And he shall forthwith be subjected to the laws and
regulations of Indonesia.

Article 11. THE PURPOSE OF PRIVILEGES AND IMMUNITIES

1. Privileges and immunities accorded to the IPC shall be subject to the pre-
vailing laws and regulations of Indonesia and the provisions of this Agreement and
are granted in the interest of the implementation of the functions of the IPC and not
for personal benefit of the individual staff;

2. Any provisions of this Agreement shall not prejudice the rights of the Gov-
ernment to take all precautionary measures to safeguard her National Interest.

Article 12. EMBLEM

The IPC shall be entitled to display its emblem on the premises and means of
transport of the IPC and that of the Executive Director.

Article 13. ENTRY INTO FORCE AND TERMINATION

1. This Agreement shall enter into force on the date of signature by the Con-
tracting Parties;

2. At the request either of the Government or of the Executive Director,
consultations shall take place with respect to the implementation and modification of
this Agreement. The result agreed upon thereof shall be effective on the date of com-
munications by both Parties;
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3. This Agreement shall cease to be in force six months after either of the
Parties shall have given notice in writing to the other of its decision to terminate the
Agreement.

IN WITNESS WHEROF, the undersigned, being duly authorized have signed this
Agreement.

DONE at Jakarta, 29th May of 1984 in the English language in two original
copies, both texts being equally authentic.

For the International Pepper
Community:

[Signed - Signl]l

For the Government
of the Republic of Indonesia:

[Signed - Sign612

' Signed by A. G. Nasution - Sign6 par A. G. Nasution.
2 Signed by Soesilo Sardadi - Sign6 par Soesilo Sardadi.
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RPUBLIQUE D'IN-
DONISIE ET LA COMMUNAUT8 INTERNATIONALE DU
POIVRE RELATIF AU SIEGE DU SECRP-TARIAT DE LA COM-
MUNAUTI

Le Gouvernement de la R~publique d'Indon~sie et la Communaut6 internatio-
nale du poivre (ci-apr~s d~nomm~e <<la CIP>>),

Considdrant que l'Accord instituant la Communaut6 internationale du poivre
pr~voit la creation d'un secrtariat de la CIP,

Considdrant que le Gouvernement de la Rpublique d'Indondsie a offert d'ac-
cueillir A Jakarta (Indon~sie), le Secretariat permanent de la CIP, et d~sireux de faci-
liter l'accomplissement efficace de ses fonctions,

Sont convenus de ce qui suit:

Article premier. DtFINITIONS

Aux fins du present Accord :
1. Le terme <<Gouvernement > d~signe le Gouvernement de la Rpublique

d'Indondsie;
2. L'expression <<autorit~s gouvernementales int~ress~es> d~signe le responsa-

ble du Ministare des affaires 6trangres de la Rpublique d'Indon~sie ou toutes autres
autorit~s que le Ministare des affaires 6trangres juge appropri~es;

3. L'expression «archives du Secretariat de la CIP> d~signe les dossiers, la cor-
respondance, les documents, les manuscrits, les photographies, les films, les pellicu-
les et les enregistrements sonores appartenant au Secretariat de la CIP ou d~tenus par
lui;

4. L'expression <<lois et r~glements indon~siens> d~signent tousles actes l~gis-
latifs, d~crets, r~glements ou ordonnances 6dict~s par le Gouvernement ou les auto-
rites indon~siennes comp~tentes ou executes sous leur autoritd;

5. L'expression o«Groupe d'experts techniques>> d~signe les repr~sentants des
pays membres qui sifgent au Groupe d'experts techniques de la CIP;

6. L'expression <<pays membre>> dsigne tout pays membre de la CIP;
7. Le terme <<Secretariat>> dsigne le Secretariat de la CIP;
8. L'expression << fonctionnaire du Secrdtariat d~signe tout membre du per-

sonnel du Secretariat de la CIP;
9. L'expression <<Directeur ex~cutif>> dsigne le Directeur ex~cutif de la CIP;
10. L'expression <<intrets nationaux>> dsigne toute activit pouvant tre bdn-

fique pour le pays, y compris en mati~re de s~curit6 et dans les domaines 6conomique,
social et politique;

11. Le terme <biens>> englobe les fonds, avoirs et revenus du Secretariat;

Entr6 en vigueur le 29 mai 1984 par la signature, conformment au paragraphe I de l'article 13.
2 Nations Unies, Recueil des Trait~s, vol. 818, p. 89.
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12. Le terme olocaux dsigne les batiments ou parties de batiments et le ter-
rain attenant, quel qu'en soit le propri6taire, utilis~s pour les besoins du Secretariat.

Article 2. ETABLISSEMENT DU SECRETARIAT PERMANENT

Le Gouvernement est convenu d'autoriser 1'6tablissement du Secretariat perma-
nent de la CIP, qui sera compos6 d'un directeur, ayant titre de Directeur ex~cutif, et
de tout autre fonctionnaire que la CIP pourra juger n~cessaire, sous reserve d'en in-
former le Gouvernement.

Article 3. NOTIFICATION DES NOMINATIONS

1. Lorsqu'un fonctionnaire du Secretariat assume ou cesse ses fonctions, le
Directeur ex~cutif en informe le Gouvernement.

2. Le Secretariat soumet p~riodiquement au Gouvernement une liste de tous
ses fonctionnaires, en indiquant, dans chaque cas, s'ils sont ou non ressortissants in-
dondsiens ou ont leur residence permanente en Indon~sie.

3. Le Gouvernement d~livre A chaque fonctionnaire du Secretariat, ds notifi-
cation de sa prise de fonctions, une carte d'identit6 portant sa photographie et indi-
quant sa qualit6 de fonctionnaire du Secretariat. Ladite carte est accept~e par les
autorit~s comp~tentes comme faisant preuve de l'identit6 et des fonctions de l'int&
ress6. Lorsque son titulaire cesse ses fonctions, le Secretariat restitue la carte d'iden-
tit6 au Gouvernement.

Article 4. FACILITES

1. Le Gouvernement autorise la CIP A acheter, en franchise de droits, au maxi-
mum, quatre vdhicules months localement, conform6ment aux dispositions applica-
bles A l'importation d'automobiles par des organisations internationales figurant
dans le r~glement gouvernemental no 19/1955 du 20 juin 1955.

2. Sans prejudice des dispositions du paragraphe 1 :
a) Le Directeur ex6cutif est autorisd par le Gouvernement A importer en franchise

de droits une automobile pour son usage personnel;
b) L'automobile susmentionn6e est en sus des quatre automobiles vis6es au para-

graphe 1;
c) Les autres hauts fonctionnaires de la CIP peuvent acheter en franchise de droits

et d'impbts des automobiles mont6es localement dans un d6lai de six mois A
compter de leur date d'arriv~e en Indon~sie.

Article 5. EXONERATION FISCALE

1. Le Directeur ex~cutif et les fonctionnaires du Secr6tariat de la cat~gorie des
administrateurs autres que de nationalit6 indondsienne qui r6sident dans le pays en
raison de leurs fonctions A la CIP sont exon~r6s :
a) Des droits de douanes sur le mobilier et les effets personnels import6s dans l'an-

n~e suivant leur arriv~e en Indon6sie;
b) D'imp6ts sur les salaires et 6moluments verses par le Secretariat.

2. Le Secr6tariat, ses avoirs et tous ses autres biens sont exon~r6s
a) De tous impbts directs, 6tant entendu toutefois que le Secretariat ne demandera

pas l'exon~ration de taxes correspondant en fait A des services d'utilit6 publique;
b) De droits de douane sur les articles importds ou export~s par le Secretariat A des

fins officielles;
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c) De droits de douane sur les publications import~es.
3. Les articles import6s en franchise ne peuvent atre vendus en Indon6sie que

conform~ment aux conditions convenues par le Gouvernement.

Article 6. FACILITES D'ORDRE FINANCIER

1. Le Secr6tariat peut, dans raccomplissement de ses fonctions
a) Dtenir des fonds ou avoir des comptes en toutes monnaies dans des comptes en

banque au nom de la CIP;
b) Transf~rer ces fonds, ces valeurs et ces devises d'un pays membre A I'autre ou A

l'intdrieur de l'Indon6sie et convertir toute monnaie en toute autre monnaie, sous
r6serve pour le Secr6tariat de se conformer aux procedures applicables au trans-
fert de fonds, de valeurs ou de devises en provenance ou a destination d'Indo-
n~sie.
2. Dans 1'exercice des droits qui lui sont conf6rds par le pr6sent article, le Secr6-

tariat tient dfment compte de toutes representations qui lui seraient faites par le
Gouvernement dans la mesure oOi il peut y donner suite.

Article 7. PRIVILtGES ET IMMUNITES

1. Le Directeur exdcutif jouit, pendant qu'il est au service du Secretariat, de
l'immunit6 de juridiction pour ses paroles, ses 6crits et tous les actes accomplis par lui
dans l'exercice de ses fonctions officielles.

2. Les membres du Secretariat jouissent de l'immunit6 pour tous leurs papiers
et documents officiels, dtant entendu toutefois que cette immunit6 ne s'6tend pas aux
questions qui affectent l'int6ret national de l'Indon~sie.

3. Les biens du Secretariat, oii qu'ils se trouvent et quel qu'en soit le d6tenteur,
jouissent de l'immunit6 de juridiction, sauf dans la mesure oil le Secr6tariat a, dans ce
cas particulier, expressdment renoncd A ladite immunit6.

4. Les locaux du Secretariat sont inviolables. Les biens du Secretariat, ofs
qu'ils se trouvent et quel qu'en soit le d~tenteur, jouissent de l'immunit6 de perquisi-
tion, de r6quisition, de confiscation, d'expropriation et de toute autre forme d'ing6-
rence, qu'elle r6sulte d'un acte de l'ex~cutif ou d'un acte administratif ou judiciaire.

5. Les archives du Secr6tariat,. et d'une fagon g6n~rale les documents qui lui
appartiennent ou qu'il d~tient, sont inviolables, oii qu'ils se trouvent.

6. Le Directeur ex6cutif prend les mesures voulues pour veiller A ce que
les locaux du Secr6tariat soient utilis6s conform6ment aux lois et r~glements
indon6siens.

Article 8. ABUs DES PRIVILEGES

1. La CIP coop~re A tout moment avec les autorit~s gouvernementales comp6-
tentes afin d'empecher tout abus des privileges et facilit6s prdvus par le pr6sent Accord.
Sans prejudice des privileges et des facilit6s dont ils jouissent, les fonctionnaires du
Secretariat et les membres du Groupe d'experts ont l'obligation de respecter les lois et
r~glements indon6siens. Ils ne doivent en aucune circonstance s'ing~rer dans les
affaires int~rieures de l'Indon6sie.

2. Le Directeur ex6cutif prend toutes les pr6cautions voulues pour veiller A ce
qu'il n'y ait aucun abus des privilfges ou facilit~s accord~s en vertu du pr6sent Accord
et, A cette fin, 6tablit des r~gles et des r~glements jug6s n~cessaires et opportuns A l'in-
tention des fonctionnaires du Secr6tariat.
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3. Si le Gouvernement considre qu'il y a eu un abus des privileges ou facilitds
accordds en vertu du present Accord, le Directeur ex~cutif, s'il y est invite, consulte
les autoritds indondsiennes compdtentes pour ddterminer si un tel abus s'est effective-
ment produit.

Article 9. PUBLICATIONS, COMMUNICATIONS ET INFORMATIONS

1. Sous reserve des questions affectant l'intdrat national de l'Indondsie, la cor-
respondance ou les communications officielles de la CIP ne font l'objet d'aucune cen-
sure. Ce privilege s'6tend aux publications et aux archives du Secretariat. Lorsque les
circonstances exigent 'application d'une censure en Indondsie, le Directeur ex~cutif
prend, sur la demande du Gouvernement, les mesures ndcessaires pour empacher
tout abus des privileges dont jouit le Secretariat en mati~re de censure.

2. Aucune disposition du present Accord ne peut atre interprdtde comme em-
pechant l'adoption, dans un accord suppldmentaire entre le Gouvernement et la CIP,
de mesures approprides visant A sauvegarder l'intdrat national.

Article 10. RENONCIATION AUX IMMUNITES

1. Les privileges et immunit~s accord~s au Directeur exdcutif en vertu du pr6-
sent Accord le sont exclusivement pour assurer dans toutes circonstances le bon fonc-
tionnement de la CIP.

2. Le Directeur exdcutif peut renoncer bt ses privileges s'il considbre que ceux-ci
empechent 'administration de la justice et sont contraires aux intdrats de la CIP.

3 Le Gouvernement peut k tout moment, sans avoir A motiver sa decision,
notifier au Directeur exdcutif qu'un fonctionnaire du Secretariat qui n'est pas un
citoyen indondsien ou qui n'est pas resident permanent en Indondsie est persona non
grata. Le Directeur ex~cutif assure immddiatement, sur la demande des autorit~s res-
ponsables, le depart d'Indondsie du fonctionnaire intdress6.

4. Si le fonctionnaire intdress6, n'6tant pas citoyen indondsien ou resident per-
manent de l'Indondsie, refuse de quitter le pays dans un d~lai raisonnable aprbs y
avoir 6t6 invit6 par le Directeur exdcutif, le Gouvernement peut cesser de consid~rer
l'int~ress6 comme fonctionnaire du Secretariat, auquel cas ce dernier est immediate-
ment soumis aux lois et r~glements indondsiens.

Article 11. OBJET DES PRIVILEGES ET IMMUNITtS

1. Les privilfges et immunit~s accordds A la CIP sont soumis aux lois et rfgle-
ments indon~siens en vigueur et aux dispositions du present Accord et sont accord~s
dans l'intdrat du bon fonctionnement de la CIP et non dans l'intdret personnel des
fonctionnaires.

2. Aucune disposition du present Accord ne porte atteinte au droit du Gouver-
nement de prendre toutes les mesures de pr&aution ndcessaires pour sauvegarder
l'intdrat national.

Article 12. EMBLfEME

La CIP est autorisde A arborer son emblme sur les locaux et les moyens de trans-
port de la CIP et du Directeur ex&cutif.

Article 13. ENTR"E EN VIGUEUR ET DE9NONCIATION

1. Le present Accord entrera en vigueur A la date de la signature par les Parties
contractantes.
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2. Le Gouvernement ou le Directeur ex6cutif peuvent demander l'ouverture de
consultations concernant l'application et la modification du pr6sent Accord. Les
mesures convenues A l'issue desdites consultations prennent effet b la date des com-
munications correspondantes entre les deux Parties.

3. Le present Accord cessera de produire effet six mois apr~s la date A laquelle
l'une ou l'autre des Parties aura notifi6 par 6crit A l'autre sa d6cision de le d~noncer.

EN FOI DE QUOI les soussign~s, A ce dilment autoris6s, ont sign6 le pr6sent
Accord.

FAIT A Jakarta le 29 mai 1984, en double exemplaire en langue anglaise, les deux
textes faisant 6galement foi.

Pour la Communaut6 internationale Pour le Gouvernement

du poivre : de la R~publique d'Indon~sie:

[A. G. NASUTION] [SOESILO SARDADI]
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[GERMAN TEXT -TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REPUBLIK OSTERREICH UND DER

UNGARISCHEN VOLKSREPUBLIK OBER DEN SCHUTZ VON
HERKUNFTSANGABEN, URSPRUNGSBEZEICHNUNGEN UND
SONSTIGEN AUF DIE HERKUNFT HINWEISENDEN BENEN-
NUNGEN LANDWIRTSCHAFTLICHER UND GEWERBLICHER
ERZEUGNISSE

Die Republik Osterreich und die Ungarische Volksrepublik, geleitet von dem
Wunsch, Herkunftsangaben, Ursprungsbezeichnungen und sonstige auf die Her-
kunft hinweisende Benennungen landwirtschaftlicher und gewerblicher Erzeugnisse
gegen unlauteren Wettbewerb zu schfitzen, sind iubereingekommen, zu diesem Zweck
folgendes Abkommen zu schlief3en.

Artikel I. Jeder der Vertragsstaaten verpflichtet sich, alle notwendigen Ma3-
nahmen zu ergreifen, um in wirksamer Weise nach Maf3gabe dieses Abkommens die
Bezeichnungen von landwirtschaftlichen und gewerblichen Erzeugnissen, die aus
dem Gebiet des anderen Vertragsstaates stammen und im Artikel II umschrieben
sind, gegen unlauteren Wettbewerb im geschaftlichen Verkehr zu schitzen und die-
sen Schutz zu gewiihrleisten.

Artikel II. (1) Dem Abkommen unterliegen die Herkunftsangaben, Ur-
sprungsbezeichnungen und sonstigen auf die Herkunft hinweisenden Benennungen
landwirtschaftlicher und gewerblicher Erzeugnisse, die unter die im Artikel IV ge-
nannten Gruppen fallen und im Ubereinkommen nach Artikel V nd.her bezeichnet
sind.

(2) Unter Herkunftsangaben, Ursprungsbezeichnungen und sonstigen auf die
Herkunft hinweisenden Benennungen im Sinne dieses Abkommens werden alle Hin-
weise verstanden, die sich unmittelbar oder mittelbar auf die Herkunft eines Erzeu-
gnisses beziehen. Ein solcher Hinweis besteht im allgemeinen aus einer geographischen
Bezeichnung. Er kann aber auch aus anderen Angaben bestehen, wenn innerhalb be-
teiligter Verkehrskreise des Herkunftslandes darin im Zusammenhang mit dem so
bezeichneten Erzeugnis ein Hinweis auf das Erzeugungsland erblickt wird. Die genann-
ten Bezeichnungen k6nnen neben einer Aussage iber die Herkunft aus einem bestimm-
ten geographischen Bereich auch eine Aussage bfier die Qualitat des betreffenden
Erzeugnisses enthalten. Diese besonderen Eigenschaften der Erzeugnisse werden aus-
schlielflich oder iiberwiegend durch geographische oder auch menschliche Einflisse
bedingt.

Artikel III. Dem Abkommen unterliegen ferner der Name ,,Republik Oster-
reich" (,,Osztrik K6ztdrsasdg"), die Bezeichnung ,,Osterreich" (,,Ausztria"), die
Namen der 6sterreichischen Bundeslander - einschliefflich ihrer Ubersetzungen ins
Ungarische - der Name ,,Ungarische Volksrepublik" (,,Magyar N~pk6ztd.rsasAgg"),
die Bezeichnung ,,Ungarn" (,,Magyarorszdg"), soweit sie zur Bezeichnung landwirt-
schaftlicher oder gewerblicher Erzeugnisse verwendet werden.
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Artikel IV. Die Gruppen der 6sterreichischen und der ungarischen Erzeug-
nisse sind folgende:
A. Weine

B. Ernahrung und Landwirtschaft (ohne Weine)
1. Backwaren
2. Bier
3. MineralwAsser
4. Kase
5. Fleisch und Fleischwaren
6. Obst und Gartenbauerzeugnisse
7. Spirituosen (Lik6re und Brande)
8. Sidwaren
9. Spezialitaten (6sterreichische und ungarische)

10. Diverse Waren

C. Gewerbliche Wirtschaft
1. Textilwaren
2. Sonstige industrielle und handwerkliche Erzeugnisse
3. Diverse Waren

Artikel V. (1) Die Bezeichnungen fur die einzelnen Erzeugnisse, bei welchen
die Voraussetzungen der Artikel II und IV zutreffen und welche den Schutz des Ab-
kommens genieflen sollen, werden in einem Obereinkommen angefiuhrt, das von den
jeweils innerstaatlich zustandigen Stellen abzuschlief3en sein wird.

(2) Ffir allfallige Einschrankungen, Anderungen und Erweiterungen des Ober-
einkommens gelten die Bestimmungen des Absatzes 1.

Artikel VL (1) Die auf Grund des Abkommens geschitzten 6sterreichischen
Bezeichnungen sind im Gebiet der Ungarischen Volksrepublik ausschliel3lich 6ster-
reichischen Erzeugnissen, auf welche sich die vorgenannten Bezeichnungen beziehen,
vorbehalten.

(2) Die Bestimmungen des Absatzes 1 dieses Artikels stehen dem Gebrauch
eines Eigennamens auf dem Gebiet der Ungarischen Volksrepublik durch den zu
seiner Fuhrung Berechtigten dann nicht entgegen, wenn dieser Name zur Ganze oder
zum Teil eine 6sterreichische Bezeichnung ist, die auf Grund des Abkommens ge-
schitzt ist. In diesem Falle darf der Eigenname nur unveriindert und nicht in einer
Weise verwendet werden, die zur Irrefuihrung geeignet ist.

Artikel VII. (1) Die auf Grund des Abkommens geschuitzten ungarischen
Bezeichnungen sind im Gebiet der Republik Osterreich ausschliefllich ungarischen
Erzeugnissen, auf welche sich die vorgenannten Bezeichnungen beziehen, vorbehalten.

(2) Die Bestimmungen des Absatzes 1 dieses Artikels stehen dem Gebrauch
eines Eigennamens auf dem Gebiet der Republik Osterreich durch den zu seiner Fuih-
rung Berechtigten nicht entgegen, wenn dieser Name zur Ganze oder zum Teil eine
ungarische Bezeichnung ist, die auf Grund des Abkommens geschitzt ist. In diesem
Falle darf der Eigenname nur unverandert und nicht in einer Weise verwendet werden,
die zur Irrefuihrung geeignet ist.

Artikel VIII. (1) Wird eine auf Grund des Abkommens geschuitzte Bezeich-
nung im geschaftlichen Verkehr entgegen den Bestimmungen der Artikel VI und VII
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dieses Abkommens ffir Erzeugnisse, insbesondere ffir deren Aufmachung oder Ver-
packung, oder auf Rechnungen, Frachtbriefen oder anderen Gesch~tspapieren oder
in der Werbung benutzt, so finden alle gerichtlichen und beh6rdlichen MaBnahmen,
die nach der Gesetzgebung des Vertragsstaates, in dem der Schutz in Anspruch
genommen wird, ffir die BekAmpfung unlauteren Wettbewerbs oder sonst ffir die
Unterdriickung unzulassiger Bezeichnungen in Betracht kommen, unter den in dieser
Gesetzgebung festgelegten Voraussetzungen und nach Malgabe der Bestimmungen
des Artikels X Anwendung.

(2) Die Bestimmungen dieses Artikels sind auch dann anzuwenden, wenn die
auf Grund des Abkommens geschfitzten Bezeichnungen in Ubersetzung oder mit
einem Hinweis auf die tatsachliche Herkunft oder mit Zusatzen wie ,,Art", ,,Typ",
,,Fasson", ,,Nachahmung" oder dergleichen benutzt werden.

(3) Die Bestimmungen des Absatzes 1 dieses Artikels sind auf 10bersetzungen
von Bezeichnungen des einen Vertragsstaates dann nicht anzuwenden, wenn die
Obersetzung in der Sprache des anderen Vertragsstaates ein Wort der Umgangs-
sprache ist.

Artikel IX. (1) Die Bestimmungen des Artikels VIII dieses Abkommens
sind auch anzuwenden, wenn fur Erzeugnisse, deren Bezeichnungen auf Grund des
Abkommens geschuitzt sind oder fur deren Aufmachung oder Verpackung oder auf
Rechnungen, Frachtbriefen oder sonstigen GeschAftspapieren oder in der Werbung
unmittelbar oder mittelbar Kennzeichnungen, Marken, Namen, Aufschriften, Ab-
bildungen, insbesondere National- und Landesfarben, Wappen und Fahnen benutzt
werden, die falsche oder irrefhfirende Angaben uber Herkunft, Ursprung, Wesen,
Sorte oder wesentliche Eigenschaften der Erzeugnisse enthalten.

(2) Werden im geschAftlichen Verkehr Namen oder Abbildungen von Orten,
Gebauden, Denkmalern, Fluissen, Bergen oder dergleichen eines Vertragsstaates ffir
nicht aus diesem Staate stammende Erzeugnisse oder Waren im anderen Vertrags-
staat verwendet, so wird vermutet, daB diese Verwendung zur Irrefhfirung uber die
Herkunft der so bezeichneten Erzeugnisse oder Waren geeignet ist, es sei denn, daB
schon unter den gegebenen Umstanden vernuinftigerweise eine Irrefuihrung nicht an-
zunehmen ist.

Artikel X. (1) Anspruche wegen Zuwiderhandlungen gegen die Bestimmun-
gen dieses Abkommens k6nnen vor den Gerichten der Ungarischen Volksrepublik
aul3er von naturlichen und juristischen Personen, die nach der Gesetzgebung der Un-
garischen Volksrepublik hiezu berechtigt sind, auch von Verbanden, Vereinigungen
und Einrichtungen mit dem Sitz in der Republik Osterreich, die die beteiligten Er-
zeuger, Hersteller oder Hadndler vertreten, geltend gemacht werden, soweit die Ge-
setzgebung der Ungarischen Volksrepublik dies ungarischen Verbainden, Vereini-
gungen und Einrichtungen erm6glicht.

(2) Anspruche wegen Zuwiderhandlungen gegen die Bestimmungen dieses Ab-
kommens k6nnen vor den Gerichten der Republik Osterreich auBer von natfirlichen
und juristischen Personen, die nach der Gesetzgebung der Republik Osterreich hiezu
berechtigt sind, auch von Verbianden, Vereinigungen und Einrichtungen mit dem Sitz
in der Ungarischen Volksrepublik, die die beteiligten Erzeuger, Hersteller oder
Haindler vertreten, geltend gemacht werden, soweit die Gesetzgebung der Republik
Osterreich dies 6sterreichischen Verbanden, Vereinigungen und Einrichtungen
erm6glicht.
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Artikel XL (1) Dieses Abkommen steht dem Gebrauch einer vor dem
1. JAnner 1971 (Stichtag) registrierten und aufrecht bestehenden Marke nicht ent-
gegen.

(2) Auf Bezeichnungen, die erst auf Grund einer Anderung oder ErgAnzung
der in dem Ubereinkommen (Artikel V) enthaltenen Listen dem Abkommen unter-
liegen, ist Absatz 1 dieses Artikels mit der.Maf3gabe anzuwenden, daB als Stichtag
der Tag des Inkrafttretens des geanderten Ubereinkommens (Artikel V) anzusehen
ist.

Artikel XII. (1) Erzeugnisse, Verpackung und Werbemittel sowie Rechnun-
gen, Frachtbriefe und sonstige GeschAftspapiere, die sich bei Inkrafttreten des Ober-
einkommens (Artikel V) im Gebiet eines der Vertragsstaaten befinden und rechtmaJBig
mit Angaben versehen worden sind, die nach diesem Abkommen nicht benutzt wer-
den dirfen, k6nnen bis zum Ablauf von einem Jahr nach dem Inkrafttreten des Uber-
einkommens (Artikel V) verwendet werden.

(2) Im Falle der Amderung oder Erweiterung der in dem Ubereinkommen
(Artikel V) enthaltenen Listen der Bezeichnungen sind die Bestimmungen des Ab-
satzes 1 anzuwenden mit der Ma3gabe, daI die Frist von einem Jahr mit dem In-
krafttreten des geanderten U0bereinkommens (Artikel V) beginnt.

Artikel XIII. Dieses Abkommen ist auf Bezeichnungen solcher Erzeugnisse
nicht anzuwenden, die durch das Gebiet eines der Vertragsstaaten lediglich durchge-
fihrt werden.

Artikel XIV. Durch die Aufnahme von Bezeichnungen ffir Erzeugnisse unter
den Schutz dieses Abkommens werden die in jedem der Vertragsstaaten bestehenden
Bestimmungen iber die Einfuhr solcher Erzeugnisse nicht berhfirt.

Artikel XV. Die Bestimmungen dieses Abkommens schliel3en einen weiterge-
henden Schutz nicht aus, der in den Vertragsstaaten fOr die auf Grund des Abkom-
mens geschitzten Bezeichnungen auf Grund innerstaatlicher Rechtsvorschriften
oder anderer internationaler Vereinbarungen besteht oder kinftig gewahrt wird.

Artikel XVI. Die zustandigen Beh6rden der Vertragsstaaten werden regel-
mdBig miteinander in Verbindung bleiben, um VorschlIge zur Anderung oder Er-
weiterung des Obereinkommens (Artikel V) und Fragen zu beraten, die sich bei der
Anwendung des Abkommens ergeben k6nnten.

Artikel XVII. (1) Dieses Abkommen bedarf der Ratifikation; die Ratifika-
tionsurkunden werden sobald wie m6glich in Wien ausgetauscht.

(2) Dieses Abkommen tritt 60 Tage nach Austausch der Ratifikationsurkun-
den in Kraft und ist unbefristet.

(3) Dieses Abkommen kann von jedem der beiden Vertragsstaaten unter Ein-
haltung einer Frist von mindestens einem Jahr schriftlich gekiindigt werden.

(4) Obereinkommen gemdJB Artikel V k6nnen schon vor dem Inkrafttreten des
Abkommens geschlossen werden, treten jedoch frihestens gleichzeitig mit dem Ab-
kommen in Kraft.

Vol. 1445,1-24594



214 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1987

ZU URKUND DESSEN haben die Bevollmaichtigten der beiden Vertragsstaaten
dieses Abkommen unterzeichnet und mit Siegeln versehen.

GESCHEHEN zu Wien, am 21. Juli 1972 in zwei Urschriften, jede in deutscher und
ungarischer Sprache, wobei jeder wortlaut gleicherma3en authentisch ist.

Fir die Republik Osterreich:
STARIBACHER

Fir die Volksrepublik Ungarn:

BIRO
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PROTOKOLL

Die hohen vertragsschliessenden Parteien
von dem Wunsche geleitet, die Anwendung gewisser Vorschriften des Abkom-

mens vom heutigen Tage iber den Schutz von Herkunftsangaben, Ursprungsbe-
zeichnungen und sonstigen auf die Herkunft hinweisenden Benennungen landwirt-
schaftlicher und gewerblicher Erzeugnisse naher zu regeln,

Haben die nachstehenden Bestimmungen vereinbart, die einen integrierenden
Bestandteil dieses Abkommens bilden:

1. Durch die Bestimmungen des Abkommens wird die Verwendung der fol-
genden Rebsortenbezeichnungen grundsatzlich nicht beschrankt:
Bouviertraube Muskat-Ottonel
Blaufrinkisch Muskat-Sylvaner
Blauer Portugieser Neuburger
Blauer Wildbacher (oder Schilcher) Rheinriesling (oder Riesling)
Burgunder oder Pinot (Klevner, Blau- Rotgipfler

burgunder, Grauburgunder, Wei3- Rulander (oder grauer Burgunder)
burgunder) St. Laurent (oder Laurenzitraube)

Cabernet Sauvignon (oder Muskat-Sylvaner)
Cabernet - Sauvignon Sylvaner
Jubildumsrebe Traminer (Roter Traminer, Gewiirztra-
Malvasier miner)
Merlot Veltliner (Gruiner Veltliner, Roter Velt-
Morillon (oder Chardonnay) liner, Frihroter Veltliner)
Miiller-Thurgau Welschriesling (oder Riesling)
Muskat Zierfandler (oder SpAtrot)
Muskateller Zweigeltrebe

2. Angaben uber wesentliche Eigenschaften im Sinne des Artikels IX des Ab-
kommens sind bei Weinen insbesondere:
- die Angabe des Erntejahres (Jahrgang),
- der Name einer oder mehrerer Rebsorten,
- Alkoholgehalt, Hersteller (Produzent), Abfuller, Handler,
- die Bezeichnungen: weil3, ros6, Schiller (Siller), rot, m6thode champenoise,

Wachstum, Gewachs, Kreszenz, original, Originalabfiillung, Originalabzug, Kel-
lerabfillung, Kellerabzug, Eigengewdchs, Spatlese, Auslese, Beerenauslese,
Trockenbeerenauslese, Ausbruch, Hochgewachs, Spitzengewachs, Clarettwein,
Kabinett (Cabinet), Tischwein (Tafelwein), Bratenwein, Qualitaitswein, Deli-
katel3wein, aromatisierter Wein, Dessertwein, Schaumwein, Perlwein.

3. Unter Eigennamen im Sinne der Artikel VI und VII des Abkommens wer-
den sowohl Personennamen als auch geographische Bezeichnungen verstanden.

4. Unter einer Obersetzung im Sinne des Artikels VIII Abs. 2 ist auch eine
traditionelle Bezeichnung in der jeweils anderen oder in der lateinischen Sprache zu
verstehen.
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5. Durch die Aufnahme der Bezeichnungen ,,Magyar Szalami" und ,,Magyar
marhagulyas" in die Anlage B des zu diesem Vertragswerk geh6renden Ubereinkom-
mens wird nicht ausgeschlossen, daB in der Republik Osterreich diese Bezeichnungen
in deutscher Obersetzung ffir 6sterreichische Erzeugnisse unter folgenden Bedingun-
gen benutzt werden:
a) Im 6rtlichen Zusammenhang mit der Bezeichnung ,,ungarisch" ist in nach

Schriftart, Gr6o3e und Farbe gleichen Buchstaben wie diese Bezeichnung der Zu-
satz ,,6sterreichisches Erzeugnis" oder ,,made in Austria" aufzunehmen.

b) Die Erzeugerfirma ist mit Name und Sitz anzugeben.
6. Durch die Aufnahme der Bezeichnung ,,Csabai kolbdsz" in die Anlage B

des zu diesem Vertragswerk geh6renden Ubereinkommens ist die Verwendung der
Bezeichnungen ,,Csabai" oder ,,Czabaier" fir 6sterreichische Erzeugnisse nur dann
zuldssig, wenn die 6sterreichische Herkunft eindeutig gekennzeichnet ist.

7. Durch die Aufnahme der Bezeichnung ,,Debreceni pdros-kolbdse' in die
Anlage B des zu diesem Vertragswerk geh6renden Ubereinkommens wird die Ver-
wendung der Bezeichnung ,,Debreziner" in Osterreich nicht eingeschrinkt.

8. Auf Frischspeisen, die unmittelbar an den Letztverbraucher verkauft oder
verabreicht werden, z. B. im Gast- und Schankgewerbe, findet das Abkommen keine
Anwendung.

9. Die in der Anlage B, Gruppe ,,Weine", des zu diesem Vertragswerk geh6r-
enden Ubereinkommens enthaltene Bezeichnung ,,Helv6cia" darf in der Republik
Osterreich nur in dieser Schreibweise benutzt werden und nur wenn ihr die Bezeich-
nung ,,Ungarn" hinzugefiigt wird.

10. Die Bezeichnung ,,Gy6r" kann fir ungarische Erzeugnisse nur in dieser
Form oder als ,,Gy6r-Raab" verwendet werden. Dadurch wird der Gebrauch der Be-
zeichnung ,,Raab" fir 6sterreichische Erzeugnisse nicht ein geschrankt.

11. Die vertragsschliefenden Parteien sind ubereingekommen, zur Durchffih-
rung des Artikels XVI des Abkommens jedenfalls eine gemischte Kommission, beste-
hend aus Vertretern der zustandigen Beh6rden der Vertragsstaaten und beizuziehen-
den SachverstAndigen, einzurichten. Die Kommission wird regelmd.Big zumindest
einmal jdhrlich zusammentreten, um die aus der praktischen Anwendung des Ab-
kommens sich ergebenden Probleme und Erfahrungen zu beraten und zu er6rtern.

Zu URKUND DESSEN haben die Bevollmdchtigten dieses Protokoll unterzeichnet
und mit Siegeln versehen.

GESCHEHEN zu Wien, am 21. Juli 1972 in zwei Urschriften, jede in deutscher und
ungarischer Sprache, wobei jeder Wortlaut gleichermaen authentisch ist.

Fur die Republik Osterreich:

STARIBACHER

Fur die Volksrepublik Ungarn:

BIR6
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[HUNGARIAN TEXT - TEXTE HONGROIS]

EGYEZMtNY AZ OSZTRAK KOZTARSASAG tS A MAGYAR NAP-
KOZTARSASAG KOZOTT A MEZOGAZDASAGI tS IPARI
TERMtKEK SZARMAZASI JELZ8SEINEK, EREDETMEGJE-
LOLtSEINEK tS A SZARMAZASRA UTALO EGYItB MEGNEVE-
ZtSEKNEK A VfDELMtROL

Az OsztrAk Koztdrsasig 6s a Magyar N6pk6ztfrsasdg att6l az 6hajt6l vez6relve,
hogy a mez6gazdasfgi 6s ipari term~kek szArmazfsi jelz6seit, eredetmegjelo16seit 6s a
szdrmazdsra utal6 egy6b megnevez6seket megv6dj~k a tisztess6gtelen verseny ellen,
megegyeztek abban, hogy ebb6l a c6b6l az alibbi Egyezm6nyt k6tik:

I. Cikk. A Szerzod6 Felek mindegyike k6telezi magdt minden sziiks6ges in-
tzked6s megt6tel6re, hogy a mdsik Szerz6d6 F61 teriilet6r6l szfrmaz6 s a II. Cikk-
ben korilirt mez6gazdasdgi- 6s ipari term~kek megjell6seit ennek az Egyezm6nynek
a rendelkez6sei szerint az iizleti forgalomban a tisztess~gtelen verseny ellen hat~kony
m6don megv6dje 6s ezt a v6delmet biztositsa.

II. Cikk. (1) Az Egyezm6ny a IV. Cikkben felsorolt csoportokba tartoz6 6s
az V. Cikk szerinti Megfllapodfsban kozelebbr6l meghatfrozott mez6gazdasfgi 6s
ipari term~kek szdrmazdsi jelz6seire, eredetmegjel6l6seire &s a szdrmazfsra utal6
egy6b megnevez6seire terjed ki.

(2) Ezen Egyezm~ny 6rtelm~ben szrmazdsi jelz6s, eredetmegjel616s 6s szfrma-
zdsra utal6 egy~b megnevez6s alatt minden olyan utalds 6rtend6, amely k6zvetlenil
vagy k6zvetve valamely term6k eredet6re vonatkozik. Az ilyen utals fltaldban f6ld-
rajzi megjel6l6sb6l ill. Allhat azonban egy6b adatokb6l is, ha a szdrmazfsi orszdg
6rdekelt forgalmazdsi k6rei az ekk6nt megjel6lt term6kkel kapcsolatban az ilyen ada-
tokat a termel6 orszdgra val6 utalAsnak tekintik. Az emlitett megjel616sek valamely
meghatdrozott f6ldrajzi teruletr61 val6 szarmazas megjel6l6s6n kivul az illet6 term6k
min6s6g6re is utalhatnak. A term~kek ezen kul6nleges tulajdonsdgait kizAr6lag vagy
tilnyom6r6szt f6ldrajzi vagy emberi t~nyez6k hatdrozzdk meg.

III. Cikk. Az Egyezm~ny hatdlya kiteried tovdbbd a kovetkez6 megne-
vez6sekre is: Osztrdk K6ztdrsasdg (Republik Osterreich), Ausztria (Osterreich), az
osztrdk tartomdnyok nevei, bele6rtve magyar forditdsukat is; Magyar N6pk6ztdr-
sasAg (Ungarische Volksrepublik), Magyarorszag (Ungarn), amennyiben ezeket
mez6gazdasAgi vagy ipari term6kek megjel6ls6re hasznAljdk.

IV. Cikk. Az osztrdk 6s a magyar term6kek csoportjai a k6vetkez6k:
A. Borok
B. Elelmez6s 6s mez6gazdasdg (borok n~lkil)

1. Siut6ipari term6kek
2. Sorok
3. Asvdnyvizek
4. Sajtok
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5. His 6s hisb61 keszilt term~kek
6. Gyiim6lcs 6s kert6szeti termkek
7. Szeszesitalok (lik6r6k 6s 6getett szeszesitalok)
8. 8desipari term6kek
9. KU16nlegess6gek (osztrik 6s magyar kiilfnlegess6gek)

10. Kilonf6le egy6b term~kek
C. Ipari term6kek

1. Textildrik
2. Egy6b gyiripari 6s k6zmiiipari term~kek
3. Kifl6nffle egy~b termkek

V. Cikk. (1) Azon term6kek megje16s~t, amelyek a II. 6s IV. Cikk felt6-
teleinek megfelelnek 6s az Egyezm6ny v6delme ald tartoznak, a bels6 dlamjogilag
mindenkor illet6kes szervek d1tal k6tend6 kiul6n MegMIlapoddsba kell foglalni.

(2) A Megdllapodfks esetleges korhttozdsaira, m6dositdsdra 6s b6vit6s&re az (1)
bekezd6s rendelkez6sei az irdnyad6k.

VI. Cikk. (1) Az Egyezm6ny alapjfn v6dett osztrdk megjel616sek a Magyar
N6pkbztdrsasAg teru1etn kizdr61ag olyan osztrfk term6keknek vannak fenntartva,
amelyekre a fentebb emlitett megjel616sek vonatkoznak.

(2) E Cikk (1) bekezd6s6nek rendelkez6sei nem 6rintik a tulajdonneveknek a
Magyar N~pk6ztirsasig teriilet6n az annak visels~re jogosultak 61tal val6 hasznlatdt,
ha az illet6 n6v eg6szben vagy r6szben olyan osztrik megjel616s, amely az Egyezm6ny
alapjln v6delmet &1vez. Ilyen esetben a tulajdonnevet csak vAltozatlanul 6s
megt6veszt6sre nem alkalmas m6don szabad haszndlni.

VII. Cikk. (1) Az Egyezm~ny alapjtn v~dett magyar megjel616sek az Osztrdk
K6ztdrsasdg teriilet6n kizfr61ag olyan magyar term6keknek vannak fenntartva,
amelyekre a fentebb emlitett megjel616sek vonatkoznak.

(2) E Cikk (1) bekezd6s6nek rendelkez6sei nem 6rintik a tulajdonneveknek az
Osztrdk K6ztfrsasdg terilet~n az annak visel6s6re jogosultak Altal val6 hasznat'At, ha
az illet6 n6v eg6szben vagy r6szben olyan magyar megjel616s, amely az Egyezm6ny
alapjdn v6delmet 1vez. Ilyen esetben a tulajdonnevet csak vltozatlanul 6s megt6-
veszt6sre nem alkalmas m6don szabad haszndlni.

VIII. Cikk. (1) Ha az Egyezm~ny d1tal v6dett valamely megjel616st az uzleti
forgalomban ezen Egyezm6ny VI. 6s VII. Cikk6ben foglalt rendelkez6sekkel ellentit-
ben haszndljdk valamely term6kre, igy kfil6n6sen annak burkolat.An vagy csomago-
lsn, vagy szfmflkon, szAllit6leveleken 6s egy6b fizleti papirokon vagy rekhim c(lj Ara,
idgy mindazokat a bir6sAgi 6s hat6sdgi int6zked~seket meg kell tenni, amelyeket azon
Szerz6d6 F61 t6rv6nyei szerint, amelyben a v6delmet ig6nylik, a tisztess(gtelen verseny
ellen vagy meg nem engedett megjel616sek haszndlata miatt egy6bk6nt alkalmazni
lehet, e t6rv6nyekben meghatdrozott felt6telek k6z6tt 6s a X. Cikk rendelkez6seinek
megfelel6en.

(2) Ennek a cikknek a rendelkez6seit akkor is alkalmazni kell, ha az Egyezm~ny
alapjAn v6dett megjel616st forditAsban vagy a t6nyleges szArmazAsra val6 utalAssal
vagy ,,fajta", ,,tipus", ,,m6djAra", ,,utinzat" vagy hasonl6 toldatokkal haszndljAk.
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(3) E Cikk (1) bekezd~s6ben foglalt rendelkez6sek az egyik Szerz6d6 F61
megjel616seinek forditisdra akkor nem alkalmazand6k, ha a forditis a misik
Szerz6d6 F61 nyelv6n k6znyelvi kifejez6s.

IX. Cikk. (1) Ezen Egyezm6ny VIII. Cikk6nek rendelkez6seit akkor is alkal-
mazni kell, ha azokon a term6keken, amelyeknek megjeI616sei ezen Egyezm6ny alap-
jin v~delmet 61veznek, vagy az illet6 term~kek burkolatdn vagy csomagolIsdn, vagy
szdmldkon, fuvarleveleken 6s egy6b izleti papirokon, vagy rekldmc61ra k6zvetlenil
vagy k6zvetve olyan ismertet6jeleket, v6djegyeket, neveket, feliratokat, Abrdkat,
kil6n6sen nemzeti 6s tartominyi szineket, cimereket 6s zdszl6kat haszndinak, amelyek
a term6k sztrmazds'ra, eredet~re, lnyeg6re, fajtij~ira vagy 16nyeges tulajdonsdgaira
vonatkoz6lag helytelen vagy megt6veszt6 adatokat tartalmaznak.

(2) Ha az UzIeti forgalomban az egyik Szerz6d6 F1 terdlet6n 16v6 helyek,
puletek, eml6kmuivek, foly6k, hegyek vagy hasonl6k nev6t vagy dbrdzolsdt a mdsik

Szerz6d6 F61 terfilet6n nem az el6bbi Szerz6d6 F61 term6keire vagy Art~ira haszndljdk,
akkor azt kell v61elmezni, hogy az ilyen haszndlat az igy megjelolt term6k vagy dr6i
szdrmazAsdra vonatkoz6lag megt6veszt6sre alkalmas, kiv6ve, ha az adott k6ruilm6nyek
k6z6tt a megt~veszt6s 6rtelemszeriien nem t6telezhet6 fel.

X. Cikk. (1) Ezen Egyezm6ny rendelkez6seinek megs6rt6s6b61 ered6 ig6n-
yeket a Magyar N6pk6ztirsasdg bir6sdgai el6tt a Magyar N~pk6zt0rsasdg jogszabd.yai
szerint erre jogosult term6szetes 6s jogi szem61yeken kiviil az 6rdekelt termel6ket,
gydrt6kat vagy keresked6ket k6pvisel6 6s az Osztrdk K6ztdrsasdgban sz6khellyel bir6
sz6vets6gek, egyesdl6sek 6s int6zm6nyek is 6rv6nyesithetik, amennyiben a Magyar
N6pk6ztdrsasig jogszabilyai szerint ezt magyar sz6vets6gek, egyesil6sek 6s int6z-
m6nyek is megtehetik.

(2) Ezen Egyezm6ny rendelkez6seinek megs6rt6s6b61 ered6 ig6nyeket az Osztrik
K6ztirsasdg bir6sigai el6tt az OsztrAk Kbzt.Arsas~g jogszabdlyai szerint erre jogosult
term6szetes 6s jogi szem~lyeken kiviil az 6rdekelt termel6ket, gy.Art6kat vagy kereske-
d6ket k6pvisel6 6s a Magyar N6pk6ztdrsasdgban sz6khellyel bir6 sz6vets6gek,
egyesiil6sek 6s int6zm6nyek is 6rv6nyesithetik, amennyiben az OsztrAk K6ztArsasig
jogszabtlyai szerint ezt osztrAk sz6vets6gek, egyesil6sek 6s int6zm6nyek is megtehetik.

XI. Cikk. (1) Ez az Egyezm6ny az 1971. janutr 1. napja (hatArnap) el6tt lais-
tromozott 6s fenndll6 v6djegyek hasznIatit nem 6rinti.

(2) Azokra a megjel616sekre, amelyek csak az V. Cikk szerinti Megdllapoddsban
foglalt jegyz6k m6dosit.Asa vagy kieg6szit6se folytdn keriilnek az Egyezm6ny hatilya
ald, e Cikk (1) bekezd6se azzal alkalmazand6, hogy a m6dositott MegMlapodAs
hatAlyba 16p6s6nek napjAt kell kezd6 napnak tekinteni.

XII. Cikk. (1) Az olyan term6kek, csomagoldsok 6s reklAmeszk6z6k, vala-
mint szAmldk, fuvarlevelek 6s egy~b izleti papirok, amelyek az V. Cikk szerinti Megdl-
lapodAs hatAlybalp6sekor valamelyik Szerz6d6 F61 teriulet6n taldlhat6k 6s jogszerien
vannak olyan adatokkal elltva, amelyek ezen Egyezm6ny szerint ner lenn6nek
hasznAlhat6k, a Megdllapodds hatlybaI6p6s6t61 szAmitott egy 6v letelt6ig haszndlat-
ban maradhatnak.

(2) Az V. Cikk szerinti Megfllapoddsban foglalt jegyz6kek m6dositAsa vagy
b6vit6se eset~n az (1) bekezd6s rendelkez6sei azzal alkalmazand6k, hogy az egy 6ves
id6tartam a m6dositott MegAllapodds hatdlybal6p6s6nek napjAt61 sz.Amitand6.
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XIII. Cikk. Ez az Egyezm~ny olyan term~kek megje1616seire nem alkal-
mazhat6, amelyet a Szerz6d6 Felek valamelyik6nek teriilet~n csupd.n tszllitanak.

XIV. Cikk. Valamely term6k megjel616seinek az Egyezm6ny v6delme alt val6
helyez~se a Szerz6d6 Feleknek az ilyen term6kek behozatalra vonatkoz6 szabdlyait
nem 6rinti.

XV. Cikk. Ennek az Egyezm6nynek a rendelkez6sei nem zdrjdk ki az olyan
sz1esebbk6rii v6delmet, amelyet a Szerz~d6 Felek az Egyezm6ny dltal v6dett meg-
je1616sek szdmra bels6 jogszabdlyaik vagy mds nemzetk6zi megegyezhsek alapjdn
ny-ijtanak vagy a j6v6ben ny~ijtani fognak.

XVI. Cikk. A Szerz6d6 Felek illet6kes hat6sigai egymdssal rendszeres kapcso-
latban maradnak, hogy az V. Cikk szerinti MegAllapodds m6dositdsdra vagy b6vi-
t~sre irnnyu16 javaslatokat 6s az Egyezm6ny alkahmazAsa sordn felmeriilhet6
k6rd6seket megtdrgyaljik.

XVII. Cikk. (1) Ez az Egyezm6ny meger6sit6sre szorul; a meger6sit6 okmd.n-
yokat a lehet6 legr6videbb id6n behil B6csben kell kicser1ni.

(2) Ez az Egyezm6ny a meger6sit6 okmd.nyok kicser616se utd.n 60 nappal, hatd-
rozatlan id6re 16p hatdlyba.

(3) Ezt az Egyezm6nyt a Szerz6d6 Felek bdrmelyike, legaltbb egy 6ves hatdrid6
betartdisval, irdsban felmondhatja.

(4) Az V. Cikk szerinti Meg~lapodds mdr az Egyezn6ny hatd.lybal6p6se el6tt
megk6thet6, legkordbban azonban az Egyezm6nnyel egyidejileg 16phet hatdlyba.

A FENTIEK HITELtOL a Szerz6d6 Felek meghatalmazottai ezt az Egyezm6nyt aldirtAk
s pecstjiikkel elldttdk.

Ez az Egyezm6ny k~t eredeti p61d6nyban k6sziilt; mindegyik n6met 6s magyar
nyelven, mindk6t sz6veg egyformdn hiteles.

KELT B~csben, az 1972. 6vi julius h6 21. napjn.

Az Osztrdk K6ztdrsasdg nev6ben:

STARIBACHER

A Magyar N~pk6ztrsasig nev~ben:

BIRO
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JEGYZOKONYV

A magas Szerz6d6 Felek
azon c61t61 vezettetve, hogy a mez6gazdasdgi 6s ipari term6kek szrmaz7Asi jelz6-

seinek, eredetmegjel616seinek 6s a szdrmazdsra utal6 egyfb megnevez6seknek a
v6delme tdrgyAban a mai napon alAirt Egyezm6ny egyes rendelkez6seinek alkalmazA.st
kdzelebbr6l szabdIyozz~k,

Az alibbi felt6telekben Allapodtak meg, amelyek az emlitett Egyezm6ny szerves
r~szt k~pezik:

1. Az Egyezm6ny rendelkez6sei az aldbbi sz6l6fajta megjel616sek haszndlat.At
elvileg nem korlttozzk:
Bouvier Ottonel muskotd.ly
K6kfrankos Szilv6.ni muskotdly
Kk portugdl Neuburgi
Kk Wildbacher (vagy schilcher) Rajnai rizling (vagy rizling)
Burgundi vagy Pinot (Klevner, k6k bur- Rotgipfler

gundi, sziirke burgundi, feh6r bur- Ruldnder (vagy sziirke burgundi)
gundi) St. Laurent (vagy Laurenzitraube)

Cabernet Sauvignon (vagy szilvdni muskotdly)
Cabernet - Sauvignon Szilvfini
Jubileumi sz616 Tramini (piros tramini, fuiszeres tra-
Malvasier mini)
Merlot Veltelini (z6ld veltelini, piros veltelini,
Morillon (vagy Chardonnay) korai piros veltelini)
Miiller-Thurgau Vels-rizling (vagy rizling)
Muskat Cirfandli (vagy k~sei v6r6s)
Muskotdly Zweigeltrebe

2. Az Egyezm~ny IX. Cikke 6rtelm~ben 16nyeges tulajdonsAgokra vonatkoz6
adatoknak kell tekinteni borok eset6ben kiulonosen a k6vetkez6ket:
- a term~s 6v6re vonatkoz6 adat (6vjdrat)
- egy vagy t6bb sz6l6fajta neve
- alkoholtartalom
- az el6dllit6 (termel6), palackoz6, keresked6

a k6vetkez6 megjel61sek: fehr, roz6, schiller (sier), v6r6s, mthode champe-
noise, Wachstum, GewAchs, Kreszenz, eredeti, eredeti palackoASit, eredeti leh6z7As,
pincelet6lt~s, pincelehtzAs, sajdtterm~s, asz6 (Spaitlese, Auslese, Beerenauslese,
Trockenbeerenauslese, Ausbruch), magasmilvel6si, cstdcsmin6s~g0, Clarettwein,
Kabinett (Cabinet), asztali bor, pecsenye bor, min6s~gi bor, csemege bor, aromA-
sitott bor, desszert bor, habz6 bor, gy6ngy6z6 bor.

3. Az Egyezm6ny VI. 6s VII. Cikkei 6rtelm6ben tulajdonnevek alatt mind
szem~lyneveket, mind f61drajzi megnevez~seket 6rteni keU.

4. A VIII. Cikk (2) bekezd~se 6rtelm~ben forditAs alatt 6rteni kell a mdsik
nyelven vagyt latin nyelven ismert hagyomtnyos megjel61st is.
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5. A ,,Magyar Szaldmi" 6s ,,Magyar marhaguly " megjel61lsek felv~tele ehhez
a szerz6d6si rendszerhez tartoz6 MegAllapodds ,,B" mellklet6be, nem z,rja ki, hogy
az Osztrik Kozt.rsasdgban ezeket a megjel616seket osztrdk termgkekre, n6met for-
ditisban, a kovetkez6 felt6telekkel haszniJjdk:
a) Az ,,ungarische' megjel61lssel helyi dsszefiigg6sben, nagystg 6s szin tekintet6ben

azonos betiikkel mint ez a megjelols, az ,,6sterreichisches Erzeugnis" vagy
,,made in Austria" kieggszit6st kell alkalmazni;

b) Fel kell tintetni az el64llit6 c~get annak nevgvel 6s telephelygvel.
6. A ,,Csabai kolbdsz" megjel616snek az ehhez a szerz6d6si rendszerhez tartoz6

Megilapods ,,B" meU6klet6beval6 felvgtele k6vetkezt6ben ,,Csabai" vagy ,,Csabaier"
megjel616s alkalmazdsa osztrdk term6kekre csak akkor megengedett, ha az osztrAk
eredetet egygrtelmiien feltiintetik.

7. A ,,Debreceni pdros kolbisz" megjel6l6s felv6tele az ehhez a szerz6d6si
rendszerhez tartoz6 Megilapodis ,,B" mell6klet6be, nem korldtozza a ,,Debreziner"
megjelols alkalmazisdt Ausztri~ban.

8. Olyan frissen k6sziilt (nem tart6sitott) k6sz6telekre, amelyeket kozvetleniil a
vggs6 fogyaszt6nak adnak el vagy szolgi1nak fel, pl. a vend6glt6iparban, az Egyez-
m6ny nem alkalmazhat6.

9. Az ehhez a szerz6dgsi rendszerhez tartoz6 Meg.lapodds ,,B" mell6klet6ben
a ,, Borok" csoportjdban szerepl6 ,,Helv6cia" megjel616st az Osztrdk K6ztdrsasdgban
csak ezen irism6ddal lehet alkalmazni 6s ahhoz az ,,Ungarn" megjel616st kell
hozzfizni.

10. A ,,Gy6r" megjelflst magyar termgkekre csak ebben a formdban, vagy
,,Gy6r-Raab" sz6veggel lehet alkalmazni. A ,,Raab" megjel6l6s alkalmazdsat
osztrk termgkekre ez nem korl.tozza.

11. A Szerz6d6 Felek megilapodtak abban, hogy az Egyezm6ny XVI. Cik-
k6nek v6grehajtdsa 6rdekgben Vegyesbizottsdgot alakitanak, amely a Szerz6d6 Felek
illet6kes hat6sdgainak k6pvisel6ib61 6s bevonand6 szak6rt6kb61 dll. A Vegyes-
bizottsdg rendszeresen, 6venk~nt legaldbb egyszer iilgsezik, hogy az Egyezmgny
gyakorlati alkalmazdisb61 ered6 k6rd6seket 6s tapasztalatokat megvizsg~dja 6s
megvitassa.

MINDEZEK HITELWUL a Szerz6d6 Felek meghatalmazottai ezt a jegyz6k6nyvet
alirtdk 6s pecsgtjiukkel lttdk el.

K9LT B6csben, az 1972. 6vi julius h6 21. napjdn, k6t eredeti p6lddnyban, ngmet
6s magyar nyelven, mindkgt nyelvui sz6veg egyform6.n hiteles.

As Osztrdk K6ztdrsasdg nev6ben:

STARIBACHER

A Magyar N6pk6ztdrsasdg nevgben:

BIRO
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE REPUBLIC OF AUSTRIA AND THE
HUNGARIAN PEOPLE'S REPUBLIC ON THE PROTECTION OF
INDICATIONS OF SOURCE, APPELLATIONS OF ORIGIN AND
OTHER DESIGNATIONS INDICATIVE OF THE PROVENANCE
OF AGRICULTURAL AND INDUSTRIAL PRODUCTS

The Republic of Austria and the Hungarian People's Republic, desiring to pro-
tect indications of source, appellations of origin and other designations of agricul-
tural and industrial products against unfair competition, have to that end decided to
conclude the following Agreement:

Article I. Each Contracting State shall take all necessary measures effectively
to protect against unfair competition in trade, in accordance with the provisions of
this Agreement, the designations of agricultural and industrial products which origi-
nate in the territory of the other Contracting State and are defined in article II, and to
guarantee such protection.

Article II. 1. This Agreement shall apply to indications of source, appella-
tions of origin and other designations indicative of the provenance of agricultural
and industrial products which fall within the categories referred to in article IV and
are specified in the Convention provided for in article V.

2. For the purposes of this Agreement, indications of source, appellations of
origin and other designations indicative of provenance shall include all indications
which relate directly or indirectly to the origin of a product. Such an indication shall
generally consist of a geographical appellation. It may also, however, consist of
other information which, if applied to the product concerned, is seen by interested
commercial circles in the country of origin to constitute a reference to the producing
country. The aforementioned appellations may include, in addition to an indication
of provenance from a specific geographical region, a declaration concerning the
quality of the product concerned. Such special qualities of products shall be deter-
mined exclusively or predominantly by geographical or even human factors.

Article III. This Agreement shall also apply to the name "Republik Oster-
reich" ("OsztrAk K6zt rsasdg"), the appellation "Osterreich" ("Ausztria"), the names
of the Austrian provinces including their translation into Hungarian, the name
"Ungarische Volksrepublik" ("Magyar N~pkbztdrsasdg") and the appellation
"Ungarn" ("Magyarorszg"), where these are used to designate agricultural or indus-
trial products.

Article IV. The categories of Austrian and Hungarian products are as
follows:
A. Wines
B. Food and agricultural products (excluding wines)

1. Baked goods;

I Came into force on II August 1973, i.e., 60 days after the exchange of the instruments of ratification, which took
place at Vienna on 12 June 1973, in accordance with article XVii (2).
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2. Beers;
3. Mineral waters;
4. Cheeses;
5. Meats and meat products;
6. Fruits and horticultural products;
7. Spirits (liqueurs and brandies);
8. Confectionery;
9. Specialities (Austrian and Hungarian);

10. Miscellaneous products.

C. Industrial products
1. Textile goods;
2. Other industrial and artisanal products;
3. Miscellaneous goods.

Article V. 1. The designation of the various products to which the provi-
sions of articles II and IV apply and which are to be protected under this Agreement
shall be listed in a Convention to be concluded by the competent national authorities
of each Contracting Party.

2. The provisions of paragraph (1) shall apply to any limitation, amendment
or expansion of the Protocol.

Article VI. 1. The Austrian designations protected under this Agreement
shall be reserved in the territory of the Hungarian People's Republic exclusively for
Austrian products to which the said designations apply.

2. The provisions of paragraph (1) of this article shall not preclude the use of a
proper name in the territory of the Hungarian People's Republic by a person entitled
to use it if that name is in whole or in part an Austrian designation protected under
this Agreement. In such a case, the proper name may only be used unchanged and in
a manner which allows of no misunderstanding.

Article VII. 1. The Hungarian designations protected under this Agreement
shall be reserved in the territory of the Republic of Austria exclusively for Hungarian
products to which the said designations apply.

2. The provisions of paragraph (1) of this article shall not preclude the use of a
proper name in the territory of the Republic of Austria by a person entitled to use it if
that name is in whole or in part a Hungarian designation protected under this Agree-
ment. In such a case, the proper name may only be used unchanged and in a manner
which allows of no misunderstanding.

Article VIII. 1. If any designation protected under this Agreement is used in
trade in contravention of the provisions of articles VI and VII of the Agreement, par-
ticularly in connection with the presentation or packaging of products or on invoices,
way-bills or other commercial documents or in advertising, all judicial and adminis-
trative measures available under the legislation of the Contracting State in which
protection is sought for the purpose of combating unfair competition or preventing
the unlawful use of designations shall be applied in accordance with the conditions
laid down in the said legislation and with the provisions of article X.
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2. The provisions of this article shall also apply where designations protected
under this Agreement are used in translation or with an indication of the true source,
or with additions such as "class", "type", "style", "imitation" or the like.

3. The provisions of paragraph (1) of this article shall not apply to translations
of designations of a Contracting State if the translation is a word in common use in
the language of the other Contracting State.

Article IX. 1. The provisions of article VIII of this Agreement shall also ap-
ply where use is made, directly or indirectly, for products whose designations are
protected under the Agreement or in connection with the presentation or packaging
or on invoices, way-bills or other commercial documents or in advertising of indica-
tions, trademarks, names, inscriptions or illustrations, in particular national or pro-
vincial colours, emblems or flags, which contain false or misleading indications of
the source, origin, nature, class or essential qualities of the products.

2. If names or illustrations of places, buildings, monuments, rivers, moun-
tains or the like of a Contracting State are used in trade in the other Contracting State
for products or goods which do not originate in the first-mentioned State, such use.
shall be presumed to be misleading as to the origin of the products or goods thus
designated unless, in the specific circumstances, no attempt to mislead can reason-
ably be assumed.

Article X. 1. Actions on grounds of violation of the provisions of this
Agreement may be brought before the courts of the Hungarian People's Republic not
only by natural and juridical persons entitled to bring such actions under the legisla-
tion of the Hungarian People's Republic but also by federations, associations and or-
ganizations having their headquarters in the Republic of Austria and representing the
producers, manufacturers or traders concerned, where the legislation of the Hunga-
rian People's Republic permits such actions to be brought by Hungarian federations,
associations and organizations.

2. Actions on grounds of violations of the provisions of this Agreement may
be brought before the courts of the Republic of Austria not only by natural and jurid-
ical persons entitled to bring such actions under the legislation of the Republic of
Austria but also by federations, associations and organizations having their head-
quarters in the Hungarian People's Republic and representing the producers, manufac-
turers or traders concerned, where the legislation of the Republic of Austria permits
such actions to be brought by Austrian federations, associations and organizations.

Article XL 1. This Agreement shall not preclude the use of a trademark
registered and in use prior to 1 January 1971.

2. Where a designation becomes subject to this Agreement as a result of
amendment or expansion of the lists contained in the Convention provided for in
article V, the provisions of paragraph (1) shall apply as from the date of entry into
force of the amended Protocol.

Article XII. 1. Products, packaging and advertising material, and invoices,
way-bills and other commercial documents which are in the territory of one of the
Contracting States at the time of the entry into force of the Convention provided for
in article V and lawfully bear indications whose use is prohibited under this Agree-
ment may be used for a period of one year from the date of entry into force of the
Protocol.
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2. In the event of amendment or expansion of the lists of designations contained
in the Convention provided for in article V, the provisions of paragraph (1) shall ap-
ply and the period of one year shall run from the date of entry into force of the
amended Convention.

Article XIII. This Agreement shall not apply to designations of products
which are merely in transit through the territory of one of the Contracting States.

Article XIV. The acceptance of designations for products protected by this
Agreement shall not affect the provisions in force in either Contracting State con-
cerning the import of such products.

Article XV. The provisions of this Agreement shall not preclude any more
extensive protection which is or may hereafter be accorded in the Contracting States,
under internal legislation or international agreements, to the designations protected
under this Agreement.

Article XVI. The competent authorities of the Contracting States shall main-
tain regular contacts for the purpose of consultation on proposals for the amend-
ment or expansion of the Convention referred to in article V or on any questions
which may arise from the application of this Agreement.

Article XVII. 1. This Agreement shall be subject to ratification. The instru-
ments of ratification shall be exchanged as soon as possible at Vienna.

2. This Agreement shall enter into force 60 days after the exchange of the in-
struments of ratification and shall remain in force indefinitely.

3. Either Contracting State may denounce this Agreement by giving at least
one year's notice in writing.

4. Protocols under article V may be concluded before the entry into force of
the Agreement, but shall take effect at the earliest on the entry into force of the
Agreement.

IN WITNESS WHEREOF the Plenipotentiaries of the two Contracting States have
signed this Agreement and have thereto affixed their seals.

DONE at Vienna on 21 July 1972, in two originals, each in the German and Hun-
garian languages, both texts being equally authentic.

For the Republic of Austria:

STARIBACHER

For the People's Republic of Hungary:

BIR6
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PROTOCOL

The High Contracting Parties,
Desiring to regulate in greater detail the application of certain provisions of the

Agreement concluded this day on the protection of indications of source, appella-
tions of origin and other designations of agricultural and industrial products,

Have agreed on the following provisions, which shall form an integral part of
the Agreement:

1. Nothing in the Agreement shall,
ing designations of varieties of grape:
Bouviertraube
BlaufrAnkisch
Blauer Portugieser
Blauer Wildbacher (or Schilcher)
Burgunder or Pinot (Klevner, Blaubur-

gunder, Grauburgunder, Weissbur-
gunder)

Cabernet
Cabernet - Sauvignon
Jubildumsrebe
Malvasier
Merlot
Morillon (or Chardonnay)
Muiller-Thurgau
Muskat
Muskateller

in principle, restrict the use of the follow-

Muskat-Ottonel
Muskat-Sylvaner
Neuburger
Rheinriesling (or Riesling)
Rotgipfler
Rulander (or Grauer Burgunder)
St. Laurent (or Laurenzitraube)
Sauvignon (or Muskat-Sylvaner)
Sylvaner
Traminer (Roter Traminer, Gewuirztra-

miner)
Veltliner (Gruner Veltliner, Roter Velt-

liner, Frihroter Veltliner)
Welschriesling (or Riesling)
Zierfandler (or Spatrot)
Zweigeltrebe

2. Indications of essential qualities within the meaning of article IX of the
Agreement are, in the case of wines, in particular:
- Indication of vintage (year),
- Name of one or several varieties of grape,
- Alcohol content, producer, bottler, distributor;
- the designations: weiss, ros6, Schiller (Siller), rot, m~thode champenoise,

Wachstum, Gewachs, Kreszenz, original, Originalabfuillung, Originalabzug, Kel-
lerabfuillung, Kellerabzug, Eigengewachs, Spatlese, Auslese, Beerenauslese,
Trockenbeerenauslese, Ausbruch, Hochgewachs, Spitzengewachs, Clarettwein,
Kabinett (Cabinet), Tischwein (Tafelwein), Bratenwein, Qualitatswein, Delika-
tesswein, aromatisieter Wein, Dessertwein, Schaumwein, Perlwein.

3. For the purposes of articles VI and VII of the Agreement, the term "proper
names" shall mean both personal names and place names.

4. For the purposes of article VIII, paragraph 2, the term "translation" shall
also mean a traditional designation in the other language or in Latin.

5. Inclusion of the designations "Magyar Szalami" and "Magyar marhagulyas"
in annex B of the Protocol to this Agreement shall not preclude the use of these desig-
nations in German translation in the Republic of Austria for Austrian products on
the following conditions:
(a) The additional words "6sterreichisches Erzeugnis" or "made in Austria" shall

be inserted close to the designation "ungarisch" in letters of the same style, size
and colour as that designation;
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(b) The name and business address of the manufacturing firm must be indicated.
6. Inclusion of the designation "Csabai kolbtsz" in annex B of the Protocol to

this Agreement shall render the use of the designations "Csabai" or "Czabaier" for
Austrian products permissible, provided that their Austrian source is clearly indi-
cated.

7. Inclusion of the designation "Debreceni ptros-kolbdsz" in annex B of the
Protocol to this Agreement shall not restrict the use of the designation "Debreziner"
in Austria.

8. The Agreement shall not apply to freshly prepared foods sold or served
directly to the consumer, for example, in restaurants and inns.

9. The designation "Helv~cia" in annex B, category "Wines", of the Protocol
to this Agreement may be used in the Republic of Austria only in this spelling and only
with the addition of the designation "Ungarn".

10. The designation "Gy6r" may be used for Hungarian products only in this
form or as "Gy6r-Raab". Use of the designation "Raab" for Austrian products shall
not be restricted by the foregoing.

11. For the purpose of implementing article XVI of the Agreement, the Con-
tracting Parties have decided to establish a Joint Commission composed of represen-
tatives of the competent authorities of the Contracting States and of experts to be
invited by them. The Commission shall meet regularly at least once a year in order to
confer and discuss problems and experiences arising from the practical implemen-
tation of the Agreement.

IN WITNESS WHEREOF the Plenipotentiaries have signed this Protocol and have
thereto affixed their seals.

DONE at Vienna on 21 July 1972, in two originals, each in the German and Hun-
garian languages, both texts being equally authentic.

For the Republic of Austria:

STARIBACHER

For the Hungarian People's Republic:

BIR6
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[TRADucTION - TRANSLATION]

ACCORD' ENTRE LA R8PUBLIQUE D'AUTRICHE ET LA RPPU-
BLIQUE POPULAIRE HONGROISE SUR LA PROTECTION DES

INDICATIONS DE PROVENANCE, APPELLATIONS D'ORIGINE
ET AUTRES D8NOMINATIONS RELATIVES A L'ORIGINE DES
PRODUITS AGRICOLES ET INDUSTRIELS

La R~publique d'Autriche et la R~publique populaire hongroise, ddsireuses de
prot~ger contre la concurrence ddloyale les indications de provenance, appellations
d'origine et autres denominations relatives A l'origine des produits agricoles et indus-
triels, sont convenues de conclure le present Accord.

Article premier. Chacun des Etats contractants s'engage A prendre toutes les
mesures n~cessaires pour prot~ger contre la concurrence d~loyale dans le domaine
commercial, efficacement et conform~ment aux dispositions du present Accord, les
denominations des produits agricoles et industriels provenant du territoire de l'autre
Etat contractant et dcrits A l'article II du present Accord, et A assurer cette protec-
tion.

Article II. 1. Le present Accord est applicable aux indications de prove-
nance et appellations d'origine et autres denominations indiquant l'origine des pro-
duits agricoles et industriels entrant dans les categories mentionn~es k l'article IV
dudit Accord et sp~cifi~es dans la Convention vis~e b l'article V dudit Accord.

2. Aux fins du present Accord, on entend par indications de provenance et ap-
pellations d'origine et autres denominations indiquant l'origine toutes les indications
se r~f~rant directement ou indirectement A l'origine d'un produit. Ces indications cor-
respondent, d'une faqon gdn~rale, A des denominations g~ographiques. N~anmoins,
elles peuvent 6galement correspondre b d'autres types de denominations dans les cas
oil, pour les milieux commerciaux du pays d'origine, les denominations d~signant
certains produits sous-entendent une r~fdrence au pays producteur. Lesdites ddnomi-
nations peuvent contenir, ind~pendamment de l'indication d'origine d'une region
g~ographique donn~e, une declaration sur la qualitd du produit en question. Ces qua-
lit~s sp~cifiques du produit sont d~termin~es exclusivement ou essentiellement par les
caract~ristiques g~ographiques ou humaines.

Article III. Le present Accord s'applique, en outre, aux intitul~s ((Republik
Osterreich>> et oRpublique d'Autriche)) ( Osztrdk K6ztirsasdg)), aux d~nomina-
tions o Osterreich, et oAutriche (oAusztria))), ainsi qu'aux noms des Etats f~d~raux
autrichiens, y compris b leur traduction en langue hongroise, aux intitul~s ((Ungarische
Volksrepublik et ((Rdpublique populaire hongroise>) ((Magyar Npk6ztdrsasfig>)
et aux denominations < Ungarn et < Hongrie (<< Magyarorszdg >), pour autant qu'ils
sont utilis~s pour designer des produits agricoles ou industriels.

I Entr6 en vigueur le I I aofkt 1973, soit 60 jours apr~s l'change des instruments de ratification, qui a eu lieu A Vienne
le 12 juin 1973, conformement au paragraphe 2 de 'article XVii.
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Article IV. Les categories de produits autrichiens et hongrois sont les sui-
vantes:
A. Vins
B. Alimentation et agriculture (A 1'exception des vins)

1. Produits de la boulangerie et de la patisserie;
2. Bi~res;
3. Eaux min~rales;
4. Fromages;
5. Viande et produits de la viande;
6. Fruits et produits de l'horticulture;
7. Boissons alcoolis~es (liqueurs et brandies);
8. Confiserie;
9. Spcialit6s autrichiennes et hongroises;

10. Produits divers.
C. Produits industriels

1. Textiles;
2. Autres produits de l'industrie et de rartisanat;
3. Produits divers.

Article V. 1. Les denominations des diff~rents produits vis~s aux articles II
et IV du pr6sent Accord et qui bdnficient de la protection dudit Accord seront d~finies
dans une Convention qui sera conclue par les autoritds comp~tentes des deux Etats.

2. Les dispositions du paragraphe 1 du present article s'appliquent & toute res-
triction, modification ou extension 6ventuelle de la Convention.

Article VI. 1. Les d6nominations autrichiennes protegees en vertu du pr6-
sent Accord sont exclusivement r6serv6es, sur le territoire de la R~publique populaire
hongroise, aux produits autrichiens auxquels elles se rapportent.

2. Les dispositions du paragraphe 1 du pr6sent article n'interdisent pas l'utili-
sation, par une personne 6 ce autoris6e, d'un nom propre sur le territoire de la R~pu-
blique populaire hongroise, A condition que ledit nom corresponde, en tout ou en
partie, A une denomination autrichienne prot~g6e en vertu du pr6sent Accord. Dans
ce cas, le nom propre ne peut re utilis6 que tel quel et d'aucune fagon qui puisse in-
duire en erreur.

Article VII. 1. Les d6nominations hongroises prot6g6es en vertu du pr6sent
Accord sont exclusivement r6serv6es, sur le territoire de la R~publique d'Autriche,
aux produits hongrois auxquels elles se rapportent.

2. Les dispositions du paragraphe 1 du present article n'interdisent pas l'utili-
sation, par une personne A ce autoris6e, d'un nom propre sur le territoire de la R~pu-
blique d'Autriche, A condition que ledit nom corresponde, en tout ou en partie, A une
d6nomination hongroise prot6g6e en vertu du pr6sent Accord. Dans ce cas, ledit nom
propre ne peut etre utilis6 que tel quel et d'aucune fagon pouvant induire en erreur.

Article VIII. 1. Au cas ofi une denomination protegee en vertu du prdsent
Accord est utilis~e dans le commerce d'une fagon contraire aux dispositions des ar-
ticles VI et VII dudit Accord, sp6cialement en ce qui concerne la pr6sentation des
produits, l'emballage, la facture, les documents de transport, les autres documents
commerciaux ou la publicit6 relatifs auxdits produits, toutes les mesures judiciaires
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ou administratives pouvant atre invoqu6es pour lutter contre la concurrence d6loyale
ou pour r~primer la contrefagon de marque sont appliques conform6ment h la 16gisla-
tion de 'Etat contractant sur le territoire duquel la protection est invoqu e. Lesdites
mesures sont appliqudes conform~ment aux conditions 6tablies dans ladite lgisla-
tion ainsi qu'aux dispositions de 'article X du pr6sent Accord.

2. Les dispositions du present article sont 6galement applicables lorsque les
denominations prot6g6es en vertu du present Accord sont utilis6es sous leur forme
traduite, ou avec une indication de leur origine v6ritable ou avec des qualificatifs tels
que (<classe>), ((type)), ((forme>), ((imitation)), ou autres qualificatifs analogues.

3. Les dispositions du paragraphe 1 du present article ne sont pas applicables
aux cas oii la traduction d'une d6nomination d'un Etat contractant dans la langue de
l'autre Etat contractant 6quivaut h un mot de la langue courante.

Article IX; 1. Les dispositions de l'article VIII du present Accord sont 6gale-
ment applicables lorsque les produits dont la designation est protdg6e par le pr6sent
Accord ou dont la presentation, les emballages, les factures, les documents de trans-
port, les autres documents commerciaux ou la publicit6 utilisent, directement ou in-
directement, des indications, marques, noms, inscriptions ou illustrations, en parti-
culier couleurs, armes et drapeaux du pays ou des Etats, contenant des indications
fausses ou de nature & induire en erreur sur leur origine, provenance, nature ou catd-
gorie ou sur leurs qualit6s essentielles.

2. Au cas ou des noms ou illustrations d~signant des lieux, 6difices, monuments,
rivi~res, montagnes ou autres d'un Etat contractant sont utilis~s, dans l'autre Etat
contractant, pour des produits ou articles non originaires du premier Etat, cette utili-
sation est r~putde induire en erreur sur l'origine desdits produits ou articles, A moins
qu'il ne ressorte raisonnablement des circonstances de l'espce qu'une telle possibilit6
d'erreur n'existe pas.

Article X. 1. Les plaintes rdsultant d'actes contraires aux dispositions du
pr6sent Accord peuvent etre d6pos6es devant les tribunaux de la R~publique popu-
laire hongroise, ind6pendamment des personnes physiques et morales habilit6es A
agir au regard de la legislation de la R6publique populaire hongroise, par les associa-
tions, groupements et organismes ayant leur sifge en R~publique d'Autriche et repr6-
sentant les producteurs, fabricants ou commergants int~ress~s, dans la mesure oil les
associations, groupements et organismes hongrois sont autoris6s h le faire par la
1dgislation de la R~publique populaire hongroise.

2. Les plaintes rdsultant d'actes contraires aux dispositions du pr6sent Accord
peuvent tre ddposdes devant les tribunaux de la Rdpublique d'Autriche, ind6pen-
damment des personnes physiques et morales habilit~es k agir au regard de la lgisla-
tion de la R6publique d'Autriche, par les associations, groupements et organismes
ayant leur sifge en R6publique populaire hongroise et reprdsentant les producteurs,
fabricants ou commergants int~ress6s, dans la mesure ou les associations, groupe-
ments et organismes autrichiens sont autorisds A le faire par la legislation de la Rdpu-
blique populaire hongroise.

Article XI. 1. Les dispositions du present Accord ne s'opposent pas k 'em-
ploi des marques ddposdes et utilis~es avant le Ier janvier 1971.

2. Au cas oii une d6nomination se trouverait soumise aux dispositions du pr6-
sent Accord uniquement A la suite d'une modification ou d'un O1argissement des listes

Vol. 1445,1-24594

231



232 United Nations - Treaty Series e Nations Unies - Recueil des Trait~s 1987

figurant dans la Convention vis~e & l'article V, les dispositions du paragraphe 1 du
present article lui sont applicables seulement & partir de la date d'entr~e en vigueur de
la Convention modifi6e vis~e A I'article V.

Article XII. 1. Les produits, emballages et moyens publicitaires, ainsi que
les factures, documents de transport et autres documents commerciaux se trouvant
sur le territoire de l'un des Etats contractants lors de l'entr6e en vigueur de la Conven-
tion vis~e & l'article V et portant lgitimement des indications qui ne peuvent atre em-
ploy6es en vertu du pr6sent Accord pourront etre utilis~s encore pendant un dMlai
d'un an A partir de la date d'entr&e en vigueur de ladite Convention.

2. En cas de modification ou d'6largissement des listes de denominations figu-
rant dans la Convention vis~e 4 I'article V, les dispositions du paragraphe I sont ap-
plicables, 6tant entendu que le d~lai d'un an commence & courir A partir de 1'entr6e en
vigueur de la Convention modifie.

Article XIII. Le pr6sent Accord n'est pas applicable aux d6nominations des
produits se trouvant simplement en transit sur le territoire de l'un des Etats contrac-
tants.

Article XIV. L'acceptation de denominations d~signant des produits proteges
par le pr6sent Accord n'affecte aucunement les dispositions en vigueur sur le territoire
de chacun des Etats contractants en ce qui concerne l'importation desdits produits.

Article XV.. Les dispositions du present Accord n'excluent pas l'octroi d'une
protection plus 6tendue pouvant exister ou pouvant etre accord~e A l'avenir, sur le
territoire des Etats contractants, aux denominations prot6g~es en vertu du present
Accord, par suite de dispositions du droit interne ou d'autres accords internationaux.

Article XVL Les autorit~s comp~tentes des Etats contractants maintiennent
des contacts r6guliers afin de se consulter sur toute proposition de modification ou
d'6largissement de la Convention vis~e A I'article V, ou sur d'autres questions pou-
vant d6couler de l'application du pr6sent Accord.

Article XVII. 1. Le present Accord est soumis & ratification. Les instru-
ments de ratification seront 6changes & Vienne ds que possible.

2. Le present Accord entrera en vigueur 60 jours apr~s l'change des instru-
ments de ratification et le restera pendant une dur6e ind~finie.

3. Le pr6sent Accord pourra etre d~nonc6 par l'un ou r'autre des Etats contrac-
tants moyennant pr6avis 6crit d'un an.

4. La Convention pr6vue A r'article V du pr6sent Accord pourra etre conclue
avant l'entrde en vigueur dudit Accord, mais elle ne produira effet qu'A l'entr6e en
vigueur dudit Accord.
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EN VOI DE QUOI les pl6nipotentiaires des deux Etats contractants ont sign6 le pr6-
sent Accord et y ont appos6 leur sceau.

FAIT A Vienne, le 21 juillet 1972, en deux exemplaires originaux en langues alle-
mande et hongroise, les deux textes faisant 6galement foi.

Pour la R6publique d'Autriche:

STARIBACHER

Pour la R~publique populaire hongroise:

BIR6
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PROTOCOLE

Les hautes Parties contractantes,
D6sireuses de r~glementer plus en d6tail l'application de certaines dispositions de

l'Accord conclu ce jour sur la protection des indications de provenance, appellations
d'origine et autres d6nominations relatives A l'origine des produits agricoles et indus-
triels,

Sont convenues des dispositions suivantes qui font partie int~grante de rAccord:
1. Les dispositions de l'Accord ne restreignent aucunement en principe l'utili-

sation des d6nominations de vari~t6s de ceps ci-apr~s :
Bouviertraube Muskat-Ottonel
Blaufrdnkisch Muskat-Sylvaner
Blauer Portugieser Neuburger
Blauer Wildbacher (ou Schilcher) Rheinriesling (ou Riesling)
Burgunder ou Pinot (Klevner, Blaubur- Roggipfler

gunder, Grauburgunder, Weissbur- Rulander (ou grauer Burgunder)
gunder) St. Laurent (ou Laurenzitraube)

Cabernet Sauvignon (ou Muskat-Sylvaner)
Cabernet-Sauvignon Sylvaner
Jubilaumsrebe Traminer (Roter Traminer, Gewurztra-
Malvasier miner)
Merlot Veltliner (Gruner Veltliner, Roter Velt-
Morillon (ou Chardonnay) liner, Friuhroter Veltliner)
Miller-Thurgau Welschriesling (ou Riesling)
Muskat Zierfandler (ou Spatrot)
Muskateller Zweigeltrebe

2. Au sens de l'article IX de l'Accord, les indications d6signant des qualit6s es-
sentielles sont sp6cialement les suivantes en ce qui concerne les vins
- Ann6e de la r6colte (ann6e du vin),
- Nom d'un ou de plusieurs c6pages,
- Degr6 d'alcool, producteur, auteur de la mise en bouteille, n6gociant,
- Les denominations : weiss, ros6, Schiller (Siller), rot, m~thode champenoise,

Wachstum, Gewachs, Kreszenz, original, Originalabfuillung, Originalabzug, Kel-
lerabfillung, Kellerabzug, Eigengewachs, Spatlese, Auslese, Beerenauslese,
Trockenbeerenauslese, Ausbruch, Hochgewachs, Spitzengewachs, Clarettwein,
Kabinett (Cabinet), Tischwein (Tafelwein), Bratenwein, Qualitatswein, Delika-
tesswein, aromatisierter Wein, Dessertwein, Schaumwein, Perlwein.

3. Par onom propre)) au sens des articles VI et VII de l'Accord, on entend aussi
bien des noms de personnes que des indications g~ographiques.

4. Par oforme traduite>> au sens du paragraphe 2 de l'article VIII de 'Accord,
on entend aussi les d6nominations traditionnelles dans 'autre langue ou en langue
latine.

5. L'inscription des d6nominations ((Magyar Szalamib et ((Magyar marha-
gulyas> A I'annexe B de la Convention qui fait partie int~grante de 'Accord n'interdit

Vol. 1445,1-24594



1987 United Nations - Treaty Series o Nations Unies - Recuell des Traits 235

pas qu'en R~publique d'Autriche cette denomination, sous sa forme traduite en lan-
gue allemande, soit utilis6e pour d6signer des produits autrichiens, h condition que :
a) L'indication o6sterreiches Erzeugniss>> ou «made in Austria>> figure t cbt6 du

mot oungarisch>> en lettres de caractres, de taille et de couleur identiques.
b) Le nom et le sifge du fabricant soient indiqu6s.

6. L'inscription de la d6nomination «Csabai kolblsz>) t l'annexe B de la
Convention qui fait partie int6grante de 'Accord n'autorise l'utilisation de la d6no-
mination <<Csabai>> ou <Czabaier>> pour designer des produits autrichiens que si l'ori-
gine autrichienne est clairement indiqu6e.

7. L'inscription de la d6nomination oDebreceni pdros-kolbdsz> A l'annexe B
de la Convention qui fait partie int6grante de l'Accord ne restreint aucunement l'utili-
sation de la denomination o Debreziner en Autriche.

8. Les dispositions de l'Accord ne sont pas applicables aux aliments fralche-
ment prepares, vendus ou livr~s directement au consommateur, notamment dans le
cas d'h6tels ou de restaurants.

9. La denomination Helv6cia> inscrite h l'annexe B dans la rubrique <Vins>>
de la Convention qui fait partie int~grante de l'Accord ne peut etre utilis6e en R~pu-
blique d'Autriche qu'avec cette orthographe et uniquement A condition d'etre accom-
pagn6e de la d6nomination oUngarn>.

10. La d6nomination < Gy6r) ne peut etre utilis~e pour d6signer des produits
hongrois que sous cette forme ou sous la forme o Gy6r-Raab >. La pr6sente disposi-
tion ne restreint nullement l'emploi de la d6nomination <<Raab>) pour designer des
produits autrichiens.

11. Les Parties contractantes sont convenues, aux fins de r'application de l'ar-
ticle XVI de r'Accord, de cr6er une commission mixte form~e des repr~sentants de
leurs autorit6s comp6tentes respectives et d'experts. La commission mixte se r6unira
au moins une fois par an afin d'examiner et d'dtudier les probl~mes d'application et
'ex6cution concrete de I'Accord.

EN FOI DE QUOI les pl6nipotentiaires ont sign6 le pr6sent Protocole et y ont ap-
pos6 leur sceau.

FAIT A Vienne, le 21 juillet 1972, en deux exemplaires originaux en langues alle-
mande et hongroise, les deux textes faisant 6galement foi.

Pour la R6publique d'Autriche:

STARIBACHER

Pour la R~publique populaire hongroise:

BIRO
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[GERMAN TEXT - TEXTE ALLEMAND]

ABKOMMEN ZWISCHEN DER REPUBLIK OSTERREICH UND DER
UNGARISCHEN VOLKSREPUBLIK UBER DIE GLEICHWERTIG-
KEIT DER STUDIEN AN DEN UNIVERSITATEN UND DER AKA-
DEMISCHEN GRADE

Die Republik Osterreich und die Ungarische Volksrepublik,
vom Wunsche geleitet, die Zusammenarbeit zwischen den beiden Staaten auf

dem Gebiete der Wissenschaft und des Bildungswesens zu entwickeln
und der Jugend beider Staaten freien Zugang zu den geistigen Gitern der beiden

Staaten zu gewdhren,
haben folgendes vereinbart:

Artikel 1. In diesem Abkommen bedeutet:
a) der Ausdruck ,,Universitdten" die Universitaten, Hochschulen und

Institutionen, denen vom Vertragsstaat, in dessen Hoheitsgebiet sie sich befinden,
Universitatscharakter zuerkannt wird;

b) der Ausdruck ,,akademischer Grad" in Osterreich jenen akademischen
Grad, der nach Abschlu3 eines Universitatsstudiums verliehen wird, in Ungarn
hingegen das abgeschlossene Universitatsstudium, ferner den nach Abschlu3 des
UniversitAtsstudiums mittels Dissertation erworbenen Universitiits-Doktorgrad;

c) der Ausdruck ,,Diplom" jede Urkunde, welche von einer Universitat nach
AbschluB eines Universitdtsstudiums ausgestellt wird;

d) der Ausdruck ,,Universitdtszeugnisse" alle Zeugnisse oder Bestatigungen
iber Ergebnisse von Prufungen oder den Erfolg der Teilnahme an Lehrveranstal-
tungen;

e) der Ausdruck ,,Priifungen" alle Prufungen zur Feststellung des durch die
Studien erworbenen Wissens, der Kenntnisse und der Fertigkeiten beziehungsweise
die Feststellung des Erfolges der Teilnahme an Lehrveranstaltungen gemdB3 den Stu-
dienvorschriften der Vertragsstaaten;

J) der Ausdruck ,,Studiendauer" die in den Studienvorschriften der Ver-
tragsstaaten vorgeschriebene Mindestzeit fir die Absolvierung der Universitatsstu-
dien;

g) der Ausdruck ,,Universitdtsstudium" die Studien, deren gesetzliche Stu-
diendauer in beiden Staaten mindestens acht Semester betragt.

Artikel 2. Die Bestimmungen dieses Abkommens finden nur dann Anwen-
dung, wenn das Universitatsstudium vorwiegend an einer Universitat eines der Ver-
tragsstaaten durchgefuhrt und auf Grund dieses Studiums der akademische Grad
verliehen oder das Diplom ausgestellt wurde.

Artikel 3. Dieses Abkommen findet nur auf Staatsangeh6rige der Vertrags-
staaten Anwendung.
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Artikel 4. (1) Die akademischen Grade sind einander auf Grund dieses Ab-
kommens wie folgt gleichwertig:
a) Die Inhaber eines 6sterreichischen akademischen Grades der in der Anlage, die

einen integrierenden Bestandteil dieses Abkommens bildet, angefihrten 6ster-
reichischen Studienrichtungen werden ohne Zusatz- und Erganzungspruifungen
unmittelbar zum weiterfiuhrenden Studium zum Zwecke des Erwerbs des Uni-
versitAts- Doktorgrades an einer Universitat in Ungarn, an der dieses Studium
durchgefhfirt werden kann, zugelassen.

b) Die Inhaber eines ungarischen akademischen Grades oder Diplomas auf Grund
der in der Anlage angefhfirten ungarischen Studienrichtungen werden ohne Zu-
satz- und Erganzungspruifungen unmittelbar zum weiterfuhrenden Studium zum
Zwecke des Erwerbes des Doktorgrades an einer Universitat in Osterreich, an
der dieses Studium eingerichtet ist, zugelassen.
(2) Die Zulassung zu diesen Studien erfolgt in beiden Vertragsstaaten im Rah-

men der verffigbaren Plitze und erfordert neben der Vorlage der entsprechenden
Diplome oder Universitatszeugnisse nur den Nachweis der Kenntnis der jeweiligen
Sprache in genfigendem Ausma3.

Artikel 5. (1) Der durch ein Studium gemdJ3 Artikel 4 dieses Abkommens an
einer 6sterreichischen Universitat erworbene Doktorgrad bzw. der an einer unga-
rischen Universitat erworbene Doktorgrad werden als einander gleichwertige akade-
mische Grade in beiden Vertragsstaaten anerkannt.

(2) Zum Zwecke der Anerkennung dieser Gleichwertigkeit haben Personen,
welche den Doktorgrad in Osterreich erworben haben, die erforderlichen Unterlagen
dem ungarischen Ministerium fur Bildung und Kultur vorzulegen; Personen, welche
den Doktorgrad in Ungarn erworben haben, haben die erforderlichen Unterlagen
dem 6sterreichischen Bundesministerium ffir Wissenschaft und Forschung vorzulegen.

Artikel 6. (1) Von 6sterreichischen Studierenden der Studienrichtung
Finno-Ugristik an einer ungarischen Universitat absolvierte Semester werden bis zum
H6chstausmaB von zwei Semestern auf die Studiendauer in Osterreich voll ange-
rechnet und die wahrend dieser Semester positiv abgelegten Prufungen voll aner-
kannt. Voraussetzung ist, daB dieser Studierende das Studium in Ungarn als H6rer
gemdB den ungarischen Studienvorschriften absolviert hat und die entsprechenden
Universitatszeugnisse vorlegt.

(2) Von ungarischen Studierenden der Studienrichtung Germanistik an einer
6sterreichischen Universitat absolvierte Semester werden bis zum H6chstausmaB von
zwei Semestern auf die Studiendauer in Ungarn voll angerechnet und die wdhrend
dieser Semester positiv abgelegten Prufungen voll anerkannt. Voraussetzung ist, daB
dieser Studierende das Studium in Osterreich als ordentlicher H6rer gemdIB3 den
6sterreichischen Studienvorschriften absolviert hat und die entsprechenden Universi-
tAtszeugnisse vorlegt.

(3) Voraussetzung fir die Anwendbarkeit dieses Artikels ist in beiden
Vertragsstaaten, daB diese Studierenden mindestens die Haifte ihres Studiums im
Heimatstaat abgeschlossen haben.

Artikel 7. Die gemiB Artikel 4 des Abkommens zwischen der Republik Oster-
reich und der Ungarischen Volksrepublik fiber die Gleichwertigkeit der Reifezeug-
nisse vom 16. [Juli] 1982 eingesetzte Standige Expertenkommission ist auch fir die
Beratung aller Fragen aus diesem Abkommen zustandig.
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Artikel 8. (1) Dieses Abkommen bedarf der Ratifikation. Die Ratifikation-
surkunden werden so bald wie m6glich in Budapest ausgetauscht.

(2) Das Abkommen tritt am ersten Tag des dritten Monats in Kraft, der auf
den Monat folgt, in dem die Ratifikationsurkunden ausgetauscht werden.

(3) Dieses Abkommen wird auf unbegrenzte Dauer abgeschlossen. Es kann
jederzeit von einem der Vertragsstaaten schriftlich auf diplomatischem Wege gekiin-
digt werden. Die Kfindigung tritt ein Jahr nach Einlangen der Notifikation beim an-
deren Vertragsstaat in Kraft.

Zu URuD DESSEN haben die gefertigten Bevollmachtigten das vorliegende Ab-
kommen unterzeichnet und mit Siegeln versehen.

GEsCHEHEN zu Wien am 8. Marz 1983 in zwei Urschriften, jede in deutscher und
ungarischer Sprache, wobei beide Texte in gleicher Weise authentisch sind.

Ffir die Republik Osterreich:

Dr. HERTHA FIRNER M.P.

Ffir die Ungarische Volksrepublik:

DDr. BtLA K6PECZI M.P.
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ANLAGE

Osterreichische Studienrichtungen
Montanmaschinenwesen

Bergwesen

Erd61wesen

Hittenwesen
Eisenhittenwesen
Metalhittenwesen
Gielf3ereiwesen

Verformungslehre

Werkstoffwissenschaften

Erdwissenschaften
Technische Geologie

Bauingenieurwesen
Konstruktiver Ingenieurbau
Verkehrswesen und Verkehrswirtschaft
Wasserwirtschaft und Wasserbau

Vermessungswesen

Architektur
Maschinenbau

Maschinenbau
Technische Chemie

Anorganische Chemie
Organische Chemie

Biochemie und Lebensmittelchemie
Chemieingenieurwesen

Elektrotechnik
Elektrische Energietechnik

Industrielle Elektronik und Regelungs-
technik

Nachrichtentechnik
Landwirtschaft

Pflanzenproduktion
Tierproduktion
Grifnraumgestaltung und Gartenbau

Forst- und Holzwirtschaft
Forstwirtschaft
Holzwirtschaft

Ungarische Studienrichtungen
Bdnyam~rn6kk6pz6s

Binyag6p~szeti 6s b.nyavillamoss~lgi szak
Bdnyam~rn6kk~pz6s

BAnyAszati szak
BAnyam6rn6kkpz6s

K6olaj- 6s f61dgdzipari szak
Koh6mrn6kk6pz6s

Metallurgus szak
Vas- 6s f~mkohdsz dgazat

Metallurgus szak
Ont6 Agazat

Fmalakit6 szak
Alakitdstechnol6giai Agazat

Koh6m~rn6kk6pz6s
FRmalakit6 szak

Fmtani Agazat
BAnyam&nbkkpz6s

Miiszaki f6ldtudomcAny szak
M~rn6kgeol6giai Agazat

tpit6m&n6kk6pz6s
Szerkezet6pit6 szak
K6zleked6s6pit6 szak
Viz6pit6 m6rn6ki szak

tpit6m6rn6kk6pz6s
F61dm6r6 m6rn6ki szak

tpit6szm&n6kk6pz6s
G6p6szm~rn6kk6pz6s

Vegy6szm6rn6kk6pz6s
Neh6zvegyipari szak
Szerves 6s biol6giai vegyipari szak

Gy6gyszeripari Agazat
Biol6giai 6s 61elmiszeripari Algazat
Szerves szint~tikus Agazat

Villamosm6rn6kk6pz6s
Er6sdramnu szak

Villamosmivek Agazat
Er6sdramu szak

G6pesit6si 6s automatizAlAsi Agazat
Miiszer- 6s Irnyitistechnika szak

HiradAstechnikai szak
Agrrm6rn6kk6pz6s

Novnytermeszt6si szakirAny
Alatteny6szt6si szakirdny
TAj- 6s kert6pit6 szak

Erd6m6rn6kk6pz6s
Erd6mrn6ki szak
Faipari m6rn6ki szak
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[HUNGARIAN TEXT - TEXTE HONGROIS]

EGYEZMINY A MAGYAR NIPKOZTARSASAG IS AZ OSZTRAK
KOZTARSASAG KOZOTT AZ EGYETEMI TANULMANYOK 8S
EGYETEMI FOKOZATOK EGYENIPRTI1KUSIGIROL

A Magyar N~pk6ztdrsasdg 6s az Osztrdk K6ztdrsasig
att6l az 6hajt6l vez~relve, hogy a k6t dlam k6zott fejlessz~k az egyiittmfikod6st

a tudomdny 6s az oktatds teriilet6n 6s biztositsdk mindk6t dllam
ifjusiga szArmra a szellemi javakhoz val6 hozzdf6r6s 1ehet6s6g6t egymds orszd-

gAban,
a k6vetkez6kben dllapodtak mek:

1. cikk. Ebben az Egyezm6nyben:
a) az ,,egyetem" kifejez6s azokat, a szerz6d6 Allamok terfilet6n taldlhat6

egyetemeket, f6iskoldkat 6s intzm6nyeket jeloli, melyeket azok egyetemi jellegfinek
ismernek el;

b) az ,,egyetemi fokozat" kifejez6s Ausztridban minden olyan egyetemi
fokozatot jel6l, melyeket az egyetemi tanulmdnyok befejez6se utdn adomdnyoznak,
Magyarorszdgon pedig a befejezett egyetemi tanulmdnyokat, tovdbbd a befejezett
egyetemi tanulmdnyok utdn doktori cselekm6nyek eredm6nyek6nt szerzett egyetemi
doktordtust jelenti;

c) az ,,oklev61" kifejez6s minden olyan okiratot jel6l, melyet valamely egyetem
az egyetemi tanulmdrnyok befejez6s&r61 Allit ki;

d) az ,,egyetemi bizonyitvAny" kifejez~s minden olyan bizonyitvdnyt vagy
igazoldst jel6l, mely vizsgaeredm6nyt vagy tanulmAnyi foglalkozdsokon val6 sikeres
r6szv6telt tanusit;

e) a ,,vizsgdk" kifejez6sen minden olyan vizsga 6rtend6, mely a tanulmtnyok
sordn szerzett tuddst, ismereteket, k6szs6geket, illetve a tanulmdnyi foglalkozdsokon
val6 sikeres r6szv6telt tanusit, a szerz6d6 dlamok el6irdsainak megfelel6en;

J) a ,,tanulmtnyi id6tartam" kifejez6s az egyetemi tanulmtnyok befejez6sre a
szerz6d6 Allamok tanulmAnyi el6irdsaiban meghatdrozott legkevesebb id6tartamot
jel61i;

g) az ,,egyetemi tanulmdnyok" kifejez6s azokat a tanulmdnyokat jel61i,
melyeknek t6rv6nyes tanulmdnyi id6tartama mindkt Alamban legaldbb nyolc f61v.

2. cikk. Ezen Egyezm6ny rendelkez6sei csak akkor kerilnek alkalmazAsra, ha
az egyetemi tanulmdnyokat tu1nyom6r6szt a szerz6d6 Alamok egyik6nek valamelyik
egyetem6n folytattdk 6s az egyetemi fokozatot, illet6leg oklevelet e tanulmAnyok
alapjin adomAnyoztdk.

3. cikk. Ez az Egyezm~ny csak a szerz6d6 allamok Allampolgdraira alkalmaz-
hat6.

4. cikk. (1) Az egyetemi fokozatok ezen Egyezm6ny alapjdn a kovetkez6k
szerint egyen6rt6kiiek egymdssal:
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a) az osztrAk egyetemi fokozat tulajdonosa jogosult arra, hogy az ennek az Egyez-
m~nynek a r~szt k6pez6 Mell~kletben megjel6lt valamelyik osztrAk tanulmAnyi
szakirdny alapjAn p6tl6lagos vagy kieg6szit6 vizsga t~tele n~lkiil kozvetlenil
folytathasson tanulminyokat egyetemi doktordtus megszerz~se cljAb6l egy
magyar egyetemen, mely ilyen tanulmAnyokra alkalmas;

b) a magyar egyetemi fokozat tulajdonosa jogosult arra, hogy az ennek az Egyez-
m~nynek a r~szt k~pez6 Mell6kletben megjel6lt valamelyik magyar tanulmAnyi
szakirAny alapjdn p6tl6lagos vagy kieg6szit6 vizsga t~tele n~lkiil k6zvetlenil
folytathasson tanulmAnyokat doktori fokozat megszerz6se c~ljAb6l egy osztrdk
egyetemen, mely ilyen tanulmAnyokra alkalmas.
(2) E tanulmdnyok lehet6v6 ttele mindk~t szerz6d6 Allamban a rendelkez6sre

A116 f~r6helyek keret~ben t6rt~nik 6s a megfelel6 oklev~l bemutatAsa mellett igazolni
kell a mindenkori nyelvtudAs el6gs6ges szintj~t.

5. cikk. (1) Az ezen Egyezm~ny 4. cikke szerinti tanulmAnyok dltal egy
osztrdk egyetemen szerzett doktori fokozat, illetve egy mayar egyetemen szerzett
egyetemi doktordtus egymAssal egyen~rtkk mindk6t szerz6d6 Allamban.

(2) Ezen egyen~rt~kiis~g elismer~se c~ljdb6l azoknak a szem~lyeknek, akik a
doktori fokozatot AusztriAban szerezt6k meg, a megkivint igazolAsokat a Miivel6d~si
Miniszt~riumnak kell bemutatniok. Azoknak a szem~lyeknek, akik az egyetemi
doktor.Atust Magyarorszdgon szerezt~k meg, a megkivAnt igazoldsokat az osztrdk
Sz6vets~gi Tudomdnyiigyi 6s KutatAsugyi Miniszt~riumnak kell bemutatniuk.

6. cikk. (1) OsztrAk hallgat6 Altal valamely magyar egyetem finn-ugrisztika
szakAn elv~gzett f6lvek AusztriAban legfeljebb k6t f~l~v terjedelm~ig szAmithat6k be
teljesen a tanulmAnyi id6be 6s ismerhet6k el teljesen az e f61 vek alatt eredm6nyesen
letett vizsgAk. E16felt6tel, hogy e tanulmdnyokat Magyarorszdgon a hallgat6 a
magyar tanulmAnyi el6ridsoknak megfelel6en v~gezte 6s megfelel6 egyetemi bizon-
yitvAnyAt bemutatta.

(2) Magyar hallgat6 Altal valamely osztrik egyetem germanisztikai szakdn
elv~gzett f~l~vek Magyarorszdgon legfeljebb k6t f 16v terjedelm~ig szAmithat6k be a
tanulmdnyi id6be 6s ismerhet6k el teljesen az e f~lvek alatt eredm~nyesen letett vizs-
gAk. E16felt~tel, hogy ezeket a tanulmAnyokat Ausztridban mint rendes hallgat6 az
osztrdk tanulmAnyi el6irdsoknak megfelel6en v~gezte 6s megfelel6 egyetemi bizon-
yitvdnydt bemutatta.

(3) E cikkek alkalmazhat6sAgdnak mindk~t szerz6d6 Allamban el6felt~tele,
hogy a hallgat6k tanulmAnyaiknak legalAbb a fel& hazdjukban elv~gezt~k.

7. cikk. A Magyar N6pk6ztdrsasAg 6s az Osztrdk K6ztdrsasig k6z6tt az
6retts~gi bizonyitvdnyok egyenrt~kis~g~r61 k6t6tt 1982. [jilius] 16-An kelt egyez-
mny 4. cikk~ben megjel6lt Alland6 Szak6rt6i Bizottsdg ennek az Egyezm~nynek a
k~rd6seit is illet~kes megtArgyalni.

8. cikk. (1) Ezt az Egyezm~nyt meg kell er6siteni. A meger6sit6 okiratokat
Budapesten miel6bb ki kell cser~lni.

(2) Az Egyezm6ny a meger6sit6 okiratok kicser616se h6napjdt k6vet6 har-
madik h6nap els6 napjAn 16p hatdlyba.

(3) Ez az Egyezm6ny hatArozatlan id6re sz6l. Az Egyezm6ny bdrmely F61 Altal
mindenkor irdsban, diplomiciai uton felmondhat6. A felmondds att6l a napt6l
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szAmitott egy 6v eltelt~ve1 16p hatAlyba, amikor a birmelyik szerz6d6 F1 Altal k6z6lt
felmondAst a misik szerz6d6 F61 k6zhez vette.

ENNEK HITELVUL alulirott meghatalmazottak ezt az Egyezm~nyt alAirtik 6s pec-
s6tjuikkel elltttk.

K SZOLT Bcsben, 1983. mdrcius 8.-An kett6 eredeti p61dAnyban, mindegyik
magyar 6s n6met nyelven, mindk6t nyelvui sz6veg egyarAnt hiteles.

Az OsztrAk K6ztArsasAg nev6ben:

Dr. HERTHA FIRNBERG M.P.

A Magyar N6pkoztdrsasdg nev~ben:

DDr. BLA KOPECZI M.P.
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MELLUKLET

Magyar tanulmdnyi szakirdnyok
BAnyam~r6kk6pz6s

Btnyag6p6szeti 6s bAnyavillamossAgi szak
BAnyam~rn6kk~pz6s

BAnydszati szak
BAnyam6rn6kk~pz6s

K6olaj- 6s f6dgzipari szak
Koh6m6rn6kk~pz6s

Metallurgus szak
Vas- &s f6mkoh~sz Agazat

Metallurgus szak
Ont6 Agazat

Fmalakit6 szak
Alakitdstechnoltgiai Agazat

Koh6mrn6kk~pz6s
Fmalakit6 szak

Fmtani Agazat
BAnyam6rn6kk6pz6s

Miszaki f61dtudoml.ny szak
Mrn6kgeol6giai dgazat

lpit6m6rn6kk6pz6s
Szerkezet~pit6 szak
K6zleked6s6pit6 szak
Viz6pit6 m~rn6ki szak
F61dm6r6 m6n6ki szak

l-pit~szm~rn6kk~pz~s
G6p6szmrn6kk6pz6s

Vegy6szm6rn6kk~pz6s
Neh6zvegyipari szak
Szerves 6s biol6giai vegyipari szak

Gy6gyszeripari dgazat
Biol6giai 6s 61elmiszeripari Agazat
Szerves szint6tikus dgazat

Villamosm6rn6kk6pz6s
Er6sAramu szak

Villamosmuvek Agazat
Er6sAramu szak

G6pesit6si 6s automatizAldsi Agazat
Miszer- 6s Irlnyit~stechnika szak

HiradAstechnikai szak
Agrlrm~rn6kk6pz~s

N6v6nytermeszt~si szakir-Any
Allatteny6szt6si szakird.ny
Tij- 6s kert~pit6 szak

Erd6m6rn6kk6pz6s
Erd6m6rn6ki szak
Faipari m6rn6ki szak

Osztrdk tanulmdnyi szakirdnyok
Montanmaschinenwesen

Bergwesen

ErdoIwesen

Hiittenwesen
Eisenhiittenwesen
Metallhuttenwesen
Gief3ereiwesen

Verformungslehre

Werkstoffwissenschaften

Erdwissenschaften
Technische Geologie

Bauingenieurwesen
Konstruktiver Ingenieurbau
Verkehrswesen und Verkehrswirtschaft
Wasserwirtschaft und Wasserbau
Vermessungswesen

Architektur
Maschinenbau

Maschinenbau
Technische Chemie

Anorganische Chemie
Organische Chemie

Biochemie und Lebensmittelchemie
Chemieingenieurwesen

Elektrotechnik
Elektrische Energietechnik

Industrielle Elektronik und Regelungs-
technik

Nachrichtentechnik
Landwirtschaft

Pflanzenproduktion
Tierproduktion
Grinraumgestaltung und Gartenbau

Forst- und Holzwirtschaft
Forstwirtschaft
Holzwirtschaft
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[TRANSLATION - TRADUCTION]

AGREEMENT' BETWEEN THE REPUBLIC OF AUSTRIA AND THE
HUNGARIAN PEOPLE'S REPUBLIC ON EQUIVALENCE IN
EDUCATION AT THE UNIVERSITY LEVEL AND IN ACADEMIC
DEGREES

The Republic of Austria and the Hungarian People's Republic,
Desiring to develop co-operation between the two States in the field of science

and education
And to afford the youth of both States free access to the intellectual values of the

two States,
Have agreed as follows:

Article 1. For the purposes of this Agreement:
(a) The term "universities" means those universities, higher educational estab-

lishments and institutions which are recognized as having the character of univer-
sities by the Contracting State in whose territory they are situated;

(b) The term "academic degree" means in Austria the academic degree confer-
red upon the completion of a course of university study and in Hungary a course of
university study completed and the university doctorate obtained as a result of doc-
toral activities after completion of a course of university study;

(c) The term "diploma" means every certificate issued by a university upon
completion of a course of university study;

(d) The term "university certificates" means all certificates and attestations
relating to the results of examinations or to successful participation in courses;

(e) The term "examinations" means all examinations held for the purpose of
determining the knowledge and skills acquired and/or determining successful parti-
cipation in courses in conformity with the study regulations of the Contracting
States;

(f) The term "period of studies" means the minimum period prescribed by the
Contracting States for completing the regular course of study;

(g) The term "course of university study" means studies whose statutory dura-
tion in both States is at least eight semesters.

Article 2. The provisions of this Agreement shall apply only if the major part
of the course of university study was pursued at a university of one of the Contract-
ing States and if the academic degree or diploma was awarded on the basis of such
course.

Article 3. This Agreement shall apply only to nationals of the Contracting
States.

I Came into force on I May 1985, i.e., the first day of the third month following the exchange of the instruments of
ratification, which took place at Budapest on 18 February 1985, in accordance with article 8 (2).
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Article 4. (1) Academic degrees shall be equivalent to each other on the basis
of this Agreement as follows:
(a) Holders of an Austrian academic degree in the Austrian fields of study enumer-

ated in the Annex hereto, which constitutes an integral part of this Agreement,
shall be admitted directly, without additional or supplementary examinations,
to subsequent studies intended to lead to the acquisition of a university doc-
torate at a university in Hungary where such a course may be pursued.

(b) Holders of a Hungarian degree or diploma awarded on the basis of the Hun-
garian fields of study enumerated in the Annex hereto, which constitutes an
integral part of this Agreement, shall be admitted directly, without additional
or supplementary examination, to the subsequent studies intended to lead to the
acquisition of a doctoral degree at a university in Austria at which such a course
is provided.

(2) Admission to such courses in the two Contracting States shall be subject to
the availability of places, and the only requirement, in addition to presentation of the
relevant diplomas or university certificates, shall be proof of sufficient knowledge of
the respective language.

Article 5. (1) The degree of doctor obtained at an Austrian university and
the degree of doctor obtained at a Hungarian university on the basis of courses
studied in accordance with article 4 of this Agreement shall be recognized as equiva-
lent to each other in the two Contracting States.

(2) For the purpose of recognizing such equivalence, persons who have obtained
the degree of doctor in Austria must submit the requisite documents to the
Hungarian Ministry of Education; persons who have obtained the degree of doctor
in Hungary must submit the requisite documents to the Austrian Federal Ministry
for Science and Research.

Article 6. (1) Austrian students of Finno-Ugric philology at a Hungarian
university shall be fully credited with not more than two semesters towards their
period of studies in Austria, and the examinations which they have passed during
those semesters shall be fully recognized. This shall be subject to the requirement that
such students have completed their studies in Hungary in conformity with Hungarian
study regulations and have submitted the relevant university certificates.

(2) Hungarian students of Germanic philology at an Austrian university shall
be fully credited with not more than two semesters towards their period of studies in
Hungary, and the examinations which they have passed during those semesters shall
be fully recognized. This shall be subject to the requirement that such students have
completed their studies in Austria as regular students in conformity with Austrian
study regulations and have submitted the relevant university certificates.

(3) A requirement for the applicability of this article shall be in both Contract-
ing States that the said students have completed at least half of their period of studies
in their home State.

Article 7. The Standing Expert Commission established pursuant to article 4
of the Agreement between the Republic of Austria and the Hungarian People's
Republic concerning the Equivalence of School-leaving Certificates for Admission to
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Universities, dated 16 July 1982,' shall be competent also to consider all questions
arising out of this Agreement.

Article 8. (1) This Agreement is subject to ratification. The instruments of
ratification shall be exchanged as soon as possible at Budapest.

(2) The Agreement shall enter into force on the first day of the third month fol-
lowing the month during which the instruments of ratification are exchanged.

(3) This Agreement is concluded for an indefinite period. It may be denounced
at any time by either Contracting State in writing through the diplomatic channel.
Denunciation shall take effect one year after receipt of the notification by the other
Contracting State.

IN WITNESS WHEREOF the plenipotentiaries, being duly authorized, have signed this
Agreement and have thereto affixed their seals.

DONE at Vienna on 8 March 1983, in duplicate in the German and Hungarian
languages, both texts being equally authentic.

For the Republic of Austria:
Dr. HERTHA FIRNBERG M.P.

For the Hungarian People's Republic:

DDr. BLA KOPECZI M.P.

I United Nations, Treaty Series, vol. 1379, p. 243.
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ANNEX

Austrian fields of study
Mining machine technology (Montanmaschi-

nenwesen)

Mining (Bergwesen)

Petroleum technology (Erdo1wesen)

Metallurgy (Hiittenwesen)

Ferrous metallurgy (Eisenhuittenwesen)
Non-ferrous metallurgy (Metallhiittenwe-

sen)

Foundry work (Giessereiwesen
Shaping technology (Verformungslehre)

Material sciences (Werkstoffwissenschaften)

Earth sciences (Erdwissenschaften)

Civil engineering (Bauingenieurwesen)

Structural engineering (Konstruktive Inge-
nieurbau]

Transport technology and transport econ-
omy (Verkehrswesen und Verkehrswirt-
schaft)

Water economy and hydraulic construction
(Wasserwirtschaft und Wasserbau)

Surveying (Vermessungswesen)

Architecture (Architektur)

Hungarian fields of study
Training of mining engineers (Bdnyamdrnok-

kipzds)
Subject: Mining mechanical technology

and mining electrical technology (Bdnya-
gdpdszeti cs bdnyavillamossdgi szak)

Training of mining engineers (Bdnyamdrnok-
kdpzds)
Subject: Mining (Bdnydszati szak)

Training of mining engineers (Bdnyamdrnok-
kdpzds)
Subject: Petroleum and natural gas indus-

try (K6olaj- dsfoldgdzipari szak)
Training of metallurgical engineers (Koh6-

mdrnokkdpzs)
Subject: Metallurgy (Metallurgus szak)
Ferrous and non-ferrous metallurgy

branch (Vas- s fdmkohdszati dgazat)
Subject: Metallurgy (Metallurgus szak)

Foundry branch (Ont6 dgazat)
Subject: Metal shaping (Ftmalakit6 szak)

Shaping technology branch (Alakitds-
technoldgiai dgazat)

Training of metallurgical engineers (Koh6-
mrn6kkdpzds)
Subject: Metal shaping (Fdmalakit6 szak)

Metallurgical branch (Fdmtani dgazat)
Training of mining engineers (BdnyamL'rnok-

kdpzds)
Subject: Technological earth science (Mis-

zakifoldtudomdnyi szak)
Engineering geology branch (Mdrnok-

geoldgiai dgazat)
Training of civil engineers ( Opit6mdrn6k-

kdpzs)
Subject: Structures construction (Szerkeze-

tdpit6 szak)
Subject: Transport construction (Kozleke-

d6d4pit6 szak)

Subject: Hydraulic engineering (Vizdpit6
mdrnoki szak)

Training of civil engineers (tOpit6mernok-
k,'pzds)
Subject: Land survey engineering (Fold-

mdr6 mdrnoki szak)
Training of architects (t pIdszmL'rn6kk~pzds)
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Austrian fields of study
Mechanical engineering (Maschinenbau)

Chemical technology (Technische Chemie)

Inorganic chemistry (Anorganische Chemie)

Organic chemistry (Organische Chemie)

Biochemistry and food chemistry (Bio-
chemie und Lebensmittelchemie)

Chemical engineering (Chemieingenieur-
wesen)

Electrotechnology (Elektrotechnik)

Electric power engineering (Elektrische En-
ergietechnik)

Industrial electronics and control tech-
nology (Industrielle Elektronik und Rege-
lungstechnik)

Communications technology (Nachrichten-
technik)

Agriculture (Landwirtschaft)

Plant production (Pflanzenproduktion)

Animal husbandry (Tierproduktion)

Green-belt development and horticulture
(Griinraumgestaltung und Gartenbau)

Forestry and timber economy (Forst- und
Holzwirtschaft)
Forestry (Forstwirtschaft)

Timber economy (Holzwirtschaft)

Hungarian fields of study
Training of mechanical engineers (Gdpsz-

mdrnokkdpzs)
Training of chemical engineers (Vegy~szmer-

nokk,4pzs)
Subject: Heavy chemical industry (Nehdz-

vegyipari szak)
Subject: Organic and biological chemical

industry (Szerves & biol6giai vegyipari
szak)
Pharmaceuticals industry branch (Gy6g-

yszeripari dgazat)
Biological and food industry branch (Bio-

16giai ds dlelmiszeripari dgazat)
Organic synthesis branch (Szerves szinteti-

kus dgazat)
Training of electrical engineers (Villamos-

mdrnokkdpzs)
Subject: Heavy-current technology (Er6-

sdramu szak)
Electrical power plants branch (Villa-

mosmiivek dgazat)
Subject: Heavy-current technology (Er6-

sdramu szak)

Mechanization and automation branch
(Gdpesitdsi & automatizdldsi dgazat)

Instrument and control technology
branch (Miiszer- & irdnyitdstechnika
szak)

Subject: Communications technology
(Hiraddstechnikai szak)

Training of agricultural engineers (Agrdrmdr-
nokkdpzs)
Subject: Plant production (Novdnyter-
mesztsi szakirdny)
Subject: Animal husbandry (Allatten-

yeszt~si szakirdny)
Subject: Landscaping and horticulture

(Tdj- ds kertdpit6 szak)
Training of forestry engineers (Erd6mdrnok-

kdpzds)
Subject: Forestry engineering (Erd6mdr-

noki szak)
Subject: Timber industry engineering (Fai-

pan mdrnoki szak)
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[TRADUCTION - TRANSLATION]

ACCORD' ENTRE LA R8PUBLIQUE D'AUTRICHE ET LA RI PU-
BLIQUE POPULAIRE HONGROISE RELATIF A L'IQUIVA-
LENCE DES 8TUDES SUPtRIEURES ET DES GRADES UNIVER-
SITAIRES

La Rdpublique d'Autriche et la Rdpublique populaire hongroise,
Animdes du ddsir de ddvelopper la coopdration entre les deux Etats dans le

domaine scientifique et culturel
Et de donner aux jeunes des deux Etats le libre acc~s aux richesses culturelles des

deux Etats,
Sont convenues de ce qui suit:

Article premier. Aux fins du present Accord,
a) Le terme <<universitd, ddsigne les universitds, 6coles supdrieures et dtablisse-

ments auxquels la Partie contractante sur le territoire de laquelle ils sont situds recon-
nalt le caract~re d'universit6;

b) L'expression (<grade universitaire>> dsigne, en Autriche, tout grade univer-
sitaire dMlivrd apr~s l'achvement d'un cursus d'6tudes supdrieures et, en Hongrie,
l'ach~vement d'un cursus universitaire plus le grade de doctorat d'universit6 obtenu
au moyen d'une these;

c) Le terme .<dipl6me ddsigne tout certificat ddlivrd par une universitd k la fin
des 6tudes supdrieures;

d) L'expression ocertificat d'dtudes supdrieures>> ddsigne tous les certificats et
attestations relatifs aux rdsultats des examens passds ou sanctionnant la participation
aux cours;

e) Le terme (examen> ddsigne tous les examens constatant les connaissances et
aptitudes acquises au cours des 6tudes ou sanctionnant la participation aux cours,
conformdment h la rdglementation des deux Etats contractants en mati&e d'dtudes;

.) L'expression <durde des dtudes>> dsigne la pdriode minimale prescrite par la
rdglementation des deux Etats contractants en mati~re d'6tudes;

g) L'expression <<tudes supdrieures>> dsigne les dtudes dont la durde lgale est
d'au moins huit semestres dans les deux Etats.

Article 2. Les dispositions du prdsent Accord ne s'appliquent que si les 6tudes
supdrieures ont eu lieu essentiellement dans une universit d'une des Parties contrac-
tantes et que le grade universitaire ou le dipl8me a W ddcern6 sur la base de ces
6tudes.

Article 3. Le prdsent Accord n'est applicable qu'aux ressortissants des Etats
contractants.

Entr6 en vigueur le 1 mai 1985, soit le premier jour du troisi~me mois ayant suivi I'&hange des instruments de
ratification, qui a eu lieu A Budapest le 18 fdvrier 1985, conformdment au paragraphe 2 de l'article 8.
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Article 4. 1) Les grades universitaires sont 6quivalents les uns aux autres
selon le present Accord dans les conditions suivantes :
a) Les titulaires d'un grade universitaire autrichien dans les sp&ialit~s universi-

taires autrichiennes vis6es l'annexe qui fait partie int~grante du pr6sent Accord
sont directement admis sans examen suppl~mentaire bt poursuivre leurs 6tudes en
vue d'acqu~rir le grade de docteur d'universit6 dans toute universit6 de Hongrie
oii de telles 6tudes existent.

b) Les titulaires d'un grade ou d'un diplfme universitaire hongrois dans les sp6cia-
lit6s hongroises vis6es A l'annexe sont directement admis sans examen suppl6-
mentaire I poursuivre leurs 6tudes en vue d'acqu~rir le grade de docteur dans
toute universit6 d'Autriche o/i de telles &tudes sont organis6es.
2) L'admission A de telles 6tudes aura lieu, dans les deux Etats contractants,

dans le cadre des places disponibles et sera subordonn6e A la presentation des dipl6mes
ou certificats d'6tudes sup6rieures correspondant ainsi qu'k la preuve d'une connais-
sance suffisante de la langue concern6e.

Article 5. 1) Les grades de doctorat obtenus apr~s 'accomplissement des
6tudes vis6es b 'article 4 du pr6sent Accord dans une universit6 autrichienne ou
hongroise sont admis en 6quivalence dans les deux Etats contractants.

2) Aux fins de la reconnaissance de cette 6quivalence, les titulaires d'un grade
de doctorat obtenu en Autriche sont tenus de pr6senter les documents n6cessaires au
Ministre hongrois de la culture; les titulaires d'un grade de doctorat obtenu en
Hongrie sont tenus de pr6senter les documents n6cessaires au Ministre f6d~ral
autrichien de la science et de la recherche.

Article 6. 1) Les 6tudiants autrichiens qui suivent des 6tudes de finno-
ougrien dans une universit6 hongroise se verront reconnaitre au maximum deux
semestres en vue de la poursuite de leurs 6tudes en Autriche, ainsi que les examens
qu'ils ont pass6s avec succ~s pour ces deux semestres, k condition qu'ils aient suivi ces
6tudes en Hongrie conform6ment k la r6glementation hongroise et qu'ils pr6sentent
les certificats d'6tudes sup~rieures correspondants.

2) Les tudiants hongrois qui suivent des 6tudes de philologie allemande dans
une universit6 autrichienne se verront reconnaltre au maximum deux semestres en
vue de la poursuite de leurs 6tudes en Hongrie, ainsi que les examens qu'ils ont pass6s
avec succs pour ces deux semestres, condition qu'ils aient suivi ces 6tudes en
Autriche conform6ment A la r6glementation autrichienne et qu'ils pr6sentent les certi-
ficats d'&tudes sup6rieures correspondants.

3) Les dispositions du pr6sent article ne sont applicables que si les 6tudiants
ont accompli au moins la moitid de leurs 6tudes dans leur Etat d'origine.

Article 7. La Commission d'experts nomm6e conform6ment . l'article 4 de la
Convention entre la R6publique d'Autriche et la R6publique populaire hongroise
concernant l'quivalence des certificats de maturit6 pour l'acc~s aux universit6s en
date du 16 juillet' 1982 est 6galement comptente pour examiner toutes les questions
relatives au pr6sent Accord.

Article 8. 1) Le present Accord sera ratifi. Les instruments de ratification
seront 6chang6s aussit6t que possible A Budapest.

I Nations Unies, Recued des Traitds, vol. 1379, p. 243.
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2) L'Accord entrera en vigueur le premier jour du troisi~me mois suivant le
mois au cours duquel aura lieu l'change des instruments de ratification.

3) Le present Accord est conclu pour une durde ind6termin6e. I1 pourra etre
d~nonch i tout moment par l'un des Etats contractants, par 6crit et par la voie diplo-
matique. La d~nonciation entrera en vigueur un an apr~s la reception de la notifica-
tion par l'autre Etat contractant.

EN FOI DE QUOI, les soussign~s A ce dfiment autoris~s ont sign6 le present Accord
et y ont appos6 leur sceau.

FAIT A Vienne le 8 mars 1983 en deux exemplaires originaux, chacun en langues
allemande et hongroise, les deux textes faisant 6galement foi.

Pour la R6publique d'Autriche:

HERTA FIRNBERG

Pour la Rdpublique populaire hongroise:

BELA KOPECZI
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ANNEXE

Spcialitds autrichiennes
Construction m~canique pour les mines
Genie des mines
Genie pttrolier
M6tallurgie

Sid~rurgie
Mtallurgie
Fonderie
Technique des deformations

Science des matdriaux
Sciences de la terre

Gtologie technique
Genie civil

Gtnie civil des constructions
Transports et tconomie des transports
Am~nagement des eaux et construction

hydraulique
Topographie
Architecture
Construction m6canique

Construction m~canique
Chimie technique

Chimie mintrale
Chimie organique
Biochimie et chimie des produits alimen-

taires
Genie chimique

Electrotechnique
Technique de l'nergie tlectrique
Electronique industrielle et technique de

regulation
Technique des communications

Agronomie
Production vtgtale
Production animale
Am6nagement des espaces verts et cultures

maraich~res
Sylviculture et industrie du bois

Sylviculture
Industrie du bois

Spdcialitds hongroises
Construction m~canique pour les mines
Genie des mines
Gdnie p~trolier
Mdtallurgie

Sid~rurgie
Mdtallurgie
Fonderie
Technique des deformations

Science des mat6riaux
Sciences de la terre

G~ologie technique
G6nie civil

Genie civil des constructions
Transports et 6conomie des transports
Am~nagement des eaux et construction

hydraulique
Topographie
Architecture
Construction m6canique

Construction m6canique
Chimie technique

Chimie min~rale
Chimie organique
Biochimie et chimie des produits alimen-

taires
Gdnie chimique

Electrotechnique
Technique de l'nergie 6lectrique
Electronique industrielle et technique de

regulation
Technique des communications

Agronomie
Production v6g~tale
Production animale
Am~nagement des espaces verts et cultures

maralch~res
Sylviculture et industrie du bois

Sylviculture
Industrie du bois
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[GERMAN TEXT - TEXTE ALLEMAND]

VERTRAG ZWISCHEN DER REPUBLIK OSTERREICH UND DER UN-
GARISCHEN VOLKSREPUBLIK OBER DIE WECHSELSEITIGE
VOLLZIEHUNG GERICHTLICHER ENTSCHEIDUNGEN IN
STRAFSACHEN

Der Bundesprasident der Republik Osterreich und der Prasidialrat der Ungar-
ischen Volksrepublik

von dem Wunsche geleitet, die rechtlichen Beziehungen zwischen den beiden
Staaten zu vertiefen und den rechtlichen Verkehr zwischen ihnen zu erleichtern sowie
die Resozialisierung von Verurteilten zu f6rdern, sind iibereingekommen, einen Ver-
trag iber die wechselseitige Vollziehung gerichtlicher Entscheidungen in Strafsachen
abzuschlieBen und haben zu diesem Zweck zu ihren Bevollmachtigten ernannt:
Der Bundesprasident der Republik Osterreich: Herrn Bundesminister fir Justiz

Dr. Harald Ofner;
Der Prasidialrat der Ungarischen Volksrepublik: Herrn Justizminister Dr. Imre

Mark6ja;
die nach Austausch ihrer in guter und gehbriger Form befundenen Vollmachten fol-
gendes vereinbart haben:

TEL I. ALLGEMEINE BESTIMMUNGEN

ALLGEMEINER GRUNDSATZ

Artikel 1. (1) Die Vertragsstaaten verpffichten sich, auf Ersuchen nach den
nachstehenden Vorschriften und Bedingungen wechselseitig Entscheidungen in
Strafsachen zu vollziehen, mit denen von dem Gericht eines Vertragsstaats iber
einen Angeh6rigen des anderen Vertragsstaats eine Freiheitsstrafe oder eine vorbeu-
gende Mal3nahme (Art. 29) rechtskriftig verhangt worden ist.

(2) Ersuchen nach Abs. I werden von dem Staat gestellt, in dem die gericht-
fiche Entscheidung ergangen ist (Urteilsstaat). Hiedurch wird jedoch das Recht des-
jenigen Staates, in dem die gerichtliche Entscheidung vollzogen werden soil (Voll-
strekkungsstaat), beim Urteilsstaat ein Ersuchen nach Abs. 1 anzuregen, nicht einge-
schrdnkt.

RECHT DES VERURTEILTEN

Artikel 2. Der Verurteilte selbst, sein gesetzlicher Vertreter, sein Ehegatte,
seine Verwandten in gerader Linie oder seine Geschwister k6nnen bei jedem der
beiden Vertragsstaaten ein Vorgehen nach Art. I anregen. Jeder Verurteilte, auf den
dieser Vertrag Anwendung finden kann, wird durch den Urteilsstaat vom wesent-
lichen Inhalt dieses Vertrages unterrichtet.

WoHNsrrz, AUFENTHALT

Artikel 3. Die Vollziehung wird nur ubernommen, wenn der Verurteilte im
Vollstreckungsstaat seinen Wohnsitz oder gew6hnlichen Aufenthalt hat.
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BEIDERSEITIGE GERICHTLICHE STRAFBARKEIT

Artikel 4. Die Vollziehung wird nur ubernommen, wenn die der Entscheidung
zugrunde liegende Handlung auch nach dem Recht des Vollstreckungsstaats mit ge-
richtlicher Strafe bedroht ist.

POLITISCHE STRAFBARE HANDLUNGEN

Artikel 5. (1) Die Vollziehung wird nicht ubernommen, wenn die der Ent-
scheidung zugrunde liegende Handlung nach Ansicht des Vollstreckungsstaats eine
strafbare Handlung politischen Charakters darstellt.

(2) Eine strafbare Handlung, bei welcher unter Beruicksichtigung aller Urn-
stdnde des Einzelfalls, insbesondere der Art der Begehung, der angewendeten oder
angedrohten Mittel oder der Schwere der eingetretenen oder beabsichtigten Folgen,
der kriminelle Charakter der Tat den politischen uberwiegt, wird nicht als strafbare
Handlung politischen Charakters betrachtet.

MILITARISCHE STRAFBARE HANDLUNGEN

Artikel 6. Die Vollziehung wird nicht uibernommen, wenn die der Entschei-
dung zugrunde liegende Handlung nach Ansicht des Vollstreckungsstaats ausschlieB-
lich in der Verletzung militarischer Pflichten besteht.

FISKALISCE STRAFBARE HANDLUNGEN

Artikel 7. (1) In Abgaben-, Steuer-, Zoll-, Monopol- und Devisenstraf-
sachen wird die Vollziehung auch uibernommen. wenn die der Verurteilung zugrunde
liegende Handlung nach einer vergleichbaren gesetzlichen Strafbestimmung des Voll-
streckungsstaats gerichtlich strafbar ware.

(2) Die Obernahme der Vollziehung darf nicht mit der Begriindung abgelehnt
werden, daB das Recht des Vollstreckungsstaats nicht dieselbe Art von Abgaben,
Steuern oder Monopolen oder keine Abgaben-, Steuer-, Zoll-, Monopol- und Devis-
enbestimmungen derselben Art wie das Recht des Urteilsstaats vorsieht.

(3) Im Falle einer im Abs. 1 nicht genannten, nach Ansicht des Vollstreckungs-
staats ausschlieBlich fiskalischen strafbaren Handlung kann die Ubernahme der Voll-
ziehung abgelehnt werden.

VERJARHRUNG

Artikel 8. Die Vollziehung wird nicht ubernommen, wenn die Vollstreckbar-
keit der Freiheitsstrafe oder vorbeugenden MaBnahme nach dem Recht eines der
beiden Vertragsstaaten verjahrt ist.

AUSNAHMEGERICHTE

Artikel 9. Die Vollziehung wird nicht ibernommen, wenn die Entscheidung
von einem Ausnahmegericht getroffen worden ist.

ABWESENHEITSURTEILE

Artikel 10. Die Vollziehung wird nicht ubernommen, wenn die Entscheidung
in Abwesenheit des Verurteilten ergangen ist.
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,,NE BIS IN IDEM '

Artikel 11. Die Vollziehung wird nicht ibernommen, wenn der Verurteilte im
Vollstreckungsstaat wegen derselben Handlung bereits rechtskraftig verurteilt oder
freigesprochen worden ist.

,,ORDRE PUBLIC"

Artikel 12. Die Vollziehung wird nicht ubernommen, wenn sie nach Ansicht
des Vollstreckungsstaats seine offentliche Ordnung oder Grundsatze seiner
Rechtsordnung gefahrdet.

MANGEL DES VOLLZIEHUNGSINTERESSES

Artikel 13. Die Vollziehung wird nicht iibernommen, wenn sich der Verur-
teilte im Urteilsstaat in Haft befindet und zum Zeitpunkt des Ersuchens eine vier
Monate nicht iubersteigende Freiheitsstrafe oder vorbeugende MaBnahme zu voll-
ziehen ist. Zur Beurteilung dieser Voraussetzung werden mehrere Freiheitsstrafen
oder vorbeugende MaBnahmen oder ihre zu vollziehenden Reste zusammengerech-
net. Ist die Dauer des Volizuges der vorbeugenden Maf3nahme unbestimmt, so ist der
Zeitpunkt maf3gebend, zu dem sie nach dem Recht des Urteilsstaats spatestens aufzu-
heben ist.

ZUSTIMMUNG DES VERURTEILTEN

Artikel 14. (1) Die Vollziehung im Vollstreckungsstaat kann nur statt-
finden, wenn der Verurteilte zugestimmt hat.

(2) Ist der Verurteilte zu einer rechtsguiltigen Zustimmung nicht fahig, so ist
die Zustimmung seines gesetzlichen Vertreters einzuholen.

TElL II. UBERNAHME UND WIRKUNGEN DER VOLLZIEHUNG

VOLLSTRECKUNGSERSUCHEN

Artikel 15. Sind nach Ansicht des Urteilsstaats die Voraussetzungen fir eine
Obernahme der Vollziehung nach diesem Vertrag gegeben, so kann der Urteilsstaat
nach MaBgabe seines innerstaatlichen Rechts den Vollstreckungsstaat um die Ober-
nahme der Vollziehung der verhangten Freiheitsstrafe oder vorbeugenden Ma13-
nahme ersuchen.

BEWILLIGUNG

Artikel 16. Auf Grund eines Ersuchens nach Art. 15, dem die in Art. 24 be-
zeichneten Unterlagen anzuschlie3en sind, verstandigt der Vollstreckungsstaat den
Urteilsstaat, inwieweit dem Ersuchen stattgegeben wird. Jede vollstdndige oder teil-
weise Ablehnung ist zu begrunden.

DURCHFUHRUNG DER VOLLZIEHUNG

Artikel 17. (1) Im Falle einer Annahme des Ersuchens nach Art. 15 setzt das
Gericht des Vollstreckungsstaats die Freiheitsstrafe oder vorbeugende Maf3nahme in
der gleichen Art und Dauer fest, wie sie im Urteilsstaat ausgesprochen worden ist. Ist
diese jedoch nach Art oder Dauer mit den Rechtsvorschriften des Vollstreckungs-
staats nicht vereinbar, so wird er sie an die nach seinem Recht ffir eine strafbare
Handlung derselben Art vorgesehene Strafe oder vorbeugende Mal3nahme anpassen.
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Sie muB ihrer Art und Dauer nach soweit wie moglich der Strafe oder vorbeugenden
MaBnahme entsprechen, wie sie durch die zu vollziehende Entscheidung verhingt
worden ist. In jedem Fall ist der Vollstrekkungsstaat an die Tatsachenfeststellungen
gebunden, die der im Urteilsstaat getroffenen Entscheidung zugrunde liegen.

(2) Durch die Vollziehung im Vollstreckungsstaat darf der Verurteilte in der
Gesamtauswirkung nicht ungiinstiger gestellt werden als im Falle der weiteren Voll-
ziehung im Urteilsstaat.

(3) Die Vollziehung einschlieBlich der bedingten Entlassung richtet sich nach
dem Recht des Vollstreckungsstaats. Fur den Verurteilten giunstigere Rechtsvor-
schriften des Urteilsstaats betreffend die bedingte Entlassung werden jedoch ange-
wendet, sofern das Recht des Vollstreckungsstaats dem nicht entgegensteht.

(4) Die im Urteilsstaat in Haft zugebrachte Zeit wird in die im Vollstreckungs-
staat zu verbOfBende Freiheitsstrafe oder vorbeugende Malnahme zur Ganze einge-
rechnet.

STRAFTEILUNG

Artikel 18. Liegen der Verurteilung mehrere Handlungen zugrunde, kann die
Vollziehung aber nur wegen des auf einzelne dieser Handlungen entfallenden Teiles
der Freiheitsstrafe oder vorbeugenden MaBnahme erfolgen, so wird das Gericht des
Vollstrekkungsstaats im Rahmen des Verfahrens nach Art. 17 den zu vollziehenden
Teil bestimmen, der auf diese Handlungen entfdllt.

WIRKUNGEN DER VOLLZIEHUNG

Artikel 19. (1) Ist zur Geltung eines auslAndischen Urteiles nach dem Recht
eines der beiden Vertragsstaaten eine zwischenstaatliche Vereinbarung erforderlich,
so knuipfen sich bei Ubernahme der Vollziehung an die Entscheidung des Urteils-
staats im Vollstrekkungsstaat dieselben Rechtswirkungen wie an die strafgericht-
lichen Entscheidungen dieses Staates.

(2) Ist dem Ersuchen um Obernahme der Vollziehung stattgegeben worden, so
wird der Urteilsstaat den Verurteilten so bald wie m6glich in den Vollstreckungsstaat
dberstellen. Ist die Oberstellung erfolgt oder befindet sich der Verurteilte bereits im
Vollstreckungsstaat, so haben weitere VollstreckungsmaBnahmen im Urteilsstaat zu
unterbleiben.

(3) Entzieht sich der Verurteile der VolIziehung im Vollstreckungsstaat, so er-
langt der Urteilsstaat das Recht auf Vollziehung des Strafrestes wieder.

(4) Das Recht des Urteilsstaats auf VolIziehung erlischt endgiiltig, wenn der
Verurteilte die Strafe oder vorbeugende Mafnahme verbil3t hat oder sie ihm end-
giltig nachgesehen worden ist.

.(5) Ist im Vollstreckungsstaat gegen den Verurteilten wegen der dem Ersuchen
um Ubernahme der Voliziehung zugrunde liegenden Handlung ein Strafverfahren
anhdngig und ist dem Ersuchen stattgegeben worden, so stellt dieser Staat das Straf-
verfahren vorlaufig ein. Er erlangt das Recht zu Verfolgung wieder, wenn sich der
Verurteilte der Vollziehung entzieht. Der Vollstreckungsstaat stellt das Strafver-
fahren endgiltig ein, wenn die Strafe oder vorbeugende MaBnahme volIzogen oder
ihre VolIziehung endgfiltig nachgesehen worden ist.
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GNADENMABNAHMEN, AMNESTIEN, WIEDERAUFNAHMEN

Artikel 20. (1) Gnadenmaf3nahmen zugunsten des Verurteilten konnen vom
Vollstreckungsstaat ergriffen werden. Hiedurch wird das Recht des Urteilsstaats,
dem Vollstreckungsstaat solche Gnadenmaf3nahmen zu empfehlen, nicht ausge-
schlossen. Auf diese Empfehlung wird im Vollstreckungsstaat bei der Entscheidung
Ober einen Gnadenerweis wohlwollend Bedacht genommen werden. Unberhfirt
bleibt auch das Recht des Urteilsstaats, GnadenmaBnahmen mit Wirksamkeit ffir
seinen Rechtsbereich zu ergreifen.

(2) Sowohl die vom Urteilsstaat als auch die vom Vollstreckungsstaat er-
griffenen Amnestien wirken zugunsten des Verurteilten.

(3) Fur die Entscheidung iber einen Antrag auf Wiederaufnahme des Straf-
verfahrens ist ausschlieBlich der Urteilsstaat zustandig.

MITTEILUNGEN

Artikel 21. (1) Die Vertragsstaaten verstdndigen einander so bald wie moglich
von allen Umstanden, die auf die Voliziehung EinfluB haben konnten.

(2) Der Urteilsstaat verstAndigt den Vollstreckungsstaat insbesondere von
Gnadenmaf3nahmen, Amnestien oder einer Wiederaufnahme des Strafverfahrens.

(3) Der Vollstreckungsstaat verstandigt den Urteilsstaat von der Beendigung
der Vollziehung.

.BERSTELLUNG, DURCHBEFORDERUNG

Artikel 22. (1) Auf die Oberstellung eines Verurteilten in den Vollstreck-
ungsstaat sind die Art. 21 und 22 des Vertrages zwischen der Republik Osterreich und
der Ungarischen Volksrepublik iber die Auslieferung vom 25. Februar 1975 sinnge-
mJ3 anzuwenden.

(2) Soll ein Verurteilter aus einem Vertragsstaat durch das Hoheitsgebiet des
anderen Vertragsstaats in einen dritten Staat oder aus einem dritten Staat durch das
Hoheitsgebiet eines Vertragsstaats in den anderen Vertragsstaat zur Vollziehung
einer fiber ihn verhangten Freiheitsstrafe oder vorbeugenden Maf3nahme bef6rdert
werden, so ist hieffir Art. 29 des Vertrages zwischen der Republik Osterreich und der
Ungarischen Volksrepublik fiber die Auslieferung vom 25. Februar 1975 sinngemdJ3
anzuwenden.

SPEZIALITAT

Artikel 23. (1) Wird ein Verurteilter in Anwendung dieses Vertrages in den
Vollstreckungsstaat iberstellt, so darf er dort wegen einer vor seiner Ubergabe be-
gangenen Handlung, auf die sich die Bewilligung nicht bezieht, oder aus einem an-
deren vor seiner Ubergabe entstandenen Grund weder verfolgt, abgeurteilt oder ir-
gendeiner Beeintrachtigung seiner pers6nlichen Freiheit unterworfen noch an einen
dritten Staat ausgeliefert werden.

(2) Die Beschrankung nach Abs. 1 entfallt,
1. wenn der Urteilsstaat der Strafverfolgung, Auslieferung oder Vollstreckung

einer Strafe oder vorbeugenden MaBnahme zustimmt;
2. wenn der fiberstellte Verurteilte sich nach seiner endgfiltigen Entlassung langer

als 45 Tage im Vollstreckungsstaat aufhalt, obwohl er ihn verlassen konnte und
durfte, oder wenn er nach Verlassen dieses Staates freiwillig dahin zurfickge-
kehrt ist.
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(3) Auf die Zustimmung nach Abs. 2 Z 1 sind die Bestimmungen des Vertrages
zwischen der Republik Osterreich und der Ungarischen Volksrepublik uber die Aus-
lieferung vom 25. Februar 1975 sinngemdJ anzuwenden.

TEIL III. VERFAHREN

ERSUCHEN UND UNTERLAGEN

Artikel 24. (1) Ersuchen nach diesem Vertrag werden schriftlich gestellt.
(2) Dem Ersuchen sind anzuschliel3en:

1. eine mit der Bestatigung der Rechtskraft und der Vollstreckbarkeit versehene
Ausfertigung oder beglaubigte Abschrift (Kopie) des Urteils;

2. eine Abschrift der angewendeten gesetzlichen Bestimmungen sowie jener uber
die bedingte Entlassung;

3. m6glichst genaue Angaben iber den Verurteilten, seine Staatsangeh6rigkeit und
seinen Wohnsitz oder gew6hnlichen Aufenthalt;

4. eine Bestatigung uber die anzurechnenden Haftzeiten;
5. ein mit dem Verurteilten aufgenommenes Protokoll, aus dem sich seine Zustim-

mung ergibt;
6. weitere Unterlagen, die ffir die Beurteilung des Ersuchens von Bedeutung sein

kOnnen.

ERGANZUNG DES ERSUCHENS

Artikel 25. Hlt der Vollstreckungsstaat die ihm ibermittelten Angaben und
Unterlagen ffir nicht ausreichend, so ersucht er um die notwendige Erganzung. Er
kann fir das Einlangen dieser Erganzung eine angemessene Frist bestimmen; diese
kann auf begrindetes Ersuchen verlangert werden. Mangels einer Erganzung wird
fber das Ersuchen auf Grund der vorhandenen Angaben und Unterlagen ent-
schieden.

GESCHKFTSWEG

Artikel 26. Der Schriftverkehr nach diesem Vertrag findet zwischen dem Bun-
desminister fir Justiz der Republik Osterreich einerseits und dem Justizminister der
Ungarischen Volksrepublik andererseits statt. Der diplomatische Weg wird hiedurch
nicht ausgeschlossen.

SPRACHE, LEGALISIERUNG

Artikel 27. Die Ersuchen und Mitteilungen nach diesem Vertrag sowie beizu-
ffigende Unterlagen bedirfen keiner Ubersetzung und Legalisierung.

KOSTEN

Artikel 28. Die in Anwendung dieses Vertrages entstandenen Kosten werden
nicht ersetzt. Der um Oberstellung eines Verurteilten im Luftweg ersuchende Staat
tragt aber die Kosten, die durch diese Oberstellung entstanden sind.

DEFINITIONEN

Artikel 29. Im Sinne dieses Vertrages bedeutet der Ausdruck ,,vorbeugende
Maf3nahmen":
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1. in der Republik Osterreich die Unterbringung in einer Anstalt fir geistig ab-
norme Rechtsbrecher, fir entw6hnungsbeduirftige Rechtsbrecher und fur ge-
faihrliche Ruckfallstater;

2. in der Ungarischen Volksrepublik die Zwangsheilbehandlung, die Zwangshei-
lung der Alkoholiker und die Sicherungsverwahrung.

TEIL IV. SCHLUSSBESTIMMUNGEN

Artikel 30. Verpflichtungen aus bestehenden mehrseitigen Ubereinkommen
werden durch diesen Vertrag nicht berihrt.

Article 31. Dieser Vertrag bedarfder Ratifikation. Die Ratifikationsurkunden
werden in Budapest ausgetauscht.

Artikel 32. Dieser Vertrag findet auch auf gerichtliche Entscheidungen An-
wendung, die vor dem Inkrafttreten dieses Vertrages ergangen sind.

Artikel 33. (1) Dieser Vertrag tritt am ersten Tag des dritten Monats nach
dem Austausch der Ratifikationsurkunden in Kraft.

(2) Dieser Vertrag wird fir unbestimmte Zeit geschlossen. Er kann von jedem
Vertragsstaat auf diplomatischem Weg schriftlich mit einer Kiindigungsfrist von
sechs Monaten gekiindigt werden.

GESCHEHEN zu Wien, am 6. Mai 1985 in zwei Urschriften in deutscher und un-
garischer Sprache, wobei beide Texte gleichermal3en authentisch sind.

Fir die Republik Osterreich:

Dr. HARALD OFNER

Fir die Ungarische Volksrepublik:

Dr. MARK6JA IMR
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[HUNGARIAN TEXT - TEXTE HONGROIS]

SZERZODIS AZ OSZTRAK KOZTARSASAG IS A MAGYAR NtP-
KOZTARSASAG KOZOTT A BUNTET(OGYEKBEN HOZOTT
BIROSAGI HATAROZATOK KOLCSONOS VIGREAJTASAROL

Az Osztrnk K6ztArsasdg Sz6vets~gi Eln6ke 6s a Magyar N~pk6zt rsasdg Eln6ki
Tanmcsa

att6l a szAnddkt61 vezettetve, hogy a k~t dllam k6z6tti jogi kapcsolatokat elml-
yits6k 6s az egymisk6zti jogi forgalmat megk6nnyitsdk, valamint hogy az elit ltek
beiIeszked~sdt a tdrsadalomba el6mozditsdk, megegyeztek abban, hogy szerz6ddst
k6tnek a buintet6iigyekben hozott bir6sigi hatdrozatok k6lcs6n6s v6grehajtdsdr61 6s
ebb61 a clb6l Meghatalmazottaikkd kineveztdk:
az Osztrik K6ztdrsas ig Sz6vets6gi Eln6ke: dr. Harald Ofner sz6vetsdgi igazsdgiigy-

miniszter urat;
a Magyar Ndpk6ztdrsasdg Eln6ki Tandcsa: dr. Mark6ja Imre igazsdgiigyminiszter

urat;
akik j6 6s kell6 alakban tad1t meghatalmaz~saik kicser616se utdn a k6vetkez6kben

dllapodtak meg:

I. Rtsz. ALTALANOS RENDELKEZISEK

ALTALANOS ALAPELV

1. cikk. (1) A Szerz6d6 Allamok k6telezik magukat, hogy megkeres6sre az
altbbi el6irdsok 6s felt6telek szerint k6lcs6n6sen v6grehajtjdk azokat a biin-
tet6igyekben hozott hatd.rozatokat, melyekkel az egyik Szerz6d6 Allarn bir6sdga a
mdsik Szerz6d6 Allam dllampolgdrdval szemben joger6sen szabadsdgveszt6s
biintet6st vagy int6zked6st (29. cikk) szabott ki.

(2) Az 1 bekezd6s szerinti megkeres6st az az Allam terjeszti e16, ahol a bir6sAgi
hatdrozatot meghoztik (It61kez6 Allam). Ez azonban nem korlAtozza annak az
Allamnak, ahol a bir6sgi hatirozatot v(gre kell hajtani (V6grehajt6 Allam), azt a
jogdt, hogy az It61kez6 Allamndl az 1 bekezd6s szerinti megkeres6st kezdem6nyezze.

AZ ELITtLT JOGA

2. cikk. Az elit61t, tbrv6nyes k~pvisel6je, hdzastdrsa, egyenesdgi rokonai vagy
testv6rei a Szerz6d6 Allamok bdrmelyik~n61 maguk is kezdem6nyezhetik az 1. cikk
szerinti eljdrAst. Minden elit61tet, akire e Szerz6d6s alkalmaz'Ast nyerhet, az It1kez6
Allamban e Szerz6d6s 16nyeges tartalmAr6l tAj6koztatni kell.

LAKOHELY, TARTOZKODASI HELY

3. cikk. A v6grehajtAst csak akkor veszik dt, ha az elit61t lak6helye vagy
szokAsos tart6zkodAsi helye a V6grehajt6 Allamban van.
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A CSELEKMtNY KOLCSONOS BIROI BONTETHET6SItGE

4. cikk. A v6grehajt~st csak akkor veszik dt, ha a hatdrozat alapjaul szolgAl6
cselekm6ny a VWgrehajt6 Allam joga szerint is bir6sigi uton biuntetend6.

POLITIKAI BONCSELEKMINYEK

5. cikk. (1) A v6grehajtdst nem veszik At, ha a hatdrozat alapjdul szolgA16
cselekm6ny a Vgrehajt6 Allam n6zete szerint politikai jellegii biincselekm6ny.

(2) Az olyan biuntetend6 cselekm6ny, amelyn61 figyelemmel az adott eset
6sszes k6ruIm6nyeire, kiil6n6sen az elk6vet6s m6djdra, a felhaszndlt vagy kiltdsba
helyezett eszk6z6kre vagy a bellott, illet6leg a sz~nd6kolt k6vetkezm6nyek sulyos-
s.Agdra a cselekm6ny k6zt6rv6nyi jellege a politikaihoz k6pest tulnyom6, nem tekin-
tend6 politikai jellegii biincselekm6nynek.

KATONAI BUNCSELEKMtNYEK

6. cikk. A v6grehajtdst nem veszik dt, ha a hatdrozat alapjdul szolgd16 cselek-
m6ny a Vgrehajt6 Allam n6zete szerint kizir61ag a katonai k6telezetts~gek megs6r-
t6s6ben ill.

PI NZUGYI BUNCSELEKMtNYEK

7. cikk. (1) Illet6k-, ad6-, v~m-, j6ved6ki 6s devizaugyekben inditott bun-
tet6 eljAr.sokn~l a v~grehajtdst szint6n dtveszik, ha az elit616s alapjdul szolgd16
cselekm6ny a VWgrehajt6 Allam hasonl6 jellegil t6rv6nyi buintet6 rendelkez6se szerint
bir6sdgi uton buntetend6 lenne.

(2) A v6grehajtds dtv6tel6t nem lehet azzal az indokkal elutasitani, hogy a
Vgrehajt6 Allam joga nem azonos, illet6leg nem azonos jelle~ii illet6k-, ad6-, vim-,
j6ved~k vagy devizarendelkez6seket ismer, mint az It61kez6 Allam joga.

(3) Az 1 bekezd6sben nem emlitett, a V~grehajt6 Allam n6zete szerint
kizdr61ag p6nziigyi jellegiu biincselekm~ny eset6ben a v6grehajt~s Atv6tel6t meg lehet
tagadni.

ELF VOLES

8. cikk. A v6grehajtdst nem veszik dt, ha a szabads~gveszt6s biuntet6s vagy az
intzked6s v6grehajthat6s~ga a k6t Szerz6d6 Allam egyik6nek joga szerint elvilt.

RENDKIVOLI BIROSAGOK

9. cikk. A v6grehajtdst nem veszik dt, ha a hatdrozatot rendkiviili bir6sig
hozta.

TAVOLLEVO ELITE LSE

10. cikk. A v6grehajt~st nem veszik dt, ha a hatdrozatot az elit61t tdvoll6t6ben
hoztik.

A KETTtoS FELELOSSEGREVONAS TILALMA

11. cikk. A v6grehajtdst nem veszik dt, ha az elit61tet a Vgrehajt6 Allamban
ugyanazon cselekm6ny miatt mdr joger6sen elit61t6k vagy felmentett~k.
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KOZREND

12. cikk. A v~grehajtdst nem veszik At, ha az a Vgrehajt6 Allam n6zete
szerint k6zrendj6t, vagy jogrendj~nek alapelveit vesz61yezteti.

ELENYtSZO VIGREHAJTASI IRDEK

13. cikk. A v~grehajtAst nem veszik At, ha az elit61tet az It61kez6 Allamban
fogva tartjak 6s a megkeres6s id6pontjdban 4 h6napot meg nem halad6 szabadsdg-
veszt6sbuntet6st vagy int6zked6st kell v6grehajtani. E felt6tel elbiraldsa c61jab61 a
szabadsagveszt6sbuntet6seket vagy az int6zked~seket, vagy azok v6grehajtand6
hdtral6v6 r6szeit egybe kell szdmitani. Ha az int6zked6s v6grehajtdsi tartama hatAro-
zatlan ideju, akkor az az id6pont az irinyad6, amikor azt az It~lkez6 Allam joga
szerint legk6s6bben meg kell szuntetni.

AZ ELITtLT HOZZAJARULASA

14. cikk. (1) A v6grehajtAsra a Vgrehajt6 Allamban csak akkor kerilhet
sor, ha az elit61t ahhoz hozzdjdrult.

(2) Ha az elit61t jog~rv6nyes hozz~jdrulsra k6ptelen, akkor a t6rv6nyes k6p-
visel6je hozzdjdrulAsit kell beszerezni.

II. RESZ. A VEGREHAJTAS ATVtTELE ES HATASAI

A VEGREHAJTAS IRANTI MEGKEREStS

15. cikk. Ha az It1kez6 Allam nzete szerint a v~grehajtds dtv6tel6nek felt6-
telei e Szerz6d6s szerint fennillnak, akkor az Itelkez6 Allam sajdt bels6 jogAnak
megfelel6en megkeresheti a Vgrehajt6 Allamot a kiszabott szabadsdgveszt6s-
biintet6s vagy az int6zked~s v~grehajtAsAnak dtv~tele irAnt.

HELYTADAS

16. cikk. A 15. cikk szerint t6rt~n6 megkeres~s alapjan - amelyhez a 24. cikk-
ben megjelo1t mell6kleteket kell csatolni - a VWgrehajt6 Allam 6rtesiti az It61kez6
Allamot, mennyiben tesz eleget a megkeres6snek. A teljes vagy r6szleges megtagad'Ast
indokolni kell.

A VtGREHAJTAS FOGANATOSITASA

17. cikk. (1) A 15. cikk szerinti megkeres6s elfogadAsa eset6n a VWgrehajt6
Allam bir6sAga azonos nemui 6s tartamu szabadsagveszt6sbintet6st vagy int6zked6st
d1lapit meg, mint amilyet az It1kez6 Allamban kiszabtak. Ha azonban a szabadsdg-
veszt6sbuntet6s vagy int6zked6s nem~t vagy tartamat illet6en nem egyeztethet6 6ssze
a Wgrehajt6 Allamn jogszabdlyaival, akkor azt a Wgrehajt6 Allam bir6sAga a sajdt
joga szerint az azonos bdncselekm6nyre el6irt biintet6shez vagy int6zked6shez igazitja.
Ennek a biuntet6snek vagy int6zked6snek nem6t 6s tartamdt tekintve a lehet6 leg-
nagyobb m6rt6kben meg kell felelnie annak a biuntet6snek vagy int6zked6snek,
amelyet a v6grehajtand6 hatdrozat kiszabott. A Vgrehajt6 Allamot minden esetben
k6tik az It61kez6 Allamban hozott hatdrozat alapjdul szolgAl6 t6nymegd11apitAsok.

(2) A Vgrehajt6 Allamban az elit61t a v6grehajtAs sorAn 6sszhatAsAt tekintve
nem keriilhet kedvez6tlenebb helyzetbe, mint ha a tovabbi v6grehajtds az It61kez6
Allamban t6rt~nne.
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(3) A v~grehajtis, bele6rtve a felt6teles szabadsigra bocstst, a V6grehajt6
Allain joga szerint t6rt6nik. Az It61kez6 Allamnak a felt6teles szabadsdgra bocsd-
tisra vonatkoz6, 6s az elit6ltre kedvez6bb jogszabdlyait alkalmazni kell, amennyiben
az a V6grehajt6 Allam jogival nem ellent6tes.

(4) Az Itlkez6 Allamban letart6ztattsban t6lt6tt id6t a Vgrehajt6 Allamban
kit6ltend6 szabadsigveszt6sbiIntet6s vagy int6zked6s tartamAba teljes eg6sz6ben be
kell szAmitani.

BUNTETISMEGOSZTAS

18. cikk. Ha az elitfl6s alapjtul t6bb cselekm6ny szolgil, a v6grehajtds azon-
ban csak a szabadsAgveszt6sbuntet6snek vagy int6zked6snek e cselekm6nyek egy
r6sze tekintet6ben foganatosithat6, akkor a Vgrehajt6 Allam bir6sAga a 17. cikk
szerinti eljcrs keret6ben meghatdrozza az e cselekm6nyekre jut6 v6grehajtand6
r6szt.

A VIGREHAJTAS HATASAI

19. cikk. (1) Ha a k6t Szerz6d6 Allam egyik6nek joga szerint egy kuilf6ldi
it6let 6rv~ny~hez nemzetk6zi szerz6d~s szuiks6ges, akkor a v6grehajtds dtv6tele eset6n
az It1kez6 Allam hatdrozat~hoz ugyanazok a joghatdsok fiiz6dnek a V6grehajt6
Allamban, mint ez ut6bbi dllamban a buintet6 iigyekben hozott hatArozatokhoz.

(2) Ha a v6grehajtds dtvtelfre irdnyul6 megkeres6st elfogadtdk, akkor az It&1-
kez6 Allam az elit61tet a lehet6 leghamarabb a V~grehajt6 Allamnak dtadja. Ha az
dtadds megtbrt6nt, vagy ha az elit6lt mdr a V6grehajt6 Allamban tart6zkodik, akkor
az Itlkez6 Allamban a tovdbbi v6grehajtdsi cselekm~nyeket abba kell hagyni.

(3) Ha az elit~lt a V6grehajt6 Allamban kivonja magdt a v6grehajtds a161, ak-
kor az It61kez6 Allamnak a biuntet6s hdtral6v6 r6sze tekintet6ben a v6grehajtdsi joga
fel61ed.

(4) Az It61kez6 Allam v6grehajt~si joga v6glegesen megsziinik akkor, ha az
elit61t a biintet6st vagy az int6zked6st kit6lt6tte, vagy ha a biintet6s a161 v6glegesen
mentesitett6k.

(5) Ha a Vgrehajt6 Allamban az elit61t ellen a v6grehajtAs Atv6tele irdnti meg-
keres6s alapjiul szolgI6 cselekm6ny miatt biintet6e1jdrds folyik 6s a megkeres6st
elfogadtdk, akkor ez az dllam a bUntet6 eljdrdst ideiglenesen megszunteti. A Wgre-
hajt6 Allam binild6z~si joga felled, ha az elit61t a v6grehajt~s a161 kivonja magdt.
A V6grehajt6 Allam a biintet6 eljdrAst v~glegesen megszfinteti, ha a bfintet6st vagy
int6zked6st v6grehajtottAk, vagy ha az elit61tet a biintet~s al61 v6glegesen mentesitet-
t~k.

EGYENI KEGYELEM, KOZKEGYELEM, PERUJITAS

20. cikk. (1) Egy6ni kegyelemben az elit6ltet a VWgrehajt6 Allamban lehet
riszesiteni. Ez nem zArja ki az Itlkez6 Allamnak azt a jogAt, hogy a V~grehajt6
Allamnak ilyen kegyelemben val6 r6szesit6st ajdnlja. Ezt az ajAnlAst a Wgrehajt6
Allamban a kegyelemben r~szesit6sre vonatkoz6 d6nt~s meghozatalakor j6indulattal
figyelembe veszik. Az It61kez6 Allam joga 6rintetlen marad arra, bogy a sajt jogha-
t6sdgi teriflet6re vonatkoz6 hatdllyal kegyelmi int6zked~seket hozzon.

(2) Mind az It1kez6 Allamban, mind pedig a V6grehajt6 Allamban hozott
k6zkegyelem kihat az elit61t javdra.

(3) A perujitdsi k6relem elbird1isdra kizdr6lag az It61kez6 Allamnak van jog-
hat6sAga.
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KOZLSEK

21. cikk. (1) A Szerz6d6 Allamok a lehet6 leghamarabb 6rtesitik egym6ist
minden olyan k6rii1m~nyr61, amely a v~grehajt.st befoly6solhatja.

(2) Az It1kez6 Allam kil6n6sen az egy~ni kegyelemr6l, a k6zkegyelemr6l
vagy a perujit6.sr6l 6rtesiti a Vgrehajt6 Allamot.

(3) A Vgrehajt6 Allam rtesiti az It~lkez6 Allamot a v6grehajt.s befejez6-
s~r61.

ATADAS, ATSZALLITAS

22. cikk. (1) Az elit61tnek a Vgrehajt6 Allam r~szre t6rt6n6 6tad6.s6.ra az
Osztrdk Kozt6.rsas6ig 6s a Magyar N6pk6zt.rsas.g k6z6tt a kiadat.sr61 sz616 1975.
februdr 25-6n al6.irt szerz6d6s 21. 6s 22. cikkeit kell 6rtelemszerfien alkalmazni.

(2) Ha egy elit61tet az egyik Szerz6d6 Allamb6l a m6.sik Szerz6d6 Allam
teriilet6n keresztil egy harmadik 6llamba, vagy pedig egy harmadik Allamb6l az
egyik Szerz6d6 Allam teru1et6n keresztil a m6.sik Szerz6d6 Allamba kell 6.tsz6llitani
a vele szemben kiszabott szabads6.gveszt6sbiintet6s vagy int6zked6s v~grehajtdsa c61-
j6.b61, akkor az Osztr.k K6zt.rsas.g 6s a Magyar N6pk6zt.rsas.g k6z6tt a
kiadat6isr6l sz616 1975. febru.r 25-6n al6irt szerz6d6s 29. cikk6t kell 6rtelemszeriien
alkalmazni.

A FELEL)SS8GREVONAS KORLATAI

23. cikk. (1) Ha e Szerz6d6s alkalmaz.sa sor6n valamely elit61tnek a VWgre-
hajt6 Allam r6sz6re t6rt6n6 dtad6.sra keril sor, akkor 6t ott az Atad6isa el6tt
elk6vetett olyan cselekm6ny miatt, amelyre a hozz.jdrul.s nem vonatkozik, vagy
m6.s, az Ataddsa el6tt keletkezett ok miatt nem lehet sem felel6ssfgre vonni, sem
elit61ni vagy szem61yes szabads.g6ban valamely m6don korlhtozni, sem pedig egy
harmadik 6Jllamnak kiadni.

(2) Az 1 bekezd6sben foglalt korlhtoz.s nem 6.l1 fenn,
1. ha az It61kez6 Allam hozzdj6.rul a biintet6 eljAtrshoz, a kiadat.shoz, vagy a

biintet6s, illet6leg int6zked6s v6grehajtAs~hoz;
2. ha az 6tadott elit1t v6gleges szabadulhsa ut6.n 45 napndl hosszabb ideig

tart6zkodik a VWgrehajt6 Allamban, j611ehet azt jogszerien elhagyhatta volna,
vagy ha ezen 6llam elhagydsa ut6n oda 6nk6nt visszat6rt.
(3) A 2 bekezd6s 1. pontja szerinti hozz6.jdrul6isra az Osztr.k K6zt6irsasdg 6s a

Magyar N6pk6ztdrsas.g k6z6tt a kiadatAsr6l sz616 1975. februir 25-6n alirt
szerz6d6s rendelkez6seit kell 6rtelemszeruien alkalmazni.

III. Rsz. ELJARAS

A MEGKEREStS 8S MELLIKLETEI

24. cikk. (1) Az e Szerz6d6s alapj6.n t6rt6n6 megkeres6st irdsban kell e1k6s-
ziteni.

(2) A megkeres6shez mellkelni kell
1. az it1etnek a joger6re emelked6s 6s a v6grehajthat6s.g igazolisival elhdtott

kiadm.ny.t vagy hitelesitett m6.solat6.t;
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2. az alkalmazott t6rv~nyi rendelkez~sek, valamint a feltteles szabadsigra bocsi-
tdsr61 sz616 rendelkez~sek sz6veg~t;

3. lehet6leg pontos adatokat az elit61tr61, Allampolgfirsdgk.r61, lak6hely6r61 6s
szokdsos tart6zkodd.si hely6r61;

4. a besz.mitand6 fogvatartdsi id6 igazoltst;
5. az elitf1ttel k6szitett jegyz6k6nyvet, amelyb6l hozzdjdruldsa kitinik;
6. mis olyan iratot, amely a megkeres6s elbird1hsa szempontjdb6l jelent6s6ggel

birhat.

A MEGKERESIS KIEGISZITtSE

25. cikk. Ha a V6grehajt6 Allam a neki megkiuld6tt adatokat 6s mell~kleteket
nem tartja kiel6git6nek, akkor k6ri a sziiks~ges kieg6szit6st. A kieg6szit6s meg-
kild6sre megfelel6 hatdrid6t szabhat; ez indokolt k6relemre meghosszabbithat6.
Kieg~szit~s hidnydban a Vgrehajt6 Allam a rendelkez6sre d116 adatok 6s mell6kletek
alapjdn dont.

Az 8RINTKEZtS MODJA

26. cikk. E Szerz6d~s alapjdn az iratvAltts egyr~sz61 az Osztr.Ak K6ztdrsasdg
sz6vets~gi igazsdguigyminisztere, misr6szr61 a Magyar N6pk6ztdrsasdg igazsigiigy-
minisztere k6z6tt t6rt~nik. Ez nem zdrja ki a diplomciai ut ig~nybevtelt.

NYELV, HITELESITES

27. cikk. E Szerz6d6s alapjdn a megkeres~sek 6s kzl6sek, valamint a csato-
land6 mellkletek leforditdsa 6s hitelesit6se nem sziiks~ges.

KOLTStGEK

28. cikk. Az e Szerz6d6s alkalmazdsa sordn felmerilt k61ts6geket nem t6ritik
meg. Az elit61tnek 1gi uton t6rt6n6 dtaddsdt k6r6 llam viseli azonban az ilyen
dtaddssal felmerulO k61ts6geket.

MEGHATAROZASOK

29. cikk. E Szerz6d6s vonatkozsdban az ,,int6zked6s" kifejez~s a kovet-
kez6ket jelenti:
1. az Osztrik Koztdrsasdgban a szellemileg fogyat6kos jogs~rt6k int~zeti elhel-

yez~s~t, az elvon6 kezel6sre szorul6 jogs6rt6k int~zeti elhelyez~st, a vesz~lyes
visszaes6 binoz6k int6zeti elhelyez6st;

2. a Magyar N6pk6ztdrsasdgban a k6nyszergy6gykeze1st, az alkoholistk
k~nyszergy6gyitdsAt 6s a szigoritott 6rizetet.

IV. Rsz. ZARORENDELKEZtSEK

30. cikk. A jelenleg hatdlyos t6bboldalu szerz6d6sekb61 fakad6 k6tele-
zetts~geket e Szerz6d6s nem 6rinti.

31. cikk. Ezt a Szerz6d~st meg kell er6siteni. A meger6sit6 okiratokat Buda-
pesten cser~lik ki.
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32. cikk. A Szerz6ds azokra a bir6sigi hatArozatokra is alkalmazand6,
amelyeket a Szerz6d6s hat~lybal6p6se el6tt hoztak.

33. cikk. (1) E Szerz6d6s a meger6sit6 okiratok kicser616s6t k6vet6 harma-
dik h6nap els6 napjAn 16p hatAlyba.

(2) E Szerz6d6st hatArozatlan id6re kotik. Azt a Szerz6d6 Allamok bArmel-
yike hat h6napos felmondAsi hatrid6vel diplomiciai uton irdsban felmondhatja.

K8SZOLT B6csben, 1985. 6vi mAjus h6 6. napjAn k~t eredeti p61dAnyban n~met 6s
magyar nyelven; mindk6t sz6veg egyardnt hiteles.

Az Osztrdk K6ztArsasdg nev6ben:

Dr. HARALD OFNER

A Magyar N6pk6ztdrsasdg nev6ben:

Dr. MARKOJA IMRE
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[TRANSLATION - TRADUCTION]

TREATY1 BETWEEN THE REPUBLIC OF AUSTRIA AND THE
HUNGARIAN PEOPLE'S REPUBLIC ON RECIPROCAL EN-
FORCEMENT OF SENTENCES IN CRIMINAL CASES

The Federal President of the Republic of Austria and the Presidential Council
of the Hungarian People's Republic,

Desiring to enhance legal relations between the two States and to facilitate legal
dealings between them, as well as to promote the social rehabilitation of convicted
persons, have agreed to conclude a Treaty on the reciprocal enforcement of sentences
in criminal cases and have for that purpose appointed as their Plenipotentiaries:
The Federal President of the Republic of Austria: Dr. Harald Ofner, Federal

Minister of Justice;
The Presidential Council of the Hungarian People's Republic: Dr. Imre Markoja,

Minister of Justice;
who, having exchanged their full powers, found in good and due form, have agreed
as follows:

PART I. GENERAL PROVISIONS

GENERAL PRINCIPLES

Article 1. 1. The Contracting States undertake, on request and in accord-
ance with the following provisions and conditions, reciprocally to enforce sentences
in criminal cases where the court of one of the Contracting States has finally and ab-
solutely imposed a term of imprisonment or preventive measures (article 29) on a na-
tional of the other Contracting State.

2. Requests under paragraph 1 shall be made by the State in which the sentence
has been passed (sentencing State). This shall not, however, restrict the right of the
State in which the sentence is to be enforced (enforcing State) to submit a request
under paragraph 1 to the sentencing State.

RIGHT OF THE CONVICTED PERSON

Article 2. A convicted person, his statutory representative, his spouse, his im-
mediate relatives or his siblings may file with either Contracting State a petition for
proceedings under article 1. Every convicted person to whom this Treaty applies shall
be informed by the sentencing State of the gist of the Treaty.

DOMICILE, HABITUAL RESIDENCE

Article 3. Sentences shall be enforced only if the convicted person has his
domicile or habitual residence in the enforcing State.

I Came into force on I December 1986, i.e., the first day of the third month following the exchange of the in-
struments of ratification, which took place at Budapest on 9 September 1986, in accordance with article 33 (1).
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MUTUAL JUDICIAL LIABILITY

Article 4. Sentences shall be enforced only if the offence upon which the sen-
tence is based is also punishable under the law of the enforcing State.

POLITICAL OFFENCES

Article 5. 1. A sentence shall not be enforced if, in the opinion of the en-
forcing State, the offence upon which the sentence is based constitutes a political
offence.

2. An offence in which, after consideration of all the circumstances of the in-
dividual case, especially the way in which the offence was committed, the means used
or threatened and the seriousness of the actual or intended consequences, the
criminal character of the offence outweighs its political character, shall not be deemed
to be a political offence.

MILITARY OFFENCES

Article 6. A sentence shall not be enforced if, in the opinion of the enforcing
State, the offence for which the sentence was pronounced constitutes exclusively a
failure to fulfill military duties.

FISCAL OFFENCES

Article 7. 1. In criminal matters relating to levies, taxes, customs duties,
monopolies and foreign currency, the sentence shall also be enforced if the offence
upon which the sentence is based would be punishable in court under a similar
statutory penal provision of the enforcing State.

2. Enforcement shall not be refused on the ground that the law of the enforc-
ing State does not stipulate the same type of levies, taxes or monopolies or does not
have levies, tax, custom duty, monopoly or foreign currency provisions of the same
kind as is stipulated in the law of the sentencing State.

3. If a criminal offence not referred to in paragraph I is, in the opinion of the
enforcing State, of an exclusively fiscal nature, enforcement may be refused.

STATUTE OF LIMITATION

Article 8. A sentence shall not be enforced if the enforceability of the sentence
of imprisonment or preventive action is statute-barred under the law of one of the
Contracting States.

EXTRAORDINARY COURTS

Article 9. A sentence shall not be enforced if the judgement has been pro-
nounced by an extraordinary court.

JUDGEMENTS "IN ABSENTIA"

Article 10. A sentence shall not be enforced if the judgement has been pro-
nounced in absentia.

"NE BIS IN IDEM"

Article 11. A sentence shall not be enforced if the convicted person has al-
ready been finally convicted or finally acquitted for the same offence in the enforcing
State.
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PUBLIC POLICY

Article 12. A sentence shall not be enforced if, in the opinion of the enforcing
State, its public policy or the principles of its legal system are endangered.

LACK OF INTEREST IN ENFORCEMENT

Article 13. A sentence shall not be enforced if the convicted person is in
custody in the sentencing State and a sentence of imprisonment or preventive action
not exceeding four months is to be enforced at the time of the request. For the pur-
pose of reaching a determination multiple terms of imprisonment or preventive ac-
tion or the time still to be served shall be aggregated. If the length of the preventive
action to be enforced is indefinite, the criterion used shall be the latest time at which,
under the law of the sentencing State, the preventive action is to be terminated.

CONSENT OF THE CONVICTED PERSON

Article 14. 1. Sentences shall not be enforced in the enforcing State without
the consent of the convicted person.

2. If a convicted person is not capable of giving legal consent, it shall be ob-
tained from his statutory representative.

PART II. ACCEPTANCE AND EFFECTS OF ENFORCEMENT

REQUESTS FOR ENFORCEMENT

Article 15. If, in the opinion of the sentencing State, the conditions are met
for accepting enforcement under this Treaty, the sentencing State may, in accord-
ance with its domestic law, request the enforcing State to accept enforcement of the
prison sentence or preventive action imposed.

AUTHORIZATION

Article 16. With regard to the terms of a request made under article 15, to
which the documents referred to in article 24 must be attached, the enforcing State
shall notify the sentencing State of the extent to which the request has been authorized.
The reasons for total or partial refusals must be given.

IMPLEMENTATION OF ENFORCEMENT

Article 17. 1. If a request under article 15 is accepted, the court of the en-
forcing State shall stipulate the same type and length of imprisonment or preventive
action as has been imposed in the sentencing State. If, however, the type or length of
such imprisonment is not consistent with the legislation of the enforcing State, the
said State shall bring the sentence into line with the imprisonment or preventive ac-
tion provided for under its law for a similar criminal offence. So far as possible, the
type and length of imprisonment shall be consistent with the imprisonment or pre-
ventive action imposed in the sentence to be enforced. In every case, the enforcing
State shall be bound by the established facts that constitute the basis for the sentence
in the sentencing State.

2. The overall effect of enforcement in the enforcing State shall not be more
unfavourable for the convicted person than would be further enforcement in the sen-
tencing State.
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3. Enforcement, including suspension of the remainder of the sentence on pro-
bation, shall be carried out in accordance with the law of the enforcing State. How-
ever, if the legal provisions of the sentencing State are more favourable for the con-
victed person with regard to the said suspension, they shall be applied in so far as
they do not conflict with the law of the enforcing State.

4. Time spent in custody in the sentencing State shall be deducted in full from
the sentence of imprisonment or preventive action served in the enforcing State.

DIVISION OF THE SENTENCE

Article 18. Where a sentence is based on more than one offence but can be en-
forced only in respect of that part of the prison sentence or preventive action which
applies to certain of those offences, the court of the enforcing State shall determine,
pursuant to the procedure under article 17, the part to be enforced in respect of the
said offences.

EFFECTS OF ENFORCEMENT

Article 19. 1. Where, under the law of either Contracting State the validity
of a foreign judgement calls for an intergovernmental agreement, the same legal
effects shall attach to the sentence of the sentencing State in the enforcing State, upon
its acceptance of enforcement, as attach to the sentences of the enforcing State in
criminal cases.

2. Where consent has been given to a request for enforcement, the sentencing
State shall transfer the convicted person as soon as possible to the enforcing State.
Where the convicted person has already been transferred to the enforcing State or is
already there, no further enforcement measures shall be taken in the sentencing
State.

3. If the convicted person evades enforcement in the enforcing State, the sen-
tencing State shall recover the right to enforce the remainder of the sentence.

4. The right of the sentencing State to enforce shall expire when the convicted
person has served his sentence of imprisonment or preventive action or the sentence
has been cancelled.

5. Where criminal proceedings are pending in the enforcing State against a con-
victed person for an offence that is the basis of the request for the acceptance of en-
forcement and the request has been granted, that State shall temporarily suspend the
criminal proceedings. It shall recover the right to prosecute if the convicted person
evades enforcement. The enforcing State shall drop the case when the sentence of im-
prisonment or preventive action has been served or enforcement has been cancelled.

CLEMENCY, AMNESTIES, RETRIALS

Article 20. 1. Clemency in favour of a convicted person may be granted by
the enforcing State. The right of the sentencing State to recommend clemency to the
enforcing State shall not be thereby precluded. Such recommendation shall be given
favourable consideration when the enforcing State is determining whether to grant
clemency. The right of the sentencing State to grant clemency having effect for its
area of jurisdiction shall remain unaffected.

2. Convicted persons shall benefit from amnesties declared by the sentencing
State and the enforcing State.

3. Only the sentencing State shall be competent to rule on a motion for retrial.
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COMMUNICATIONS

Article 21. 1. The Contracting Parties shall inform each other as soon as
possible of all circumstances that may have a bearing on enforcement.

2. The sentencing State shall inform the enforcing State of, in particular,
clemency, amnesties or retrials.

3. The enforcing State shall inform the sentencing State of the conclusion of
enforcement.

TRANSPORT OF CONVICTED PERSONS, TRANSIT THROUGH A THIRD STATE

Article 22. 1. Articles 21 and 22 of the Treaty between the Republic of Austria
and the Hungarian People's Republic concerning extradition of 25 February 1975'
shall apply mutatis mutandis to the transport of a convicted person to the enforcing
State.

2. Article 29 of the Treaty between the Republic of Austria and the Hungarian
People's Republic concerning extradition of 25 February 1975 shall apply mutatis
mutandis where a convicted person is transported from one of the Contracting States
through the territory of the other Contracting State into a third State or from a third
State through the territory of one of the Contracting States into the other Contract-
ing State to serve a sentence of imprisonment or preventive action imposed upon
him.

SPECIAL PROVISIONS

Article 23. 1. Where a convicted person is transported to the enforcing State
under this Treaty he shall not be prosecuted, sentenced or otherwise subjected to any
encroachment on his personal freedom in that State or extradited to a third State for
committing, before he was handed over, an offence to which the handing-over au-
thorization does not apply, or for any other reason that may have arisen before he
was handed over.

2. The restriction under paragraph I shall not apply
I. Where the sentencing State consents to criminal prosecution, extradition or en-

forcement of a sentence of imprisonment or preventive action;
2. Where the transported convicted person remains in the enforcing state more

than 45 days after his final release, although he could have and should have left
it, or where, after leaving that State, he has voluntarily returned to it.
3. The provisions of the Treaty between the Republic of Austria and the

Hungarian People's Republic concerning extradition of 25 February 1975 shall apply
mutatis mutandis to the consent under paragraph 2, subparagraph 1.

PART III. PROCEDURE

REQUESTS AND DOCUMENTS

Article 24. 1. Requests under this Treaty shall be made in writing.
2. The following shall be attached to the request:

I. A transcript or true copy of the sentence with confirmation of its finality and en-
forceability;

I United Nations, Treaty Series, vol. 1028, p. 217.

Vol. 1445, 1-24596



United Nations - Treaty Series * Nations Unies - Recueil des Traitis

2. A duplicate of the statutory provisions applied and of those regarding suspen-
sion of the remainder of the sentence on probation;

3. Particulars as accurate as possible on the convicted person, his nationality and
his domicile or habitual residence;

4. A confirmation of the length of sentence already served;
5. A record drawn up with the convicted person establishing his consent;
6. Other documents that may be of importance for judging the request.

SUPPLEMENTARY MATERIAL FOR THE REQUEST

Article 25. Should the enforcing State find that the information and docu-
ments submitted to it are insufficient, it shall request the necessary supplementary
material. It may set an appropriate time-limit for receipt of such material; the time-
limit may be extended upon a well-founded request. In the absence of supplementary
material, the request shall be decided upon on the basis of the existing information
and documents.

CORRESPONDENCE

Article 26. The correspondence under this Treaty shall be exchanged between
the Federal Minister of Justice of the Republic of Austria and the Minister of Justice
of the Hungarian People's Republic. The diplomatic channel shall not be thereby
excluded.

LANGUAGE, AUTHENTICATION

Article 27. Requests and communications under this Treaty, as well as attached
documents, shall not require translation or authentication.

COSTS

Article 28. Costs arising from implementation of this Treaty shall not be re-
imbursed. However, the State requesting transport of a convicted person by air shall
bear the costs arising therefrom.

DEFINITIONS

Article 29. For the purposes of this Treaty, the expression "preventive action"
shall mean:
1. In the Republic of Austria, confinement in an institution for psychiatric law-

breakers, for lawbreakers requiring detoxification and for dangerous recidivists;
2. In the Hungarian People's Republic, mandatory therapeutic treatment, man-

datory therapy for alcoholics and protective custody.

PART IV. FINAL PROVISIONS

Article 30. Obligations arising from existing multilateral agreements shall not
be affected by this Treaty.

Article 31. This Treaty shall be subject to ratification. The instruments of rati-
fication shall be exchanged in Budapest.

Article 32. This Treaty shall apply also to judicial decisions which were pro-
mulgated before its entry into force.
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Article 33. 1. This Treaty shall enter into force on the first day of the third
month after the exchange of the instruments of ratification.

2. This Treaty shall be concluded for an indefinite period. It may be denounced
by either Contracting State in writing through the diplomatic channel on six months'
notice.

DONE at Vienna, on 6 May 1985 in two originals, in the German and Hungarian
languages, both texts being equally authentic.

For the Republic of Austria:
Dr. HARALD OFNER

For the Hungarian People's Republic:
Dr. MARK6JA IMRE
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[TRADUCTION - TRANSLATION]

TRAITt' ENTRE LA RI PUBLIQUE D'AUTRICHE ET LA RPU-
BLIQUE POPULAIRE HONGROISE RELATIF A L'EXtCUTION
RIECIPROQUE DES SENTENCES PtNALES

Le President f~d~ral de la R~publique d'Autriche et le Conseil d'Etat de la Rdpu-
blique populaire hongroise,

D~sireux d'approfondir les relations dans le domaine judiciaire entre leurs deux
pays, de faciliter leurs rapports dans ce domaine et de favoriser la r~insertion des
condamn~s, ont d~cid6 de conclure un trait6 relatif A l'ex~cution r~ciproque des sen-
tences p~nales et ont d~sign6 A cet effet pour leurs pl~nipotentiaires :
Le President f~d~ral de la R~publique d'Autriche : M. Harald Ofner, Ministre fd&

. ral de la justice;
Le Conseil d'Etat de la R~publique populaire hongroise: M. Imre Mark6ja, Ministre

de la justice;
lesquels, apr~s avoir chang6 leurs pouvoirs, trouvds en bonne et due forme, sont
convenus de ce qui suit :

TITRE PREMIER. DISPOSITIONS GtNtRALES

PRINCIPES GENERAUX

Article premier. 1) Les Etats contractants s'engagent A ex6cuter sur une base
de r6ciprocit6, sur demande conforme aux r~gles et dispositions 6nonc6es ci-apr~s, les
sentences p6nales assorties d'une peine privative de libert6 ou d'une mesure de pr&
vention (d6finie A l'article 29), prononc~es par un tribunal de l'un des Etats contrac-
tants A l'encontre d'un ressortissant de lautre Etat.

2) Les demandes vis6es au paragraphe 1 du present article sont pr~sent6es par
l'Etat dans lequel la d6cision judiciaire a W prononc~e (Etat requ6rant). Cette dis-
position ne limite cependant pas le droit de l'Etat dans lequel la sentence p6nale doit
etre ex6cut6e (Etat requis) de presenter A l'Etat requ~rant une demande au sens du
paragraphe 1 du pr6sent article.

DROIT DU CONDAMN't

Article 2. Le condamn6 lui-meme, son repr6sentant 16gal, son conjoint, ses
parents en ligne directe ou ses fr~res et sceurs peuvent engager une proc6dure au sens
de l'article premier du present Trait6 aupr~s de l'un ou l'autre Etat contractant. Tout
condamn6 auquel sont applicables les dispositions du present Trait6 est inform6 par
l'Etat requ6rant de la substance de ses dispositions.

LIEU DE RtSIDENCE OU DE SEJOUR

Article 3. La sentence n'est ex~cut~e que si le condamn6 a son domicile ou sa
residence habituelle sur le territoire de l'Etat requis.

I Entr6 en vigueur le Ier d~cembre 1986, soit le premier jour du troisi~me mois ayant suivi 1'6change des instruments
de ratification, qui a eu lieu A Budapest le 9 septembre 1986, conform~ment au paragraphe I de I'article 33.
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AcTE PUNISSABLE DANS LES DEUX ETATS

Article 4. L'ex~cution n'est prise en charge que si l'acte qui a motiv6 la sen-
tence est aussi passible de peine selon le droit de l'Etat requis.

INFRACTION POLITIQUE

Article 5. 1) L'ex6cution de la sentence n'est pas prise en charge lorsque
l'acte qui a motiv6 la sentence est consid&6 comme une infraction politique par l'Etat
requis.

2) N'est pas consid~r6e comme ayant un caract~re politique une infraction
dont le caract&e p6nal domine le caract~re politique compte tenu de toutes les cir-
constances de l'espce, en particulier de la fagon dont elle a W commise, des moyens
employ~s pour l'accomplir ou des menaces exerc6es, ou de la gravit6 des cons6-
quences survenues ou recherch6es.

INFRACTION MILITAIRE

Article 6. L'ex~cution de la sentence n'est pas prise en charge lorsque 'acte qui
a motiv6 la sentence est consid~r6 par l'Etat requis comme constituant exclusivement
une infraction aux obligations militaires.

DtLITS FISCAUX

Article 7. 1) En cas d'infraction A la legislation sur les taxes, les impots, les
douanes, le monopole et les devises, 'ex6cution de la sentence est prise en charge si
l'action qui a motiv6 la sentence est aussi punissable en application de dispositions
p~nales comparables de l'Etat requis.

2) La prise en charge ne peut Etre refus~e au motif que le droit de l'Etat requis
ne pr~voit pas les mImes types de taxes, d'imp6ts ou de monopoles ou ne comprend
pas, en matire de taxes, d'imp6ts, de douanes, de monopoles ou de devises, une
l6gislation de meme nature que le droit de l'Etat requdrant.

3) La prise en charge peut etre refus~e dans le cas d'une infraction non d6finie
au paragraphe 1 du present article et consid~r~e par l'Etat requis comme 6tant de
nature exclusivement fiscale.

PRESCRIPTION

Article 8. L'ex~cution de la sentence n'est pas prise en charge lorsque la peine
privative de libert6 ou la mesure de prevention est prescrite par le droit de l'un des
Etats contractants.

TRIBUNAUX D'EXCEPTION

Article 9. L'excution de la sentence n'est pas prise en charge lorsque la sen-
tence a W rendue par un tribunal d'exception.

JUGEMENT PAR DEFAUT

Article 10. L'ex~cution de la sentence n'est pas prise en charge lorsque la sen-
tence a W rendue en l'absence du condamn6.

<(NE BIS IN IDEM)>)

Article 11. L'ex6cution de la sentence n'est pas prise en charge lorsque l'intd-
ress6 a d6jA W condamn6 ou acquitt6 pour le meme acte dans l'Etat requis.
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ORDRE PUBLIC

Article 12. L'exdcution de la sentence n'est pas prise en charge lorsque l'Etat
requis estime qu'elle va A 1'encontre de son ordre public ou de ses principes juridiques
fondamentaux.

INUTILITt, DE L'EXECUTION

Article 13. L'exdcution de la sentence n'est pas prise en charge lorsque le
condamn6 est emprisonn6 sur le territoire de l'Etat requ~rant et qu'au moment de la
demande il dolt accomplir une peine privative de libert6 ou une mesure de prevention
ne ddpassant pas quatre mois. Aux fins de la determination de cette condition, il est
tenu compte de la durde totale des diverses peines privatives de libert6 ou mesures de
prevention ou de la part desdites peines ou mesures qui reste a accomplir. Lorsque la
durde de la mesure de prevention n'est pas ddterminde, la date A consid~rer est celle &
laquelle elle dolt prendre fin au plus tard conform~ment au droit de l'Etat requdrant.

ACCORD DU CONDAMNE

Article 14. 1) L'exdcution de la sentence ne peut avoir lieu sur le territoire de
l'Etat requis qu'avec l'accord du condamn6.

2) Si le condamn6 n'est pas juridiquement en mesure de donner son accord,
celui-ci dont atre demand6 a son repr~sentant legal.

TITRE II. PRISE EN CHARGE ET EFFETS DE L'EX] CUTION

DEMANDE DE PRISE EN CHARGE

Article 15. Si l'Etat requ~rant estime remplies les conditions de prise en charge
de l'exdcution prdvues par le present Traitd, il peut, conformdment a son droit in-
terne, demander a l'autre Etat contractant de prendre en charge l'exdcution de la
peine privative de libert6 ou de la mesure de prevention qui a W ddcidde.

ACCEPTATION

Article 16. L'Etat qui re~oit, en application de l'article 15 du present Trait6,
une demande relative A l'exdcution d'une sentence, A laquelle doivent atre pointes les
pieces visdes A l'article 24 du present Trait6, informe l'Etat requ6rant de la mesure
dans laquelle il fait droit A sa demande. Tout refus total ou partiel doit atre justifi6.

EXtCUTION DE LA SENTENCE

Article 17. 1) Si une demande prdsentde en application de l'article 15 du pr6-
sent Trait6 est acceptde, un tribunal de l'Etat requis impose une peine privative de
libert6 ou une mesure de prdvention de meme type et de meme durde que celle qui a
&6 prononcde par l'Etat requdrant. Cependant, si la nature ou la durde de ladite peine
ou de ladite mesure n'est pas conforme bk la legislation de l'Etat requis, celui-ci
l'adapte aux peines ou mesures de prevention prdvues par sa legislation pour une in-
fraction de meme nature. La peine ou la mesure de prdvention doit, autant que pos-
sible, etre de meme type et de meme durde que la peine ou la mesure de prevention
ddfinie dans la sentence A executer. En tout 6tat de cause, l'Etat requis est lid par les
constatations de fait sur lesquelles est fondde la decision prononcde dans l'Etat
requ6rant.
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2) Du fait de l'ex6cution de la sentence dans l'Etat requis, le condamne ne doit
pas, dans l'ensemble, etre traite plus defavorablement que si la sentence avait te
executee dans l'Etat requerant.

3) L'execution de la sentence, y compris la liberation conditionnelle, est regie
par le droit de l'Etat requis. Cependant, les dispositions juridiques de l'Etat reque-
rant plus favorables au condamn6, en matiere de liberation conditionnelle, sont ap-
pliquees dans la mesure oii le droit de l'Etat requis ne s'y oppose pas.

4) Les p6riodes pendant lesquelles le condamn6 a te emprisonn6 dans l'Etat
requ6rant sont entierement d6duites de la dur6e de la peine privative de liberte ou de
la mesure de prevention qui doit tre accomplie dans 'Etat requis.

FRACTIONNEMENT DE LA PEINE

Article 18. Si plusieurs actes sont A l'origine de la sentence, mais que 'execu-
tion ne peut porter que sur la fraction de la peine privative de liberte ou de la mesure
de prevention correspondant A certains d'entre eux, le tribunal de l'Etat requis
definit, dans le cadre de la proc6dure pr6vue A 'article 17 du pr6sent Trait6, la part de
la peine privative de libert6 ou de la mesure de pr6vention qui correspond auxdits
actes.

EFFETS DE L'EXECUTION

Article 19. 1) Si le droit de l'un des Etats contractants subordonne la validit6
d'une sentence rendue A l'etranger A un accord bilat6ral, en cas de prise en charge de
'ex6cution, la sentence prononc6e par l'Etat requ6rant a les memes effets juridiques

dans l'Etat requis que les sentences p6nales dudit Etat.
2) S'il est fait droit A la demande de prise en charge, l'Etat requ6rant remet des

que possible le condamn6 A l'Etat requis. Ds que la remise a lieu ou si le condamn6 se
trouve d6jA sur le territoire de l'Etat requis, les mesures d'ex6cution cessent d'etre ap-
pliqu6es dans 'Etat requ6rant.

3) Si le condamn6 se soustrait i 'ex6cution de la sentence sur le territoire de
'Etat requis, 'Etat requ6rant recouvre le droit de faire ex6cuter le reste de la peine.

4) Le droit de l'Etat requ6rant 4 faire ex6cuter la peine prend d6finitivement fin
lorsque la peine ou la mesure de pr6vention est achevee ou qu'elle a fait l'objet d'une
remise finale.

5) Si une procedure p6nale est engag6e dans l'Etat requis contre le condamn6
en raison de l'acte ayant motive la demande de prise en charge, et s'il a ete donn6 droit
A ladite demande, l'Etat requis suspend provisoirement la proc6dure. II recouvre le
droit A la poursuivre si le condamn6 se soustrait A l'ex6cution de la sentence. L'Etat
requis suspend d6finitivement la procedure penale lorsque la peine ou la mesure de
prevention est achevee ou qu'elle a fait l'objet d'une remise finale.

MESURES DE GRACE, AMNISTIES, REPRISES DE PROCEDURE

Article 20. 1) Des mesures de grace au benefice du condamne peuvent atre
prises par l'Etat requis. La pr6sente disposition n'interdit nullement a 'Etat reque-
rant de recommander de telles mesures de grace a l'Etat requis. L'Etat requis auquel
une telle recommandation est faite la considere favorablement pour d6cider de l'oc-
troi d'une mesure de grace. La pr6sente disposition s'entend 6galement sans pr6judice
du droit de 'Etat requerant de prendre des mesures de grace dans son domaine de
juridiction.
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2) Le condamn6 b~n~ficie des amnisties d~cid~es par l'Etat requ~rant tout
comme de celles qui le sont par I'Etat requis.

3) L'Etat requ6rant est seul comp6tent pour d6cider de la suite A donner A une
demande de reprise de procedure p6nale.

COMMUNICATION D'INFORMATIONS

Article 21. 1) Les Etats contractants s'informent mutuellement, ds que
possible, de toute circonstance pouvant avoir une incidence sur l'ex6cution de la
sentence.

2) L'Etat requdrant informe l'Etat requis en particulier des mesures de grace,
des amnisties ou d'une reprise de proc6dure p6nale.

3) L'Etat requis informe l'Etat requdrant de la fin de l'ex~cution.

REMISE, TRANSIT PAR UN ETAT TIERS

Article 22. 1) La remise d'un condamn6 A l'Etat requis est rdgie par les dispo-
sitions pertinentes des articles 21 et 22 du Trait6 d'extradition conclu entre la R~pu-
blique d'Autriche et la R~publique populaire hongroise le 25 f~vrier 19751.

2) Si un condamn6 ressortissant de l'un des Etats contractants doit traverser le
territoire de l'autre Etat contractant pour etre remis dans un Etat tiers ou doit, en
provenance d'un Etat tiers, traverser le territoire de l'un des Etats contractants pour
atre remis A l'autre Etat contractant en vue de l'ex~cution d'une peine privative de
libert6 ou d'une mesurede prevention ddcid~e a son encontre, il convient d'appliquer
les dispositions pertinentes de Particle 29 du Trait6 d'extradition conclu entre la
Rpublique d'Autriche et la R~publique populaire hongroise le 25 fvrier 1975.

DISPOSITIONS SPtCIALES

Article 23. 1) Un condamn6 remis b l'Etat requis en vertu du present Traitd
ne peut, en raison d'un acte commis avant sa remise et auquel ne s'6tend pas l'accepta-
tion, ou en raison d'un autre motif anitrieur A sa remise, y etre poursuivi, ni
condamn6 ni y subir une limitation quelconque de sa libert6 personnelle ni en etre ex-
trad6 vers un Etat tiers.,

2) Les dispositions limitatives dnonc~es au paragraphe 1 du present article ces-
sent de s'appliquer :
1. Si l'Etat requ~rant donne son assentiment A la poursuite p~nae, A l'extradition

ou A l'exdcution d'une peine ou d'une mesure de prevention;
2. Si le condamnd remis sjourne pendant plus de 45 jours aprbs sa liberation

definitive sur le territoire de l'Etat requis, tout en ayant eu la possibilit6 et l'auto-
risation de le quitter, ou, apr~s avoir quitt6 le territoire dudit Etat, y retourne de
sa propre volont6.
3) Les dispositions pertinentes du Trait6 d'extradition conclu entre la R~pu-

blique d'Autriche et la R~publique populaire hongroise le 25 f~vrier 1975 s'appli-
quent A l'assentiment visd au sous-paragraphe 1 du paragraphe 2 du prdsent article.

TITRE III. PROCIDURES

DEMANDES ET PItCES

Article 24. 1) Les demandes pr6sent~es au titre du present Trait6 le sont sous
forme 6crite.

Nations Unies, Recuell des Traitds, vol. 1028, p. 217.
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2) Il convient de joindre auxdites demandes :
1. Une expedition, ou une copie certifi~e conforme, de la sentence, accompagnde

d'une attestation de la validit6 et du caract~re ex~cutoire de la sentence;
2. Un extrait des dispositions juridiques pertinentes ainsi que de celles qui s'appli-

quent A la liberation conditionnelle;
3. Des renseignements aussi prdcis que possible sur le condamn6, sa nationalit6 et

son domicile ou son lieu de residence habituel;
4. Une attestation relative aux pdriodes d'emprisonnement qui doivent atre prises

en compte;
5. Un proc~s-verbal des declarations du condamn6 dans lequel celui-ci donne son

accord;
6. Toutes autres pieces qui peuvent avoir une incidence sur la suite A donner 2 la

demande.

COMPLEMENT D'INFORMATION

Article 25. Si l'Etat requis juge insuffisantes les indications et les pi&ces qui lui
sont communiques, il demande les complements d'information n~cessaires. II peut
fixer, pour la communication de ces informations compldmentaires, un ddlai qui peut
atre prorog6 sur demande motivde. Si les informations compldmentaires ne lui sont
pas communiqudes, il statue sur la suite A donner A la demande d'apr~s les informa-
tions et les pices existantes.

COMMUNICATIONS

Article 26. Les communications 6crites sont transmises, en application du
pr6sent Trait6, par l'intermddiaire du Ministre f~dral de la justice de la Rdpublique
d'Autriche d'une part et du Minist~re de la justice de la Rdpublique populaire
hongroise d'autre part. La voie diplomatique n'est pas exclue.

LANGUE, LEGALISATION

Article 27. Les demandes et les informations communiqudes en application
du present Trait6 ainsi que les pieces qui doivent y etre jointes n'ont pas besoin d'etre
traduites ni d'etre lgalis~es.

FRAIs

Article 28. Les frais ddcoulant de l'application du present Trait6 ne sont pas
remboursds. Toutefois, l'Etat qui demande la remise d'un condamn6 par avion as-
sume les frais lis A ladite remise.

DtFINITIONS

Article 29. Aux fins du present Trait6, on entend par <<mesure de prdventiono:
1. En Rdpublique d'Autriche, l'internement dans un centre de detention pour ddlin-

quants alidnds mentaux, ddlinquants devant subir une cure de ddsintoxication et
rdcidivistes dangereux;

2. En Rdpublique populaire hongroise, le traitement medical obligatoire, la cure
obligatoire pour alcooliques et l'internement d'office.
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TITRE IV. DISPOSITIONS FINALES

Article 30. Le present Trait6 ne modifie en rien les obligations de l'un
ou l'autre Etat contractant qui peuvent rdsulter d'instruments internationaux en
vigueur.

Article 31. Le present Trait6 est soumis A ratification. Les instruments de rati-
fication seront 6changds A Budapest.

Article 32. Le present Trait6 s'applique aussi aux decisions judiciaires pro-
noncdes avant son entree en vigueur.

Article 33. 1) Le present Trait6 entrera en vigueur le premier jour du troisi~me
mois suivant l'6change des instruments de ratification.

2) Le present Trait6 est conclu pour une dur~e illimit~e. II peut atre d~nonc6
par 1'un ou l'autre Etat contractant par notification 6crite communiqude par la voie
diplomatique avec un prdavis de six mois.

FArr A Vienne, le 6 mai 1985, en deux exemplaires originaux, en langues alle-
mande et hongroise, les deux textes faisant 6galement foi.

Pour la Rdpublique d'Autriche:

HARALD OFNER

Pour la Rdpublique populaire hongroise:

IMRE MARK6JA
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No. 24597

OMAN
and

TUNISIA

Air Transport Agreement (with annex). Signed at Muscat
on 16 November 1985

Authentic text: Arabic.

Registered by Oman on 9 January 1987.

OMAN
et

TUNISIE

Accord relatif au transport aerien
Mascate le 16 novembre 1985

Texte authentique : arabe.

Enregistr6 par rOman le 9 janvier 1987.

(avec annexe). Signk A
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[TRANSLATION - TRADUCTION]

AIR TRANSPORT AGREEMENT' BETWEEN THE GOVERNMENT OF
THE SULTANATE OF OMAN AND THE GOVERNMENT OF THE
REPUBLIC OF TUNISIA

The Government of the Sultanate of Oman and the Government of the Republic
of Tunisia, being Parties to the Convention on International Civil Aviation opened
for signature at Chicago on 7 December 1944,2

Desiring to conclude an Agreement complementary to the said Convention in
the field of air transport,

Have agreed as follows:

Article 1. DEFINITIONS

For the purpose of this Agreement, unless the text otherwise requires:
(a) "The Convention" means the Convention on International Civil Aviation

opened for signature at Chicago on 7 December 1944 and includes any annex
adopted under article 90 of that Convention and any amendment made to the an-
nexes or the Convention under articles 90 and 94 thereof, provided that such annexes
and amendments have entered into force or been ratified by both Contracting Par-
ties;

(b) The term "aeronautical authorities" means in the case of the Government
of the Sultanate of Oman, the Minister of Communications or any person or agency
entrusted with the exercise of the powers currently vested in him or with similar
powers and, in the case of the Government of the Republic of Tunisia, the Ministry
of Transport and Communications (Civil Aviation Department) or an agency en-
trusted with the exercise of the powers currently vested in it or with similar powers);

(c) The term "designated airline" means an airline designated and authorised
under article 3 of this Agreement;

(d) The term "territory" has in respect of any State, the meaning specified in arti-
cle 2 of the Convention;

(e) The terms "air service", "international air service", "airlines" and "stop
for non-traffic purpose" have the meanings specified for each in article 96 of the
Convention;

UJ) The terms "agreed air services" and "specified routes" mean the air services
specified in the schedule of routes annexed to this Agreement;

(g) The term "capacity" in relation to any aircraft means the payload of that air-
craft available on a route or section of a route;

(h) The term "capacity" in relation to an "agreed air service" means the capacity
of the aircraft used on such service, multiplied by the frequency operated by such air-
craft over a given period and route or section of a route.

I Came into force provisionally on 16 November 1985, the date of signature, and definitively on 24 July 1986, the
date of the exchange of notes by which the Contracting Parties informed each other of the completion of their constitu-
tional procedures, in accordance with article 19.

2 United Nations, Treaty Series, vol. 15, p. 295. For the texts of the Protocols amending this Convention, see
vol. 320, pp. 209 and 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008,
p. 213, and vol. 1175, p. 297.

Vol. 1445, 1-24597



United Nations - Treaty Series . Nations Unies - Recueil des Traits

Article 2. GRANTING OF RIGHTS

1. Each Contracting Party grants to the other Contracting Party the rights
specified in this Agreement for the purpose of establishing and operating the agreed
air services. The airline designated by each Contracting Party shall enjoy, while
operating an agreed service on a specified route, the following rights:
(a) To fly without landing across the territory of the other Contracting Party;
(b) To make stops in the said territory for non-traffic purposes;
(c) To take on and discharge passengers, cargo and mail at any point on the

specified routes in accordance with the provisions contained in the schedule of
routes annexed to this Agreement.

2. Nothing in paragraph 1 of this article shall confer on the designated airline
of one Contracting Party the right to take on in the territory of the other Contracting
Party passengers, cargo or mail, with or without remuneration or hire, destined for
another point in the territory of the other Contracting Party.

Article 3. DESIGNATION OF AIRLINES

1. Each Contracting Party shall have the right to designate in writing to the
other Contracting Party one airline for the purpose of operating the agreed service
on the specified route.

2. On receipt of such designation, the other Contracting Party shall, subject to
the provisions of paragraphs 3 and 4 of this article, without delay grant to the airline
designated the appropriate authorizations.

3. The civil aviation authorities of either Contracting Party may request an
airline designated by the other Contracting Party to satisfy them that it is qualified to
fulfil the conditions prescribed under the laws and regulations normally and reason-
ably applied to the operation of international air services by such authorities in con-
formity with the provisions of the Convention.

4. Each Contracting Party reserves its right not to grant the operating authori-
zations referred to in paragraph 2 of this article, or to impose such conditions as it
may deem necessary on the exercise by a designated airline of the rights specified in
article 2 of this Agreement in any case where the said Contracting Party is not satis-
fied that substantial ownership and effective control of that airline are vested in the
Contracting Party designating the airline or in its nationals.

5. When an airline has been so designated and authorized, it may begin at any
time to operate the agreed services, provided that a tariff established in accordance
with the provisions of article 9 of this Agreement is in force in respect of those
services.

Article 4. REVOCATION OR SUSPENSION OF AUTHORIZATIONS

1. Each Contracting Party reserves the right to revoke an operating authoriza-
tion or to suspend the exercise of the rights specified in article 2 of this Agreement by
an airline designated by the other Contracting Party, or to impose such conditions as
it may deem necessary on the exercise of these rights:
(a) Where it is not satisfied that substantial ownership and effective control of the

airline are vested in the Contracting Party designating the airline or in its na-
tionals;

(b) Where that airline fails to comply with the laws and regulations of the Con-
tracting Party granting these rights; or
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(c) Where that airline fails to operate in accordance with the conditions prescribed
under this Agreement.

2. Unless immediate revocation, suspension or imposition of the conditions
mentioned in paragraph 1 of this article is essential to prevent further infringement
of laws or regulations, such rights shall be exercised only after consultation with the
other Contracting Party.

3. In the event of action by one Contracting Party under this article, the rights
of the other Contracting Party as set forth in article 13 of this Agreement shall not be
prejudiced.

Article 5. EXEMPTIONS FROM CUSTOMS DUTIES

AND OTHER CHARGES

1. Aircraft operated by the designated airlines of either Contracting Party, as
well as their supplies of fuels and lubricants, spare parts and regular equipment and
aircraft stores (including food, beverages and tobacco), shall be exempted, on arriv-
ing in the territory of the other Contracting Party or taken on board in that territory,
for the sole purpose of being used by or on board aircraft of that company, from cus-
toms duties, inspection fees and any similar duties or taxes in the territory of the
other Contracting Party, even if the aircraft consumes such supplies on flights inside
that territory.

2. Supplies of fuels or lubricants, spare parts and regular equipment and air-
craft stores (including food, beverages and tobacco), retained on board an aircraft of
the designated airline of either Contracting Party shall be exempted from customs
duties, inspection fees and any similar duties or taxes in the territory of the other
Contracting Party, even where such aircraft consumes its supplies on flights inside
that territory. The cargo thus exempted may be unloaded only with approval of the
customs authorities of the other Contracting Party. It shall be placed under customs
control up to such time as it is re-exported under the supervision of the customs au-
thorities.

3. The charges imposed or authorized to be imposed by either Contracting
Party on the designated airline of the other Contracting Party for the use of airports
and other facilities under its administration shall not be higher than those paid by the
national airlines of that Party engaged in similar international air services for the use
of those same airports and other facilities.

Article 6. APPLICATION OF LAWS AND REGULATIONS

1. The laws and regulations in force in the country of each Contracting Party
shall apply to the navigation and operation of the aircraft of the designated airline of
each Contracting Party during their entry into, stay in, departure from or flight over
the territory of the other Contracting Party.

2. The laws and regulations in force in the country of either Contracting Party
relating to the entry into or departure from its territory of passengers, crews and
cargo, in particular passport, customs, currency, medical and quarantine procedures
shall apply to the passengers, crews and cargo of aircraft entering or departing from
the territory of either Contracting Party on board the aircraft of the designated air-
line of the other Contracting Party.
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Article 7. PRINCIPLES GOVERNING THE OPERATION
OF THE AGREED SERVICES

1. There shall be fair and equal opportunity for the airlines of both Contract-
ing Parties to operate the agreed services on the specified routes between their respec-
tive territories.

2. In operating the agreed services, the designated airline of each Contracting
Party shall take into account the interests of the designated airline of the other Con-
tracting Party so as not to affect unduly the services which the latter provides on the
whole or part of the same route.

3. The agreed air services provided by the airline designated by the two Con-
tracting Parties shall bear close relationship to the requirements for public trans-
portation on the specified routes and shall have as their primary objective the provi-
sion, at a reasonable load factor, of capacity adequate to carry the current and
reasonably anticipated requirements of the carriage of passengers and cargo includ-
ing mail originating from or destined for the territory of the Contracting Party which
has designated the airline. Provision for the carriage of passengers and cargo includ-
ing mail both taken on board and discharged at points on the specified routes in the
territories of States other than those designated by the airline shall be made in ac-
cordance with the general principles which require that capacity shall be in conformity
with:
(a) Traffic requirements to and from the territory of the Contracting Party which

has designated the airline;
(b) Traffic requirements of the area through which the agreed service passes, after

taking account of other transport services established by airlines of the States
comprising the area;

(c) The requirements of through airline operation;

(d) Before beginning to operate the agreed services, the capacity provided and any
subsequent modification thereof must be the subject of agreement between the
designated airlines of the two Contracting Parties and submitted for approval
to the civil aviation authorities of the two Contracting Parties.

Article 8. APPROVAL OF FLIGHT SCHEDULES

The designated airline of each Contracting Party shall submit for approval to
the aviation authorities of the other Contracting Party flight schedules containing the
types of aircraft to be used at least 30 days before the initiation of services on the
specified routes. That shall apply also to any subsequent changes. This period may be
reduced in special cases subject to the approval of the said authorities.

Article 9. TARIFFS

1. In the following paragraphs, the term "tariff" means the prices to be paid for
the carriage of passengers and cargo and the conditions to which those prices are sub-
ject, including prices and conditions for agency and other auxiliary services, but
excluding remuneration or conditions for the carriage of mail.

2. The tariffs to be charged by the airline of one Party for carriage to or from
the territory of the other Party shall be established at reasonable levels, due regard
being paid to all relevant factors, including cost of operation, reasonable profit and
the tariffs of the other airlines.
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3. The tariffs referred to in paragraph 2 of this article shall, if possible, be
agreed by the airlines concerned of both Parties, after consultation with the other air-
lines operating over the whole or a section of the route, and such agreement shall,
wherever possible, be reached by the use of the procedures of the International Air
Transport Association for the working out of tariffs.

4. The tariffs so agreed shall be submitted for the approval of the aeronautical
authorities of both Parties at least 45 (forty-five) days before the proposed date of
their introduction. In special cases, this period may be reduced, subject to the agree-
ment of the said authorities.

5. This approval may be given expressly. If neither of the aeronautical authori-
ties has expressed disapproval within 30 days from the date of submission, in accord-
ance with paragraph 4 of this article, these tariffs shall be considered as approved. In
the event of the period for submission being reduced, as provided in paragraph 4, the
aeronautical authorities may agree that the period within which any disapproval
must be notified shall be less than 30 (thirty) days.

6. If a tariff cannot be agreed in accordance with paragraph 3 of this article, or
if, during the period applicable in accordance with paragraph 5 of this article, one
aeronautical authority gives the other aeronautical authority notice of its disapproval
of any tariff agreed in accordance with the provisions of paragraph 3, the aero-
nautical authorities of the two Parties shall, after consultation with the aeronautical
authorities of any other State whose advice they consider useful, endeavour to deter-
mine the tariff by mutual agreement.

7. If the aeronautical authorities cannot agree on any tariff submitted to them
under paragraph 4 of this article, or under determination of any tariff under para-
graph 6 of this article, the dispute shall be settled in accordance with the provisions of
article 13 of this Agreement.

8. A tariff established in accordance with the provisions of this article shall re-
main in force until a new tariff has been established. Nevertheless, a tariff shall not be
prolonged by virtue of this paragraph for more than 12 months after the date set for
its expiry.

Article 10. EXCHANGE OF INFORMATION

1. The aeronautical authorities of both Contracting Parties shall exchange as
soon as possible information on valid authorizations granted to the airlines desig-
nated by each of them to provide services to, over and from the territory of the other
Contracting Party. This shall include copies of valid certificates and authorizations
for services on the specified routes, as well as modifications, exemption orders and
authorized service forms.

2. Each Contracting Party shall request its designated airline to furnish the
aeronautical authorities of the other Contracting Party as far in advance as possible
with copies of tariffs and schedules, including any modification thereof and all other
information relating to the operation of the agreed services. That shall include in-
formation concerning the capacity offered on each of the specified routes and any
other information that may be requested in order to satisfy the aeronautical authori-
ties of the other Contracting Party of full observance of the conditions of this Agree-
ment.

3. Each Contracting Party shall request its designated airline to furnish the
aeronautical authorities of the other Contracting Party with statistical data relating
to traffic on the agreed services, stating points of origin and destination.
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Article 11. EXEMPTION FROM TAXATION
AND TRANSFER OF EXCESS OF RECEIPTS

1. The two Parties shall endeavour to conclude as soon as possible a bilateral
convention for the avoidance of double taxation on profits arising from the exercise
by the airlines of both countries of their activity in this field.

2. Each Contracting Party shall grant to the designated airline of the other
Contracting Party the free right to transfer, at the prevailing rates of exchange for
current payments, the excess of receipts over expenditure, achieved in its territory in
connection with the carriage of passengers, mail and cargo.

3. If either Contracting Party imposes any restrictions on the transfer of the
excess of receipts over expenditure achieved by the designated airline of the other
Contracting Party, the last-mentioned party shall have the right to impose similar re-
strictions on the designated airline of the former Contracting Party.

Article 12. CONSULTATIONS

1. In a spirit of close co-operation, the aeronautical authorities of each Con-
tracting Party shall consult each other from time to time with a view to ensuring the
implementation of, and satisfactory compliance with, the provisions of this Agree-
ment and the schedules annexed thereto. They shall also consult each other, as
necessary, in order to make amendment thereto.

2. Either Contracting Party may request in writing that consultations be
entered into. Such consultations shall commence within 60 days from the date of
receipt of the request, unless the Contracting Parties decide to extend this period.

Article 13. SETTLEMENT OF DISPUTES

1. If any dispute arises between the Contracting Parties relating to the inter-
pretation or application of this Agreement, the Contracting Parties shall in the first
place endeavour to settle it by negotiations.

2. If the Contracting Parties fail to reach a settlement by negotiation, they
may agree to refer the dispute for decision to some person or body, or, if they do not
so agree, the dispute may, at the request of either Contracting Party, be submitted
for decision to a tribunal of three arbitrators, one to be nominated by each Contract-
ing Party and the third to be appointed by the two so nominated. Each of the
Contracting Parties shall nominate an arbitrator within a period of 60 (sixty) days
from the date of receipt by either Contracting Party from the other of a notice
through diplomatic channels requesting arbitration of the dispute, and the third ar-
bitrator shall be appointed within a further period of 60 (sixty) days.

If either of the Contracting Parties fails to nominate an arbitrator within the
period specified or the third arbitrator is not appointed within the period specified,
the President of the Council of the International Civil Aviation Organization may be
requested by either Contracting Party to appoint an arbitrator or arbitrators as the
case requires. In such case, the third arbitrator shall be a national of a third State and
shall act as the president of the arbitration body.

3. The Contracting Parties undertake to comply with any decision given under
paragraph 2 of this article.
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Article 14. IMPLEMENTATION OF MULTILATERAL TREATIES

In the event of the conclusion of multilateral air transport conventions or
treaties to which the Contracting Parties accede, the Agreement shall be amended to
conform with the provisions of the said treaties and conventions.

Article 15. AMENDMENT

1. If either of the Contracting Parties considers it desirable to amend any pro-
visions of this Agreement, including the route schedules which constitute an in-
separable part thereof, it shall request consultations in accordance with the provi-
sions of article 12 of this Agreement. Such consultations may be effected through an
exchange of communications.

2. If the amendment relates to the provisions of the Agreement and not to the
route schedules, approval of it by each Contracting Party must be effected in accord-
ance with its constitutional procedures. The amendment shall come into force when
it has been confirmed by an exchange of notes through diplomatic channels.

3. If the amendment is confined to the provisions of the route schedules, it may
be agreed on between the aeronautical authorities of each Contracting Party.

Article 16. REGISTRATION
WITH THE INTERNATIONAL CIVIL AVIATION ORGANIZATION

This Agreement and any amendments thereto shall be registered with the Inter-
national Civil Aviation Organization.

Article 17. TERMINATION OF THE AGREEMENT

Either Contracting Party may at any time give notice to the other Contracting
Party of its decision to terminate this Agreement, transmitting such notice at the
same time to the International Civil Aviation Organization. In such case, this Agree-
ment shall terminate 12 (twelve) months from the date of receipt of the notice by the
other Contracting Party, unless agreement is reached to withdraw this notice before
the expiry of this period. If the other Contracting Party fails to acknowledge receipt
of the notice, it shall be deemed to have received it 14 days after the receipt of the
notice by the International Civil Aviation Organization.

Article 18. ANNEXES

The annexes to this Agreement shall be deemed to be a part of the Agreement.
Any reference to the Agreement shall mean a reference to the annexes unless there is
an express provision to the contrary.

Article 19. ENTRY INTO FORCE

This Agreement shall be ratified by both Contracting Parties in accordance with
the constitutional procedures in force in each country. It shall enter into force provi-
sionally on the date of signature and definitively on the date of the exchange of
diplomatic notes confirming the completion of compliance with these procedures.
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IN WITNESS WHEREOF the undersigned representatives, being duly authorized by
their respective Governments, have signed this Agreement.

DONE on Saturday, 16 November 1985, at Muscat in the Arabic language.

For the Government of the Sultanate of Oman:

[SEYYID SALIM BIN NASSER]

For the Government of the Republic of Tunisia:

[MOHAMMED KARIM]

ANNEX I

SCHEDULE 1

1. Routes to be operated by the designated airline of the Government of the Republic of
Tunisia:

Intermediate Points
From To points beyond

Tunis Muscat Athens To be determined
Damascus subsequently
Amman
Kuwait

2. The designated airline of the Republic of Tunisia may omit any of the above-
mentioned points on any or all of its flights, provided that the agreed services on these routes
shall begin from a point in the Republic of Tunisia.

3. The five freedoms shall be exercised by the carrier of each Party, as provided for in the
memorandum of understanding.

SCHEDULE 2
1. Routes to be operated by the designated airline of the Government of the Sultanate of

Oman:
Point in Intermediate Points

From the Gulf To points beyond

Muscat Abu Dhabi Tunis Cairo To be determined
or Dubai Tripoli subsequently
or Doha And two points to be deter-
or Bahrain mined subsequently

2. The designated airline of the Government of the Sultanate of Oman may omit any of
the above-mentioned points on any or all of its flights, provided that the agreed services on
these routes shall begin from a point in the Sultanate of Oman.

3. The five freedoms shall be exercised by the carrier of each Party, as provided for in the
memorandum of understanding.
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[TRAIucTION - TRANSLATION]

ACCORD' ENTRE LE GOUVERNEMENT DU SULTANAT D'OMAN
ET LE GOUVERNEMENT DE LA RIePUBLIQUE TUNISIENNE
RELATIF AUX TRANSPORTS AIeRIENS

Le Gouvernment du Sultanat d'Oman et le Gouvernement de la Rdpublique
tunisienne,

Agissant en leur qualitd de Parties A la Convention relative h 'aviation civile
internationale ouverte A la signature A Chicago le 7 d~cembre 19442,

D~sireux de conclure, dans le domaine des transports a~riens, un accord compld-
mentaire de ladite Convention,

Sont convenus de ce qui suit:

Article premier. DtFINITIONS

Aux fins du present Accord et sauf indication contraire du contexte:
a) Le terme <Convention> s'entend de la Convention relative A l'aviation civile

internationale, ouverte A la signature A Chicago le 7 d6cembre 1944, y compris les an-
nexes adopt~es conform~ment h l'article 90 de la Convention et les modifications
apport6es aux annexes ou h la Convention en vertu des articles 90 et 94, sous reserve
que ces annexes et modifications aient pris effet ou aient W ratifi6es par les Parties
contractantes;

b) L'expression <autorit~s a~ronautiques> s'entend, en ce qui concerne le Gou-
vernement du Sultanat d'Oman, du Ministre des communications ou de toute personne
ou institution habilit~e A exercer les fonctions qu'il exerce actuellement ou des fonc-
tions analogues et, en ce qui concerne le Gouvernement de la R~publique tunisienne,
du Ministre des transports et des communications (Direction de l'aviation civile) ou
de toute institution habilit6e A exercer les fonctions incombant actuellement A ce
Ministre ou des fonctions analogues;

c) L'expression <<entreprise adrienne d~signde, s'entend de l'entreprise adrienne
qui aura W ddsign~e et dfiment autoris6e conformgment a l'article 3 du pr6sent
Accord;

d) Le terme oterritoire> s'entend de tout Etat au sens que lui donne l'article 2
de la Convention;

e) Les expressions oservice a~rien., oservice a~rien international)>, <(entre-
prises a6riennes> et «escales non-commerciales, ont chacune le sens que leur donne
l'article 96 de la Convention;

J) Les expressions oservices a~riens convenus, et (routes sp6cifi6es, s'enten-
dent des services a6riens indiqu6s dans le tableau des routes figurant en annexe au
present Accord;

Entr6 en vigueur h titre provisoire le 16 novembre 1985, date de la signature, et h titre d6finitif le 24 juillet 1986, date

de l'change de notes par lesquelles les Parties contractantes se sont inform6es de l'accomplissement de leurs proc6dures
constitutionnelles, conform ment 'article 19.

2 Nations Unies, Recueil des Traitds, vol. 15, p. 295. Pour les textes des Protocoles amendant cette Convention, voir
vol. 320, p. 209 et 217; vol. 418, p. 161; vol. 514, p. 209; vol. 740, p. 21; vol. 893, p. 117; vol. 958, p. 217; vol. 1008, p. 213,
et vol. 1175, p. 297.
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g) Le terme ocapacit& s'entend, pour tout a~ronef, de la capacit6 fix~e et
assign6e A cet a6ronef sur tout ou partie d'une route;

h) Le terme ocapacit& s'entend, eu 6gard au service a~rien convenu, de la
capacit6 de l'a~ronef assurant ce service multipli6e par le nombre de vols effectu6s par
cet a~ronef pendant une p6riode d~termin e ou sur tout ou partie d'une route sp~cifi~e.

Article 2. DROITS ACCORDtS

1. Chacune des Parties contractantes accorde A 'autre Partie contractante les
droits stipul6s dans le pr6sent Accord aux fins d'6tablir et d'exploiter les services ariens
convenus. L'entreprise adrienne d6sign6e par chacune des Parties contractantes aura
le droit, au cours de l'exploitation d'un service convenu sur une route spcifie:
a) De survoler le territoire de lautre Partie contractante sans y faire escale;
b) De faire sur ledit territoire des escales non-commerciales;
c) D'embarquer ou de d6barquer des passagers, du fret et du courrier en tout point

des routes sp6cifi6 dans le tableau des routes figurant en annexe au present
Accord.
2. Aucune disposition du premier paragraphe du present article ne conf~re A

une entreprise a6rienne de l'une des Parties contractantes le droit d'embarquer, sur le
territoire de l'autre Partie contractante, des passagers, du fret ou du courrier A desti-
nation d'un autre point dudit territoire moyennant compensation ou r~mun~ration.

Article 3. DtSIGNATION DES ENTREPRISES AERIENNES

1. Chacune des Parties contractantes a le droit de designer une entreprise
adrienne charg~e d'exploiter les services convenus sur les routes sp~cifi~es et d'en
aviser par 6crit r'autre Partie contractante.

2. Conform~ment aux dispositions des paragraphes 3 et 4 du pr6sent article,
'autre Partie contractante doit, ds qu'elle aura requ cette notification, accorder sans
retard A l'entreprise adrienne d6sign6e les permis d'exploitation n6cessaires.

3. Les autorit~s a~ronautiques civiles de chacune des Parties contractantes pour-
ront exiger que rentreprise d~sign6e par l'autre Partie contractante d~montre qu'elle
est en mesure de satisfaire aux obligations prescrites par les lois et r~glements appliqu6s
normalement et raisonnablement par lesdites autorit~s, conform~ment aux disposi-
tions de la Convention, pour l'exploitation des services a~riens internationaux.

4. Chacune des Parties contractantes conserve le droit de refuser les permis
d'exploitation vis6s au paragraphe 2 du present article ou d'imposer les conditions
qu'elle estimera ncessaires pour l'exercice, par l'entreprise d~sign6e, des droits
stipul6s A l'article 2 du pr6sent Accord, chaque fois qu'elle ne sera pas convaincue
qu'une part importante des avoirs de cette entreprise et de son contr6le effectif sont
d6tenus par la Partie contractante qui 'a d6sign6e ou par des ressortissants de cette
Partie.

5. L'entreprise qui aura W ainsi d6sign6e et autoris~e aura le droit de com-
mencer A tout moment A exploiter les services convenus, sous reserve que les tarifs
aient W fix6s conform~ment aux dispositions de l'article 9 du pr6sent Accord et que
ces tarifs soient appliques pour lesdits services.
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Article 4. RtVOCATION OU SUSPENSION
DES PERMIS D'EXPLOITATION

1. Chacune des Parties contractantes conserve le droit de rdvoquer les permis
d'exploitation ou de suspendre 1'exercice, par l'entreprise adrienne ddsignde par
l'autre Partie contractante, des droits stipulds A l'article 2 du present Accord, ou d'im-
poser les conditions qu'elle jugera ndcessaires t l'exercice desdits droits :
a) Lorsqu'elle n'est pas convaincue qu'une part importante des avoirs de cette en-

treprise ou de son contr6le effectif sont ddtenus par la Partie contractante qui l'a
ddsignde ou par des ressortissants de cette Partie;

b) Lorsque l'entreprise ne respecte pas les lois et rfglements appliques par la Partie
contractante qui a conc~d ces droits;

c) Lorsque l'entreprise n'exploite pas les services convenus conformdment aux
conditions 6noncdes dans le present Accord.
2. La revocation, suspension ou imposition de conditions prdvues au para-

graphe 1 du present article n'interviendront qu'apr~s consultations avec l'autre Partie
contractante, A moins qu'il ne soit ndcessaire qu'elles interviennent sans ddlai pour
prdvenir de nouvelles infractions aux lois et r~glements.

3. Si l'une des Parties contractantes prend les mesures susmentionndes, il ne
sera pas port6 atteinte aux droits de 'autre Partie contractante stipulds A l'article 13
du present Accord.

Article 5. EXEMPTION DES DROITS DE DOUANE ET AUTRES

1. Les adronefs utilisds par l'entreprise adrienne ddsignde par chaque Partie
contractante, ainsi que les carburants, lubrifiants, pieces de rechange, quipement
normal et provisions de bord (y compris les vivres, les boissons et le tabac), A l'arrivde
sur le territoire de l'autre Partie contractante, ou s'ils sont embarquds sur ce territoire
pour etre utilisds uniquement aux fins de l'exploitation ou A bord des adronefs de cette
entreprise, sont exondrds de tous droits de douane, frais d'inspection et autres droits
ou redevances analogues sur le territoire de l'autre Partie contractante, meme si ces
approvisionnements sont utilisds au cours du survol de ce territoire.

2. Les carburants, lubrifiants, pieces de rechange, 6quipement normal et pro-
visions de bord (y compris les vivres, les boissons et le tabac) embarquds A bord
d'adronefs de l'entreprise adrienne ddsignde par l'une des Parties contractantes sont
exondrds de tous droits de douane, frais d'inspection et autres droits ou redevances
analogues sur le territoire de l'autre Partie contractante, mEme si ces approvisionne-
ments sont utilisds au cours du survol de ce territoire. Les articles exondrds ne pour-
ront 8tre ddchargds qu'avec l'accord des autoritds douanires de l'autre Partie
contractante. Les articles rdexportds seront places sous surveillance douani~re
jusqu'A leur rdexportation sous contr6le douanier.

3. Les redevances perques, ou imposdes par l'une des Parties contractantes A
'entreprise adrienne ddsignde par l'autre Partie contractante au titre de lutilisation

des adroports ou autres installations relevant de ladite Partie, ne pourront atre sup6-
rieures b celles que versent, au titre de l'utilisation de ces adroports et autres installa-
tions, les entreprises adriennes nationales de cette Partie contractante pour assurer
des services adriens internationaux analogues.
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Article 6. APPLICATION DES LOIS ET REGLEMENTS

1. Les lois et rfglements de chacune des Parties contractantes s'appliquent 4 la
navigation et A l'exploitation des adronefs de l'entreprise adrienne d6signde par l'une
des Parties contractantes lorsqu'ils p~ntrent sur le territoire de 'autre Partie
contractante, y sjournent, le quittent ou le survolent.

2. Les lois et r~glements de chacune des Parties contractantes r~gissant l'entrde
ou la sortie de son territoire par les passagers, les dquipages et le fret, notamment en
ce qui concerne les formalit~s de transit, de douane et de change, le contr~le sanitaire
et la quarantaine, seront applicables aux passagers, aux 6quipages et au fret embarqu~s
b bord des a~ronefs de l'entreprise a6rienne ddsignde par l'autre Partie contractante.

Article 7. PRINCIPES REGISSANT L'EXPLOITATION
DES SERVICES CONVENUS

1. L'entreprise adrienne d6sign~e par chacune des Parties contractantes aura !a
facult6 d'exploiter, dans des conditions 6quitables et dgales, les services convenus sur
les routes sp~cifi6es entre leurs deux territoires.

2. L'entreprise a6rienne ddsign6e par chacune des Parties contractantes doit
prendre en consideration, dans l'exploitation des services convenus, les int~rets de
'entreprise adrienne de l'autre Partie contractante afin de ne pas affecter indoment les
services de l'autre entreprise adrienne sur tout ou partie des mmes routes.

3. Les services a~riens assures par les entreprises a6riennes d~sign6es par les
deux Parties contractantes seront lis A la demande de transports publics sur les
routes sp6cifides et auront pour but essentiel de fournir, un coefficient de charge rai-
sonnable, une capacit6 correspondant A la demande courante et raisonnablement
pr6visible du transport de passagers, de fret et de courrier en provenance ou A desti-
nation du territoire de la Partie contractante ayant d~signd l'entreprise visde. Le
transport de passagers, de fret et de courrier embarqu6s ou d6barquds en tout point
des routes sp~cifides situ6 sur le territoire d'un Etat autre que celui qui a d~sign6 l'en-
treprise adrienne s'effectuera conform6ment aux principes g6n6raux stipulant que la
capacit6 doit etre adaptde :
a) A la demande du trafic en provenance et A destination du territoire de la Partie

contractante ayant d6sign6 l'entreprise a6rienne;
b) A la demande du trafic & destination de la region desservie par les services conve-

nus, compte tenu des autres services de transport assurds par les entreprises
a6riennes des Etats de la r6gion;

c) Aux exigences de 'exploitation des entreprises a~riennes en question;
d) Avant la mise en exploitation des services convenus, la capacit6 future ainsi que

toutes modifications dont elle ferait l'objet, sera fix6e d'un commun accord par
les entreprises d6sign6es par les Parties contractantes et soumise A l'approbation
des autorit6s a~ronautiques civiles des deux Parties contractantes.

Article 8. APPROBATION DES PLANS DE VOL

Les entreprises a~riennes d6sign6es par chacune des Parties contractantes commu-
niqueront, pour approbation, aux autorit~s a6ronautiques de l'autre Partie contrac-
tante, les plans de vol avec indication des types d'a~ronefs qui seront utilis~s, 30 jours
au plus tard avant la mise en exploitation des services sur les routes sp6cifi~es. Ces
dispositions s'appliquent 6galement A toutes modifications ult6rieures. Dans certains
cas, ce d6lai peut etre abr~g6 si lesdites autorit~s y consentent.
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Article 9. TARIPFS

1. Dans les paragraphes suivants, le terme otarif, d~signe le tarif applicable au
transport de passagers et de fret ainsi que ses conditions d'application, de meme que
les prix et conditions s'appliquant aux services d'agence et autres services auxiliaires,
A l'exception des rdmun6rations et conditions relatives au transport du courrier.

2. Les tarifs qu'appliquera 'entreprise adrienne de l'une des Parties contrac-
tantes pour le transport A destination ou en provenance du territoire de l'autre Partie
contractante seront fix6s A des niveaux raisonnables, compte tenu de tous les facteurs
pertinents, notamment des d~penses d'exploitation, de la r6alisation d'un b6n6fice
raisonnable et des tarifs appliqu6s par d'autres entreprises a~riennes.

3. Les tarifs vis6s au paragraphe 2 du pr6sent article seront, si possible, fix6s
d'un commun accord par les entreprises a~riennes d6sign6es par les deux Parties
contractantes, apr~s consultation des autres entreprises a~riennes exploitant tout ou
partie des memes routes. Cet accord se fera en recourant, dans la mesure du possible,
aux proc6dures de fixation des tarifs 6tablies par l'Association du transport a~rien in-
ternational.

4. Les tarifs convenus seront soumis A 'approbation des autorit6s a~ronau-
tiques des deux Parties contractantes 45 jours au moins avant la date pr~vue pour
leur entree en vigueur. Dans certains cas, ce d6lai pourra etre abrdg6 si lesdites auto-
rites y consentent.

5. L'approbation pourra etre accorde express~ment. Si aucune des autorit6s
a~ronautiques n'a exprim6 son d6saccord dans un d6lai de 30 jours A compter de la
date A laquelle notification lui a W adress~e conform~ment au paragraphe 4 du pr6-
sent article, lesdits tarifs seront consid6r~s comme approuv6s. Si le dM1ai de notifica-
tion est abr6g6 comme pr6vu au paragraphe 4, les autorit6s a6ronautiques pourront
convenir que le d~lai de notification d'un d6saccord sera inf~rieur 4 trente (30) jours.

6. S'il n'a pas W possible de fixer un tarif d'un commun accord conform~ment
au paragraphe 3 du present article, ou si les autorits a~ronautiques de l'une des Parties
contractantes, dans les d~lais vis~s au paragraphe 5 du pr6sent article, notifient aux
autorit6s a6ronautiques de l'autre Partie leur d~saccord avec un tarif fix6 conform6-
ment aux dispositions du paragraphe 3 du pr6sent article, les autorit6s a~ronautiques
des deux Parties contractantes, apr~s avoir consult6 celles de tout autre Etat dont
elles jugeraient l'avis utile, s'efforceront de fixer les tarifs d'un commun accord.

7. Si les autorit6s a6ronautiques ne parviennent pas se mettre d'accord sur un
tarif qui leur aura W soumis conform6ment au paragraphe 4 du pr6sent article, ou
sur l'tablissement d'un tarif conform6ment au paragraphe 6 dudit article, le diff6-
rend sera r6solu conform6ment aux dispositions de l'article 13 du pr6sent Accord.

8. Les tarifs 6tablis conform~ment aux dispositions du pr6sent article demeure-
ront en vigueur jusqu'% ce que de nouveaux tarifs aient 6 fixes. Toutefois la validit6
d'un tarif ne pourra etre prolong6e en vertu du present article pour une durde sup6-
rieure A 12 mois h compter de la date & laquelle elle aurait dO expirer.

Article 10. ECHANGES D'INFORMATIONS

1. Les autorit6s a6ronautiques des deux Parties contractantes 6changeront
dans les meilleurs d61ais les informations relatives aux permis en cours de validit6 ac-
cord6s aux entreprises a~riennes qu'elles auront d~sign~es pour assurer les services A
destination, en provenance et sur l'tendue du territoire de l'autre Partie contrac-
tante, y compris copie des permis valides concernant les services assur6s sur des
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routes spdcifi~es avec leurs modifications et r~vocations et l'indication du type de ser-
vice autoris6.

2. Chacune des Parties contractantes demandera b l'entreprise adrienne qu'elle
aura d~sign6e de fournir aux autorit6s adronautiques de 'autre Partie contractante,
suffisamment A l'avance, copie des tarifs et des tableaux de routes avec indication des
modifications dont ils auraient fait l'objet et toutes autres informations ayant trait h
l'exploitation des services convenus, notamment des pr~cisions sur la capacit6 offerte
sur toutes les routes sp~cifi~es et toutes autres informations que les autorit~s a~ronau-
tiques de l'autre Partie contractante jugeraient n~cessaires, dans le respect integral
des stipulations du present Accord.

3. Chacune des Parties contractantes demandera a l'entreprise a~rienne qu'elle
aura d~sign~e de fournir aux autorit~s a~ronautiques de l'autre Partie contractante
les donn~es statistiques relatives au trafic achemin6 sur les services convenus, avec in-
dication des points d'origine et de destination.

Article 11. EXONtRATION D'IMP6TS ET TRANSFERT
DES EXCEDENTS DE RECETTES

1. Les Parties contractantes s'efforceront de conclure le plus t6t possible un ac-
cord bilateral visant A 6viter une double imposition des b~n~fices d~coulant des acti-
vites des entreprises de transport a~rien dans les deux pays.

2. Chacune des Parties contractantes accordera a l'entreprise adrienne d~si-
gn~e par l'autre Partie contractante le droit de libre transfert des exc~dents de recettes
r~alis~s par cette entreprise sur son territoire au titre du transport de passagers, de
courrier et de fret, sous rdserve que ces transferts s'effectuent aux taux de change en
vigueur.

3. Si l'une des Parties contractantes impose une restriction quelconque au
transfert des excddents de recettes r~alis~s par l'entreprise a~rienne d~sign6e par
l'autre Partie contractante, cette derni~re sera en droit d'imposer des restrictions ana-
logues b l'entreprise adrienne d~signde par la premiere Partie contractante.

Article 12. CONSULTATIONS

1. Dans un esprit d'6troite collaboration, les autorit~s a~ronautiques des deux
Parties contractantes proc~deront de temps A autre A des consultations visant A
assurer une application satisfaisante des dispositions du present Accord et des
tableaux figurant en annexe; elles se consulteront 6galement lorsqu'il sera n~cessaire
d'y apporter des modifications.

2. L'une des Parties contractantes peut demander par 6crit l'ouverture de
consultations dans un dlai de 60 jours A compter de la date de reception de la
demande, A moins que les Parties contractantes ne conviennent de prolonger ce d~lai.

Article 13. RtGLEMENT DES DIFFERENDS

1. Si un diff~rend surgit entre les Parties contractantes h propos de l'interprdta-
tion ou de l'application du present Accord, elles devront tenter en premier lieu de la
r~gler par voie de n~gociations directes.

2. Si les Parties contractantes ne parviennent pas A trouver une solution par
voie de n~gociations, elles peuvent, aux termes du present Accord, soumettre le diff6-
rend h la decision d'un organisme ou d'un particulier. Si elles ne se mettent pas
d'accord sur ce point, le diff~rend sera soumis, sur la demande d'une des Parties
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contractantes, A la decision d'un tribunal compost de trois arbitres dont les Parties
contractantes nommeront chacun un, le troisibme 6tant d~sign6 par ces deux arbitres.
Les deux Parties contractantes nommeront chacune un arbitre dans un d6lai de
soixante (60) jours A compter de la date de reception, par rune des Parties contrac-
tantes, d'une note de rautre Partie contractante transmise par voie diplomatique et
demandant que le diffdrend soit r~gl6 par voie d'arbitrage. Le choix du troisi me ar-
bitre devra intervenir dans un nouveau d~lai de soixante (60) jours.

Si rune des Parties contractantes ne parvient pas A nommer un arbitre dans le
d61ai fix6 ou si le choix du troisibme arbitre n'intervient pas dans le ddlai pr~vu, c'est le
President du Conseil de l'Organisation de l'aviation civile internationale qui sera
charg6, sur la demande d'une des Parties contractantes, de designer un ou plusieurs
arbitres, selon le cas. Dans ces circonstances, le trojsi~me arbitre devra etre ressortis-
sant d'un Etat tiers et pr6sider le tribunal d'arbitrage.

3. Toute decision rendue conform6ment au paragraphe 2 du prtsent article
sera obligatoire pour les deux Parties contractantes.

Article 14. APPLICATION DES CONVENTIONS MULTILATERALES

Si des conventions ou des accords multilatdraux relatifs au transport adrien sont
conclus et que les Parties contractantes y adhbrent, le present Accord devra atre
modifi6 pour le rendre conforme aux dispositions desdits conventions et accords.

Article 15. MODIFICATIONS

1. Si l'une des Parties contractantes juge souhaitable de modifier une quel-
conque disposition du present Accord, y compris les tableaux de routes considdr6s
comme en faisant partie intdgrante, elle peut solliciter la tenue de consultations
conformdment aux dispositions de l'article 12 du present Accord. Ces consultations
pourront avoir lieu par voie d'dchanges de communications.

2. Si les modifications portent sur les dispositions de 'Accord et non sur les
tableaux de routes, les Parties contractantes doivent les approuver conformdment A
leurs procedures constitutionnelles respectives. Ces modifications entreront en
vigueur lorsqu'elles auront W confirmdes par un 6change de notes diplomatiques.

3. Si les modifications portent sur les tableaux de routes, elles seront approu-
vdes par les autoriths adronautiques de chacune des Parties contractantes.

Article 16. ENREGISTREMENT AUPRES DE L'ORGANISATION
DE L'AVIATION CIVILE INTERNATIONALE

Le present Accord ainsi que toute modification qui lui serait apportde seront en-
registrds aupr~s de l'Organisation de l'aviation civile internationale.

Article 17. DtNONCIATION DE L'AccORD

Chacune des Parties contractantes pourra, 4 tout moment, notifier A 'autre Partie
contractante sa decision de ddnoncer le present Accord, sous reserve que cette d~ci-
sion soit simultandment notifie A l'Organisation de l'aviation civile internationale.
Dans ce cas, l'application de 'Accord prendra fin douze (12) mois 4 compter de la
date de la reception de la notification par 'autre Partie contractante, A moins que
cette notification ne soit retir e d'un commun accord avant l'expiration de ce ddlai. Si
'autre Partie contractante n'accuse pas reception de la notification, elle sera rdpute

l'avoir revue 14 jours apr~s la date de sa reception par 'Organisation de l'aviation
civile internationale.
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Article 18. ANNEXES

Les annexes au present Accord sont consid~rdes comme en faisant partie et toute
mention de l'Accord sera considdr~e comme visant 6galement ses annexes, h moins
qu'il n'en soit express~ment dispos6 autrement.

Article 19. ENTRtE EN VIGUEUR

Le present Accord sera ratifit par les deux Parties contractantes conform~ment
aux procedures constitutionnelles appliqu~es dans leurs pays respectifs. Il entrera en
vigueur provisoirement A la date de sa signature et d~finitivement b la date de
l'change de notes diplomatiques confirmant 'accomplissement de ces procedures.

EN FOI DE QUOI, les repr~sentants soussignds, agissant en vertu des pouvoirs qui
leur ont W conf~r~s par leurs Gouvernements respectifs, ont sign6 le present Accord.

FAIT A Mascate, en langue arabe, le samedi 16 novembre 1985.

Pour le Gouvernement du Sultanat d'Oman:

[SEYYID SALIM BIN NASSER]

Pour le Gouvernement de la R~publique tunisienne:

[MOHAMMED KARIM]
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ANNEXE 1

TABLEAU NO 1

1. Route adrienne qu'a le droit d'exploiter 'entreprise a6rienne d6signde par le Gouverne-
ment de la R~publique tunisienne:

De A Points interm~diaires Points au-deli

Tunis Mascate Ath~nes Seront sp cifies
Damas ult~rieurement
Amman
Koweit

2. L'entreprise adrienne d~sign~e par le Gouvernement de la R6publique tunisienne a la
facultY, au cours d'un ou de la totalit de ses vols, de ne pas faire escale en des points spkcifits,
sous r6serve que les services convenus pour cette route aient leur origine en un point situ6 en
R~publique tunisienne.

3. L'entreprise de transport d~sign6e par chacune des Parties jouira des cinq libert6s pr&-
vues dans le m6morandum d'accord.

TABLEAU No 2

1. Routes a6riennes qu'a le droit d'exploiter 1'entreprise adrienne d6signe par le
Gouvernement du Sultanat d'Oman:

Un point situof dans
De la rdgion du Golfe A Points intermidiaires Points au-delh

Mascate Abou Dhabi Tunis Le Caire Seront specifis
ou Doubaf Tripoli ult~rieurement
ou Doha Et 2 points dont il sera
ou Bahrein convenu ult~rieurement

2. L'entreprise a6rienne d6sign6e par le Gouvernement du Sultanat d'Oman a la facult,
au cours d'un ou de la totalit6 de ses vols, de ne pas faire escale en des points spcifi6s, sous r6-
serve que les services convenus pour cette route aient leur origine en un point situ6 dans le Sul-
tanat d'Oman.

3. L'entreprise de transport d6signde par chacune des Parties jouira des cinq libert6s pr6-
vues dans le m6morandum d'accord.
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AGREEMENT' BETWEEN THE GOVERNMENT OF THE REPUBLIC
OF CYPRUS AND THE GOVERNMENT OF THE PEOPLE'S
REPUBLIC OF BULGARIA ON COOPERATION IN THE FIELD
OF MERCHANT SHIPPING

The Goverment of the Republic of Cyprus and the Government of the People's
Republic of Bulgaria (hereinafter called the Contracting Parties);

Desirous of strengthening the friendly relations between the Republic of Cyprus
and the People's Republic of Bulgaria;

With the aim of developing and extending cooperation between the Republic of
Cyprus and the People's Republic of Bulgaria in the field of merchant shipping ac-
cording to the principles of international law as they are also stated in the Final Act
of the Conference on Security and Cooperation in Europe,2

Have agreed as follows:

Article 1. The Contracting Parties agree to cooperate on the basis of the prin-
ciples of sovereign equality, mutual benefit, mutual respect to the respective laws and
the principle of freedom of merchant shipping in order to develop the relations be-
tween the Republic of Cyprus and the People's Republic of Bulgaria in the field of
merchant shipping.

Article 2. For the purposes of this Agreement:
a) The term "vessel of a Contracting Party" shall mean any merchant vessel

sailing under the national flag of that Party in accordance with its legislation, and
registered in its territory.

This term excludes warships, research, fishing and other vessels engaged in non-
commercial activities.

b) The term "member of the crew" shall mean any person, including the
master, actually engaged on board the vessel performing duties related to the opera-
tion, navigation or maintenance of the vessel, and included in the crew list.

c) The term "port of one Contracting Party" shall mean any sea port, includ-
ing roadsteads, in the territory of that Contracting Party which is approved and
legally open to international shipping by that Contracting Party.

Article 3. This Agreement shall be applied in the territory of the Republic of
Cyprus, and in the territory of the People's Republic of Bulgaria.

Article 4. 1. The Contracting Parties shall render each other all-round as-
sistance for developing cooperation in the field of merchant shipping, and shall ab-
stain from any action which would hinder this development.

1 Came into force on 3 November 1986, i.e., 30 days after the date of receipt of the last of the notifications (effected
on 4 September and 3 October 1986) by which the Contracting Parties had informed each other of the fulfilment of the re-
quired procedures, in accordance with article 22 (1).

2 International Legal Materials, vol. 14 (1975), p. 1292 (American Society of International Law).
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2. The Contracting Parties agree:
a) To encourage the participation of their vessels in the transportation of goods be-

tween the ports of the Republic of Cyprus, and the ports of the People's Repub-
lic of Bulgaria;

b) Not to prevent the participation of vessels of the one Contracting Party in the
transportation of goods between the ports of the other Contracting Party, and
to and from the ports of third countries.
3. The provisions of this Article shall not affect the right of vessels flying the

flag of a third State to participate in the transportation of goods between ports of the
Contracting Parties as well as between ports of the one Contracting Party and ports
of third countries.

4. With a view to applying the provisions of this Article, the shipping enter-
prises registered in the territory of either Contracting Party and operating in accord-
ance with its legislation shall be entitled to establish and operate individual or joint
ship services as well as to conclude bilateral agreements concerning technical, organi-
zational or commercial matters, related to shipping.

Article 5. Each Contracting Party shall have the right to set up representa-
tion, whenever necessary, of its shipping enterprises or companies in the territory of
the other Contracting Party. The activities of this representation shall be in conform-
ity with the respective laws and regulations in force in the territory of the Party where
it has been set up.

Article 6. 1. The vessels, crews, passengers and cargo of either Contracting
Party staying at a port of the other Contracting Party shall be rendered the same
terms and treatment as to vessels, their crews, passengers and cargo of the most
favoured nation regarding the free access to the ports of the latter Party, staying in
ports, the use of ports for performing the usual loading-unloading operations, em-
barkation and disembarkation of passengers, the use of facilities provided for effect-
ing usual commercial operations of any kind, the free leaving of ports and the collec-
tion of fees, dues and charges.

2. The provisions of this Article will not affect the shipping or navigational ac-
tivities legally preserved for the national authorities, such as cabotage, pilotage, tow-
ing and coastal fishing.

Article 7. The Contracting Parties shall adopt, within the limits of their re-
spective national laws and regulations, all appropriate measures to reduce, as far as
possible, unnecessary delays of vessels in ports and to simplify, as far as possible, the
carrying out of administrative, customs and sanitary formalities applicable in ports
especially regarding passenger vessels.

Article 8. 1. Each Contracting Party shall recognize the documents certify-
ing the nationality of vessels, the measurement certificate, and the other ship docu-
ments on board these vessels, including the certificate of competency of their crews
issued or recognized by the competent authorities of the other Contracting Party in
accordance with its national legislation and international conventions in force and
ratified by that Contracting Party.

2. The vessels of one Contracting Party, possessing measurement certificates,
regularly issued, or recognized by its competent authorities, shall be exempted from
remeasurement in the ports of the other Contracting Party. Calculation and collection
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of the respective port and other taxes, fees and dues shall be made on the basis of the
measurement certificate's data.

Article 9. Each Contracting Party shall recognize the seamen's identity docu-
ments issued by the competent authorities of the other Contracting Party.

These identity docments are:
- For the Republic of Cyprus the "passport of the Republic of Cyprus" and the

"Cyprus Seaman's Book";
- For the People's Republic of Bulgaria "The Seaman's Passport".

Article 10. 1. Persons, possessing seamen's identity docments, mentioned in
Article 9 of this Agreement, being members of the crew according to Article 2, para. (b)
of the same Agreement, shall be allowed to land freely and without visa on the terri-
tory of the port town of the other Contracting Party during the stay of the vessel in a
port of this Party, provided their names are entered into the vessel's crew list, and in
the list submitted to the port authorities by the master.

2. From the moment of their landing on shore till returning on board the ves-
sel, the persons indicated must observe the national laws and regulations in force in
that Party. The same persons shall be subject to the established passport and customs
control in the port.

3. The master of a vessel of the one Contracting Party, staying at a port of the
other Party, or a crew member, authorised by him, may contact and meet the diplo-
matic or consular representation of the State, under the flag of which the vessel is
sailing, provided that he observes the legislation in force in the territory of that Party.
Under the same conditions the corresponding diplomatic or consular officers have
the right to visit the vessel sailing under the flag of their State.

Article 11. 1. Persons, possessing identity documents according to Article 9
of this Agreement, but who are not members of the crew under Article 2 para. (b),
shall have the right, if they possess a document certifying the necessity of their board-
ing or leaving the vessel, to enter the territory of the other Contracting Party, to cross
it in transit or leave it, no matter of the kind of transport means used when travelling
to a vessel, staying at a port of that Party, or moving to another vessel, or returning
to their homeland, or for any other reason recognised as reasonable by the local com-
petent authorities.

2. In all cases mentioned above any formalities required by either Contracting
Party shall be treated by its appropriate authorities within the shortest period
possible.

Article 12. If a member of the crew of a vessel of either Contracting Party, ac-
cording to Article 2 para. (b) of this Agreement, has to stay in the territory of the
other Contracting Party for the purpose of hospitalization, the competent authori-
ties of that Party shall render him the full assistance to this effect, as well as for
returning to his homeland after leaving the hospital or to board a vessel sailing under
the flag of his own country.

Article 13. Any changes made in the'crew lists of vessels of the one Contract-
ing Party during their stay in a port of the other Contracting Party shall be im-
mediately communicated to the respective port authorities.
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Article 14. 1. In case nothing else is provided for in this Agreement, the
legislation in force in the territory of each Contracting Party shall be applied to crew
members as regards their entry, stay and leaving that territory.

2. The appropriate authorities of each Contracting Party reserve the right to
refuse access to their respective territories to persons holding identity docments in-
dicated in Article 9 of this Agreement whom they consider undesirable.

Article 15. 1. If a vessel of the one Contracting Party suffers shipwreck,
runs aground, is cast ashore or suffers any other accident, within the territory of the
other Contracting Party, that vessel, its crew, passengers and cargo on board shall
enjoy the same help and assistance as that accorded to the latter Party's own vessels,
their crews, passengers and cargo on board.

2. The cargo and property on board, rescued from a vessel that has suffered an
accident, shall not be liable to any customs duties and taxes unless they are delivered
for use or consumption in the territory of the Contracting Party that has rendered the
assistance.

3. Nothing in this Article shall hinder the application of the laws and regula-
tions of the Contracting Parties regarding the handling and temporary storage of
goods in their territory, as well as the laying of claims for rescue operations in con-
nection with any help or assistance rendered to a vessel, its crew, passenqers and
cargo aboard.

Article 16. 1. Except at the written request of the master, the diplomatic or
the consular officer, the authorities and courts of the one Contracting Party will not
be involved in disputes which might arise on vessels flying the flag of the other Con-
tracting Party during the voyage or in ports, between the master, the officers and the
ratings included in the crew list, which might be connected with the crew's personal
effects, with their wages and generally with the work aboard.

2. The provisions of this Article do not apply to acts or disputes which are
detrimental to public order and violate the tranquillity, safety and laws of either
Contracting Party.

Article 17. All payments between the two Contracting Parties arising from
carriage of goods by sea, services rendered, ship-repair operations and others related
to merchant shipping, shall be made in free convertible currency according to inter-
national currency exchange rules in force in the territory of the Contracting Parties.

Article 18. 1. The income and profits realised by shipping enterprises of the
one Contracting Party in the territory of the other Contracting Party as a result of
carriage of goods by sea shall be exempted from any charges in that territory and
shall be freely and immediately remitted according to creditor's instructions.

2. They may be used also for effecting payments in the territory in which they
have been realized.

Article 19. 1. The Contracting Parties shall render each other all-round as-
sistance for developing the cooperation in the field of merchant shipping between
their authorities, shipping enterprises, and organizations concerned with navigation
and transportation of goods by sea, set up and operating in the territory of either of
them according to their national legislation.
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2. For the purpose of efficient implementation of this Agreement and for con-
sideration of any other shipping matters of mutual interest a Joint Commission com-
posed of representatives of the competent authorities of the two Contracting Parties
is set up. The Commission may be convened at the request of either Contracting Party.

3. To this effect the competent authorities shall be the Ministry of Communi-
cations and Works on the part of the Republic of Cyprus and the Ministry of Trans-
port on the part of the People's Republic of Bulgaria.

Article 20. Any alteration of, or amendment to, this Agreement shall be
agreed upon by the Contracting Parties and shall come into force on the date of
receiving the last notification, through diplomatic channels, on fulfilment of the re-
spective procedures in the two countries.

Article 21. Any differences of opinion with regard to interpretation or appli-
cation of this Agreement shall be settled by direct negotiations between the compe-
tent authorities of the Contracting Parties. In case the Contracting Parties are unable
to come to an agreement the differences of opinion shall be settled through diplo-
matic channels.

Article 22. 1. This Agreement is concluded for an unlimited period of time
and shall enter into force 30 (thirty) days after the receipt of the last notification,
through diplomatic channels, on fulfilment of the respective procedures in both
countries.

2. This Agreement shall remain in force until one of the Contracting Parties
denounces it through diplomatic channels. The denunciation shall be effective 6 (six)
months after the date of receipt of the respective notification.

DONE in Sofia on this 19th day of December 1985 in two original copies in the
English language, both texts being equally authentic.

For the Government For the Government
of the Republic of Cyprus: of the People's Republic

of Bulgaria:

[Signed- Signf]' [Signed- Signf]2

Signed by Rois Nicolaides - Sign6 par Rois Nicolaides.
2 Signed oy Vassil Tsanov - Signd par Vassil Tsanov.
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[TRADUCTON - TRANSLAnON]

ACCORD' ENTRE LE GOUVERNEMENT DE LA RP-PUBLIQUE DE
CHYPRE ET LE GOUVERNEMENT DE LA RtEPUBLIQUE POPU-
LAIRE DE BULGARIE RELATIF A LA COOPItRATION EN MA-
TItRE DE MARINE MARCHANDE

Le Gouvernement de la R~publique de Chypre et le Gouvernement de la R~pu-
blique populaire de la Bulgarie (ci-apr~s d~nomm~s oles Parties contractantes );

Dsireux de renforcer les relations amicales entre la R~publique de Chypre et la
R6publique populaire de Bulgarie;

A l'effet de d~velopper et d'6tendre la cooperation entre la R~publique de Chypre
et la Rpublique populaire de Bulgarie dans le domaine de la marine marchande
conform~ment aux principes de droit international, tels qu'6nonc~s notamment dans
l'Acte final de la Conference sur la s~curitd et la cooperation en Europe2,

Sont convenus de ce qui suit :

Article premier. Les Parties contractantes conviennent de coop~rer sur la base
des principes de l'galit: souveraine, de l'avantage mutuel, du respect mutuel de leurs
lois respectives et du principe de la libert6 de la navigation maritime en vue de d6ve-
lopper les relations entre la R~publique de Chypre et la R~publique populaire de
Bulgarie dans le domaine de la marine marchande.

Article 2. Aux fins du present Accord :
a) L'expression navire d'une Partie contractante>> d6signe tout navire mar-

chand battant le pavillon de ladite Partie conform6ment A sa 16gislation et immatri-
cul6 sur son territoire.

Cette expression ne s'applique pas aux navires de guerre, aux navires de recherche,
aux navires de peche et autres navires s'adonnant & des activit6s non commerciales.

b) L'expression membre de l'6quipage> ddsigne toute personne, y compris le
capitaine, effectivement employde bL bord du navire et s'acquittant de taches lies A
l'exploitation, A la navigation ou b l'entretien du navire et inscrite sur le role
d'6quipage.

c) L'expression oport d'une Partie contractanteo d6signe tout port de mer, y
compris les rades, situ6 sur le territoire de ladite Partie contractante, qui a W ap-
prouv6 et 16galement ouvert & la navigation maritime internationale par ladite Partie.

Article 3. Le present Accord s'applique au territoire de la R6publique de
Chypre et au territoire de la Rdpublique populaire de Bulgarie.

Article 4. 1. Les Parties contractantes se prtent assistance sur tous les plans
en vue de d6velopper la cooperation dans le domaine des transports maritimes et
s'abstiennent de toute action de nature A entraver ce d6veloppement.

I Entrd en vigueur le 3 novembre 1986, soit 30 jours aprts ia date de r ception de la dernibre des notifications (effec-
tu6es les 4 septembre et 3 octobre 1986) par lesquelles les Parties contractantes s'etaient inform~es de I'accomplissement
des proc6dures requises, conformiment au paragraphe I de I'article 22.

2 Notes et Etudes documentaires, nos
4271-4272 (15 mars 1976), p. 48 (La Documentation frangaise).
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2. Les Parties contractantes conviennent :
a) D'encourager leurs navires A participer au transport de marchandises entre les

ports de la R6publique de Chypre et les ports de la R6publique populaire de
Bulgarie;

b) De ne pas empecher les navires d'une Partie contractante de participer au trans-
port de marchandises entre les ports de l'autre Partie contractante et A partir et A
destination de ports de pays tiers.
3. Les dispositions du pr6sent article n'affectent pas le droit des navires battant

pavilion d'un Etat tiers A participer au transport de marchandises entre les ports des
Parties contractantes ainsi qu'entre les ports d'une Partie contractante et les ports de
pays tiers.

4. En vue d'appliquer les dispositions du pr6sent article, les entreprises de
transport maritime constitutes sur le territoire de l'une ou rautre Partie contractante
et exploit6es conform~ment A sa l~gislation peuvent 6tablir et exploiter des services
distincts ou conjoints et conclure des accords bilat6raux concernant des questions
techniques, organisationnelles ou commerciales ayant trait aux transports maritimes.

Article 5. Chaque Partie contractante a le droit d'6tablir une representation,
si besoin est, de ses entreprises ou soci6t~s de transport maritime sur le territoire de
l'autre Partie contractante. Les activit6s de cette repr6sentation sont men6es en
conformit6 des lois et r~glements en vigueur sur le territoire de la Partie ohi elle a 6
6tablie.

Article 6. 1. Chaque Partie contractante accorde aux navires, 6quipages,
passagers et cargaisons de l'autre Partie contractante sjournant dans un de ses ports
les memes conditions et le meme traitement qu'aux navires, 6quipages, passagers et
cargaisons de la nation la plus favoris6e en ce qui concerne le libre accs a ses ports, le
s6jour au port, l'utilisation de ses ports pour les operations usuelles de chargement et
de d~chargement, d'embarquement et de d6barquement des passagers, l'utilisation de
ses installations pour les op6rations commerciales de toute nature, la libre sortie du
port et le recouvrement des droits, charges et redevances.

2. Les dispositions du pr6sent article ne portent pas atteinte aux activit~s de
transport maritime ou de navigation qui sont l~galement r6serv6es aux autorit~s na-
tionales, telles que le cabotage, le pilotage, le remorquage ou la peche c~tire.

Article 7. Les Parties contractantes adoptent, dans les limites de leurs lois et
r~glements respectifs, toutes mesures appropri~es pour empecher, autant que possi-
ble, que les navires soient inutilement retard~s au port et pour simplifier autant que
possible l'accomplissement des formalit~s administratives, douani~res et sanitaires
pr6vues dans les ports, notamment en ce qui concerne les navires i passagers.

Article 8. 1. Chaque Partie contractante reconnalt les documents certifiant
la nationalit6 du navire, les certificats de jauge et autres documents de bord, y com-
pris les brevets de comptence des membres de l'quipage, d6livr6s ou reconnus par
les autorit6s comp~tentes de l'autre Partie contractante conform~ment h la l6gislation
nationale et aux conventions internationales en vigueur et ratifies par ladite Partie
contractante.

2. Les navires de l'une des Parties contractantes poss6dant des certificats de
jauge qui ont 6 r6gulirement d6livr6s ou reconnus par ses autorit6s comptentes ne
sont pas rejaug6s dans les ports de l'autre Partie contractante. Le calcul et le recou-
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vrement des taxes portuaires et autres droits et redevances est effectud sur la base des
donn6es figurant sur le certificat de jauge.

Article 9. Chaque Partie contractante reconnalt les pieces d'identit6 de gens
de mer d~livr6es par les autorit6s comp~tentes de I'autre Partie contractante.

Ces pi~ces sont :
- Pour la R~publique de Chypre, le <passeport de la R~publique de Chypre>> et le

iivret de matin de Chypre>>;
- Pour la R~publique populaire de Bulgarie, le <passeport de marin.

Article 10. 1. Les personnes titulaires des pieces d'identit6 vis6es A rarticle 9
du pr6sent Accord, qui sont des membres de l'quipage en vertu de alin6a b de 'arti-
cle 2 de l'Accord, sont autoris6es A descendre A terre sans visa sur le territoire de la
municipalit6 dont relve le port de l'autre Partie contractante durant le s~jour du na-
vire au port, A condition que leurs noms figurent sur le r6le d'6quipage et sur la liste
soumise aux autorit6s portuaires par le capitaine.

2. De leur descente A terre jusqu'A leur retour h bord, les int~ress6s doivent ob-
server les lois et r~glements nationaux en vigueur sur le territoire de la Partie en ques-
tion. Elles sont tenues de se soumettre aux contr6les frontalier et douanier pr6vus
dans le port.

3. Le capitaine du navire d'une Partie contractante qui s~journe dans le port de
l'autre Partie, ou un membre de i'Nquipage autoris6 par lui, peut contacter et rencon-
trer les reprdsentants diplomatiques ou consulaires de l'Etat dont le navire bat pavil-
Ion, A condition qu'iI observe la 16gislation en vigueur sur le territoire de cette Partie.
Les fonctionnaires diplomatiques et consulaires pertinents ont, dans les memes
conditions, le droit de visiter le navire battant pavilion de leur Etat.

Article 11. 1. Les personnes poss~dant les pieces d'identit6 vis~es 4 l'article 9
mais qui ne sont pas membres de l'6quipage au sens de l'alin~a b de l'article 2 peuvent,
si elles possWdent un document attestant qu'il leur faut monter A bord ou quitter le na-
vire, entrer sur le territoire de I'autre Partie contractante, le traverser en transit ou en
sortir, quelque soit le mode de transport utilis6 pour se rendre h un navire, s6journer
au port de cette Partie, etre transf6r6 sur un autre navire ou regagner leurs pays d'ori-
gine, ou pour toute autre raison jug6e raisonnable par les autorit6s locales comp&
tentes.

2. Dans tous les cas mentionn6s ci-dessus, les autorit6s comp6tentes de l'autre
Partie contractante procdent aux formalit6s n6cessaires dans les d6lais les plus
brefs.

Article 12. Si un membre de l'quipage d'un navire de l'une des Parties
contractantes, au sens de l'alinda b de l'article 2 du pr6sent Accord, doit demeurer sur
le territoire de I'autre Partie contractante pour y Etre hospitalis6, les autorit6s comp&
tentes de cette Partie lui pretent toute 'assistance voulue A cet effet, de meme que
pour regagner son pays d'origine apr~s sa sortie d'h~pital, ou pour embarquer sur un
navire battant pavillon de son pays.

Article 13. Les modifications apport6es au r6le de rNquipage d'un navire
d'une Partie contractante durant son sjour au port de l'autre Partie contractante
sont imm6diatement communiqu~es aux autorit~s portuaires respectives.
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Article 14. 1. Sauf dispositions expresses du prdsent Accord, la 16gislation
en vigueur sur le territoire de chacune des Parties contractantes s'applique aux mem-
bres des 6quipages en ce qui concerne leur entr6e, leur s6jour et leur sortie du
territoire.

2. Les autorit6s comp6tentes de chacune des Parties contractantes se r6servent
le droit de refuser l'acc~s de leurs territoires respectifs aux titulaires des pices d'iden-
titt vis6es k l'article 9 du pr6sent Accord qu'elles jugent ind6sirables.

Article 15. 1. Si un navire de l'une des Parties contractantes fait naufrage,
s'6choue, est jet6 k la c6te ou subit tout autre accident sur le territoire de l'autre Partie
contractante, ce navire, son 6quipage, ses passagers et sa cargaison b6n6ficient de la
meme aide et de la meme assistance que celle accord6e aux navires, aux 6quipages,
aux passagers et aux cargaisons de 'autre Partie.

2. Les cargaisons et l'armement provenant du sauvetage d'un navire qui a subi
un accident sont exon6r~s de tous droits de douane ou taxes sur le territoire de la Par-
tie contractante qui a prt6 assistance au navire k moins qu'ils ne soient destin6s & y
8tre utilis6s ou consomm6s.

3. Aucune disposition du prdsent article n'empeche l'application des lois et
r~glements des Parties contractantes relatives A la manutention et & l'entreposage
provisoire sur leur territoire, ainsi qu't la pr6sentation de demandes d'indemnisation
au titre d'op6rations de sauvetage mendes pour preter aide ou assistance A un navire,
k son 6quipage, A ses passagers et k sa cargaison.

Article 16. 1. Sauf A la demande 6crite du capitaine, le fonctionnaire diplo-
matique ou consulaire, les autorit6s et les tribunaux de l'une des Parties contractantes
n'interviennent pas dans les diff6rends qui peuvent surgir A bord de navires battant
pavilion de 'autre Partie contractante, durant le voyage ou au port, entre le capi-
taine, les officiers, les matelots inscrits sur le r6le d'6quipage et qui ont trait aux effets
personnels des membres de '6quipage, A leur salaire et, g6n6ralement, aux conditions
de travail A bord.

2. Les dispositions du pr6sent article ne s'appliquent pas aux actes et aux diff6-
rends qui portent atteinte A l'ordre public et troublent la tranquillit6, nuisent t la s6-
curit6 ou enfreignent les lois de l'autre Partie contractante.

Article 17. Tous les paiements entre les deux Parties contractantes au titre du
transport de marchandises par mer, de services rendus, de r6paration de navires et
autres op6rations lies A la navigation maritime sont effectu6s en monnaie librement
convertible conform6ment aux r~gles en vigueur en matire de contrble des changes
sur le territoire des Parties contractantes.

Article 18. 1. Les recettes et b6n6fices provenant du transport de marchan-
dises par mer r6alis6s par des entreprises de transport maritime de l'une des Parties
contractantes sur le territoire de 'autre Partie contractante sont exon6r6s de tous
droits sur ce territoire et sont transf6r6s librement et imm6diatement, conform6ment
aux instructions du b6n6ficiaire.

2. Ces recettes et b6n6fices peuvent 6galement servir k effectuer des paiements
sur le territoire sur lequel ils ont W r6alis6s.
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Article 19. 1. Les Parties contractantes se pratent mutuellement assistance
sur tous les plans en vue de d6velopper la cooperation dans le domaine des transports
maritimes entre leurs autoritds, entreprises de transport maritime et organisations in-
t6ressdes A la navigation et au transport des marchandises par mer, 6tablies sur le
territoire de l'une d'elles et y exergant leur activit6, conformdment A sa l6gislation
nationale.

2. Afin d'assurer la bonne application du pr6sent Accord et 'examen de toutes
autres questions relatives aux transports maritimes-d'intdrt mutuel, il est cr66 une
Commission mixte composde de reprdsentants des autorit~s comp~tentes des deux
Parties contractantes. La Commission peut etre rdunie h la demande de l'une des
Parties.

3. Les autoritds comp6tentes A cet effet sont le Ministre des communications
et des travaux publics pour ce qui est de la Rdpublique de Chypre et le Ministre des
transports pour ce qui est de la R~publique populaire de Bulgarie.

Article 20. Toute modification ou amendement au present Accord sera arrt6
de concert par les Parties contractantes et entrera en vigueur A la date A laquelle aura
W revue par la voie diplomatique la dernire des notifications relatives A l'accomplis-
sement de leurs procedures respectives par les deux pays.

Article 21. Toute divergence concernant l'interpr~tation ou 'application du
present Accord est rdglde par voie de ndgociation directe entre les autoritds comp6-
tentes des Parties contractantes. Si celles-ci ne peuvent parvenir A un ac.ord, les di-
vergences sont rdgldes par la voie diplomatique.

Article 22. 1. Le pr6sent Accord est conclu pour une durde ind6finie et en-
trera en vigueur trente (30) jours apr~s la date h laquelle aura &6 revue la derni~re
notification, par la voie diplomatique, de raccomplissement des procedures requises
dans les deux pays.

2. Le present Accord demeurera en vigueur jusqu'A ce que l'une des Parties
contractantes le ddnonce par la voie diplomatique. La d6nonciation prendra effet six (6)
mois apr~s la date de rdception de la notification de ddnonciation.

FAIT A Sofia, le 19 ddcembre 1985, en deux exemplaires originaux en langue
anglaise, les deux textes faisant 6galement foi.

Pour le Gouvernement Pour le Gouvernement
de la Rdpublique de Chypre: de la Rdpublique populaire

de Bulgarie :
[Rois NICOLAIDES] [VASSIL TSANOV]
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[BULGARIAN TEXT - TEXTE BULGARE]

CrIOFOXQEA 3A OEJIEK4EH BH3OB PE)KHM ME)KY HPABH-
TEAICTBOTO HA HAPOAHA PE-IYBYIHKA B1JIFAPHAI H
IPABI4TEJICTBOTO 3A HAU4OHAJIHO B13CTAHOBAIBAHE

HA PEIIYBIH4KA HHKAPAEYA

I-paBHTenCTBOTO Ha HapoAHa peny6nnia EbnrapHs H flpaBHTenCTBOTO 3a Ha-
ILHOHaJIHO Bb3CTaHOBStBaHe Ha Peny6nHra HHKaparya,

B )KeIaHHeTO CH aa yjieCHAT CJIy)IKe6HHTe H qaCTHH nIbTyBaHHA Ha CBOHTe rpa-
xc¢iaHH H C TOBag)a CWIefkCTByBaT 3a nO-HaTaTmLHOTO pa3BHTHe Ha Aipy)KeCKHTe
OTHOJIeHHI Me)ICKIY aBeTe CTpaHH,

ce cnopayMstxa 3a ciIexAHOTO:

V-ieH 1. 1. C1,rnacHo Ta3H CnoroAi6a flbTyBaHH3[Ta Ha rpacaaHHTe Ha
ABeTe oroBapAtUn ce CTpaHH ce ocIieCTBstBaT cic CJIeAHHTe BHtaOBe nacnopTH:

3a HapoaHa peny6jiHKa BnrapHA:
a) IHnj1OMaTHqeCKH nacnopT;
6) Cny)e6eH nacnopT;
a) O6HKHOBeH 3atrpaHnqeH nacnopT;

2) MoPsL1KH nacnopT;
6) YaOCToeepeHne (nacaeaH) 3a 3aBp-bLaHe 1 HapogiHa peny6nHKa BwlrapHA.

3a Peny6nHKa HHKaparya:
a) iiHf oMaTHqeCKH nacnOpT;
6) Cnywe6eH nacnopT;
e) OpnltHaneH inacnopT;
2) O6HKHOBeH nacnopT;
o) JIoKyMeHT 3a CaMOJIHqHOCT H IITyBaHHA (nacaBaH).

2. KOMHeTeHTHHTe opFaHH Ha aiBeTe UOrOBapIIH ce CTpaHH CH pa3MeHAT
o6pa3IH Ha nacnopTH, KaKTO H ce yBeaoMABaT 3a HacTIHHJIH ripOMeHH ao 30 UHH
npexIH T5IXHOTO B',Be)KnaHe.

Elileu 2. rpa)(IaHHTe Ha exHara OTuorOBapstIUHTe ce CTpaHH, KOHTO HpHTe-
)KaBaT BaJIHoaHH A/HrtIOMaTHqeCKH, O4bHuHaJIHH HJIH cniyKe6HH naCrIOpTH, MoraT Ja
BJIH3aT Ha TepHTOPHSTa Ha oapyraTa xoroBapmua ce CTpaHa H 11a npe6HBaBaT Ha
Ta3H TePHTOPHA alO 90 IHH 6e3 BXoXIHa BH3a.

qVaeH 3. qjieHOBeTe Ha AHI1IOMaTHqeCKOTO HIH Apyro O(1)HLHaJlHO npeoacTa-
BHTeYICTBO Ha eaiHaTa OT oaOrOBapARIHTe ce CTpaHH, HOCHTeIIH Ha JiHHjIOMaTHqeCKH,

0(b)HUHaJIHH HMTH cjnyte6HH 6ijrrapKH HYtH HHKaparyaHCKH nacnOpTH, KaKTO H
qneHOBeTe Ha TeXHHTe ceMeflCTBa, KOHTO )KHBeHT 3aeDHO C THX, MoraT no BpeMe Ha
TeXHHI cy)Ke6eH lpeCTOfR oia npe6HBaBaT Ha TePHTOpHHqTa Ha apyraTa Aoro-
aapnuia ce cTpaHa 6e3 BXOAHH BH3H.
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UI/em 4. JIBeTe aoroBapsmnH ce CTpaHH H3aaBaT 6e3nnaTHO BexHara H 6e3
1opMa.JIHOCTH TpaH3HTHH BH3H, a Cb]Uo TaKa H BXOJHH BH3H C npaBO Ha npeCTOA £O
60 aHH Ha qneHOBeTe Ha eKHna)KHTe Ha CaMoJneTH H Kopa6H, C KOHTO CbWHTe BJIH3aT
Ha TepHTOpH3[Ta Ha apyraTa aoroapiula ce CTpaHa HnH npeMHHaBaT TpaH3HT npe3
HeR.

'LleH 5. )jBeTe aoroBapLumH ce CTpaHH H3AaBaT 6e3rmaTHo B 7-AHeBeH CPOK

OT AaTaTa Ha nOHCKBaHeTO BXO1HH BH3H Ha rpa)KaHHTe Ha apyraTa AoroBapAuma
ce CTpaHa, C H3KnJIoqeHHe Ha cJIyqaHTe, nOCOqeHH B n.qn. 2,3 H 4 Ha Ta3H CnoroA6a.

TpaH3HTHHTe BH3H ce H3JaaBaT 6e3nnaTHO, BeaHara H 6e3 (bOpMa.IHOCTH.

meun 6. ABeTe aXOrOBapqtLuH ce CTpaHH MOraT aa HpeyCTaHOBHBaT BpeMeHHO
npHno)KeHHeTO Ha Ta3H Cnoroa6a B H3KJIIOqHTeJIHH cjiyqaH (enHaemHH, CTHXHflHH
6eaCTBHI H upyrH noXo6HH), KaTO CiO6UIsT 3a TOBa Ha ztpyraTa uoroBapmua ce
cTpaHa no aHnjIOMaTHqeCKH fIbT B CpOK OT 24 qaca, CqHTaHO OT BLBeKaaHeTO Ha
orpaHHHTeJIHHTe MepKH.

qI/eH 7. Fpa)KaaHHTe Ha eltHa OT uorOBapaIUHTe ce cTpaHH, npe6HBaBaLUH
Ha TepHTOpHHiTa Ha apyraTa RoroBapsiwa ce CTpaHa, ca ArB)KHH na cna3BaT
HeflHOTO 3aKOHoztaTenICTBO.

)jBeTe aoroBapHUiH ce CTpaHH CH 3ana3BaT npaBOTO aa OTKa3BaT BnH3aHeTO
HJnH npeKpaT3sBaT npe6HBaBaHeTO B CTpaHaTa Ha JIHua, KOHTO Te CqHTaT 3a HenpH-
eMJIHBH Hr1H He)KenIaHH, KaTO 3a TOBa YBea1OMABaT CbOTBeTHOTO AHnnJOMaTHqeCKO
HfH xapyro 04HiuHarIHO npeaCTaBHTejICTBO.

'/en 8. rpaxcKfaHHTe Ha eaHaTa OT AoroBapfluIHTe ce cTpaHH, H3ry6IJIH
nacHOpTHTe CH Ha TepHTOPHATa Ha apyraTa oroaapfima ce CTpaHa, ca njnbm) na
cho6wsT 3a TOBa Ha MeCTHHTe KOMnIeTeHTHH opraHH, KOHTO HM H3£1aBaT 6e3nnaT-
HO QOKyMeHT nOTB'bp)K~taaaU TAXHOTO 3afBjieHHe. B Te3H CJIyqaH C'bOTBeTHOTO 111!-
flnOMaTHqeCKO HJIH KOHCYJICKO [peACTaBHTeIiCTBO HM M3aaBa HOB aOKyMeHT 3a
IITyBaHe. Te MoraT aa HaIIyCKaT TepHTOpHSITa Ha Ta3H cTpaHa C H3XOoaHa BH3a,
H3aaeHa 6e3nIiaTHO OT MeCTHHTe KOMHeTeHTHH opraHH no yCTaHOBeHH pea.

V'/leH 9. oaBeTe aOroBapq1LU£H ce CTpaHH MOraT Ra npeainaraT H3MeHeHHe H

XaonIJIHeHHe Ha Ta3H Cnoroa6a. HOBHTe pa3nopeoa6H BJ1H3aT B cHna cneoi KaTO
oIBeTe £1OFOBap1u1H ce CTpaHH H3pa3RtT crJIaCHeTO CH qpe3 pa3MRHa Ha Bep6anHH
HOTH.

qI/len 10. Ta3H Cnorona6a ce cKrIoqBa 3a HeonpeoaeneH CPOK H Bn3a B CHna
30 AHH OT aaTaTa Ha pa3MAHaTa Ha Bep6aIHHTe HOTH, C KOHTO ouOrOBap1IIHTe ce
CTpaHH B3aHMHO ce yBeaoMRBaT 3a ooao6p3HBaHeTO It OT TeXHHTe npaBHTenCTBa.

BCHqKa aoroBap3iuHua ce cTpaHa MOKe oua HpeKpaTH ueAlCTBHeTO Ha Ta3H Cno-
roti6a 90 AHH cnezt BpbqBaHeTO HO IHnnOMaTHqeCKm H'bT Ha IIHCMeHOTO HPeIM3BeC-
THe 3a rlpeKpaTHBaHeTO Ha apyraTa ouorOBaptuma ce cTpaHa.
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CbiCrABEHA B CO4bHA Ha 22 HOeMBPH 1982 rOQHHa B ABa OpHrHHaHH eK3eM-
nxspa, BCeKH Ha 6wnrapCKH H HcrlaHCKH e3HUH, KaTO H UBaTa TeKCTa HMaT eAHaXBa
CHnla.

3a nIpaBHTeICTBOTO
Ha HapoaHa Peny6HKa ElBrapHR:

[Signed - Sign6]

HETbP MJIAIEHOB
MHHHCThbp Ha BIHIIIHHTe pa6OTH

3a flpaBHTeICTBOTO

Ha Peny6IHKa HHKaparya:

[Signed - Signd]
MHrEn A'ECKOTO EPOKMAH

MHHmCT7.p Ha BLHmUHHTe pa6oTH
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[SPANISH TEXT - TEXTE ESPAGNOL]

CONVENIO DE R]EGIMEN DE VISADOS ACORDADO ENTRE EL GO-
BIERNO DE LA REPUBLICA POPULAR DE BULGARIA Y EL
GOBIERNO DE RECONSTRUCCI6N NACIONAL DE LA REPO-
BLICA DE NICARAGUA

El Gobierno de la Repdblica Popular de Bulgaria y el Gobierno de Reconstruc-
ci6n Nacional de la Reptdblica de Nicaragua, deseosos de facilitar los viajes oficiales,
de servicio y privados de sus ciudadanos y de contribuir al desarrollo ulterior de las
relaciones amistosas entre los dos paises, convinieron en lo siguiente:

Artfculo 1. 1. Conforme [all presente Convenio los viajes de los ciudadanos
de ambos paises se realizardn con los siguientes pasaportes:

Por la Republica Popular de Bulgaria:
a) Pasaporte Diplomitico;
b) Pasaporte de Servicio;
c) Pasaporte Ordinario;
d) Pasaporte Maritimo;
e) Certificado (pasavante) de regreso en la Repfiblica Popular de Bulgaria.

Por la Repdblica de Nicaragua:
a) Pasaporte Diplomitico;
b) Pasaporte de Servicio;
c) Pasaporte Oficial;
d) Pasaporte Ordinario;
e) Documento de Identidad y Viaje.

2. Las autoridades competentes de ambas partes contratantes, se intercam-
biardn los respectivos modelos de pasaportes, asi como su eventual cambio, a mMs
tardar treinta dias antes de entrar en uso y vigencia.

Articulo 2. Los ciudadanos de una de las partes contratantes, titulares de
pasaportes diplomdticos, oficiales o de servicio vAlidos, podrAn entrar en el territorio
de la otra parte contratante y permanecer en este territorio por un periodo no
superior a noventa dias sin necesidad de visado de entrada.

Articulo 3. Los miembros de la Representaci6n diplomAtica o de otra Repre-
sentaci6n oficial de una de las Partes Contratantes, titulares de pasaportes diplo-
miticos, oficiales o de servicio bfilgaros o nicaraguienses, asi como sus familiares que
vivan junto con ellos, podrin permanecer en el territorio de la otra parte contratante
por el periodo que dure su Misi6n sin necesidad de visado de entrada.

Articulo 4. Ambas Partes Contratantes concederdn gratuita e inmediata-
mente sin formalidades visados de trdnsito, asi como visados de entrada, con
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derecho de estancia, hasta por 60 dias a los miembros de las tripulaciones de aviones
y de barcos en caso de entrada o de paso de tr~nsito por el territorio de la otra Parte
Contratante.

A rticulo 5. Ambas Partes Contratantes concederdn gratuitamente visas en un
plazo hasta de siete dias contando de la fecha de la solicitud de visados de entrada a
los ciudadanos que efectfian viajes, excepto los casos enumerados en los articulos 2, 3
y 4 de este Convenio.

Los visados de trdnsito se concederdn gratuita e inmediatamente sin for-
malidades.

Articulo 6. Ambas Partes Contratantes podr.n interrumpir temporalmente la
aplicaci6n del presente Convenio en casos excepcionales (epidemias, calamidades
naturales y otras de este tipo), comunicando por via diplomdtica a la otra Parte Con-
tratante en un plazo de 24 horas, contando a partir de la aplicaci6n de las medidas
respectivas.

Articulo 7. Los ciudadanos de cada una de las Partes Contratantes que
residen en el territorio de la otra Parte Contratante estin obligados a cumplir las
leyes y los reglamentos vigentes en el pais.

Ambas Partes Contratantes se reservan el derecho de negar la entrada o de inter-
rumpir la estancia en el pais de personas consideradas como inaceptables o in-
deseables, en cuyo caso comunicard a la Representaci6n diplomdtica o a la otra
Oficial correspondiente.

Articulo 8. Los ciudadanos de la Parte Contratante que pierden sus pasa-
portes en el territorio de la otra Parte Contratante deberdn denunciar el hecho a las
autoridades competentes del lugar de la p6rdida, y 6stos les certificardn gratuita-
mente un documento confirmando su declaraci6n. En este caso la Representaci6n
diplomdtica o consular respectiva les concederd un nuevo documento de viaje. Estas
personas podrdn abandonar el territorio de este pais con visado de salida otorgado
gratuitamente por las autoridades competentes locales seg6n el orden establecido.

Articulo 9. Ambas Partes Contratantes podrdn proponer modificaciones o
completar el presente Convenio. Las nuevas clfusulas modificatorias entrardn en
vigor despu6s del consentimiento expresado por escrito en notas verbales intercam-
biadas.

Articulo 10. El presente Convenio se firma por un periodo indeterminado y
entrard en vigor treinta dias despu6s de realizado el canje de notas verbales por las
cuales las partes contratantes se informan mutuamente de la ratificaci6n de ambos
Gobiernos.

Cada Parte Contratante podri denunciar la vigencia del presente Convenio
noventa dias despu6s de entregar por via diplomAtica la notificaci6n escrita de su
denuncia a la otra Parte Contratante.
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ELABORADO en Sofia, el 22 de noviembre de 1982, en dos ejemplares, en bdilgaro
y espallol, los dos textos igualmente aut~nticos.

Por el Gobierno
de la Reptfblica Popular

de Bulgaria:

[Signed - Signd]
PETR MLADENOV

Ministro de Asuntos Exteriores

Por el Gobierno
de Reconstrucci6n Nacional

de la Repdblica de Nicaragua:

[Signed - SignO]

MIGUEL D'EScoTo BROCKMANN
Ministro del Exterior
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[TRANSLATION - TRADUCTION]

AGREEMENT' ON SIMPLIFIED VISA REGULATIONS BETWEEN
THE GOVERNMENT OF THE PEOPLE'S REPUBLIC OF
BULGARIA AND THE GOVERNMENT OF NATIONAL RECON-
STRUCTION OF THE REPUBLIC OF NICARAGUA

The Government of the People's Republic of Bulgaria and the Government of
National Reconstruction of the Republic of Nicaragua,

Desiring to facilitate official service and private travel by their citizens and
thereby to contribute to the further development of friendly relations between the
two countries,

Have agreed as follows:

Article 1. 1. In accordance with this Agreement, citizens of the two coun-
tries may travel with the following passports:

In the case of the People's Republic of Bulgaria:
(a) Diplomatic passport;
(b) Service passport;
(c) Ordinary passport for travel abroad;
(d) Seaman's passport;
(e) Certificate for return to the People's Republic of Bulgaria.

In the case of the People's Republic Nicaragua:
(a) Diplomatic passport;
(b) Service passport;
(c) Official passport;
(d) Ordinary passport;
(e) Identity and travel document.

2. The competent authorities of the two Contracting Parties shall exchange
models of passports and notify each other of any changes therein at least 30 days
before they are introduced.

Article 2. Citizens of one Contracting Party, holding valid diplomatic, official
or service passports, may enter the territory of the other Contracting Party and stay
there for a maximum period of 90 days without an entry visa.

Article 3. Members of the diplomatic mission or of another official mission of
one of the Contracting Parties, who hold Bulgarian or Nicaraguan diplomatic,
official or service passports, and members of their families residing with them, may
stay in the territory of the other Contracting Party during the period of their official
assignment without an entry visa.

Came into force on 1 April 1983, i.e., 30 days after the exchange of notes (effected on I and 2 March 1983) by which
the Contracting Parties informed each other of its ratification, in accordance with article 10.
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Article 4. The two Contracting Parties shall issue, free of charge and without
formalities, transit visas and also entry visas valid for a stay of up to 60 days to crew
members of aircraft and vessels when they are entering or travelling in transit
through the territory of the other Contracting Party.

Article 5. Each Contracting Party shall issue free of charge, within a period
not exceeding seven days from the date of application, entry visas to citizens of the
other Contracting Party, except in the cases specified in articles 2, 3 and 4 of this
Agreement.

Transit visas shall be issued free of charge and immediately, without formalities.

Article 6. The two Contracting Parties may temporarily suspend the applica-
tion of this Agreement in exceptional cases (epidemics, natural disasters and the
like), in which case they shall so inform the other Contracting Party through the
diplomatic channel within a period of 24 hours reckoned from the time of adoption
of the restrictive measures.

Article 7. Citizens of either Contracting Party staying in the territory of the
other Contracting Party shall be required to comply with the laws and regulations in
force in that country.

The two Contracting Parties reserve the right to deny entry or terminate the stay
in their country of persons considered unacceptable or undesirable, in which case
they shall so inform the diplomatic or other official mission concerned.

Article 8. Citizens of one Contracting Party who lose their passports in the
territory of the other Contracting Party shall be required to report the loss to the
competent local authorities which shall issue free of charge a document confirming
their report. In such cases, the diplomatic or consular mission concerned shall issue
them a new travel document. Such persons may leave the territory of that country
with an exit visa issued free of charge by the competent local authorities in accord-
ance with the usual practice.

Article 9. The two Contracting Parties may propose amendments or additions
to this Agreement. The new provisions shall enter into force after the two Contract-
ing Parties signify their agreement thereto in an exchange of notes verbales.

Article 10. This Agreement is concluded for an indefinite period and shall
enter into force 30 days after the exchange of the notes verbales in which the Con-
tracting Parties inform each other of its ratification by their Governments.

Either Contracting Party may suspend application of this Agreement 90 days
after written notice of denunciation has been given through the diplomatic channel
to the other Contracting Party.
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DONE at Sofia on 22 November 1982, in duplicate, in the Bulgarian and Spanish
languages, both texts being equally authentic.

For the Government
of the People's Republic

of Bulgaria:

[Signed]

PETR MLADENOV

Minister for Foreign Affairs

For the Government
of National Reconstruction

of the Republic of Nicaragua:

[Signed]
MIGUEL D'EScOTO BROCKMANN

Minister for Foreign Affairs
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[TRADUCTION - TRANSLATION]

ACCORD' D'ALLtGEMENT DU REGIME DE VISAS ENTRE LE
GOUVERNEMENT DE LA RPUBLIQUE POPULAIRE DE
BULGARIE ET LE GOUVERNEMENT DE RECONSTRUCTION
NATIONALE DE LA RIPUBLIQUE DU NICARAGUA

Le Gouvernement de la Rdpublique populaire de Bulgarie et le Gouvernement
de reconstruction nationale de la Rpublique de Nicaragua,

Ddsireux de faciliter les voyages officiels, de service et priv&s de leurs ressortis-
sants et de contribuer au d~veloppement ult~rieur des relations amicales entre les
deux pays,

Sont convenus de ce qui suit:

Article premier. 1) Conform~ment au present Accord, les voyages des res-
sortissants des deux pays seront effectu6s avec les passeports suivants

Pour ce qui est de la R6publique populaire de Bulgarie:
a) Le passeport diplomatique;
b) Le passeport de service;
c) Le passeport ordinaire;
d) Le passeport maritime;
e) Le certificat (passavant) de retour en Rpublique populaire de Bulgarie.

Pour ce qui est de la Rpublique du Nicaragua:
a) Le passeport diplomatique;
b) Le passeport de service;
c) Le passeport officiel;
d) Le passeport ordinaire;
e) Les papiers d'identit6 et de voyage.

2. Les autorit6s comptentes des deux Parties contractantes 6changeront leurs
modules respectifs de passeports, ainsi que les modules qui viendraient & les modifier
ou A les remplacer, 30 jours au plus avant leur mise en service.

Article 2. Les ressortissants de l'une des Parties contractantes, titulaires de
passeports diplomatiques, officiels ou de service valides, pourront entrer sur le terri-
toire de l'autre Partie contractante et y s6journer pendant une p~riode de 90 jours au
plus sans avoir besoin de visa d'entr~e.

Article 3. Les membres de la repr6sentation diplomatique ou de toute autre
representation officielle de l'autre Partie contractante, titulaires de passeports diplo-
matiques, officiels ou de service, bulgares ou nicaraguayens, ainsi que les membres de
leur famille qui font Partie de leur m6nage, pourront demeurer sur le territoire de
l'autre Partie contractante pendant la dur6e de leur mission sans avoir besoin de visa
d'entr~e.

I Entrd en vigueur le 1" avril 1983, soit 30 jours aprts ' change de notes (effectut les I' et 2 mars 1983) par lesquelles
les Parties contractantes se sont inform'es de sa ratification, conformdment b l'article 10.
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Article 4. Les deux Parties contractantes accorderont gratuitement et immd-
diatement, sans formalit6s, des visas de transit ainsi que des visas d'entr6e assortis
d'un droit de s6jour allant jusqu'A 60 jours aux membres des dquipages des avions et
des navires entrant ou passant en transit sur le territoire de l'autre Partie
contractante.

Article 5. Les deux Parties contractantes accorderont gratuitement, dans un
d~lai de sept jours au plus A compter de la date de presentation de la demande, des
visas d'entrde aux ressortissants faisant des voyages, sauf dans les cas 6numdr&s aux
articles 2, 3 et 4 du present Accord.

Les visas de transit seront accord6s gratuitement et imm6diatement, sans
formalit6s.

Article 6. Les deux Parties contractantes pourront suspendre temporairement
l'application du present Accord dans des cas exceptionnels (6pid~mies, catastrophes
naturelles ou autres de nature analogue), en faisant part de cette suspension par la
voie diplomatique h rautre Partie contractante, dans un dMlai de 24 heures A compter
de r'application des mesures en cause.

Article 7. Les ressortissants de chacune des Parties contractantes qui rdsident
sur le territoire de 'autre Partie contractante, sont tenus de respecter les lois et rfgle-
ments en vigueur dans le pays.

Les deux Parties contractantes se rdservent le droit de refuser l'entrde ou d'inter-
rompre le sdjour dans le pays de personnes considdrdes comme inacceptables ou in-
d6sirables. Elles portent le fait A la connaissance de la representation diplomatique
ou autre representation officielle comptente.

Article 8. Les ressortissants d'une Partie contractante qui perdent leur passe-
port sur le territoire de 'autre Partie contractante doivent signaler le fait aux auto-
rit6s comp6tentes du lieu oii la perte est intervenue; celles-ci dtablissent gratuitement
un certificat confirmant leur d6claration. En pareil cas, la representation diploma-
tique ou consulaire accorde un nouveau document de voyage aux int~ress6s. Ceux-ci
peuvent quitter le territoire dudit pays avec un visa de sortie dlivr6 gratuitement par
les autorit6s locales comp6tentes suivant l'ordre dtabli.

Article 9. Les deux Parties contractantes pourront proposer des modifications
au pr6sent Accord ou le compl6ter. De nouvelles clauses portant modification de
'Accord entreront en vigueur lorsque les Parties auront exprim6 leur consentement

par 6crit moyennant un 6change de notes verbales.

Article 10. Le present Accord est conclu pour une durde ind6terminde et en-
trera en vigueur 30 jours apr~s l'dchange des notes verbales par lesquelles les Parties
contractantes se seront informdes mutuellement de sa ratification par les deux Gou-
vernements.

Chaque Partie contractante pourra d6noncer le prdsent Accord 90 jours apr~s
avoir transmis par la voie diplomatique une notification 6crite de d~nonciation A
'autre Partie contractante.
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FArr A Sofia, le 22 novembre 1982 en deux exemplaires, en langues bulgare et
espagnole, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la Rdpublique populaire

de Bulgarie :
Le Ministre des affaires extdrieures,

PETR MILADENOV

Pour le Gouvernement
de reconstruction nationale

de la R6publique du Nicaragua:
Le Ministre des affaires ext~rieures,

MIGUEL D'EscoTo BROCKMANN
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[BULGARIAN TEXT - TEXTE BULGARE]

clOFOgBA 3A CbTPYAHHECTBO B OBJIACTTA HA KYJI-
TYPATA 14 HAYKATA ME)KJY fPABI4TEJICTBOTO HA HA-
POAHA PEIYEiH4KA 'bLIFAPH14 InIPABH4TEJICTBOTO HA
PEIYBJImKA YFAHA

IpaBHTeICTBOTO Ha HapoAHa peny6nHxa Einrapms H I'IpaBHTerCTBOTO Ha
Peny6nHKa YraHaa, HapHqaHH n0-aOJy o<croBapHIUHTe ce CTpaHH>>, B )KeJIaHHeTO
CH Aa pa3BHBaT H yKpenBaT flpHRTeJICKHTe OTHOmeHH Me)lc1y DBeTe CTpaHH Ha OC-
HOBaTa Ha IUpHHUHIHTe Ha CyBepeHHOTO paBeHCTBO H HeHaMeca B1bB B',TpemHHTe
pa6OTH H OTIHTaI1iKH, tie RKYJITYPHHT o6MeH H CITpyaHHqeCTBO we CIeflCTByBa 3a
no-Jo6poTo on03HaBaHe Ha TeXHHTe CTpaHH H HapoaH, ce cnopa3yMSIxa ga
CmimOqaT Ta3H Cnoroa6a H 3a uenTa onpeaenHxa 3a CBOH IlbJIHOMOUHHIIH:
flpaBHTejICTBOTO Ha HapoAIHa peny6nHKa EvnrapHsI: MapHfl AHTOHOB I4BaHOB,

'PBH 3aMeCTHHK-MHHHCThp Ha B7bHLIHHTe pa6OTH
IpaBHTeJICTBOTO Ha Peny6imKa YraHa: aX(OH JIyyJIH3a-KHpyHJa, MHHHCThp Ha

BlTpemHHTe pa6OTH
H ce AorOBopHxa 3a CJIeaIHOTO:

q-//eH 1. ZJorOBapAWuHTe ce CTpaHH uie pa3BHBaT H yKpenBaT CITpyZX-
HH'leCTBOTO CH B o6nacTTa Ha HayKaTa, o6pa3OBaHHeTo, KYJITypaTa, H3KYCTBOTO,
netaTa, paaHOTO, TejCeBH3HAITa, KHHeMaTorpaHSTa H cnOpTa.

V/eH 2. aorOBapAuHTe ce CTpaHH we HacipqaBaT yCTaHOBHBaHeTO Ha
npeKH KOHTaKTH H pa3BHTHeTO Ha CbTPYAHHqeCTBOTO MexKay CBOHTe o6pa3oBa-
TeJIHH H HayqHOH3CjieJOBaTeJICKH HHCTHTyTH qpe3 pa3MHHa Ha B3aHMHH noceuxeHHA
Ha HayqHH pa60THHIH H rIpeIToIaBaTeniH OT BHCIIIHTe yqe6HH 3aBeXeHHA, pa3MAHa
Ha HayqHa HHcbopMauHAI H )QOKyMeHTauHq B o611aCTTa Ha KyJITypaTa, HCTOpHAITa,
HKOHOMHKaTa Ha C'bOTBeTHaTa CTpaHa H apyrH MaTepHaIIH, Heo6XoAHMH fPH C$-
CTaB1He Ha yqC6HHIH H JipYrH Iy6IHKaUHH.

VIaeH 3. ,LorOBaptllhHTe ce CTpaHH we CH C-bTpyAHHqaT 3a [1O-U bJIHO H r1O-
TOqHO B3aHMHO HH4bOpMHpaHe H 3a OTCTpaHABaHe Ha eBeHTyaIHH Ilpa3HOTH H He-
TO4HOCTH B MaTepHaJIHTe, BKI1iOqeHH B yte6HHUHTe, CnpaBOqIHHUHTe H eHUHKJIOIIe-
AHHTe, OTHaCflLIH ce xao ApyraTa CTpaHa.

V-/leH 4. BcAKa eAHa OT CTpaHHTe we OTnyCKa CTHrieHaHH 3a cfleABaHe H cne-
UHaJlH3aiUHA Ha rpaKjaHH OT alpyraTa jorOBapqwa ce CTpaHa. CneixarIHOCTHTe H
yCJIOBHATa 3a [IpHeMaHeTO HM we ce yTOqHABaT AOIbJIHHTerHO.

E-//eu 5. aoroBapqRWHTe ce CTpaHH we npoytaT B-b3MO)KHOCTHTe 3a CKJnOq-
BaHe Ha Cnoroa6a 3a B3aHMHO npH3HaBaHe eKBHBaJIeHTHOCTTa Ha LOKyMeHTHTe 3a
o6pa3OBaHHe, Hay'IHHTe CTeneHH H 3BaHmH.

qareu 6. aoroBapAMHTe ce CTpaHH we noopRIBaT CbTpyaHHqeCTBOTO B o6-
jiaCTTa Ha JIHTepaTypaTa, My3HKaTa, TeaTbpa, KHHOTO, PaAHOTO H TeIeBH3HRTa,
H3o6pa3HTeJIHOTO H3KyCTBO, My3eAlHOTO H 6H6JIHOTelHOTO AeiO, 'Lpe3 B3aHMHH
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rOCTYBaHHA Ha H3TIKHaTH KyjiTypHH geituH C file ono3HaBaHe, npenaBaHe Ha 3Ha-

HHR H OIIHT, yqaCTHe B ChBe1iiaHHA, KOHrpeCH, 4)eCTHBaJIH H MexKAyHapOgHH KOH-

KYPCH, xIaKTO H uIe c'befkCTByBaT 3a yCTaHOBxiBaHe Ha npeKH KOHTaKTH Mexmy
CbOTBeTHHTe BeHOMCTBa H TBOpqeCKH opraHH3aWIHH B gBe're CTpaHH, 3aHHMaBaxH=
ce C BbflpOCHTe OT ropenocoqesHTe o6n1acTH.

qIaeH 7. JIoroBapRUXHTe ce CTpaHH we HacbpqaBaT o6MeHa Ha apTHCTHqHH
C-CTaBH H COJIHCTH, KaKTO H opraHH3HpaHeTO Ha KOHLIepTH, CrleKTaKJIH H (DHJIMOBH
npeMHePH C TBop6H Ha npyraTa aoroBapSmLa Ce CTpaHa.

.l/leH 8. aorOBapsIIlHTe ce CTpaHH lue noxnoMaraT B3aHMHH! o6MeH Ha

HayqHH, xyHo)KeCTBeHH, 4I)OTO- H LtOKYMeHTaJIHH H3J1O K6H.

LI/leN 9. aorOBapni'LHTe ce CTpaHH wue noniaraT YCHlHRq 3a OCHrypsBaHe

yqaCTHe Ha CnCUHaJHCTH H AejierauHH OT apyraTa CTpaHa B Me)KayHaPOAHH KYJI-
TYPHH, JIeTCKH H MJI.Je)KKH rlpO3BH, opraHH3HpaHH Ha TRXHa TepHTOpHR.

l/leH 10. JAoroBapiwHTe ce CTpaHH wue yneCHqBaT npeeoga H H3gaBaHeTO

Ha HaYqHa H xygoKeCTBeHa JIHTepaTypa, KaKTO H pa3npoCTpaHeHHeTO Ha My3H-
Kan1HH TBOp6H Ha aBTOPH OT ApyraTa CTpaHa.

rlaeu 11. BCsIKa eJHa OT orOBapRIHTe ce CTpaHH ue yjieCH Ba XOCThIa Ha
rpa)K~aHH OT ApyraTa CTpaHa go CBOHTC 6H6JIHOTeKH, My3eH, apXHBH, cbrIacHo
XteIfCTByBaWlHTe B CbOTBeTHaTa CTpaHa rlpaBHH HOPMH.

qlaeH 12. QCixa OT J[oronapaUHTe ce CTpaHH we ynecHra rpawcaHHTe Ha
apyraTa CTpaHa B TSIXHaTag efiHOCT [PH H3rIrJIHeHHe Ha Ta3H Cnorog6a B paMKHTe
Ha AleiICTByBalflOTO B nPHemaTa CTpaHa 3aKOHoJaTeJICTBO.

ql/leN 13. B H3ribJlHeHHe Ha Ta3H Cnoroa~a Q]orOBapAIHTe ce CTpaHH iwxe

IoHaHCBaT nepHoAHqeCKH nmaHOBe (MHHHMYM aBerOaHUIHH) 3a KOHKpeTHO CTpYA-
HHqeCTBO B o6J1aCTHTe, KOHTO 3acara Cnoro46aTa.

( HHaHCOBHTe YCJIOBHA wue 6bAaT BKJIOqBaHH B CbOTBeTHaTa qaCT Ha nliaHO-

BeTe Hn1H aOrOBapIHH nPH BCeKH OTteJeH cjiylqart.

Cl.aeN 14. Ta3H CnoroA6a B.JH3a B cHna OT aaTaTa Ha HeRHOTO HoarHCBaHe.
Ta ce CKinIoqBa 3a CpOK OT 5 rOAHHH H HeAiHOTO ACeACTBHe we ce npoaxmiKaBa aBTO-

MaTHqeCKH 3a BCeKH cnexBalu HIepHOg OT 5 rORHHH, XIOKaTO eAHa OT JoroBap~lluHTe
cc CTpaHH He x AeHOHCHpa C rlHCMeHO npe4H3BeCTHe Hart-MalKo 6 Meceua npeAH H3-
THqaHe Ha C',OTBeTHHI 5-roAHmueH nepHog.

C-bCTABEHA B CO()HR Ha 22 aBryCT 1984 rOAHHa B gBa OpHrHHajIHH eKe~nimspa

Ha 61j rapCKH H aHriiHICKH e3HK, KaTO H ABaTa TeKCTa HMaT eAHaKBa cHJIa.

3a IIpaBHTenICTBOTO 3a ]-paBHTeJICTBOTO
Ha HapoAHa Peny6nHKa ElvrapHm: Ha Peny6nHKa YraHua:

[Signed- Signd] [Signed- Signf]

MAPHR 14BAHOB ,)KOH JIYYJIH3A-Ki4PYHIA

Il-pBH 3aMeCTHHK-MHHHCTIp MHHHCTbp Ha BbTpeuIHHTe
Ha BbHIIHHTe pa6OTH pa6OTH

$45, 1-24600
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AGREEMENT' FOR CO-OPERATION IN THE FIELD OF CULTURE
AND SCIENCE BETWEEN THE GOVERNMENT OF THE PEO-
PLE'S REPUBLIC OF BULGARIA AND THE GOVERNMENT OF
THE REPUBLIC OF UGANDA

The Government of the People's Republic of Bulgaria and the Government of
the Republic of Uganda, hereinafter called the "Contracting Parties", desirous to
develop and consolidate the friendly relations between the two countries on the basis
of sovereign equality and non-interference in the affairs of one another and consider-
ing that the cultural exchange and the cooperation will contribute to the better famili-
arization of their countries and peoples have agreed to conclude this Agreement and
for that purpose have appointed as their representatives:
Mar Ivanov: First Deputy Minister of Foreign Affairs, Representing the Govern-

ment of the People's Republic of Bulgaria; and
Dr. J. M. M. Luwuliza Kirunda: Minister of Internal Affairs, Representing the

Government of the Republic of Uganda;
and have agreed as follows:

Article 1. The Contracting Parties will develop and consolidate their coopera-
tion in the fields of science, education, culture, art, press, radio, television, cine-
matography and sport.

Article 2. The Contracting Parties will encourage establishment of direct con-
tacts and development of the co-operation between their educational and scientific-
research institutes through:
(i) Exchange of mutual visits of scientific workers and lecturers of their high edu-

cational establishments,
(ii) Exchange of scientific information and documentation in the field of culture,

history, economics of the respective country and other materials necessary for
the compilation of textbooks and other publications.

Article 3. The Contracting Parties will co-operate for more detailed and more
precise information and for removal of eventual deficiencies and laxities in the mate-
rials included in the textbooks, reference books and encyclopedias concerning the
other country.

Article 4. Each Party will endeavour to grant scholarships and fellowships to
the nationals of the other country for undertaking studies and training in its institu-
tions of higher training and research. The qualifications and conditions of their ad-
mittance will be specified later on.

Article 5. The Contracting Parties will examine the possibilities of concluding
an agreement for mutual recognition of the equivalence of the certificates of educa-
tion, the scientific degrees and titles.

Came into force on 22 August 1984 by signature, in accordance with article 14.
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Article 6. The Contracting Parties will encourage co-operation in the field of
literature, music, theatre, cinema, radio and television, fine art, museums and
libraries by mutual visits of eminent cultural figures with the purpose of familiariza-
tion, handing over of erudition and experience, participation at conferences, con-
gresses, festivals and international competitions, and will also contribute to the
establishment of direct contacts between the relevant institutions and creative organi-
zations of the two countries, dealing with the problems of the above-mentioned
fields.

Article 7. The Contracting Parties will encourage the exchange of artistic
companies and soloists, and also the organization of concerts, performances and film
premieres of the works of each other.

Article 8. The Contracting Parties will assist the mutual exchange of scien-
tific, art, photo and documentary exhibitions.

Article 9. The Contracting Parties will exert efforts to ensure the participation
of specialists and delegations from the other Party at the international cultural,
children and youth activities, organized on their territory.

Article 10. The Contracting Parties will facilitate the translation and publica-
tion of scientific literature and fiction and the distribution of musical works by
authors from the other country.

Article 11. Each Contracting Party will facilitate the access of nationals of
either country to its libraries, museums, archives, in accordance with the laws in
force in their respective countries.

Article 12. Each of the Contracting Parties will avail the residents from the
other Party with necessary facilities in their activities in the fulfilment of this Agree-
ment, within the range of the prevailing legislation of the receiving Party.

Article 13. In the implementation of this Agreement the Contracting Parties
will sign periodical programmes (two years at minimum) for concrete co-operation in
the fields covered by the Agreement.

The financial provisions will be included in the respective part of the Programmes
or agreed upon every separate case.

Article 14. This Agreement shall come into force on the date of signature. It
will remain in force for a period of 5 years and will be automatically extended for
every next period of 5 years until renounced by either of the Parties giving 6 months
notice to the other immediately before the expiry of the 5 years period provided
always that on such renunciation, on-going commitments shall always be honoured.

Vol. 1445, 1-24600
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DONE at Sofia on August 22, 1984 in two original copies, both in Bulgarian and
English, both texts being equally authentic.

On behalf of the Government
of the People's Republic

of Bulgaria:

[Signed]

Mari Ivanov
First Deputy Minister

of Foreign Affairs

On behalf of the Government
of the Republic of Uganda:

[Signed]
Dr. J. M. M. LUWULzA KIRUNDA

Minister of Internal Affairs

Vol. 1445. 1-24600
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[TRADUCTION - TRANSLATION]

ACCORD1 DE COOPIRATION DANS LE DOMAINE DE LA SCIENCE
ET DE LA CULTURE ENTRE LE GOUVERNEMENT DE LA
RIPUBLIQUE POPULAIRE DE BULGARIE ET LE GOUVERNE-
MENT DE LA RIEPUBLIQUE DE L'OUGANDA

Le Gouvernement de la Rdpublique populaire de Bulgarie et le Gouvernement
de la R~publique de l'Ouganda (ci-apr~s d~nommds les <Parties contractantes >), mus
par le d~sir de d~velopper et de consolider les relations amicales entre les deux pays
sur la base des principes d'galit6 souveraine et de non-ing~rence dans les affaires de
l'autre Partie et consid~rant que les 6changes culturels et la cooperation contribue-
ront A une meilleure comprehension r~ciproque de leurs pays et de leurs peuples, sont
convenus de conclure le present Accord et ont, b cette fin, d~sign6 en tant que leurs
repr~sentants:
Mari Ivanov : Premier Vice-Ministre des affaires ftrangres, reprdsentant le Gouver-

nement de la R6publique populaire de Bulgarie; et
J. M. M. Luwuliza Kirunda : Ministre des affaires int6rieures, repr~sentant le Gou-

vernement de la Rpublique de l'Ouganda;
qui sont convenus de ce qui suit :

Article premier. Les Parties contractantes d~veloppent et consolident leur co-
op6ration dans les domaines de la science, de l'ducation, de la culture, des arts, de la
presse, de la radio, de la t616vision, du cinema et des sports.

Article 2. Les Parties contractantes encouragent la cr6ation de contacts
directs et le d6veloppement de la coop6ration entre leurs 6tablissements d'enseigne-
ment et leurs instituts de recherche scientifique par des visites r6ciproques de scienti-
fiques et de conf6renciers venant de leurs 6tablissements d'enseignement, et par
l'change d'informations et de documentation scientifiques dans les domaines de la
culture, de l'histoire, de l'Nconomie de leurs pays respectifs et d'autres 61ments n6ces-
saires t la compilation de manuels et autres publications.

Article 3. Les Parties contractantes coop~rent en vue d'assurer une informa-
tion plus d6taill6e et plus pr6cise et afin de corriger des insuffisances et n6gligences
6ventuelles du contenu des manuels, ouvrages de r6f6rence et encyclop6dies concer-
nant l'autre pays.

Article 4. Chaque Partie s'efforce d'accorder des bourses d'dtudes et des
bourses de perfectionnement aux ressortissants de l'autre pays leur permettant d'en-
treprendre des 6tudes et de recevoir une formation dans des 6tablissements d'en-
seignement sup6rieur et de recherche. Les conditions A remplir et les formalit6s A ac-
complir seront pr6cis6es ult6rieurement.

Article 5. Les Parties contractantes examinent la possibilit6 de conclure un ac-
cord visant A la reconnaissance r~ciproque des certificats d'enseignement ainsi que
l'Nquivalence des grades et titres scientifiques.

I Entr6 en vigueur le 22 aoit 1984 par la signature, conformment A 'article 14.
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Article 6. Les Parties contractantes encouragent la cooperation dans les do-
maines de la littdrature, de la musique, du theatre, du cindma, de la radio, de la t6vi-
sion, des arts, de la mus~ologie et de la bibliothdconomie au moyen de visites d'6mi-
nentes personnalit~s permettant de communiquer et de r~pandre 6rudition et experience,
et par la participation A des conf6rences, des congr~s, des festivals et des concours in-
ternationaux contribuant ainsi A la cr6ation de contacts directs entre les 6tablisse-
ments comp6tents et les organisations qui encouragent la cr6ation des deux pays et
qui traitent des probt~mes dans les domaines mentionn6s ci-avant.

Article 7. Les Parties contractantes encouragent l'change de troupes et de
solistes de meme que rorganisation de concerts, de repr6sentations et de premieres
cindmatographiques pr~sentant des oeuvres des deux pays.

Article 8. Les Parties contractantes facilitent l'change r6ciproque d'exposi-
tions A caractre scientifique, artistique, photographique et documentaire.

Article 9. Les Parties contractantes s'efforcent d'assurer la participation de
sp6cialistes et de d~ldgations de l'autre Partie h des activit6s culturelles internatio-
nales int~ressant l'enfance et la jeunesse, organisdes sur leurs territoires.

Article 10. Les Parties contractantes facilitent la traduction et la publication
d'ouvrages scientifiques et de fiction ainsi que la diffusion d'oeuvres musicales de
'autre pays.

Article 11. Chaque Partie contractante facilite l'acc~s des ressortissants des
deux pays aux biblioth~ques, mus6es et archives, conform~ment A la l6gislation en vi-
gueur dans les deux pays.

Article 12. En ex6cution du pr6sent Accord et dans les limites permises par la
16gislation en vigueur dans le pays d'accueil, chaque Partie contractante fournit aux
residents de r'autre Partie les facilitts indispensables A leurs activit6s.

Article 13. Pour l'application du present Accord, les Parties contractantes
conviennent de programmes p~riodiques (d'une dur6e minimum de deux ans) permet-
tant d'assurer une cooperation r6elle dans les domaines visds au present Accord.

Les dispositions financires figureront aux programmes sp~cifiques ou feront
l'objet d'accords distincts.

Article 14. Le present Accord entrera en vigueur b la date de sa signature. I1 le
demeurera pour une p6riode de cinq ans et sera automatiquement prorog6 pour des
pdriodes successives de m~me dur6e jusqu'A ce qu'il soit d6nonc6 par l'une ou l'autre
des Parties au moyen d'un pr6avis de six mois imm6diatement avant 'expiration de la
p~riode en cours, 6tant entendu que les obligations existantes au moment de la
d~nonciation seront respect6es.
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FAIT A Sofia le 22 aoilt 1984, en double exemplaire, en langues bulgare et
anglaise, les deux textes faisant 6galement foi.

Pour le Gouvernement
de la R~publique populaire de Bulgarie:

[Signd]

MARl IVANOV

Premier Vice-Ministre
des affaires trangires

Pour le Gouvernement
de la R6publique de l'Ouganda:

[Signg]

J. M. M. LUWULIZA KIRUNDA

Ministre des affaires int~rieures

Vol. 1445,1-24600
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ANNEXE A

No. 5742. CONVENTION ON THE CON-
TRACT FOR THE INTERNATIONAL
CARRIAGE OF GOODS BY ROAD
(CMR). DONE AT GENEVA ON
19 MAY 1956'

DECLARATION relating to the declaration
made by the Union of Soviet Socialist Re-
publics concerning the application to
Berlin (West)2

Received on:

15 January 1987

FEDERAL REPUBLIC OF GERMANY

No 5742. CONVENTION RELATIVE AU
CONTRAT DE TRANSPORT INTER-
NATIONAL DE MARCHANDISES PAR
ROUTE (CMR). FAITE A GENVE
LE 19 MAI 1956'

DtCLARATION relative A la d6claration
formulae par l'Union des Rfpubliques so-
cialistes sovi6tiques concernant l'applica-
tion A Berlin-Oues2

ReVue le :

15 janvier 1987

RIPUBLIQUE FtDERALE D'ALLEMAGNE

[TRADUCTION - TRANSLATION]

"By their Note of 6 October 1986, the Gov-
ernments of France, the United Kingdom of
Great Britain and Northern Ireland and the
United States of America again answered the
assertions made in the Soviet communication
referred to above. The Government of the
Federal Republic of Germany, on the basis of
the legal situation set out in the reply of the
Three Powers, wishes to confirm that the ap-
plication in Berlin (West) of the above-
mentioned Convention extended by it under
the established procedures continues in full
force and effect.

"The Government of the Federal Republic
of Germany wishes to point out that the ab-
sence of a response to further communica-
tions of a similar nature should not be taken
to imply any change of its position in this
matter."

Registered ex officio on 15 January 1987.

United Nations, Treaty Series, vol. 399, p. 189; for
subsequent actions, see references in Cumulative Indexes
Nos. 5 to 7, 9 to 11, 13 and 14, as well as annex A in
volumes 905, 916, 940, 943, 948, 1043, 1057, 1331, 1364,
1366, 1412 and 1437.

2 Ibid., vol. 1412, No. A-5742.

Par leur note du 6 octobre 1986, les Gou-
vernements des Etats-Unis d'Amrique, de la
France et du Royaume-Uni de Grande-
Bretagne et d'Irlande du Nord ont A nouveau
r6pondu aux assertions contenues dans la
communication sovitique vis6e ci-dessus. Le
Gouvernement de la R6publique f6d~rale
d'Allemagne, se fondant sur la situation jun-
dique expos6e dans la r~ponse des trois Puis-
sances, souhaite confirmer que l'extension A
Berlin-Ouest, au titre des proc6dures 6tablies,
de l'application de la Convention susmention-
n6e demeure pleinement en vigueur et conserve
tous ses effets.

Le Gouvernement de la R~publique f6d6-
rale d'Allemagne tient A souligner que le fait
qu'il ne rdpondrait pas dans l'avenir i d'autres
communications de nature analogue ne devrait
pas atre interpret6 comme impliquant un
changement quelconque de sa position en la
matire.

EnregistrM d'office le 15 jan vier 1987.

1 Nations Unies, Recueil des Trait~s, vol. 399, p. 189;

pour les faits ult~rieurs, voir les rifirences donn~es dans
les Index cumulatifs nos 5 & 7, 9 A 11, 13 et 14, ainsi que
l'annexe A des volumes 905, 916, 940, 943, 948, 1043,
1057, 1331, 1364, 1366, 1412 et 1437.
2 Ibid., vol. 1412, no A-5742.
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[DUTCH TEXT - TEXTE NtERLANDAS]

No. 10108. BENELUX-VERDRAG INZAKE DE WARENMERKEN

PROTOCOL HOUDENDE WUZIGING VAN DE EENVORMIGE BENELUXWET OP DE WARENMERKEN

De Regering van het Koninkrijk Belgid,
De Regering van het Groothertogdom Luxemburg,
De Regering van het Koninkrijk der Nederlanden,
Bezield door de wens hun wetgeving inzake de merken aan te vullen door de invoering van

de bescherming van dienstmerken,
Gelet op het advies van de Raadgevende Interparlementaire Beneluxraad van 16 december

1982,
Zijn de volgende bepalingen overeengekomen:

Artikel I
De eenvormige Beneluxwet op de warenmerken, die als bijlage is gevoegd bij het

op 19 maart 1962 te Brussel ondertekende Benelux-Verdrag inzake de warenmerken, wordt
gewijzigd als volgt:

A. De titel van de eenvormige Beneluxwet op de warenmerken wordt gewijzigd in <Een-
vormige Beneluxwet op de merken>.

B. Aan de eenvormige Beneluxwet op de merken wordt een hoofdstuk V toegevoegd,
luidende:

((HOOFDSTUK v. DIENSTMERKEN

ALGEMEEN

Artikel 39

De hoofdstukken I, II en IV zijn van overeenkomstige toepassing op tekens ter onder-
scheiding van diensten, hierna genoemd odienstmerken, met dien verstande dat ook
soortgelijkheid tussen diensten en waren kan bestaan.

Het recht van voorrang bedoeld in artikel 4 van het Verdrag van Parijs kan eveneens
worden ingeroepen voor dienstmerken.

OVERGANGSBEPALINGEN

Artikel 40

A. Een ieder die op de datum van het in werking treden van het Protocol, houdende
wijziging van de eenvormige Beneluxwet op de warenmerken, in het Beneluxgebied ge-
bruik maakt van een dienstmerk en binnen een termijn van een jaar, te rekenen van die
datum, een Benelux-depot van dat merk verricht, wordt voor de beoordeling van de ran-
gorde daarvan geacht dit depot op genoemde datum te hebben verricht.

B. De bepalingen van dit hoofdstuk brengen geen wijziging in de rechten die voort-
vloeien uit het gebruik van een dienstmerk in het Beneluxgebied op voornoemde datum.

C. De nietigheid van een onder A bedoeld depot kan niet worden ingeroepen op de
enkele grond van het feit dat dit depot in rangorde na het depot van een overeenstenmend
warenmerk komt.

Vol. 1445, A-10108
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Artikel 41

Bij het in artikel 40 bedoelde Benelux-depot, dat moet geschieden met inachtneming
van de bij uitvoeringsreglement bepaalde vormvereisten en tegen betaling van de daarbij
vastgestelde rechten, moet bovendien:
- een beroep op het bestaan van het verkregen recht worden gedaan;
- opgave worden gedaan van het jaar van het eerste gebruik van het dienstmerk, ten

einde aan het in artikel 42 bedoelde oogmerk te voldoen.
Indien evenwel de deposant een beroep doet op een verkregen recht van het dienst-

merk, terwijl hij weet of behoort te weten, dat dit recht niet bestaat, wordt het depot geacht
te kwader trouw te zijn verricht.

Artikel 42
In afwijking van artikel 10 heeft de eerste inschrijving van de Benelux-depots,

bedoeld in artikel 40, een geldigheidsduur van &n tot tien jaren. Deze verstrijkt in de
maand en op de dag van het Benelux-depot, in het jaar waarvan het jaartal hetzelfde cijfer
der eenheden bevat als dat van het jaar waarin het bij depot opgegeven eerste gebruik heeft
plaatsgevonden.

De eerste vernieuwing van de inschrijving van deze depots kan op het tijdstip van het
depot gevraagd worden voor de in artikel 10 vastgestelde duur.

Artikel 43

Het Beneluxregister staat met ingang van de dag, volgende op die van het in werking
treden van het in artikel 40 genoemde Protocol, open voor depots van dienstmerken.

De inschrijving van de in artikel 40 bedoelde Benelux-depots vermeldt dat beroep op
een verkregen recht is gedaan en het jaar van het eerste gebruik van het dienstmerk>.

Artikel II

Ter uitvoering van artikel 1, lid 2, van het Verdrag betreffende de instelling en bet statuut
van een Benelux-Gerechtshof worden de bepalingen van dit Protocol als gemeenschappelijke
rechtsregels aangewezen voor de toepassing van de hoofdstukken III en IV van genoemd Ver-
drag.

Artikel III

Dit Protocol zal worden bekrachtigd. De akten van bekrachtiging zullen worden
neergelegd bij de Regering van het Koninkrijk Belgie.

Artikel IV
Dit Protocol treedt in werking op de eerste dag van de derde maand, volgende op de

maand van nederlegging van de derde akte van bekrachtiging.

Vol. 1445, A- 10108
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TEN BLUKE WAARVAN de ondergetekenden, daartoe behoorlijk emachtigd, dit Protocol
hebben ondertekend.

GEDAAN te Brussel, op 10 november 1983, in drievoud, in de Nederlandse en in de Franse
taal, zijnde beide teksten gelijkelijk authentiek.

Voor de Regering van het Koninkrijk Belgid:

[Signed - Signg]

L. TNDEMANS

Voor de Regering van het Groothertogdom Luxemburg:

[Signed - Signd]

PmER WURTH

Voor de Regering van het Koninkrijk der Nederlanden:

[Signed- Signd]

C. A. VAN DER KLvuw
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No. 10108. CONVENTION BENELUX EN MATIPRE DE MARQUES DE PRODUITS.
SIGNIE A BRUXELLES LE 19 MARS 1962'

PROTOCOLE2 PORTANT MODIFICATION DE LA LOI UNIFORME BENELUX SUR LES MARQUES DES PRO-
DUITS3 ANNEXtE A LA CONVENTION SUSMENTIONNtE. SIGN A BRUXELLES LE 10 NOVEMBRE
1983

Textes authentiques : nderlandais et franpais.

Enregistrd par la Belgique le 19 jan vier 1987.

Le Gouvernement du Royaume de Belgique,
Le Gouvernement du Grand-Duch6 de Luxembourg,
Le Gouvernement du Royaume des Pays-Bas,
Anim~s du d~sir de completer leur 1gislation Sur les marques par l'introduction de la pro-

tection des marques de service,
Vu l'avis du Conseil interparlementaire consultatif de Benelux 6mis le 10 d6cembre 1982,
Sont convenus des dispositions suivantes :

Article I
La loi uniforme Benelux sur les marques de produits annex~e A la Convention Benelux en

matire de marques de produits, sign~e A Bruxelles le 19 mars 19621 est modifie comme suit :
A. Le titre de la loi uniforme Benelux sur les marques de *produits est modifi en oLoi

uniforme Benelux sur les marques>.
B. La loi uniforme Benelux sur les marques est compl&te par un chapitre V libell6

comme suit

O(CHAPITRE V. MARQUES DE SERVICE

DISPOSITONS GtNtRALES

Article 39
Les chapitres I, II et IV sont applicables par analogie aux signes servant A distinguer

des services, ci-apr~s d~nomm~s <<marques de service>>, htant entendu qu'une similitude
peut exister 6galement entre les services et les produits.

Le droit de priorit6 vis6 A l'article 4 de la Convention de Paris' peut 6galement atre in-
voqu6 pour les marques de service.

Nations Unies, Recuell des Traits, vol. 704, p. 301, et annexe A du volume 1387.
2 Entrt en vigueur le le r 

janvier 1987, soit le premier jour du troisitme mois qui a suivi le d~p6t aupr~s du Gouverne-
ment beige du troisikme instrument de ratification, conform6ment A I'article IV:

Date du d4p6t
de l'instrument

Etat de ratification

Belgique ............................................................ 3 octobre 1986
Luxem bourg ........................................................ 5 aoftt 1985
Pays-Bas ........................................................... 21 janvier 1985

3 Nations Unies, Recueji des Traits, vol. 704, p. 312.
4 Ibid., p. 301.
5 Ibid., vol. 828, p. 305.
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DISPOSITIONS TRANSITOIRES

Article 40
A. Toute personne qui, A la date d'entr~e en vigueur du Protocole portant modifica-

tion de la loi uniforme Benelux sur les marques de produits, fait usage, sur le territoire
Benelux, d'une marque de service et effectue, dans un d~lai d'une annie & compter de cette
date, un d~p~t Benelux de ladite marque, est r~put~e, pour rappr~ciation de son rang,
avoir effectu6 ce d~p8t A la date vise.

B. Les dispositions du pr6sent chapitre ne modifient pas les droits d~coulant de
l'usage, A la date pr~cit~e, sur le territoire Benelux, d'une marque de service.

C. La nullit6 d'un dp~t d'une marque de service vis6 sous A ne peut etre invoqu6e
pour le seul motif que ce d~p~t prend rang aprs celui d'une marque de produits ressem-
blante.

Article 41
Lors du d~p6t Benelux vis6 4 l'article 40, qui doit se faire dans le formes et moyennant

paiement des taxes fix~es par le rfglement d'excution, le d6posant doit en outre:
- revendiquer 'existence du droit acquis;
- indiquer, k la seule fin pr~vue b l'article 42, l'ann6e du premier usage de la marque de

service.
Toutefois, si le d~posant revendique un droit acquis de la marque de service en

connaissance ou dans l'ignorance inexcusable de l'inexistence de ce droit, le dfptt sera
considr6 comme effectu6 de mauvaise foi.

Article 42
Par derogation A 'article 10, le premier enregistrement des d~p~ts Benelux, pr~vu par

l'article 40, a une dur6e de une k dix ann6es. I expire h la date anniversaire du d~pot Bene-
lux, au cours de I'ann6e dont le mill6sime comporte le meme chiffre des unites que celui de
I'ann6e au cours de laquelle a eu lieu le premier usage indiqu6 lors du d6p~t.

Le premier renouvellement de 'enregistrement de ces d~pbts peut atre requis au
moment du d~p~t, pour la dur6e pr6vue h 'article 10.

Article 43
Le registre Benelux est ouvert aux d6p~ts des marques de service le jour qui suit celui

de l'entrde en vigueur du Protocole mentionn& A rarticle 40.
L'enregistrement des d~p~ts Benelux vis6s k 'article 40 fait mention de la revendica-

tion du droit acquis et de l'ann~e du premier usage de la marque de service. >>

Article II

En ex6cution de l'article Ier, alin6a 2, du Trait& relatif A l'institution et au statut d'une Cour
de Justice Benelux', les dispositions du pr6sent Protocole sont d6signes comme rbgles juri-
diques communes pour l'application des chapitres III et IV dudit Trait6.

Article III
Le present Protocole sera ratiflM. Les instruments de ratification seront d6pos6s aupr~s du

Gouvernement du Royaume de Belgique.

Nations Unies, Recuei des Traits, vol. 924, p. 3.
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Article IV
Le present Protocole entrera en vigueur le premier jour du troisi~me mois suivant le mois

du d~p6t du troisi~me instrument de ratification.

EN FOI DE QUOI les soussignds, d1ment autoris~s 6 cet effet, ont sign6 le present Protocole.
FAIT h Bruxelles, le 10 novembre 1983, en triple exemplaire, en langues frangaise et n6er-

landaise, les deux textes faisant 6galement foi.

Pour le Gouvernement du Royaume de Belgique:

[Signe]

L. TINDEMANS

Pour le Gouvernement du Grand-Duch de Luxembourg:

[Signe]

PIERRE WURTH

Pour le Gouvernement du Royaume des Pays-Bas:

[Sign ]

C. A. VAN DER KLAAUW
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[TRANSLATION - TRADUCTION]

No. 10108. BENELUX CONVENTION ON TRADE MARKS. SIGNED AT BRUSSELS
ON 19 MARCH 1962'

PROTOCOL' MODIFYING THE BENELUX UNIFORM LAW ON TRADE MARKS' ANNEXED TO THE ABOVE-
MENTIONED CONVENTION. SIGNED AT BRUSSELS ON 10 NOVEMBER 1983

Authentic texts: Dutch and French.

Registered by Belgium on 19 January 1987.

The Government of the Kingdom of Belgium,
The Government of the Grand Duchy of Luxembourg,
The Government of the Kingdom of the Netherlands,
Desiring to supplement their trade mark legislation by introducing protection for service

marks,
Having regard to the opinion given by the Benelux Inter-Parliamentary Advisory Council

on 10 December 1982,
Have agreed as follows:

Article I
The Benelux Uniform Law on Trade Marks annexed to the Benelux Convention on trade

marks, signed at Brussels on 19 March 1962,' shall be amended as follows:
A. The title of the Benelux Uniform Law on Trade Marks shall be amended to "Benelux

Uniform Law on Marks".
B. The following chapter V shall be added to the Benelux Uniform Law on Marks:

"CHAPTER V. SERVICE MARKS

GENERAL PROVISIONS

Article 39
Chapters I, II and IV shall apply by analogy to signs used to distinguish services, here-

inafter referred to as 'service marks', on the understanding that there may also be a simi-
larity between services and products.

The right of priority referred to in article 4 of the Paris Convention5 may also be in-
voked for service marks.

United Nations, Treaty Series, vol. 704, p. 301, and annex A in volume 1387.
2 Came into force on I January 1987, i.e., the first day of the third month following the deposit of the third instru-

ment of ratification with the Government of Belgium, in accordance with article IV:

Date of deposit
of the instrument

State of ratication
Belgium ......................................................... 3 October 1986
Luxembourg ..................................................... 5 August 1985
Netherlands ...................................................... 21 January 1985

3 United Nations, Treaty Series, vol. 704, p. 346.
4 Ibid., p. 301.5 Ibid., vol. 828, p. 305.
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INTERIM PROVISIONS

Article 40

A. Any person who, as of the date of entry into force of the Protocol amending the
Benelux Uniform Law on Trade Marks, is using a service mark in Benelux territory and
makes a Benelux deposit of that mark within one year of that date shall, for the purpose of
determining priority status, be deemed to have effected such deposit on the date in question.

B. The provisions of this chapter shall not affect rights resulting from the use of a
service mark in Benelux territory as of the date in question.

C. The deposit of a service mark under paragraph A above shall not be deemed null
and void simply because such deposit has lower priority status than a similar mark for a
product.

Article 41
When making a Benelux deposit under article 40, which must be effected in the manner

and subject to payment of the charges fixed by the implementing rule, the depositor must
also:
- Claim the existence of an acquired right;
- Indicate, for the sole purposes of article 42, the year in which the service mark was first

used.
However, if the depositor claims an acquired right to the service mark knowing, or

being inexcusably unaware, that such right does not exist, the deposit shall be deemed to
have been made in bad faith.

Article 42
Notwithstanding the provisions of article 10, the first registration of Benelux deposits

as provided for in article 40 shall be for a period of one to ten years. It shall expire on the
anniversary of the Benelux deposit, in the year the date of which has the same unit digit as
the year in which the first use indicated the time of deposit took place.

The first renewal of the registration of such deposits, for the period specified in arti-
cle 10, may be applied for at the time of deposit.

Article 43
The Benelux register shall be open for deposit of service marks on the day following

the entry into force of the Protocol referred to in article 40.
Registration of Benelux deposits referred to in article 40 shall indicate any claim to an

acquired right and the year of first use of the service mark."

Article II
Further to article I, paragraph 2, of the Treaty concerning the establishment and the

statute of a Benelux Court of Justice,' the provisions of this Protocol shall be designated as
common rules of law for the application of chapters III and IV of the said Treaty.

Article III
This Protocol shall be ratified. The instruments of ratification shall be deposited with the

Government of the Kingdom of Belgium.

I United Nations, Treaty Series vol. 924, p. 2.
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Article IV
This Protocol shall enter into force on the first day of the third month following the month

of deposit of the third instrument of ratification.

IN WITNESS WHEREOF the undersigned, being duly authorized for this purpose, have signed
this Protocol.

DONE at Brussels on 16 November 1983, in triplicate in the Dutch and French languages,
both texts being equally authentic.

For the Government of the Kingdom of Belgium:

[Signed]

L. TINDEMANS

For the Government of the Grand Duchy of Luxembourg:

[Signed]

PIERRE WURTH

For the Government of the Kingdom of the Netherlands:

[Signed]

C. A. VAN DER KLAAUW
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No 18231. CONVENTION ENTRE LE ROYAUME DE BELGIQUE ET L'AUSTRALIE
TENDANT A IVITER LA DOUBLE IMPOSITION ET A PRIeVENIR L'8VASION
FISCALE EN MATItRE D'IMPOTS SUR LE REVENU. SIGNIeE A CANBERRA
LE 13 OCTOBRE 19771

PROTOCOLE2 MODIFIANT LA CONVENTION SUSMENTIONNtE. SIGNt A CANBERRA LE 20 MARS 1984

Textes authentiques franpais, nderlandais et anglais.

Enregistrd par la Belgique le 19 janvier 1987.

Le Royaume de Belgique et l'Australie,
D6sireux d'amender la Convention entre le Royaume de Belgique et l'Australie tendant A

6viter la double imposition et k pr~venir l'6vasion fiscale en matire d'impbts sur le revenu,
sign~e A Canberra le 13 octobre 19771 (d~sign6e dans le present Protocole par <da
Convention>>),

Sont convenus des dispositions suivantes:

Article . Dans I'article 7 de la Convention, les paragraphes (8) et (9) sont supprim~s.

Article II. L'article 9 de la Convention est modifi6 comme suit :
(a) Au paragraphe (2), les mots <6nonces dans le present article>> sont remplac~s par les

mots o<nonc~s dans le paragraphe (1)>>; et
(b) Le paragraphe suivant y est ajout6 A la fin:

<<(4) Nonobstant les dispositions du present article, une entreprise d'un des Etats
Contractants peut tre impos6e par cet Etat comme si cet article n'dtait pas entr6 en
vigueur mais dans la mesure oii c'est possible, conform6ment aux principes 6nonc6s dans
le paragraphe (1)>.

Article III. Le paragraphe suivant est ajout6 A la fin de l'article 10 de la Convention:

<<(6) Aucune disposition de la pr6sente Convention ne peut etre interpr6t~e comme
empechant l'un des Etats Contractants de soumettre les b~nfices d'une soci6t6 qui est un
r6sident de l'autre Etat Contractant soit A un imp6t qui s'ajoute & l'impbt auquel seraient
soumis les b6n~fices d'une socit6 qui est un r6sident du premier Etat, soit A un imp6t perqu
A un taux plus 6lev6 que ledit imp6t. Toutefois, si les dispositions de la 16gislation en
vigueur dans l'un ou l'autre des Etats Contractants concernant un tel imp6t additionnel ou
un tel imp6t plus 61ev6 sont modifi6es (autrement que sur des points mineurs qui n'affec-
tent pas le caract~re g~n~ral), les Etats Contractants se concerteront en vue de parvenir A
un accord sur les modifications qu'il conviendrait d'apporter au pr6sent article .

Article IV. Dans l'article 12 de la Convention, le paragraphe (3) est remplac6 par le
paragraphe suivant :

(((3) Le terme ((redevances)> employ6 dans le pr6sent article d6signe les r~mun~ra-
tions (en ce compris celles attributes en compte), p~riodiques ou non et queue que soit leur
qualification ou la mani~re dont elles sont fix6es, dans la mesure oil elles sont pay6es pour
l'usage ou la concession de l'usage d'un droit d'auteur, d'un brevet, d'un dessin ou d'un

Nations Unies, Recueil des Traitds, vol. 1155, p. 279.

2 Entrt en vigueur le 20 septembre 1986, soit le quinzitme jour ayant suivi M'change des notifications par lesquelles

les Parties contractantes s'6taient informOes (les 15 janvier 1985 et 5 septembre 1986) de I'accomplissement des proctures
requises, conformment & I'article V.
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module, d'un plan, d'une formule ou d'un proc6d6 secrets, d'une marque de fabrique ou de
commerce ou de tout autre bien ou droit analogue ou d'un 6quipement industriel, commer-
cial ou scientifique ou pour la fourniture de connaissances ou informations de caract~re
scientifique, technique, industriel ou commercial ou pour la fourniture d'une assistance
auxiliaire ou subsidiaire destin6e & permettre l'application ou la jouissance de ces connais-
sances ou informations ou de tous autres biens ou droits visas dans le present article; ce
terme d~signe aussi toutes r6mun~rations (en ce compris celles attributes en compte), dans
la mesure oil elles sont pay6es pour l'usage ou la concession de l'usage de films cin~mato-
graphiques, de films ou de bandes vid~omagn~tiques pour la t~l~vision ou de bandes pour
la radiodiffusion, ou pour l'abandon total ou partiel de I'usage ou de la fourniture d'un
bien ou d'un droit vis6 au present paragraphe%.

Article V. Le present Protocole, qui formera partie int~grante de la Convention, en-
trera en vigueur le quinzi~me jour suivant celui ou les Etats Contractants se seront notifis au
moyen de notes 6chang6es par la voie diplomatique que la proc&lure requise pour donner force
de loi au present Protocole respectivement en Australie et en Belgique a W totalement accom-
plie et le present Protocole s'appliquera ds lors :
(a) En Australie, aux revenus de toute annie des revenus (year of income) commengant A

partir du 1er juillet de I'annde civile suivant imm~diatement celle au cours de laquelle le
Protocole entre en vigueur;

(b) En Belgique, aux revenus de tout exercice comptable commengant A partir du ier janvier
de l'anne civile suivant imm~diatement celle au cours de laquelle le Protocole entre en
vigueur.

EN FOI DE QUOI, les soussign6s, dfment autoris6s k cet effet, ont sign6 le present Protocole.
FArrIT Canberra, le vingt mars mille neuf cent quatre-vingt-quatre, en double exemplaire,

en langues frangaise, nerlandaise et anglaise, les trois textes faisant 6galement foi.

Pour le Royaume de Belgique: Pour l'Australie:

[Signf] [Signd]

A. DoMus P. 1. KEATING
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[DUTCH TEXT - TEXTE NtERLANDAIS]

No. 18231. OVEREENKOMST TU, SEN HET KONINKRIJK BELGIt EN AUSTRALIE
TOT HET VERMIJDEN VAN DUBBELE BELASTING EN HET VOORKOMEN
VAN HET ONTGAAN VAN BELASTING MET BETREKKING TOT BELASTIN-
GEN NAAR HET INKOMEN

PROTOCOL TOT WUZIGING VAN DE OVEREENKOMST TUSSEN HET KoIwKI, BELGiE EN AUsTAuLiE
TOT HET VERMUDEN VAN DUBBE LE BELASTING EN BET VOORKOMEN VAN HET ONTGAAN VAN

BELASTING MET BETREKKING TOT BELASTINGEN NAAR HET INKOMEN, ONDERTEKEND TE

CANBERRA OP 13 OKTOBER 1977

Het Koninkrijk Belgid en Australia,
De wens koesterende de Overeenkomst te wijzigen tussen het Koninkrijk Belgid en Austra-

lid tot het vermijden van dubbele belasting en het voorkomen van het ontgaan van belasting
met betrekking tot belastingen naar bet inkomen, ondertekend te Canberra op 13 oktober 1977
(in dit Protocol vermeld als "de Overeenkomst"),

Zijn het volgende overeengekomen:

Artikel I. In artikel 7 van de Overeenkomst worden de paragrafen (8) en (9) opgeheven.

Artikel II. Artikel 9 van de Overeenkomst wordt als volgt gewijzigd:
(a) In paragraaf (2) worden de wooiden "van dit artikel" vervangen door de woorden

"van paragraaf (1)"; en
(b) Aan het einde ervan wordt de volgende paragraaf toegevoegd:

"(4) Niettegenstaande de bepalingen van dit artikel mag een onderneming van een
van de overeenkomstsluitende Staten door die Staat worden belast alsof dit artikel niet in
werking was getreden doch, naar de mate van het mogelijke, in overeenstemming met de
principes van paragraaf (1)".

Artikel III. Aan het einde van artikel 10 van de Overeenkomst wordt de volgende para-
graaf toegevoegd:

"(6) Geen enkele bepaling van deze Overeenkomst mag dusdanig worden uitgelegd
dat zij een van de overeenkomstsluitende Staten belet van de winsten van een vennoot-
schap die inwoner is van de andere overeenkomstsluitende Staat een belasting te heffen
naast, of tegen een hoger tarief dan, de belasting die van de winsten van een vennootschap
die inwoner is van de eerstbedoelde Staat zou worden geheven. Indien evenwel de bepalin-
gen van de in de ene of de andere overeenkomstsluitende Staat van kracht zijnde wetge-
ving met betrekking tot zodanige aanvullende belasting of zodanig hoger tarief worden
gewijzigd (anders dan op minder belangrijke punten waarbij haar algemeen karakter on-
aangeroerd blijft), zullen de overeenkomstsluitende Staten overleg plegen om overeen-
stemming te bereiken aangaande de als geschikt voorkomende aanpassing van dit artikel".

Artikel IV. In artikel 12 van de Overeenkomst wordt paragraaf (3) vervangen door de
volgende paragraaf:

"(3) De uitdrukking "royalty's" in dit artikel betekent vergoedingen (met inbegrip
van die welke op rekening zijn geschreven) al dan niet periodiek betaald en hoe ook om-
schreven of berekend voor zr ter zij worden betaald voor het gebruik van, of voor het
recht van gebruik van, een auteursrecht, een octrooi, een tekening of model, een plan, een
geheim recept of een geheime werkwijze, een fabrieks- of handelsmerk of enig ander soort-
gelijk goed of recht, of nijverheids- of handelsuitrusting of wetenschappelijke uitrusting,
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dan wel voor het verstrekken van kennis of inlichtingen op het gebied van wetenschap,
techniek, nijverheid of handel of voor het verlenen van bijstand van bijkomstige of aan-
vullende aard die verleend wordt om de toepassing of het genot van die kennis of inlichtin-
gen of van elk ander goed of recht waarop dit artikel van toepassing is, mogelijk te maken;
deze uitdrukking omvat ook vergoedingen (met inbegrip van die welke op rekening wor-
den geschreven) voor zover zij worden betaald voor het gebruik van, of voor het recht van
gebruik van, bioscoopfilms, films of beeldbanden voor televisieuitzendingen of geluids-
banden voor radiouitzendingen, of voor de volledige of gedeeltelijke afstand van het
gebruik of van de verstrekking van een goed of recht als bedoeld in deze paragraaf".

Artikel V. Dit Protocol, dat een integrerend deel van de Overeenkomst zal uitmaken,
treedt in werking op de vijftiende dag na de datum waarop de overeenkomstsluitende Staten
Langs diplomatieke weg nota's uitwisselen waarin zij elkaar mededelen dat het laatste is gedaan
van al hetgeen nodig is om aan dit Protocol onderscheidenlijk in Australie en in Belgid kracht
van wet te verlenen en dit Protocol vindt daarna toepassing:
(a) In Australie, met betrekking tot inkomsten van elk inkomstenjaar (Year of income) dat

aanvangt op of na 1 juli van bet kalenderjaar dat onmiddellijk volgt op dat waarin het
Protocol in werking treedt;

(b) In Belgie, met betrekking tot inkomsten van elk boekjaar dat aanvangt op of na I januari
van het kalenderjaar dat onmiddellijk volgt op dat waarin het Protocol in werking treedt.

TEN BLUKE WAARVAN de ondergetekenden, daartoe behoorlijk gemachtigd dit Protocol
hebben ondertekend.

GEDAAN in tweevoud te Canberra, op twintig maart negentienhonderd vierentachtig, in de
Nederlandse, de Franse en de Engelse taal, zijrde de drie teksten gelijkelijk authentiek.

Voor het Koninkrijk Belgid: Voor Australie:

[Signed- Signd] [Signed- Signd]

A. DoMus P. J. KEATING
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No.-18231. AGREEMENT BETWEEN THE KINGDOM OF BELGIUM AND AUS-
TRALIA FOR THE AVOIDANCE OF DOUBLE TAXATION AND THE PREVEN-
TION OF FISCAL EVASION WITH RESPECT TO TAXES ON INCOME. SIGNED
AT CANBERRA ON 13 OCTOBER 1977'

PROTOCOL2 AMEND'.4G THE ABOVE-MENTIONED AGREEMENT. SIGNED AT CANBERRA ON 20 MARCH

1984

Authentic texts: French, Dutch and English.

Registered by Belgium on 19 January 1987.

The Kingdom of Belgium and Australia,
Desiring to amend the Agreement between The Kingdom of Belgium and Australia for the

avoidance of double taxation and the prevention of fiscal evasion with respect to taxes on in-
come signed at Canberra on 13 October 19771 (in this Protocol referred to as "the
Agreement"),

Have agreed as follows:

Article I. Article 7 of the Agreement shall be amended by deleting paragraphs (8) and (9).

Article II. Article 9 of the Agreement shall be amended by:
(a) Deleting from paragraph (2) "of this Article" and substituting "of paragraph (1)";

and
(b) Adding at the end thereof the following paragraph:

"(4) Notwithstanding the provisions of this Article, an enterprise of one of the Con-
tracting States may be taxed by that State as if this Article had not come into effect but, so
far as it is practicable to do so, in accordance with the principles of paragraph (1).".

Article III. Article 10 of the Agreement shall be amended by adding at the end thereof
the following paragraph:

"(6) Nothing in this Agreement shall be construed as preventing one of the Contract-
ing States from imposing on the profits of a company which is a resident of the other Con-
tracting State tax in addition to or at a higher rate than the tax which would be imposed on
the profits of a company which is a resident of the first-mentioned State. However, if the
provisions of the law in force in either Contracting State which relate to such additional
tax or such higher rate are varied (otherwise than in minor respects so as not to affect its
general character) the Contracting States shall consult with each other with a view to
agreeing to such amendments to this Article as may be appropriate.".

Article IV. Article 12 of the Agreement shall be amended by omitting paragraph (3),
and substituting the following paragraph:

"(3) The term "royalties" in this Article means payments (including credits),
whether periodical or not, and however described or computed, to the extent to which
they are made as consideration for the use of, or the right to use, any copyright, patent,
design or model, plan, secret formula or process, trade-mark or other like property or

United Nations, Treaty Series. vol. 1155, p. 279.
2 Came into force on 20 September 1986, i.e., the fifteenth day following the exchange of the notifications by which

the Contracting Parties had informed each other (on 15 January 1985 and 5 September 1986) of the completion of the
required procedures, in accordance with article V.
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right, or industrial, commercial or scientific equipment, or for the supply of scientific,
technical, industrial or commercial knowledge or information, or for the supply of any
assistance of an ancillary or subsidiary nature furnished as a means of enabling the appli-
cation or enjoyment of such knowledge or information or any other property or right to
which this Article applies, and includes any payments (including credits) to the extent to
which they are made as consideration for the use of, or the right to use, motion picture
films, films or video tapes for use in connection with television or tapes for use in connec-
tion with radio broadcasting, or for total or partial forbearance in respect of the use or
supply of a property or right referred to in this paragraph.".

Article V. This Protocol, which shall form an integral part of the Agreement, shall enter
into force on the fifteenth day after the date on which the Contracting States exchange notes
through the diplomatic channel notifying each other that the last of such things has been done
as is necessary to give this Protocol the force of law in Australia and in Belgium respectively,
and thereupon this Protocol shall have effect:
(a) In Australia, in relation to income of any year of income beginning on or after 1 July in

the calendar year immediately following that in which the Protocol enters into force;

(b) In Belgium, on income of any accounting period beginning on or after 1 January in the
calendar year immediately following that in which the Protocol enters into force.

IN WITNESS WHEREOF the undersigned, duly authorized thereto, have signed this Protocol.
DONE in duplicate at Canberra this twentieth day of March one thousand nine hundred

and eighty-four in the English, French and Dutch languages, the three texts being equally
authentic.

For the Kingdom of Belgium: For Australia:

[Signed] [Signed]

A. DOMus P. J. KEATING
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No. 21514. PROJECT AGREEMENT
(NATURAL RESOURCES EXPLORA-
TION PROJECT) BETWEEN THE RE-
PUBLIC OF HAITI AND THE UNITED
NATIONS REVOLVING FUND FOR
NATURAL RESOURCES EXPLORA-
TION. SIGNED AT PORT-AU-PRINCE
ON 21 OCTOBER 1982'

AGREEMENT 2  AMENDING THE ABOVE-
MENTIONED AGREEMENT (wT ANNExEs).
SIGNED AT PORT-AU-PRINCE AND NEW

YORK ON 7 JANUARY 1987

Authentic texts: French and English.

Registered ex officio on 7 January 1987.

Publication effected in accordance with arti-
cle 12 (2) of the General Assembly regulations
to give effect to Article 102 of the Charter of
the United Nations as amended in the last
instance by General Assembly resolution
33/141 A of 19 December 1978.

I United Nations, Treaty Series, vol. 1297, p. 13.
2 Came into force on 7 January 1987 upon execution by

the Parties, in accordance with section 8.

N o 21514. ACCORD RELATIF AU PRO-
JET (PROJET D'EXPLORA TION DES
RESSOURCES NA TURELLES) ENTRE
LA REPUBLIQUE D'HA'TI ET LE
FONDS AUTORENOUVELABLE DES
NATIONS UNIES POUR L'EXPLORA-
TION DES RESSOURCES NATUREL-
LES. SIGNP, A PORT-AU-PRINCE
LE 21 OCTOBRE 1982'

ACCORD2 PORTANT MODIFICATION A L'ACcoRD
SUSMENTIONNt (AVEC ANNEXES). SIGt A

PORT-AU-PRINCE ET A NEW YORK LE 7 IAN-

VER 1987

Textes authentiques : franfais et anglais.

Enregistrd d'office le 7janvier 1987.

Publication effectude conformdment au
paragraphe 2 de l'article 12 du rfglement de
'Assemblde gdndrale destin6 b mettre en ap-

plication l'Article 102 de la Charte des Na-
tions Unies tel qu'amendd en dernier lieu par
la rdsolution 33/141 A de l'Assemblde gdnd-
rale en date du 19 ddcembre 1978.

Nations Unies, Recueil des Traitis, vol. 1297, p. 13.

2 Entr6 en vigueur le 7 janvier 1987, date de son ex6cu-

tion par les Parties, confornifment au paragraphe 8.

Vol. 1445, A-21514
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No. 24237. INTERNATIONAL WHEAT
AGREEMENT, 1986:'

(a) WHEAT TRADE CONVENTION,
1986. CONCLUDED AT LONDON
ON 14 MARCH 1986'

ACCESSION

Instrument deposited on:

13 January 1987

PAKISTAN

(With effect from 13 January 1987. Paki-
stan applies the Convention provisionally
since 1 July 1986, having, by that date,
deposited a declaration of provisional ap-
plication, in accordance with article 26.)

Registered ex officio on 13 January 1987.

1 United Nations, Treaty Series, vol. 1429, No. 1-24237,
and annex A in volumes 1429, 1430, 1436 and 1444.

No 24237. ACCORD INTERNATIONAL
SUR LE BLP_ DE 1986' :

a) CONVENTION SUR LE COMMERCE
DU BLt DE 1986. CONCLUE A LON-
DRES LE 14 MARS 1986'

ADHISION

Instrument dfpos6 le:

13 janvier 1987

PAKISTAN

(Avec effet au 13 janvier 1987. Le Pakistan
applique la Convention A titre provisoire
depuis le Ier juillet 1986, ayant ddpos6, A cette
date, une d~claration d'application pro-
visoire, conformfment h l'article 26.)

Enregistr' d'office le 13 jan vier 1987.

Nations Unies, Recueil des Trait~s, vol. 1429,
nO 1-24237, et annexe A des volumes 1429, 1430, 1436
et 1444.

Vol. 1445, A-24237
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INTERNATIONAL LABOUR ORGANISA TION'

No. 597. CONVENTION (No. 14) CONCERNING THE APPLICATION OF THE
WEEKLY REST IN INDUSTRIAL UNDERTAKINGS, ADOPTED BY THE
GENERAL CONFERENCE OF THE INTERNATIONAL LABOUR ORGANISA-
TION AT ITS THIRD SESSION, GENEVA, 17 NOVEMBER 1921, AS MODIFIED BY
THE FINAL ARTICLES REVISION CONVENTION, 19462

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

10 December 1986

NEPAL

(With effect from 10 December 1986.)

I Ratification of any of the Conventions adopted by the General Conference of the International Labour Organisa-

tion in the course of its first 32 sessions, i.e., up to and including Convention No. 98, is deemed to be the ratification of
that Convention as modified by the Final Articles Revision Convention, 1961, in accordance with article 2 of the latter
Convention (see United Nations, Treaty Series, vol. 423, p. 11).

2 United Nations, Treaty Series, vol. 38, p. 187; for subsequent actions, see references in Cumulative Indexes Nos. I
to 9, and II to 14, as well as annex A in volumes 996, 1010, 1015, 1020, 1035, 1038, 1050, 1090, 1098, 1106, 1111, 1143,
1162, 1182, 1196, 1236, 1242, 1302, 1314, 1363, 1372, 1391, 1403, 1406 and 1417.

Vol. 1445. A-597
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ORGANISA TION INTERNA TIONALE DU TRA VAIL'

No 597. CONVENTION (MO 14) CONCERNANT L'APPLICATION DU REPOS HEB-
DOMADAIRE DANS LIS 8TABLISSEMENTS INDUSTRIELS, ADOPTTE PAR
LA CONFtRENCE GINIRALE DE L'ORGANISATION INTERNATIONALE DU
TRAVAIL A SA TROISItME SESSION, GENPVE, 17 NOVEMBRE 1921,
TELLE QU'ELLE A 8TI M3DIFIIeE PAR LA CONVENTION PORTANT RIVI-
SION DES ARTICLES FINALS, 19462

RATIFICATION

Instrument enregistrM aupr&s du Directeur gbndral du Bureau international du Travail le:

10 d~cembre 1986

NPAL

(Avec effet au 10 d~cembre 1986.)

I La ratification de toute Convention adopt6e par la Conftrence g6ntrale de l'Organisation internationale du Travail

au cours de ses 32 premieres sessions, soit jusqu'A la Convention no 98 inclusivement, est r~pute valoir ratification de cette
Convention sous sa forme modifite par la Convention portant rtvision des articles finals, 1961, conformment b I'article 2
de cette dernitre Convention (voir Nations Unies, Recuei des Traits, vol. 423, p. 11).

2 Nations Unies, Recueldes Traits, vol. 38, p. 187; pour les faits ult6rieurs, voir les rff~rences donn es dans les In-

dex cumulatifs nos I A 9, et 11 IA 14, ainsi que I'annexe A des volumes 996, 1010, 1015, 1020, 1035, 1038, 1050, 1090, 1098,
1106, 1111, 1143, 1162, 1182, 1196, 1236, 1242, 1302, 1314, 1363, 1372, 1391, 1403, 1406 et 1417.

Vol. 1445. A-597
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No. 881. CONVENTION (No. 87) CONCERNING FREEDOM OF ASSOCIATION AND
PROTECTION OF THE RIGHT TO ORGANISE. ADOPTED BY THE GENERAL
CONFERENCE OF THE INTERNATIONAL LABOUR ORGANISATION AT ITS
THIRTY-FIRST SESSION, SAN FRANCISCO, 9 JULY 1948'

No. 1341. CONVENTION (No. 98) CONCERNING THE APPLICATION OF THE
PRINCIPLES OF THE RIGHT TO ORGANISE AND TO BARGAIN COLLEC-
TIVELY. ADOPTED BY THE GENERAL CONFERENCE OF THE INTERNA-
TIONAL LABOUR ORGANISATION AT ITS THIRTY-SECOND SESSION,
GENEVA, 1 JULY 19492

RATIFICATIONS

Instruments registered with the Director-General of the International Labour Office on:

19 December 1986

SAN MARINO

(With effect from 19 December 1987.)

I United Nations, Treaty Series, vol. 68, p. 17; for subsequent actions, see references in Cumulative Indexes Nos. I
to 10, 13 and 14, as weU as annex A in volumes 965, 972, 1015, 1020, 1031, 1041, 1058, 1078, 1090, 1106, 1111, 1141, 1182,
1295, 1302, 1348 and 1417.

2 Ibid., vol. 96, p. 257; for subsequent actions, see references in Cumulative Indexes Nos. 2 to 11, 13 and 14, as well
as annex A in volumes 903, 936, 958, 972, 974, 1010, 1015, 1020, 1031, 1038, 1041, 1050, 1090, 1106, 1111, 1136, 1143,
1182, 1302, 1344, 1348 and 1372.

Vol. 1445, A-881, 1341
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NO 881. CONVENTION (NO 87) CONCERNANT LA LIBERTt SYNDICALE ET LA
PROTECTION DU DROIT SYNDICAL. ADOPTItE PAR LA CONFERENCE
GENERALE DE L'ORGANISATION INTERNATIONALE DU TRAVAIL A SA
TRENTE ET UNIP-ME SESSION, SAN FRANCISCO, 9 JUILLET 1948'

No 1341. CONVENTION (NO 98) CONCERNANT L'APPLICATION DES PRIN-
CIPES DU DROIT D'ORGANISATION ET DE NtGOCIATION COLLECTIVE.
ADOPTIE PAR LA CONFERENCE GENERALE DE L'ORGANISATION INTER-
NATIONALE DU TRAVAIL A SA TRENTE-DEUXILME SESSION, GENVE,
Ier JUILLET 19492

RATIFICATIONS

Instruments enregistr&s aupr.s du Directeur gindral du Bureau international du Travail le:

19 d6cembre 1986

SAINT-MARIN

(Avec effet au 19 d&cembre 1987.)

Nations Unies, Recuei des Traitls, vol. 68, p. 17; pour les faits ult~rieurs, voir les rdf6rences donnbes dans les Index
cumulatifs nos I A 10, 13 et 14, ainsi que l'annexe A des volumes 965,972, 1015, 1020, 1031, 1041, 1058, 1078, 1090, 1106,
111, 1141, 1182, 1295, 1302, 1348 et 1417.

2 Ibid., vol. 96, p. 257; pour les faits ultdrieurs, voir les rdf~rences donnes dans les Index cumulatifs nos 2 A 11, 13
et 14, ainsi que I'annexeA des volumes 903,936, 958,972,974, 1010,1015,1020,1031, 1038,1041, 1050,1090,1106, Ji11,
1136, 1143, 1182, 1302, 1344, 1348 et 1372.

Vol. 1445, A-881, 1341
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No. 2109. CONVENTION (No. 92) CONCERNING CREW ACCOMMODATION ON
BOARD SHIP (REVISED 1949). ADOPTED BY THE GENERAL CONFERENCE OF
THE INTERNATIONAL LABOUR ORGANISATION AT ITS THIRTY-SECOND
SESSION, GENEVA, 18 JUNE 1949'

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

2 December 1986

GREECE

(With effect from 2 June 1987.)

I United Nations, Treaty Series, vol. 160, p. 223; for subsequent actions, see references in Cumulative Indexes Nos. 2
to 5, 7, 8, 1i and 12, as well as annex A in volumes 949, 1015, 1038, 1046, 1050, 1066, 1198, 1242, 1291, 1363 and 1372.

Vol. 1445, A-2109
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No 2109. CONVENTION (N 92) CONCERNANT LE LOGEMENT DE L'IQUIPAGE
A BORD (RtVIStE EN 1949). ADOPTP-E PAR LA CONFtRENCE GPNRALE
DE L'ORGANISATION INTERNATIONALE DU TRAVAIL A SA TRENTE-
DEUXIPME SESSION, GENVE, 18 JUIN 1949'

RATIFICATION

Instrument enregistr6 aupr&s du Directeur g~ndral du Bureau international du Travail le:

2 d6cembre 1986

GRtCE

(Avec effet au 2 juin 1987.)

Nations Unies, Recueji des Traitds, vol. 160, p. 223; pour les faits ult~rieurs, voir les rtf~rences donn s dans les In-
dex cumulatifs no s 

28 5, 7, 8, II et 12, ainsi que I'annexe A des volumes 949, 1015, 1038, 1046, 1050, 1066, 1198, 1242.
1291, 1363 et 1372.

Vol. 1445, A-2109
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No. 5181. CONVENTION (No. 111) CONCERNING DISCRIMINATION IN RESPECT
OF EMPLOYMENT AND OCCUPATION. ADOPTED BY THE GENERAL CON-
FERENCE OF THE INTERNATIONAL LABOUR ORGANISATION AT ITS
FORTY-SECOND SESSION, GENEVA, 25 JUNE 1958'

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

19 December 1986

SAN MARINO

(With effect from 19 December 1987.)

United Nations, Treaty Series, vol. 362, p. 31; for subsequent actions, see references in Cumulative Indexes Nos. 4
to 14, as well as annex A in volumes 951, 954, 960, 972, 974, 1015, 1023, 1031, 1035, 1038, 1041, 1050, 1098, 1136, 1147,
1218, 1236, 1242, 1284, 1302, 1323, 1335, 1344, 1363, 1372 and 1428.

Vol. 1445, A-5181
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N o 5181. CONVENTION (NO 111) CONCERNANT LA DISCRIMINATION EN
MATIVRE D'EMPLOI ET DE PROFESSION. ADOPTIVE PAR LA CONF8RENCE
GtNiRALE DE L'ORGANISATION INTERNATIONALE DU TRAVAIL A SA
QUARANTE-DEUXItME SESSION, GENVE, 25 JUIN 1958'

RATIFICATION

Instrument enregistrg aupr~s du Directeur gdndral du Bureau international du Travail le:

19 d6cembre 1986

SAINT-MARIN

(Avec effet au 19 d6cembre 1987.)

I Nations Unies, Recuell des Traitds, vol. 362, p. 31; pour les faits ult6rieurs, voir les r6f6rences donn6es dans les In-

dex cumulatifs nos 4 A 14, ainsi que 1'annexe A des volumes 951, 954, 960, 972, 974, 1015, 1023, 1031, 1035, 1038, 1041,

1050, 1098, 1136, 1147, 1218, 1236, 1242, 1284, 1302, 1323, 1335, 1344, 1363, 1372 et 1428.

Vol. 1445, A-5181
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No. 6352. CONVENTION (No. 71) CONCERNING SEAFARERS' PENSIONS,
ADOPTED BY THE GENERAL CONFERENCE OF THE INTERNATIONAL LA-
BOUR ORGANISATION AT ITS TWENTY-EIGHTH SESSION, SEATTLE, 28 JUNE
1946, AS MODIFIED BY THE FINAL ARTICLES REVISION CONVENTION, 1946'

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

2 December 1986

GREECE

(With effect from 2 June 1987.)

United Nations, Treaty Series, vol. 442, p. 235, and annex A in volumes 444, 789, 958, 1106 and 1291.

Vol. 1445. A-6352
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N o 6352. CONVENTION (NO 71) CONCERNANT LES PENSIONS DES GENS DE
MER, ADOPTIeE PAR LA CONFtRENCE GtNARALE DE L'ORGANISATION IN-
TERNATIONALE DU TRAVAIL A SA VINGT-HUITIP-ME SESSION, SEATTLE,
28 JUIN 1946, TELLE QU'ELLE A 8A MODIFII E PAR LA CONVENTION POR-
TANT RIVISION DES ARTICLES FINALS, 1946'

RATIFICATION

Instrument enregistrg auprLs du Directeur gnral du Bureau international du Travail le:

2 d6cembre 1986

GRPCE

(Avec effet au 2 juin 1987.)

I Nations Unies, Recuelt des Traitds, vol. 442, p. 235, et annexe A des volumes 444, 789, 958, 1106 et 1291.

Vol. 1445. A-6352
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No. 23439. CONVENTION (No. 159) CONCERNING VOCATIONAL REHABILITA-
TION AND EMPLOYMENT (DISABLED PERSONS). ADOPTED BY THE GEN-
ERAL CONFERENCE OF THE INTERNATIONAL LABOUR ORGANISATION AT
ITS SIXTY-NINTH SESSION, GENEVA, 20 JUNE 1983'

RATIFICATION

Instrument registered with the Director-General of the International Labour Office on:

19 December 1986

EL SALVADOR

(With effect from 19 December 1987.)

Cert(fied statements were registered by the International Labour Organisation on 16 Janu-
ary 1987.

United Nations, Treaty Series, vol. 1401, p. 235, and annex A in volumes 1405, 1434 and 1441.

Vol. 1445, A-23439
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NO 23439. CONVENTION (NO 159) CONCERNANT LA RIADAPTATION PROFES-
SIONNELLE ET L'EMPLOI DES PERSONNES HANDICAP8ES. ADOPTIE PAR
LA CONFfRENCE GtNIERALE DE L'ORGANISATION INTERNATIONALE DU
TRAVAIL A SA SOIXANTE-NEUVILME SESSION, GENVE, 20 JUIN 1983-

RATIFICATION

Instrument enregistrd auprs du Directeur gdndral du Bureau international du Travail le:

19 d6cembre 1986

EL SALVADOR

(Avec effet au 19 d6cembre 1987.)

Les dc1arations certifi6es ont t& enregistrees par lOrganisation internationale du Travail
le 16janvier 1987.

Nations Unies, Recuel des Traitis, vol. 1401, p. 235, et annexe A des volumes 1405, 1434 et 1441.

Vol. 1445, A-23439




